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LOK SABHA DEBATES

LOK SABHA

Wednesday December 7, 1983/
Agrahayana 16, 1905 (Saka)

The Lok Sabha met at Eleven of
the Clock.

- [MR. SPEAKER in the Chair)

OBITUARY REFERENCES

- MR. SPEAKER : I have to inform
the House of the sad demise of Shri
Mohmed Yusuf, a sitting Member and
Shri Sita Ram Jajoo, Mcmber Consti-
tuent Assembly and Provisional Parlia-
ment.

Shri Mohmed Yusuf was a sitting
Member represcating Siwan  constita-
ency of Bihar. He passed away at
London on 4 Dccember, 1983 at the
age of 62 years.

He was also Member
Fourth and Fifth Lok Sabha during
1962-717.

A veteranfreedom fighter, he parti-
cipated in ‘Quit India’ Movemeat in
1942,

An agriculturist, social and political
worker he was associated with Social
lastitute of Siwan in Bihar,

An able parliamentarian, he took
een interest in the proceedings of the
House.

Shri Sita Ram Jajoo was a Member
of Constituent Asscmbly and Provisional
Parliament during 1948-52. Later he
was elected a Member of the Madhya
Pradesh Legislative Assembly. He alsa
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functioned as a Minister in the State
Cabinet for several years.

A veteran freedom fighter, he
participated in ‘Quit India’ Movement
and suffered imprisonment.

An active social and political
worker, he was associated with several
social and political organisations.

He passed away on 2§ November,
1983 at Neemuch at the age of 68
years.

We deeply mourn the loss of those
friends. I am sure the House will join
me in conveying our condolences to the
bereaved families.

The House may stand in silence
for a shortwhile to express its sorrow.

The Members then stood in silence
for a shortwhile.

ORAL ANSWERS TO QUESTIONS

“Setting ap of a Plant Resources Centre
Near Bhubaneswar”

*204. SHRIMATI JAYANTI
PATNAIK : Will the PRIME MINIS-
TER be plased to state :

(@) ‘whether the Department of_
Science and Technology and Eaviron-
ment Government of Orissa have mooted
a proposal for financial ‘assistance for
putting up a Plant Resources Centre
near Bhubaneswar ; and

®)
Profect ?

the stcps taken .to finance this |

THE DEPUTY MINISTER IN THE,
DEPARTMENT OF BNVIRONMENTV

S oapmera -
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(SHRI DIGVIJAY SINH) : (a) and

(b) A proposal has been received
from the State Government. There
is no provision for giving

assistance to State Governmcnts for
such schemes. The centre will, however,
be able to provide technical advice.

SHRIMATI JAYANTI PATNAIK :
Sir, the proposal was sent to the Envi-
ronment Department, Government of
India and the proposal is of unique kind
because it will not only provide a green
belt around the city of Bhubaneswar
and help in protection of environment
but will also act as a research centre as
there are different sections in the garden
for research and development of plants
of non-agricultural importance, i.e.,
medicinal and aromatic plants, pollu-
tion-resisting plants, oil-yiclding plants
and so on. Moreover, it is more impor-
tant that some of the valuable local
species are also being extinguished.
They should be preserved. That is why
this is a unique and very important
project from various angles. So, may
I ask the hon. Minister, t aking into
considerarion all those aspects, whether
the Government will consider taking up
the project completely and fund it fully
or whether the Government and the
Environment Department will consider
it as different projects ? They are
culturally different projects like sanctu-
aries, etc. So, I would like to know
whether the Government of India will
fund it to the extent of 50 percent and
the balance SO per cent will be funded
by the State Government ?

SHRI DIGVIJAY SINH : Sir, I
have no doubt about the importance of
such a project and as per the details
that the Orissa Government have put
forth, it amounts to Rs. 1,14,50;000.
They have gone into great details of
the' Ekamra Kanan area on the out-
skirts of Bhubaneswar. We are certainly
looking into this proposal and although
there may not be a separate budget head
but there is a programme of Man and
Bio-sphere reserves under which State
projects could be supported. 1 would
not like to give an assurance before the
experts go into the de‘tails of the justi-
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fication because when {botanical gardens
of this magnitude have to be set up and
there are proposals of such a nature
coming from about ten different areas,
it has to be looked at from the point
of view of the bio-geographical aspects
so that all the representative areas of
the country are covered. Therefore,
they are still being considered. I would
not give an assurance but we are going
into the details.

SHRIMATI JAYANTI PATNAIK :
Sir, Tam glad to know that the
Environment Department is deeply
thinking of this project because this is
a new project. But may I ask the Hon.
Minister when the Environment Depart-
ment has recommended to the Man and
Bio-sphere Committee and again the
Man and Bio-sphere Committee has
recommended to the Botenical Gardens
Committee and we know that the
Environment Department has placed
funds for the Botanical Gardens
Committee, can this project’be assisted
from that fund also ?

SHRI DIGVIJAY SINH : Sir,
there is only one fund and as I said
carlier, we are examining it from that
very angle. The Hon. Member also
talked about SO per ceat funding. We
.are also trying to cxamine this funding
which today is 5S0% but which was
100% some time in 1978—from the
technical and from the scientific point
of view.

MR SPEAKER : Next question,
Shri Niren Ghosh.

SHRI CHANDRAIJIT YADAYV : He
is absent minded.

MR SPEAKER : Mr Ghosh, how
arc You ? I have been feeling rather
perturbed that I have not seen you.

SHRI NIREN GHOSH : I will now
put the gquestion.

MR SPEAKER : He has not been
keeping well.

SHRI NIREN GHOSH: I have bees
seriously il],
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SHRI KRISHNA CHANDRA
HALDER:: Shall I do it on his behalf ?

MR SPEAKER : You want to be
sent to hospital after Shri Ghosh ?

SHRI KRISHNA CHANDRA
HALDER : I was referring to putting a
supplicmentary. -

Coke Oven Batteries of Durgapur
Steel Plant

*205. SHRI NIREN GHOSH : Will
the Minister of STEEL AND MINES
be pleased 10 state :

, (@) whether the coke-oven batte-
ries of Durgapur Steel Plunt are in
working order ;

(b) whether they can supply the
gas required by Alloy Steel Plant ;

" (¢) bow many coke-ovens are in
working order and for how long ;

(di steps taken by Government to
make coke-oven batterics workable ;

(e) how much loss been suffered
by Durgapur Steel Plant and Alloy Steel |
Plant as a result thereof ; and

AGRAHAYANA 16, 1905 (SAKA)
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situation ?
o s b3
THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) : (a) to
(f)» A Statement is laid on the Table
of the House.

Statement

(a) There are in all 351 ovens at
Durgapur Steel Plant.” As on 25th
November, 1983, three equivalent full
batteries (comprising of 234 ovens) are
in operation. The czpial repair of one
half battery (39 ovens) has been
completed and is being heated up. This
will start producing coke this month.
Onc full battery (78 ovens) was taken
down in July 1983 for rebuilding and
is expected (0 be commissioned towards
the end of 1986.

(b) Durgapur Stcel Plant is unable
to meet the full requirements of Alloy
Steel Plant for coke oven gas due to
lower gas make. due primurily to the
poor quality of coal with reference to
the volatile matter content of the charge
coal in the ovens.

(c) Details of batterics in working
order and the time span of each battery

(f) steps proposed to meet the are given below :—
"No. of No .of Date of commissioning/ Woiking for
Batteries.  Ovens. recommissioning after
capital repair,
1A 39 10.12.1974 8 years 11 months
1B 39 8.2. 1974 9 years 9 months
2A 39 30.6. 1982 i 1 year 5 moaths
" 2B 39 3.9. 1982 1 year 5 months
3A 39 . 3.12.1989 3 years_ 11 months
3B 39 .. Being heated up after == w o
v 3y capital repairs. .
4A & B 78 7 Down for rebuilding — g
since July, 1983 =
SA’ 39 6 years 5 months; "

4>

6.7. 1977, -,
e

L=
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(d) Steps have been taken to
keep the coke-oven batteries in working
order by regular equipment repairs and
maintenance. Rebuilding and capital
repairs are being carried out regularly.
Steps are also being taken to improve
the quality of coal charge to get better
productivity of the ovens.

(¢) The loss of saleable steel
production in the Durgapur Steel Plant
and the Alloy Steels Plant in the last
three years due to shortage of coke
dven gas is estimated as follows :(—

(in tonnes)
DSP AS?
1980-81 141307 2916
1981-82 36090 2793
1982-83 102682 1835

(f) Steps are being taken for an
efficient maintenance programme, better
coal feed and timely capital repairs and
rebuilding. The feasibility of adding
another half or full battery is also being
examined.

SHRI NIREN GHOSH : I have not
got the statement. Where is it ?

SHRI KRISHNA CHANDRA
HALDER : Since he has not got the
statement, may I put the question on
his behalf ?

MR SPEAKER : I think he is quite
capable.

SHRI NIREN GHOSH : Is it not
a fact that DSP has to transport coal
on truck and throughout all these years
it has lost crores and crores of rupees
due to the divisive telescopic coal
price ? It is the divisive policy ; the
Government of India is dividing it. I
have visited the plant and I have been
told that coal ‘is torn by bull-dozers and
so the ash content is so high.

Therefore, the washeries cannot tackle it.

As a result, the blast furnaces have
been damaged aad almost 50 to 60 per
cent of the coke oven batteries are out

DECEMBER 7, 1983
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of operation. I have visited the plant
and I have scen it for myself. It is the
deliberate policy of the Government of
India to destory DSP ? While it has to
be expanded to 3.3 million tonnes, it
has been allowed to rot so far delibera-
tely. Only an enemy of man can do
this. I tell you seriously, I have scen it;
only an ememy occupying the country
can do this ; no sensible Government
can do this.

SHRI N.K.P. SALVE : Wihile
totally disagreeing with the reasons, I
share the concorn of the Hon. Minister.
I mean, the Hon. Member, so far as the
quality of coal is concerned. It is true
that the quality of coal is poor. That
is why I have stated in my answer :

“Durgapur Steel Plant is unable
to meet the full requirements of
Altoy Steel Plant for coke oven gas
due to lower gas make, due Pri-
marily to the poor quality of coal
with reference to the volatile matter
content of the charge coal in the
ovens.”’

Since the volatile material contained
in the coal that is being used is less
than the norms prescribed, the gas
produced is not up to its rated capa-
city.

So far as the other contention of the
Hon. Member is concerned viz. that only
60 to 70 per cent of the batteries are
functioning, it is untrue. As I have
stated in my answer, as many as 234
ovens are functioning. We had in the
aggregate 4-1/2 batteries ; each battery
has two blocks, containing 39 ovens.
Onc entire battery is down for major
repairs. Another block of 39 in being
repaired and will be heated by the end
of the month. Therefore, we will be
having 234 working. So, the assump-
tion of the Hon. Member that only 60
to 70 per cent ovens are working is
factually incorrect.

SHRI NIREN GHOSH : Sir, 1
would like to seck our protection,

MR. SPEAKER : You will have all
of it. PO

[}
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SHRI NIREN GHOSH : Mr. Spea-
ker, Sir, when I vitited the plant
recently—and I asm going to write a
letter to the Prime Minister not only
on the DSP, but on a wide range of
things—I saw for myself that more
than 50 per cent of the coke-oven
batteries that were firing were required
to be lifted sky-high. That means, the
batterics are unfit, but they are being
operated. And the Hon. Minister has
answered how many crores of rupees
were lost. Becuuse the DSP or ASP
are being forced to transport coal on
trucks in order to favour the coal-
producing States, they arc being made
to subsidise to supply coal at cheap
rates throughout India. So, how many
crores of rupees it has lost ?

Further for the fourth year I am
hearing that in respect of DSP there
will be renovation and modernisation.
When Mr. Prupab Mukherjee was
the Steel and Mines Minister, in
the very first year he was saying this,
next year he was saying this, the third
year he was saying this and he was
saying this in the fourth year also.

MR. SPEAKER : Don’t you
appreciate how consistént he was ?

(nterruptions)

SHRI NIREN GHOSH : Will it at
all take place ? If so, when is it going
to start ? It is becausc things are gett-
ing pretty too far and people will not
put up with you any longer. There has
already been a general strike in Bengal
and this will engulf the other regions.
I tell you seriously, thc way you are
bechaving is simply scandalous.

(Interruptions)

SHRI N.K.P, SALVE : 'Sir, the
Durgapur Steel Plant is certainly located
in Bengal, but it belongs to the entire
- pation. And so far as its modernisation
is concerned, we are working on it very
vigorously and not too distant a

futurc we are taking up the first phase

of the modernisation.

AGRAHAYANA 16, 1905 (SAKA)
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+  SHRI NIREN GHOSH : Give me
the time-table. s

(Interruptions)

SHRI N.K.P. SALVE : It is going
to be sooner than he expects. I cannot
say anythiog beyond that. As to the
rupces lost in the transport of coal, the
question relates to the efficient func-
tioning of coke-oven batteries. He will
have to give notice and I will tell him
as to what is the position because of
transport to coal by road.

SHRI JAGANNATH RAO : Sir, I
am putting a general question.

The standard of domestic coking
coal is not up to the mark. What
cffective steps are being taken to im-
prove the quality of coking coal so that
we can usc it without blending with the
imported coal ?

SHRI N.K.P, SALVE : Sir, the
quality of coking coal has bcen causing
very serious concern to us and we have
inter alia been working for improving
the washeries, the quality of the
washeries ; we are also importing coking
coal, we blend the two and usc that as
an input to prevent any damage caused
to our blast furnace.

SHRI KRISHNA CHANDRA
HALDER : Mr. Speaker, Sir, rcgarding
the figure given for non-functioning of
the coke-oven batteries of the Durga-
pur Stecel Plant, as my esteemed
colleague and leader, Mr. Niren Ghosh
has stated, actually the figure given by
the Management or the Ministry is not
correct. I wrote many letters to his
predecessor Ministers regarding the poor
functioning of the coke-oven batteries.
You know that in the integrated Steel
Plant proper functioning of the coke-
oven batteries of Durgapur Steel Plant -
were not looked into properly.

And for that reason there lies the
sickness of the Durgapur Steel Plant.
I raised this point in the last Steel and
Mines Consultative Committee Meeting
also. I did s0 in many other meetings.
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You have given figures regarding the
loss of production due to bad function-
ing of the coke-oven batteries at Durga-
pur. You have given certain figures
which are as under : ’

(in tonnes)

Year DSP ASP
1980-81 141307 2916
1981-82 36090 2793
1982-83 102682 1835

I want to know what is the loss in
terms of money.

You have said that moderanisation
of the Durgspur Steel Plant will be
taken up. We have also said that
Durgapur Steel Plant is not for West
Bengal only. In the national interest I
want to know when are you going to
take up modernisation and expansion
of Durgapur Steel Plant ? Are you
conspiring to stall the renovation of
Durgapur Steel Plant or do you want
to destroy this plant ?

SHRI N.K.P. SALVE : As to the
allegation of conspiracy I do not know
with whom does he mean ? I have
" already stated as to when we are taking
it up.

I entirely agree with the Hon,
Member to the extent he has said with
regard to the functioning of the coke-
oven batteries—its working upto the
rated capacity is a sine qua non—con-
dition precedent to the optimising
productivity. We bave not been able to
do so. Therefore, 1 have stated in my
answer, we are already taking wup
measures for changing equipment and
components of cokc-oven batterics not
only of Durgapur but in other inter-
grated plants as well. We are working
to imporve the quality of coal which is

exiremely improtant.

He has mentioned that certain
figures are incorrect. I shall be grate-

ful to the Hon, Member to let me know

DECEMBER 7, 1983
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which figures he has found to be in-
correct.

As regards conversion of figures—
loss in terms money, I will intimate to
him the value of this.

Foreigners T}ibunals in Assam .

+

*207. SHRI ATAL VIHARI
VAJPAYEE :

SHRI SURAJ BHAN : o

Will the Minister of HOME
AFFAIRS be pleascd to lay a statement
showing :

(a) since when the Foreigners Tri-
bunals, set up under the Foreigners
Tribunal Order 1964 are in existence
in Assam;

(b) from time to time what have
been their maximum and minimum
numbers in the States and reasons
‘therefor;

(c) how many foreigners were
identified by them in these 19 years
and what happened to those foreigners;
and

(d) work done by these Tribunals
during President’s rule in Assam ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) The Forecigners’ Tribunal set
up under the Foreigners (Tribunal)
Order, 1964 had been in existence in
Assam since October, 1964. Four For-
eigners Tribunals were set ‘up in Assam
by the State Government of Assam in
October, 1964. One more tribunul was
set up in April, 1965. In October,
1979, in view of the allegations of
large-scale influx  from  Banglaggsp,

Government of Assam constitute 10
Foreigners ‘Tribunals cnve('\nb 9,)) ‘D‘

districts of Assam. Thercafter, State
Government  decided to constitute 6
additional Tribunals at Gaubati, Silchar,.
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No&gong, Nalbari, Mangaldoi and Goal-
para. 13 Foreigners Tribunals were in
existence in the State of Assam prior to
promulgation of Illegal Migrants (Deter-
mination by Tribunals) Ordinance, 1983.
State Government of Assam have issued
a notification establishing 20 Tribunals
under the provisions of the above
Ordinance.

(c) and (d) The information is be-
ing collected and will be laid on the
Table of the House.

st srew fagrdt areRdy ;o Feqe
agey, tad qgx 7 & AT 93
yw #AY 4817 ¥ 98, & 897 fear
war @ gaF Afam Wi Y & &
FIGFT €419 @AT AT g1 F
JEAT FIE qT—
“(c) l;ow many foreigners were
identified by them in these 19 years

and what happened to those foreig-
ners ; and ' .

(d) work done by these Tribunals
during President’s rule in Assam.”
%1 wrara fear var & ¥ «qa-
FTA THT Y ST TG § | 3§ GIHIT
F FEAFTA 0T &7 & fau fFaq
feq wifgy ? ag #1€ g1e ¥ g€ wedr
adf ¥ 1 fesgaT 1964 & FIW FT @
g1 JEAFTY FIFX AN 9T
tag gaT F g qrAr =[ifge ar
qeAF W, Tq1 AE F qarar
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Fram & g3 §ar giar & fF aEe
fadfaa & s ¥ avirzar & fagarg
4gY FTTET & 1 AT YU TAR FEHIT
qATET |

yeger AHIT, Ay 1 HEFRA
s frar wat § ag uw 9@y fawr S
FI4 § | Igd AT AW IF Fad 20
fesgas wraw frg g § wa s fag-
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streaT YT ATEY F IATEY F1 Y Foe
fear strqar 1 & qrAAT Agar § fw
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FIAFIY T TFTTRE-

as fe2qu feridm
1952 % 1960 21723 17107
1961 & 1970 ,2391.0'{ lj]_DjD
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1981 1165 1056
1982 4269 - 1529
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W AF ¥ gw afe faawr
Fedaw gam & Y wrwar 380693 ¢
#ite fediz frg 2 § 321543, 9t A%
fesgrem #1 aregw &, avqm gy,
Ty AaAde T gz wgr g fF EW
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¥ geFTT Af@ Ay F7ar qigf
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vt Y erRw A frar mar
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DECEMBER 7, 1983

. Oral Answers 16

e w3 1w oy @ Ad R
f& 1971 Fare N a0 g, T gy
Trar #X fr 1971 ¥ qEw T ¥ ?
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qgaT ? gt qrxy ag ¥ f faRfog)
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Ay srara f fegragy ag &
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o e W A : AqE ARXT,
W faw cifqariie & a3 wetgw
fear nar § 3w wia wowTz A Q@
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T} § AT AT A€ KT M 9y
&3 AN w1 AT AT}

DR. VASANT KUMAR PANDIT :
Through you, Sir, I wish to ask the
Hon. Minister of Home Affairs whether
be has been constantly acquainted and
informed that the Tribunals, the exist-
ing ones and the new ones that have
been sot up, are grossly undersiaffed;
they have no stationery, many of the
Tribunals hive no accommodation and,
therefore, the working is mot efficient
and they suffer grossly in doing their
work. In this connection may I ask the
Hon. Minister what ,provisions has been
made in the budget for setting up these
Tribunals by the Assam Government
and what matching grant you are going
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to give so that efficient working of the
" Tribunals will be ensured ?

SHRI P.C. SETHI : Whatever may
be the position with regard to old Tri-
bunals, as far as the new Tribunals are
concerned, the Assam Government will
be providing the budgetary support for
the expenditure of these Tribunals and
all necessary staff, farniture, accommo-
dation and conveyance will be provided
to these Tribunals because they would
not be having their sitting at one place
but would be moving from place to
place in order to detect the persons or
even if they are constituted in every

constituency.

SHRI INDRAJIT GUPTA : I would
like to know from the Home Minister
(a) whether in view of the fact that in
the scheme of the new Tribunals which
is now under comtemplation the opera-
tion of the 1950 Act, immigration into
Assam, ‘is being now rendered infruc-
tuous, it means that thc category of
bonafide refugees, displaced persons,
who were forced to leave their hcarth
and home due to certain circumstances
will continue to be recognised as such
or whether that is being eliminated; (b)
in'the case of those who are to be de-
tected, because they have come after
1971, whether the electoral rolls. of
1970 will be taken to at least verify
that all thos¢e who had been on the
voters’ list in 1970 are to be regarded
as Indian citizens; and (c) how will all
these arrangements apply to the Nepa-
lesc who have nothing to do with 1971
at all; I believe there was some arrange-
ments between India and Nepal in 1976;
8o, in the case of Nepalese, the citizens
of Nepal, who have entercd, whether this
.deadline, cut-off year, will be the same
as for the other people or whether some
differeat arrangcment is being made for

them.

- SHRI P.C. SETHI : As far as the
details of the working of this law are
concerned, the Bill is coming before the
House for discussion and we shall dis-
cush all the details at that time. But'l
would like to say that, as far as the
operation of the 1950 Act is concerned,
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that has boen stayed because 1950 and
1971, we have still kept open for nego-
tiations ‘bocause it is likely that, if somo
ncgotiations start, some rcasonable
settlemont might be arrived at. As far
as the other parts of the qucstion are
concerned, we would certainly take care
of them when the Bill comes up for
discussion.

SHRI INDRAJIT GUPTA : I had
asked one specific questioa; it is very
tmportant; it concerns lakhs of people.
If the workirg -of the 1950 Act is stay-
ed, does it mean that the protection
which was given under that to gcnuine
rcfugees, displaced persons, is now be-
ing removed, thcy are not going to got
that protection ? b

SHRI PC. SETHI : As far as the
scnuine refugees are concerned, to whom
the Government of “India through
various ncgotiations and agrcements had
given protection, that will remain. We
have also reccived a representation in
this connection and that is also under
consideration; before the Bill is finally
passed by this august House, that will
be coasidered.

SHRI SONTOSH MOHAN DEV :
At the outsct | congratulate the Govern-
ment on this Ordinance and specially
the provisions. This statement by Mr.
Vajpaysc gives the crux of the Assam
problem. He bas said that'there are
certain arcas in which there are only
Bangladeshis. This idea should not be
projected in this House. There are no
such arcas where only Bangladeshis are
there. This is how all the Bengali
Muslims and Hindus are being treated
by certain political parties. This is the
problem before Assam. This provision
of 3 km and others have been done by
the representation of the linguistic and
religious minorities for which I congra-
tulate the Government.

Two things I want to know...Sir,
please don’t stop me. You have allow-
ed them so much, I will put only]
pointed quostion. .



21 Om; A‘uwr;

Firstly, with the promulgation of
lmma;muon Act and with the present
set up of Tribunals with threo Judges, I
want to kaow whether the previous
Tribunals will be in cxistence or not or
whether they will become infructuous.

No. 2 —Two points have been
raised by Mr. Indrajit Gapta. We our-
sclves have drawn the atieation of the
Prime Minister and the Home Minister
and they are coasidering it. I will again
appcal to thcm that when this Bill
comes, duc coasideration showld be
givea.

I would like 10 know. You have
given the cut-off date from 1971 and
those Tribunals have detected, dcicted
and deported the people who have come
before 1971 because the Tribunals were
there upto 1969. So, thosc peopic who
have beea deporicd—some of them might
have come back through West Bongal,
Tripura and Assam again and that may
be before 1971. So what will be the
position of those pcople according to
the present Tribunals. Will the Home
Munister be kind enoughb to explaia ?

MR. SPEAKER : Once dcported;
bow will they be taken back ?

SHRI SONTOSH MOHAN DEV :
Because the cut-off year is 1971 but the
Tribuoal was of 1969.

SHRI P.C. SETHI: It is possible
that some of the deporied persons
might have infiltrated back through
clandestine methods. But, »s far as
they are concerned, they will be certain-
ly taken carc of as far as this Act is
concerned.

st qor waewy gdw o FAX
efrvr grgs, & ot FET AN
fafwrzz & qnfaw w1 wr g s ag
fadslt st fre.fadeit 13 wr sar
amT g ? wqr Wiy Faar o
fawsy vg X af fadsh &, ar w1
qqr7. § wqwpwa & |0y w1 Fargd
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gatfax w51 a1 grar} fs ag faded
& AT ag dv. fadd & ? saife gw
& &t & fad wgr o wr §)

A wrw fagrdt A ; gEe-
qAY &1 w1 fade) agY vz w@r &

WIH WERT : 3E A1 JIegRe
feqrge a1 .-

(Interruptions)

SHRI SONTOSH MOHAN DEV :
Can you identify ? You said that there
arc certain areas full of Bangladeshis.
Let him identify.

SHRI ATAL BIHARI VAJPAYEE :
There are arcas. We are prepared to
ideatify. I had a talk with the Gover-
nor and the local police.

PROF. K.K. TEWARY : Sir, these
are the pcople who are doing things
against Muslims and Hindus.

(nterruptions)

MR. SPEAKER : No cross talk,
pleasc. Hon. Mecmbers should talk to
me and not to the other members.
directly.

's'tlr!mtmwi:qmmif'ﬁ
stk fr fgrr gawnat w1 oo

wrawt Agl § ) 43 T9E AT ET @
&1 anET A A FrwRA g . .

(sawsm™)

Wt T W ¥ : qg wA 2
@ 7Y ftar ) xzt aw ama A wO
gT §FoRE 28 ST gAE ¥ I KT
ns T 25 WV, 1971 gk ¢ 1 &w
fau g7 0% wr fadoft qHRAT g
gmfmax’%tt :

MR. SPEAKER : The Skariah
Thomas...not here. Shri Indrajit Qupta.
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Rinancial Position of Hindustan
Pilkington Glass Works Ltd.

: +
*309. SHRI INDRAJIT GUPTA :

SHRI SANAT KUMAR
MANDAL :

Wil the Minister of INDUSTRY
be pleased to state :

(a) whether the new management of
Hindustan Pilkington Glass Works Ltd.
(HPG) after the lifting of lockout in

. September, 1982 and takeover Srce-
vallabh Glass Works Lid. has failed to
mobilise funds for maintaining produc-
tion and its future is uncertain again;
and

(b) If so, the details thercof and
Government’s reaction thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : (a) and (b)
It is reported that the company’s
bankers have assisted the company by
allowing additional short-term advances
to meet working capital and other
urgent expenses. The new managemcql’s
application for long-term reconstruction
finance is pending consideration with
the Industrial Reconstruction Corpora-
tion of India for want of information
asked for by them from the Company.
The company has not been taken over
by Shree Vallabh Glass Works Ltd. as

such.

SHRI INDRAJIT GUPTA : In this
reply kindly sce. The last two words,
‘as such’ have been added by hand.

I am not able to understand it be-
cause before 1 gsk my supplementary, I
would like to know what is the mean-
ing of this answer. What is the mean-
ing—the company has not been taken
over by Srecvallabh Glass Works Ltd.
and, then, you have added in hand ‘as
such’. What does it mean ? Sir, this is
not my supplemeuntary. I want to under-
stand the answer first.

SHRI S.M. KRISHNA : Sir, we
were trying to get the latest position
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and the reply to the various telexes we
have seat to this particalar company
was incomplete and, as we were getting
ready to ﬁle_'onr answer, we got this.
That is the reason why we have added
these words ‘as such’. (nterruptions)

MR. SPEAKER : Are you satisfied ?

SHRI INDRAJIT GUPTA : My
knowledge of English is much poorer
than the Minister’s knowledge. I am not
able to follow when the answer says,
‘The company has not been taken over
by Sreevallabh Glass Works Ltd. ‘as
such’. It has bcen taken over by some
which is not ‘as such’; What does it
mean by adding the words ‘as such’,
You tell me this.

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
The question is very well answered.
The Hon. Mecmber knows what does
‘as such’ mean. As such is ‘as such’.

SHRI INDRAJIT GUPTA : Where
ignorance is bliss, it is folly to be
wisoe. Is it known to the Hon. Minister
that production of this Glass Works
which is the largest glass factory in
Eastern India at the moment is practi-
cally nil ? There is no furnace oil avail-
able for firing the furnace; no salaries
or wages have been paid for the last
three months cither to the workmen or
the management staff—the officers.
The Finance for the sheet glass has not
yet been fired through...the agrecment
was that it would be fired by the
middic of 1983. The company or the
Chairmaa of this company which has
been asked to take over and run this
sick unit with Mr. Cuttackwalla, who
has got, I believe, a number of other
glass industries in Gujarat and other
places owes something like Rs. 400
crores as cxcise duty to the Govern-
ment. Is this a fact ? If this is the
condition to which this Hindustan
Pilkington Glass Works Ltd. is reduced,
I would like to know whether the
Government is seized of these facts and
whether they propose to do anything
to save this glass unit from being
ruined by the new owners to whom this

.
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has been handed over instead of being
nationalised.

SHRI NARAYAN DATT TIWARI:
Sir, according to information furnished
by the State Government of West
Bengal, out of the two furnaces, while
the sheet glass furnace is not working
—the Hon. Member is correct to that
extent—wired glass is working. We
have production rcport till September
1983, West Bengal Government has
informed us that, of the two furnaces,
the company’s rolled plate furnace
which is a manufactured item, as I
mcntioned, is only working for which
600 workers arc required. But, the
company has becn paying wages to all
these workmen, that is, approximately
1300 who are in company’s pay roll
before the lock-out. But, the shect
glass work could not be commissioned
within the schedule time and, the com-
pany expected that this sheet glass fur-
pace would be recady for production
within about threc months but, for
various unavoidable reasons, this could
not be done. This is understood to be
one of the main reasons for the finan-
cial crisis.

The company is, howeeer, taking

___hocessary steps to commission it as

carly as possible. The company has
also applicd to IRCI for financial ussise
tance and IRCI is considering tho loan
for financing. This sheet glass far-
nace can be put back to action, we
hope. 1 have talked to the Chairman,
IRCI and asked him to expedite the
consideration of the viability report
furnished by the company.

SHR! INDRAJIT GUPTA : Sir,
the Minister has neither confirmed nor
defined. I had alleged that this parti-
cular Chairman’s companies are owing
to the GQovernment Rs. 400 crores in
excise duty. You are wcll aware of
that fact that recent developments in
this country have shown that many of
these private companies are being run
on public money. They have very little
share-holding of their own. They are
ruaning the companies with the help of
loans from the finaacial institutions
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and still are defrauding the Govern-
ment of huge amounts of excise duty.
I would also like to know whether
there are any government nominated
directors on the board of this company”
or the representatives of the financial
institutions ?

Secondly, I want to know how
much loan has been given to this com-
pany by the public financial institutions
and by the banks particularly the.
Grindlay Bank which is a foreign bank
and whether Government
finally that this is the way in which a
sick unit has to be nursed back to
health by handing over the company to
operators like this instcad of nationa-
lising the company ? -

SHRI NARAYAN DATT TIWARI :
According to our information Mr. H. L.
Samani is the Chairman’ of this coms-
pany and not Khatakwalla. No doubt,
Khatakwalla is a major sharc-holder of
this company and the company’s
management as a whole, I am told, has
iavested about Rs. 1 crore after Sep-
tember 1982. They have imported
certain refractories and it was because
of this that the figure of production in
the wired glass could be sustained. As
far as loans'are concerned the cumula-
tive loans of the company stand at
Rs. 9 crores. As far as financing goes
Grindlays Bank has given loan to this
company and the outstanding loan is
Rs. 4.43 crores. Since the management
was changed they have advanced about
Rs. 1.39 crores for the revival of this
company. Bank of Baroda has an out.
standing amount of Rs. 76 lakhs and
they arec now considering advancing a
Joan of Rs. 25 lakhs provided certain
conditions are fulfilled. The Bank of
America has an outstanding loan of
Rs. 59 lakhs. They have not advanced
any now loan. As I said earlier a loan
of Rs. 2 crores is uander consideration
by IRCI.

'

SHRI INDRAJIT GUPTA : What

about the Government di“clors ?

SHRI NARAYAN DATT TIWARI:
Oaly the Grindiays Bank has a director.
Government does not have a director.

considers .

.
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SHRI INDRAJIT GUPTA: Why
are you not taking it over and run it as
a nationalised company instead of giving
this company to such peoplc ?

~ SHRI NARAYAN DATT TIWARI®
When this question came up originally
last year,- I think, the West Bengal
Government agreed with this arrange-
ment and let us sce what happens.

SHRI XAVIER ARAKAL : Sir,
we had a discussion under a private
Members’ Resoluison on the larger
issue of growing illncss in various com-
panics and while participating in the
debate I suggested to the Gov»mmem
about worke.s’ participation by con-
verting the provident fund, bonus and
other statutory liabilities in these firms.

There shou'd be full participation
by the workers. Will the Hon. Minister
kindly coasider this aspect also while
taking into considcration matters like
ﬁnancial‘constraims and the other
difficulties ?

SHRI NARAYAN DATT TIWARI:
I think the Hon. Member will agree
that this isa much larger question which
pertains to the whole country and this
will be considered at the appropriate
time. I cannot cnswer a wider and
general question in the context of this
one particular industrial undertaking.

SHRI K. LAKKAPPA : The affairs
of this organisation run by Somani and
Khatakwala are being enquired into by
the IDBI and other financial institu-
tions. May I know what are the grounds
and on what basis the enquiriss are
pending against them ? Have they
defrauded anything and what is the
amouat which is due to the banks and
other financial.institutions ?

SHRI NARAYAN DATT TIWARI:

1] am not aware of any enquiry being
conducted by IDBI regarding this
undertaking. Only IRCI is dealing with
the matter. I would be thankful if the
Hon. Member would pass on any in-

. formation he has in thc matter so that
. we can make an enquiry in the matter.
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THE MINISTER OF STATE OF

THE MINISTRY OF STEEL AND —

MINES (SHRI N. K. P, SALVE): (a)
and (b) Yes, Sir. The Gujarat Cham-
bers of Commerce and Industry has
complained about the quality of 6,000
tonnes of pig iron imported from
Brazil and supplied to small scale units
through the Gujarat Small Scale Iadus-
tries Corporation Limited.

(c) Pig iron received in one ship
contains some quantity reported to be
not of the chemical composition stipula-
ted in the contract. The matter has
been taken up by SAIL, the canalising
agency, with the foreign supplier.

Y sivet wm wreo Wt & s
_wgar g fF o, favrar amast 7x
" fawy aYT rAw tmfta% % AN
g faar § 7 wa®% ar ¥ q7 aw



29  Wrnten Answers

war gafa g€ § st 6 garT T ¥ AN
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DR. KRUPASINDHU BHOI:
SAIL is a canalysing agent, May I
know whether the coatract was on FOB
or CTF basis ? At the time of landing
at the port, was any chemical examina-
tion made to know about contamina-
tion etc ?

SHRI N. K. P, SALVE: The sale
was -made to the Gujarat Small-scale
Industries Corporation, oo the basis of
transport by sea. The suppliers con-
tended that thcy had made chemical
analysis at the time of despatch. We
have also made chemical analysis when
it was imported. We have found that
the complaint made is valid and we are
looking into the matter,

WRITTEN ANSWERS TO QUESTIONS

S.leﬁo-hg of Bhatss Hydro-Electric
Project

+5..%203. .DR. PRATAP WAGH . _,
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-

SHRIMATI USHA PRAKASH
CHOUDHARI :

Will the ‘Minister of PLANNING
be pleased to state :

(a) whether it is a fact that the
Bbatsa Hydro-clectric Project in Maha-
rashtra has becn approved by the
Planning Commision ; and

(b) if s0, the estimated expendi-
ture thereof, the time for its completion
and other details ?

THE MINISTRY OF PLANNING
(SHRI S.B. CHAVAN) ; (a) Yes, Sir.

(b) The estimated cost of this
scheme is Rs. 1224.8 lakhs. The
scheme is expected to be completed
within five years including one pre-
construction year.

The main features of the project
are the fol'lowing :—

- (i) a power house at the foot of
the Bhatsa dam with installa-
tion of one unit of 15 MW
operating under a range of
49.41 meters to 85.3 meters
(Bhatsa Dam would form a
reservoir with live storage of
682 4 million cubic meters
between FRL+142 meters
and MDIL+106.11 meters).

(ii) a 772 meters long tail race
tunnel and 165 mcters long
open channel to discharge the
water back into the river.

Tho scheme when completed would
provide 62.5 million units perannum
and the estimated cost of energy
gonecrated would be 23.4 paise/kwh.
The power gencrated from the project
is proposed to be fed into the Maha-
rasthira grid.

Atomic Power Authority For Atomic
Esergy Programme

206 SHRI B.V. DESAI : Will
the PRIME MINISTER be
pleased to state : .
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(a) whether feeling concerned about
the slow progress of the couatry’s
nuclear programme, an expert com-
mittee has proposed the creation of an
Atomic Power Authority with total
responsibility for the atomic energy
programme ;

. (b) if so, whether the Department
has accepted the Expert Committee’s
recommendation ;

(c) if so, by what time the same
is likely to be appointed ; and

(d) if not, the main reasons there-
for ?

A

THE PRIME MINISTER (SHRI-
‘MATI INDIRA GANDHI) : (a) to (d)
Setting up of an Atomic Power Autho-
rity with total responsibilities for
construction and operation of Nuclear
Power Plants and Heavy Water Plants
for Atomic Energy Programme is one¢ of
the recommendations of the Committee
appointed for Technical Assessment of
the Rajasthan Atomic Power Station.
The Proposal is being examined. . -

*‘Special Grant For Implementation®
of Central Law on Atmospheric
Pollution in Kerala”

*¥208. SHRI SKARIAH THOMAS :
Will the PRIME MINISTER be pleased
to state :

(a) whether Government of Kerala
have demanded spscial grant for the
implementation of the central law on
.atmospheric pollution ;

~ (b) if so, the details thercof ;
‘and

'4(c) the decision taken thereon ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHID) : (a) No,
Sir.

“i(b) Does not arise. -

(c) Dorcs net arise.
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Explosion of Time Bomb on the
Platform of Gauhati Railway Station

*210 SHRI B.V. DESAI: Ty

SHRI SANT KUMAR
MANDAL : -

Will the Minister of HOME
AFFAIRS be plcased to state :

(a) whether it is a fact that 14
persons died and 60 hurt when a time
bomb exploded on the platform of
Gauhati Railway Station on 7 Novem-
ber, 1983,

(b) if so, whether the enquiry
report stated that this was the job of
extremists who are operating in the
country at present,

(c) if so, total loss suffered due to
this blast, '

(d) what security measures have
been taken to check such blasts in
future, and

(¢) total number of such accidents
and attacks on railways during the last
3 months ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) According to the State Govern-
ment of Assam, 17 persons died and 42
persons sustained injuries due to the
explosion. Initially, 16 persons died
on the spot but later .on one ;person
succumbed to his injuries at the Gauhati
Medical College . Hospital.

«(b) Aceordingito the State Govern-
ment, the explosion was indulged iniby
extremists elements.

(¢) As a resuit of explosion, some
of the shops in the vicinity of the:place
of occurence were blown off and the
asbestos roof of the platform shed was
also demaged. The .estimated financial
loss to the Railways due to this blast

_is Rs. .6,000/—approximately.,

(d) Steps have been taken to.
tighten-seenrity measures -which .include
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joint checking of luggages of outgoing
and incoming passengers by police and
R.P.F., random luggage checking by the
police on the platform, etc.

, (e) Eight
Unemployment in Sixth Plan

. *212. SHRI P.M. SAYEED :
SHRI RASHEED MASOOD:

Will the Minister of PLANNING
pleased to state : i

(a) whether 46.28 million persons
will be in search of job a1 the end of
Sixth Plan period ;

(b) whether there was an estimated
backlog of 12 million unemployed
persons in the country at the start of
the Sixth Plan ;

(c) if so, whether cfforts are being
made by the Commission to advise
Government to implement certain
schemes for providing jobs so that gap
is further reduced during the remaining
period of the Sixth Plan period ; and

(d) if so, Government’s reaction

thereto ?

'THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) :'(a) to (d)
The “ecstimate of uncmployment in
March, 1980 according to usual status
for the age group 5-+was worked out
at 12.02 million in the Sixth Plan Docu-
ment. While there i3 no estimate of
the likely total number of uncmployed
at the end of the Sixth Plan, the net
te the labour force during
1980-85 was placed at 34.24 million
persons in the Document. Thus the
overall magnitude of employment to be
generated during the Sixth Plan worked
out to 46.26 million. The cxpected
generation in the ' plan
is estimated at 32.44 million
standard person years in the Mid-term
Appraisal. However, ths actual num-
ber of boneficiaries is expected to be

*

more since not every member of the
labour force may be a full time worker
during the entire year.

Besides the existing employment-
oriented/beneficiary-oriented program-
mes, Government have recently intro-
duced the Rural Landless Employment
Guarantee Programme and the Scheme
for Providing Self-employment- to Fdu-
cated Unemployed Youth,

Price of Colour Television

*213. SHRI R. PRABHU : Will
the PRIME MINISTER be pleased to
state :

(a) whether excise duty has recently
been reduced in respect of colour tele-
vision sets ;

(b) if so, the details thereof ;

(c) whether there has been any
reduction in the price of the colour
tclevision sets on this account ; .

(d) if not, the steps Government
proposc to take to casure that the
prices of T.V. sets in the market are
substantially reduced ; and _

(¢) the extent of re duction of
price in the colour T.V. sets affected by
public sector undertakings ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) Yes,
Sir. '

(b) The excise duty on Colour TV
(CTV) receivers has been reduced to
15% (from 25%+5% surcharge) on
sets with a screea size upto 51 cm.

(c) to (¢) One public sector unit,
UP, Elcctronics Corporation (UPTRON)
has already anmounced release of its
CTV sets in the market .in early
December at a customer price of around
Rs. 5800/- in Delhi. However, exact
extent of price reduction for CTV sets

s P W »
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1

in general will be known after sets from
other manufacturers also come into the
market during the first quarter of 1984,
Gevernment is continuing to make all
efforts to bring down the prices of CTV
sets.

Infiltration of Bangladeshis into Parnia
and Kathiar Distt. of Bihar

*214. SHRI N.E. HORO : Will the
Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether itis a fact that Bibar
Government have approached the Central
Government as well as the West Bengal
Government against heavy infiltration
of Bnangladesh nationals into the two
Bihar districts of Purnia and Kathiar
through West Dinajpur district border
areas; and

(b) if so, the reaction of Central
Government thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) The State Government of Bihar has
reported that there has been entry of
foreign nationals in the said districts.

(b) There are standing instructions
with all the State Governments to check
and identify the infiltrants and take due
action against them under the law. BSF
has been strengthened; Border outposts
have been broaght increased and avérage
distance btween Border outposts has
been brought down.

“Increase in Air Pollation in the
Capital”

*¥215. SHRIMATI MADHURI
SINGH :
SHRI JAIPAL SINGH
KASHYAP :

Will the PRIME MINISTER be
- pleased to state :

(@ whether it is a fact that air
pollution has greatly increased in the

¥ o L.
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" capital causing the risk of respiratory

ailments and lung diseases;

(b) whether the Central Pollution
Board had considered and surveyed the
immensity of foul air, its causes and
remedies of the problem; and

(c) the steps Government propose
to take to rid the Capital and specially
residential areas from air pollution ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) No,
Sir,

(b) Yes, Sir.

(c) Air quality standards for resi-
dential areas hive been evolved. Two
areas of Delhi ;—Viz

(a) Wazirpur, Lawrence Road,
Motinagar, Kirtinagar, Najaf-
garh road areas, covering 20
sq. Kms, and

(b) Red Fort and Jama Masjid area
covering 35 sq Kms. have been
delineated as Air Pollution
Control Areas. Strict enforce-
ment of the Air (Prevention and
Control of Pollution) Act and
regulation of Polluting sources
are contemplated in these
areas.

‘“Pollution caused by Fertilizer Plant )
at Velsao, Goa”

*216. SHRI SUDHIR GIRI : Will
the PRIME MINISTER be pleased to

state :

(a) whether it is a fact that the
anti-pollution measures adopted by the
fertiliser plant at velsao, Goa, are
neither foolproof nor adequate resulting
in the release of poisonous effluents into
the sea and open tanks around the
factory, systematically destroying the
ecology of both the land and the seca;
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(b) whether the seeping of the
effluents finds its way into the wells in
the villages, water of which the villagers
drink;

(c) whether the Central Prevention
and Control of Water and Air Pollution
Board declared the entire area as pollu-
tion prone area; and

1

(d) if so, how Government are go-
ing to move into the matter so that
ecology of the area is not disturbed
further ?

THE PRIME MINISTER (SHRI
MATI INDIRA GANDHD : (a) No,
Sir.

(b) No, Sir.

(c) and (d) The Central Board for
the Prevention and Control of Pollu-
tion is alive to the issuc and has under-
taken appropriate measures for the
regulation of the discharge of effluents
from industrial resources in thesc areas.
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Functioning of INSAT—1B

*218. SHRI KAMAL NATH : Will
the PRIME MINISTER be pleased to
state :

(a) whether Indian Satellite INSAT-
1B has been launched and is now
fully working as scheduled;

(b) the snags faced initially in
commissioning the satellite and reme-
dial measures taken in that regard; .

(c) whether an unidentified object
had hit this satellite soon after it was
launched from the space ship ‘Challen-
ger’; and

(d)' if so, the details thereof ?
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THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir.

/

(b) In the near-syncronous orbit,
the final deployment of the solar array
experienced a six-day hangup, which,
after cureful studies a simulations, was
solved by a long-duration hcat-soak,
i.e. by a purely thermal cure Subse-
quntly, after successful deployment of
the C/S band antenna, the deployment
of the solar sail was deferred by one
day pending resolution of an ambiguity
in telemetry indication of the solar soil
first motion release. After a diignostic
test confirmed the first motion release,
the sail was fully deployed the next
day.

(c) and (d) A NASA video film of
separation of INSAT-1B from ‘Challen-
ger’ appeared to show a stray object
possibly impacting shortly after separa-
tion. However, as of now, there is no
evidence of any damage to the space-
craft and the spacecraft is operating
normally in orbit. This anomaly has
been subject of a formal joint review
by a team of National Aeronautics and
Space Administration (NASA), Depart-
ment of Space (DOS), Ford Aerospace
.and Communications  Corporation
(FACC) and McDonnel Douglas Astro-
nautic Company (MDAC). While the
Report of the Review Team is awaited,
latest feed-back from NASA has shown
that what appeared to be the impact of
the foreign object on the spacecraft was
really an optical illusion caused by a
small particle passing close to the lens
of that particular camera.

Cancellation of Letters of Intent

*219. SHRI NARAYAN
CHOUBEY :

* SHRI M.V. CHANDRA.-
SHEKHARA MURTHY :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government have
decided to cancel 805 Letters of Intent
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[ ]
issued during the six year period bet-
ween 1974-79 which have remained
unimplemented; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHR1 NARAYAN DATT TIWARD:
(a) and (b) No, Sir. However; with a
view to have centralised information in
the Ministry of Industry about the pro-
gress of implementation of the letters
of intent granted during the years
1974-79, a study was recently made.
According to the information available
with the Secretariat for Iadustrial
Approvals in the Ministry of Industry,
it was found that uptodate implemen-
tation position of 805 letters of intent
out of those granted between 1974-79
was not available. Accordingly, Admi-
nistrative Ministries, who are required
to monitor the progress of implementa-
tion of letters of intent, have been
asked to review the progress of cach
such case and report the exict position
the Secretariat for Industrial Approvals.

Self Employment Plan

*¥220. SHRI RAJESH KUMAR
SINGH : Will the Minister of INDUS-
TRY be pleased to state ;

(a) the response to the newly
announced two point rural and urban
self employment plan and ths nature
of the comprehensive scheme, if any,
framed in this regard;

(b) the nature of assistance/gui-
dance provided by Government to the
new-comers in the new sclf-employment
plan; and

" (c) the manner in which Govern-
ment propose to remove the marketing
bottlenccks and technical difficulties to
make the sclf-employment plan a
succcess ?

THE MINISTER 'OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(a) to (c) The response to the Scheme
for Providing Self-employment to Edu-
cated Unemployed Youth belonging to
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both rural and urban areas is quite
encouraging. The Scheme aims at pro-
viding self-employment opportunities to
"educated uncmployed youth who are
matriculates ard above within the age
group of 18-35 years and not belonging
to affluent sections of the community by
setting up industry, scrvxce and small
business ventures.

Initially the beneficiarics are helped
in preparing their projects whercver
necessury. The Banks would advance
to cach enterprencur a Composite Loan
not exceeding Rs. 25,000/- without any
collateral guarantec of margin. The
assistance from Government will be in
the shape of an outright capital subsidy
to the extent of 25% of the loan con-
tracted by thc enterpreneurs from the
Banks. Rate of interest of the Com-
posite Loan would be 10% per annum
in backward areas and 129 in other
areas. For those who require some basic
training and advice about selection and
usc of cquipment, the State Govern-
ments in  concert with the District
Industries Centres and Small Industries
Service Institutes would provide neces-
sary guidance and training. Preference
is to be given by State Governments in
alloting suitable sheds, sites eic.
Machinery and equipment would be
made available, as far as practicable, by
National Small Industries Corporation
and State Agencies concerned under hire
purchase arrangcments.

The units/establishments to be set
up within the modest investment ceil-
ing of Rs. 25.000/- under this Scheme
are essentially expected to cater to
local demand. Hence no serious mar-
keting difficulties are eavisaged. Techai-
cal problems, if any, will be resolved
by the DICs and the Small Industnes
Service Institutes.

®
Non-plan Expenditure by States

" *221, SHRI N. DENNIS : Will
the Minister, of PLANNING be pleased
to lay a statement showing :

(a) whether Government have issued
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any guidelides regarding the quantum
of non-plan expenditure to be incurred
by States;

(b) if so, the names of States which
have spent over and above such direc-
tions with figures; aad «

(¢) if no such guidelines have been
given, whether Government would come
forward to give specific guidelines to
the States in this regard ?

THE MINISTRY OF PLANNING
(SHRI S.B. CHAVAN) : (a) While no
specific guidelinas have been issued to
the States, they have been requested to
keep the non-plan cxpenditure to the
minimum.

(b) Does not arise.

(c) No such pronosal is under consi-
deration at this stage.

Rise in Price of Tyres

*222. SHRI K. PRADHANI :
SHRI CHITTA BATU :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether some tyre manufactu-
rers like CEAT Tyres of India have in-
creased the prices of their car, jeep, light
commecrcial vehicles (LCV) tyres by 6
to 9 per cent and other manufacturers
arc also expccted to announce the price-
rise;

(b) if, so, the details thereof and
how much price they have increased;

(c) whether the tyre manufacturers
have refuscd to pass on the excise relief
on bus, truck and earthmover tyres to
the consumers; and

(d) the steps Government propose
to take against these manufacturers for



43 Written A n;wers

thwarting Government objective of pro-
ding relief to the middle class and
apparently ‘“‘compensating themselves®
by raising the prices of other types of
tyres ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARID :
(a) and (b) Yes, Sir. There has been a
rise in prices of tyres for car, jeep and
light commercinl vehicles by 6 to 9.5
per cent during the last few months.

(c) No, Sir.

(d) D.es not arise. However, tyres
‘and tubes are not subject to any statu-
tory price control.

iFull Statehood for Delhi

*223. SHRI SATISH AGARWAL:

SHRI RAM VILAS
PASWAN :

Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether Government have since
taken any decision for giving Delhi a
full-fledged State and setting up of a
Legislative Assembly; and

(b) if not, the reasons thereof ?

“THE MINISTER OF STATE IN
“THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
and (b) The question of granting state-
hood to Delhi was reviewed in the years
1978 and 1980 and it was decided that
Delhi should continue as a Union Terri-
tory. There is no change in this decision.
The question of giving the Union Terri-
tory of Delhi a Legislative Assembly is,
however, still under consideration.
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Train Robberies During January—
September, 1983

2314 SHRI NAVIN RAVANI :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number and dectails of the
train robberics committed in the country
during the months January—September,
this year; and

(b) the measures being taken for
the safety of passengers and their
property?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
(a) and (b) No data in regard to
number and details of train robberies
committed in the country during the
month of January to September, 1983
is compiled on all India basis as law
and order including crime is a State
subject. No incidents of robberies in
running trains were, however, reported
in the Union Territorics during the
month of January—September of this
year, According to available information
165 incidents of robberies were reported
in running train during January to
September, 1983 in the country. The
Railways are taking following measures
to prevent incidents of crimes on the
Railways :

1. The drivers of the trains have
been directed to sound the
distress whistle if the train is
brought to a sudden unschedu-
led halt so that the escort
party is put on the alert.

2. Coach attendants have been
_ instructed to remain vigilant
and prevent entry of unautho-
_rised passengers into reserved
compartments.

Design and
Standards Organisation of the
Railways has been advised to
suggest improvement in the

AR
1) PO S

W locking arrangement of sliding
doors of compartments,
improvement in the vestibules.
to prevent unauthorised entry
and provision of better lighting
facilities in and outside the
compartments,

Government Railway Police, who
are responsible for safety and security
of passengers travelling in trains and
their belongings, are making allefforts
to control crime on the Railway by
providing escorts on trains, surveillance
over criminals, arresting and prosecuting
them in specific cases. Railway
protection Force 1is assisting the
Government Railway Police in this
regard.

Countries Borrowing Indian Experts

2315. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of
HOME AFFAIRS bc pleased to state :

(a) whether the number of countries
borrowing Indian experts in various
disciplines has recently increased;

(b) whether it is a fact that total
intake of such experts has declined
over the years; and

(c) if so, the reasons therefor; and

(d) steps Government have taken so
far to check this downward ‘trend ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) Yes, Sir.

(b) Yes, Sir.

() and (d) The demand for’
Indian experts in the developing
countries will depend on various internal
factors like the nced, availability of
experts locally, economic constraints,
political situation, etc., over which
the Government of India has no control.
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However, efforts are always made to
depute Indian experts agaiost all

demands received from these countries,
and to keep them informed about the
availability of trained manpower in

India.

Mismanagement in Vellore Newsprint
* Unit of Hindustan Paper Corporation

- 2316. SHRI R.N. RAKESH : Will
the Minister of INDURTRY be pleased
to state :

(a) whether it is a fact that Rs. 152
crore Vellore newsprint unit of
Hindustan Paper Corporation is being
mismanaged lezding to CBI inquiry and
if so, full details thcreof; and

(b) corrective steps taken/proposed?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) (a) and
(b) The Kerala Newsprint Project of
the Hindustan Paper Corporation for
the manufacture of Newsprint for an
installed capacity of 80000 tonnes per
annum, was commissioaned in February,
1982. The production of the unit
during the first six months of the
year 1983-84 was 30971 tonnes
representing a capacity utilization of
about 77%, despite acute power
shortage. Hence the question of
‘mismanagement does not arise.
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Funds Alloted for Special .
Component Plan for

Scheduled Castes.

2318, SHRI DAYA RAM
SHAKYA :

SHRI RAM JETHMALANTI:

Will the Minister of HOME
AFFAIRS be pleascd 10 statg ;
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(a) the State-wise break-up of
funds allotted for Special Components
Plan for Scheduled Castes in 1980-81,
1981-82 and 1982-83;

(b) the aclual utilisation of funds
under this head in each State in each
of these years and the corresponding
figures for the Union Territory of
Delhi;

(c) the reasons for shortfall in
funds utilisation, if any, in the States
and the Union Territory of Delhi;

(d) the conditions that an area has
to fulfil for entitlement to this plan
and the extra benefits which accrue to
an arca through this plan;

(e) the number of development
blocks in different States and Union
Territory of Delhi, where the planis
under implementation now and in
1980.81; and

() the progress of the plan in
cach block, State-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
(a) to (¢) The required information is
furnished in the statement laid on the
table of the House [Placed in Library.
See No LT—17196/83]

(d) and (¢) The Speclal Compo-
nent Plan (SCP) is not an area plan
and all the States and Union
Territories having substantial Scheduled
Castes population have formulated
such plans and the SCP is not restricted
to any particular area in the Statcs/

UTS. |

_The Special Component Plan
envisages inclusion of schemes in the
general sectors of development which
would go to the benefit of Scheduled
Castes, quantification of funds from all
divisible programmes under each
sector and sectting of targets as to the
pumber of families to be benefited

-

under each sector. It is envisaged
that 509, SC families living below the
poverty line should be assisted during
the VI Plan to cross the line. The
provision of basic services and
facilities and of access to the opportu-
nities for social and educational
development are also to be brought
into the special Component plan.

(f) The figures are not compiled
block-wise, since monitoring of the
progress of the plan is done on the

, basis of number of families raised

above the poverty line.

Bonus to the workers of Rourkela
Steel Plant

2319. SHRI MANMOHAN
TUDU : Will the Minister of STEEL
AND MINES be pleased to state :

(a) the number of workers/
employees working in Rourkela Steel
Plant who received bonus during
1983-84;

(b) the minimum amount of bonus
given to the workers whose payment is

" lowest; and

(c) the basis on which bonus
payments were made to the workers of
the Rourkela Steel Plant ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE)
(a) 236,933 workers/employees of
Rourkela Steel Plant received bonus
during the financial year 1983-84.
(The payment related to the financial
year 1982-83).

(b) The minimum amount of bonus
given to a worker was Rs. 1,039/,

~ (c) The payment of bonus was
made to the workers of the Rourkela
Steel Plant on the |basis of the
tripartite scttlement ® signed with the
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recognised union—Rourkela Mazdoor
Sabha—on 25th November, 1981 for
payment of bonus for the years 1980-
81, 1981-82 and 1982-83.

.

Harassment of Cassette Dealers

1

/" 2320. SHRI HN. NANJE
GOWDA : Will the PRIME MINISTER
be pleased to state :

(a) whether Government are aware
that the Cassette dealers in Delhi are
harassed by influential multinational
companies engaged in the same trade;

(b) whether Government have
Teceived any reports from the Audio
and Video Cassette Trader§ Association
in this regard; and

(c) if so, the action Government
have taken in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. MS.
SANJEEVI RAO) : (a) No, Sir.
Government has no information to show
that cassette dealers in Delhi are
‘harassed by influential multinational
companies.

(b) No, Sir.

(c) Does not arise.

ANTEE W qOETEE @ &
AT 50 T(ET THAT-ZTAW
gFasE & qT O an

2321. fga fog : =#ar
ng wA Az FqE A FI0 FG O

(%) Far afrararg AT gUar-
a1z LAA ¥ @i 50 1T AHAG-

AT TrA #7179 AT &R
Ty gifray AT 197 97, A}
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(@) afz gi, @1 sa1 %W gay #
g & 1 faward A g A
Trget grr frad wea 1 gafa A
Twd g g g ?

qg wateg ¥ v AN (A fag
To WY ): (%) sk (&) SIwew
AT & AT, 15-9-1983 F1 AAT-
TIZ A AT Y 39 Fo 50 TIIT THY-
Tg F 994 & 18 A1 safFqdl A gH
F1 BT 9T 3O A F1 q2AT 1w
T frar, 1,217 % aY A=z
grafa T 4 gra wfgar g7 0
99 9 GUIEIR TG AT AT
¥ a7 v I w71 Ffaw
F7 | Afsq wwifad aifaal
FFTAAT A Sto ATTo Glo ¥TH FT
Y sufeaal 1 faggars frar ) @i
JYULET WOT qAGT ) ], 217 ®o AN
a3 grafa Mz N7 grq afear qo1.
qZ & AL o To Ho FN I
394/411 ¥ FFaTT HIVY Fo 204
¥ qgd uF ®1AAT S {57 W4T |

Casual Labourers Working in the
Ministry of Steel and Mines

2322, SHRI H.N. BAHUNA
Will the Minister of STEEL "AND
MINES be pleased to state : '

(a) the pumber of casual labour
employed by your Ministry working
for more than one year, more than
2 years, more than 3 years and above;

(b) whether Government have
provided these workers per day salary
equivalent to average per day salary
given to regular staff and if not, the
reasons thereof; and 2 |

(c) whether Government bave also
provided minimal medical care to the
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staff and families as given to regular
staff ‘and if not, reasons thereof ?

Taov
e

THE MINSTER 'OF STATE OF

B T T s ls r e e

Leba S

1

THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE): (a)
The total number of casual labourers
employed in the Ministry of Steel and
Mines proper is as under:—

vy e - o s PR

) Working for more than
One ycar Two years Three years
Department of Steel 3 —= 1
Department of Mines 6 8 2
Total : 9 8 3

The information rclating to Iron
& Stecl Control Organisation under the
Dcpartment of Steel and subordinate
offices of Department of Mines is being
collected and will be laid on the Table
of the House.

(b) Casual labourers are paid daily
wages at the rates prescribed by the
Government, from time to time,
taking into consideration the nature of
jobs to be performed by them.

(c) No, Sir. The medical scheme is
not applicable to such employces.

Beef tallow used by Hindustan Lever Ltd.

1 &

2323. SHRIMATI GEETA

MUKHERJEE : Will the Minister of
INDUSTRY be pleascd to state :

! .

(a) whether all soaps should’ carry

the legend that the finished product

does not contain ‘animal fat’ rather

than misleading statements like free
from any harmful alultcrants; and

(b) whether it is a fact that the
biggest consumption of beef tallow
has tuken place in Hindustan Lever
Limited, -irrespective of the products

manufactured with it ?
» _

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (a) Soaps
are not statutorily required at present
to carry the legend that these do nat
contain ‘animal fat’,

(b) Information is being collected
and will be laid o1 the Table of the
House. )

A B AT ¥ qIfAE W
I A

2324. Nt TRT@AIT et : jFAT
I | g FATH FT FIT FH47 ¢

(F) FET FTEITUSA 1 g
&1 arfas frer Asfeq w2t ;

(@) afg g, @1 59 ¥ Iy

Rig ¥ AFIAT ATE aF fagie ¥ fag
rafeq qur award frg g wifas

FIT FT YT FIT §;

(). Far fagrz ¥ srafeq s
g1 7 fasd & w1990 9EA7 WET FN
fagiea g gl X @YET FT Fray
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ag¥ faerr - gt a9ig & &gl & F19-
fiewt # N7 < s A ;W
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A gawr ghfida & §Y FEA
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o wewtem  Teq WA (R
qwe e gow): (F) AT ()
Tsa) # fFr M I Y AT &
ATz A gau ¥ gEAr fawd
ATYTT 9T &Y F1q ¢ 1 A9 1983 &
YA fagi visw w1 Ay @z &1

wifeat & facg dar s g dded A duw freafafag o

p? # fear mar § —
@z (o T %)
Fafa HA1qEq 9
1983 # ageit famid 219834 153983
(FAaq-ury)
1983 # gEd fawid 232984 143056
(ai=-)
1983 # A faard 229844 119585
(gerrd-faawax)
#4343, 1983 768 48 36866
(ararfas)

(M) s (7) fagrz RN @Az 71 angza vea #F feqga ¥ wrEmET ¥
frar strar @ 1 @rdie FreEEl #1 faasft A e 9 9 & S Qe F FORA
¥ rE ¢ ) @%@ ) fag Fox avie v ¥ wfawagag oy wgr
R | 38% Feeawq fagrx usa A1 @ 71 Fou amdeAY N yumr w7 gaAv §
& afefeafaai &, @iz N IWAATFA IW F FIW q@AT F Al N 59
FEATEA F1 qrHAT FW A FATIAT T FeAFIT AD OHAT I1 AHAT ) FHC WA
sy 1 @iz 1 aqfg agrd o N gftz § 7197 ﬂs‘t F® ATdeT & AT WAW
AT Iq7 92w ¥ feqg Az wrvEwAi T 9 04) g1 avF17 g ¥ sfafrey @wsar
A5 7%, faga amar Y FzaT g ww AT IS gx a® AT FY
Fafa W 37T NA T M geqewar 7377 ¥ fag g7 997 va19 2 Y
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poverty

(SHRI S.B.

Raral and Urban People Below
Poverty Line

2328. SHRI AK. ROY :

(a) what is exactly meant

(b) percentage of

(c) the same with

will

the Minister of PLANNING bc pleased
to state :

by

poverty line, living wage, nced b.sed
wage and fair wage as on 1 September,
1983 in quantative term;

people below
poverty linc in the country as a whole
and the urban rural break-up as on
1 September, 1983;

urban . rural
break-up in differcnt States;

(d) whether there is a decrease in

line during the

(e) if not, steps taken thereon ?

the percentage of population below
Sixth Five
Year Plan in the country; if so, facts
in details for the last five years with
year-wise break up both in urban and
rural sector; and

THE MINISTER OF PLANNING

CHAVAN) : (a)

The

— concepts of poverty line, living wage,

the poor,

Poverty line : For ideatification

expenditure

pneed-based wage and fair wage, which
are currently in vogue
below :—

are defined

of

the Planning Commission
constituted a Task Force on Projoctions
of Minimum Neceds and Effective
Consumption Dcmand in 1977. This
defined the poor as those whose per
capita consumption
below the mid-point of the monthly
per capita expenditure class having a
per capita daily calorie intake of 2400
in rural areas and 2100 in urban arcas.
The estimate of calorie intake is derived
from food consumption pattern of the
corresponding classes and the calorie
content of the food itcms.

was

2. The Committee on Fair wages

1948 had ecnunciated three distinct

AGRAHAYANA .18, 1605 (SA4KA)
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concepts of wages i.e. living wage, fair
wage and minimum wage as indicated

below.
— ()
(ii)

(iii)

Living wage : The ‘living wage’
represents a standard of living
which provides not merely for

-bare physical subsistence but

for the maintenance of health
and decency, a measure of

frugal comfort including
education for the children,
protection against ill-health,
requirements of  essential

social needs and some insurance

against the more important
misfortunes. Thus the living
wage is intended to ensure

not merely the bare sustenance
of life but the preservation of
the efficicncy of the worker
by providing some measure
of education, medical require-
ments and amenities,

Fair wage : As regards the
‘fair wage’ its lower limit was
considered to be the minimum
wage and the upp:r limit was
set by the capacity of the
industry to pay. The actual
wage between these two limits
would depend on (i) the
productivity of labour, (ii) the
prevailing rates of wages.
(iii)) the level of national
income and its distribution,
and (iv) the place of [the
industry, in the economy of
the country.

Need-based minimum wage
The Indian Labour Conferenee
(ILL.G.) at its 15th Session
held in 1958 made certain
recommendations regarding the
nced-based minimum wage.
With regard to the  minimum
wage fixation it was agreed
that the minimum wage was
‘need-based’ and should ensure
the minimum human needs
of° the industrial worker,
irrespective of any other
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considerations. In this regard
- it was recommendcd that

(a) in calculating the
minimum wage, the
standard working class

family should be tuken
to comsist of 3 con:um-

ption units for onc
earner; the earnings of
women, children and
adolcscents  should be
disregarded;

(b) minimum food require-
ments should be

claculated on the basis
of a net intake of 2,700
calories, as recommended
by Dr. Aykroyd for anm
average Indian adult of
moderate activity;

clothing requirements
should be estimated at a
per capita consumption
of 18 yards per annum
which would give for the
- average workers family
of four, a total of 72
yards;

()

in respect of housing
the norm should be the
minimum rent charged
by Government in any
area for houses provided
under the  Subsidised
Industrial Housing Scheme
for low income groups;

()]

fuel, lighting and other
‘miscellaneous’ items of
expenditure shou!d consti-
tute 20 percent of the
total minimum wage.

(e)

.Subscquemly the National
Commission on Labour (1966-69)"
observed that the need based minimum
wage was a level of fair wage and

™

4
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represented a wage higher than the
minimum obtained at that time in
many industries though it was only in
the lower reaches of the fair wage. It,
therefore, rccommended that in fixing
the nced based minimum, the capacity
to pay would have to be taken into
account. The Commission also felt
that a national minimum wage cxpressed
in monetary terms was neither feasible
nor desirable but an cffort might be
made to fix regional minima for the
homogeneous regions which might in
course of time kead to state minima.

(b) and (c) Poverty estimates are
based on periodic surveys of consumer
cxpenditure conducted by the National
Sample Survey Organisation (NSSO).
The last survey was conducted in
1977-78 while the subscquent survey
scheduled for 1983 is  under way,
Thas, the latest official estimates
available are those for the year
1977-78. On the basis of the 1977-78
survey, the percentage of people dulow
the poverty line in the rural and urban
arcas of the States in 1977-78 are
indicated in the statemasnt attached.

Figures of persons below the povorty
line in the years between two surveys
of the NSSO can, if at all, be computed
roughly only at the All-Iadia level,
by general extrapolation and making
allowances for the growth performance
of the economy and for the effects of
the poverty alleviation programmes.

. On this basis, the percentage of people

below the poverty line in 1981-82 has
been roughly estimated as 41.519% for
the country as a whole (42,73% in
Rural gnd 37.23% in urban areas).

(d) and (c¢) The percentage of
population bzlow the poverty line has
been going down du:ing the Sixth Five,
Year Plan. The rough estimates of
percentage of population below the
poverty line in the country from
1979-80 are as follows ;—

~
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Percentage below poverty line

Year Rural Urban Combined
1979-80 53.6 42.9 s1.1
1980-81 45.3 38.7 43.8
1981-82 42.7 37.2 41.5

Statement

Percentage of population below the poverty line by States separately
for rural and urban area in 1977-78

Sl State ' Rural Urban Combined
He, ' % % %
0 1 2 3 4
1. Andhra Pradesh 43.89 35.68 42.18
2. Assam 52.65 37.37 51.10
3. Bihar $8.91 46.07 57.49
4.  Gujarat © 43.20 29.03 39.04
s. Haryana 23.35 31.74 T 24.84
6. Himachal Pradesh 28.12 16.56_ 27.23
7. - Jammu & Kashmir  32.75 39.33 34,06
8.  Karnataka 49.88 43.97 48.34
9. Kerala " 46.00 51.44 4695
10.  Madhya Pradesh  59.81 © 48.09 5713
11,1 l\;laharasbtra 55.85 31.62 47.71
“* 12, Manipur . 3054 ©  25.48 291 ',
¢ 13, Meghalaya - 53.87 18.16 ' 4803 %"
14. Nagaland NA. 4.11 '
15.  Orissa Loa19
: | ;6 Puajab “'_:('_; 2.6

o e PSR e g
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0 1 2 3 4
17. Rajasthan 33.75 33.80 33.76
18. Tamil Nadu 55.68 44.79 52.12
19. Tripura 64.28 26.34 59.73
20. Uttar Pradesh 50.23 " 49.24 50.09
21, West Bengal 58.94 34.71 52.54
22, All Union Territories 34,32 17.96 21.69
All India (weighted) 50.82 38.19 48.13
N.A.—Not available.
Note : (1) The above estimates are derived by using the poverty line of Rs. 65

Printing Presses in Residential Areas
of Karol Bagh; New Delhi

2326. SHRI HARITKESH BAHA-
Will the Minister of HOME
AFFAIRS be pleased to state :

DUR :

()

3)

4)

per capita per month in 1977-78 prices corresponding to minimum
daily calorie requirement of 2400 per person in rural areas and the
poverty line of Rs. 75.00 corresponding to calorie requirement of 2100
in urban areas.

Thesc results are based on the provisional and quick tabulation of
the NSS on household consumer expenditure of 32ad round (July
1977 to June 1978).

The difference between the aggregate all India private consumption
expenditure estimated by Central Statistical Organisation in their
National Accounts Statistics and that derived from the NSSO data
bas been prorata adjusted among the different States and Union
Territories in the absence of any information to allocate this difference
among the States and Union Territories.

For All India the percentage of people below the poverty line
correspond to the population of the States included in the Statement.

(b) the number of printing presses
that are running without valid licences;

(c) the particulars and number of

printing presses running with valid lice-

* nces and the year in which licences were
issued to them; and

(a) whether many printing presses

'

are running ' in the “residential areas of ¥ '

Karol" Bagh, New ‘Delhi and causing
borrible' noise}’ and¥disturbances to the
peace loving_ citizens;

(d) the guidelines under which these
licences are being issued to the printing
presses running in residential arcas ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI  P. VENKATASUBBAIAH) : (a)
and (b) The Municipal Corporation of
Delhi have reported that the area of
Karol Bagh comprises of both Commer-
cial and residential pockets. The
number of printing presses ruoning in
the approved commercial sites is 55
and that of the printing presses running
in residential pockets with adhoc lice-
nces is 35. The names and the year in
which these units were graoted licences
are given in Annexure and the attached
statement I and II respectively. The
number of printing presses running

AGRAHAYANA 16, 1905 (SAKA)
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without valid licences in the Karol Bagh
is approximately 19.

The 35 units functioning in the
residential area with adhoc licences have
been given licences as per policy of
Delhi Administration announced from
timg to time forsregularisation of the
industrial units functioning in the non-
conforming areas. Such units have been
given ad-hoc licences subject to fulfil-
ment of some conditions as, for example
the industries are not hazardous/anno-
xious and that the units will fynction
only during the day time,

Statement—I

List of licenced Printing Presses under Local Commercial Category.

Date of sanction

S. No. Name of the firm and Address
1 2 3
1. M's. Daulat Ram Amar Chand, 2185, Abdul Aziz Road,
Karol Bagh 8.4.73
2. M/s. Union Printers Co-op. Indust. Society Ltd.
2216, H.S. Road 28.4.73
3. M/s. Virendera Printers, 2216, Hardhian Singh Road 28.4.73
4. Shri Chunni Lal, 1474, Abdul Rehman Road, Karol Bagh 14.9.79
5. M/s. Eastman Printers, 2129, Gurdwara Road 18.12 79
6. M/s. Chadha Art Printers, 4/68, Krishna Market, K. Bagh 1.8.80
7. M/s. Arora Printing Press, 140 B.D. Gupta Market 20.7.81
8. M/s. Cosmo Printers, 190 D.B. Gupta Road 20.2.82
9. M/s. Sudhir Printers, 151 D.B. Gupta Road 22.3.82
10. M/s. Yegindra Printers, 178, D.B. Gupta Market 22.3.82
11.  M/s. Roma Printing Press, 1096, Abdul Rehman Road 21.4.82
* 12.  Shri Hans Raj, 10 D.B. Gupta Market ' 29.4.82
26.4.82

13. * M/s. Prakash Morarko Press, 33B, Prahlad Marke{ - '



67 Written Answers DECEMBER 7, 1983 Written Answers 68
1 2 3
.

14. M/s. National Printers, 5316, Khanna Bildg. Hardhian Singh

Road 28.4.75
15. Smt. Bimla Rani Kapoor, 1867, Abdul Aziz Road, K. Bagh 28.4.75
16. M/s. Printo Secript, 33/4,'13.3. Gupta Road 7.6.83
17. Shri Brij Mohan, 191, D.B. Gupta Road 28.4.78
18. M/s. Kumar Printers, 922-23, Faiz Road 18.4.75
19. Sri Krishan Chand Sharma, B. III Perhlad Market 11.7.69
20. Shri Rishi Ram Sharma, 5875, Blk No. 4, Gurunanak Road 17.4.71
21. Shri Sushil Kr. Jain, 319, Joshi Road 27.4.73
22. Shri S.N. Munjal, 94, D.B. Gupta Market 20.5.74
23. M/s. Satya Printing Press, Prem Shiv Nagar, K. Bagh 29.5.74
24. M/s. Virendra Printers, 2216, Hardhian Singh Road 25.4.74
25. Jain Printing Press, 59/13, W.E.A. 8.10.74
26. M/s. Chadha Printers, 7, D.B. Gupta Market 7.8.74
27. M/s. Rama Printing Press, 1096, Abdul Rehman Road 26.3.73
28. M/s. Rama Ghosh, 294, Faiz Road 11.4.75
29. M/s. Kumar Printers, 923, Faiz Road 18.4.75
30. Shri Banarsi Lal, 14A, Perhiad Market 2£.4.75
31. M/s. Achamma Philip, M/s. Sunny Printers. K. Bagh 28.4.78
32. ' Sbri Jagdish Chander Gupta, 147, D.B.G. Road 28.4.75
33. Shri Hams Raj Bhutani, 10, D.B.G. Road 28.4.75
34. Shri Mohan Singh S/o Shri Tara Chand, 1688, C.A.S. Road 26.7.75
35. Smt. Phoolan Rani, 465, Joshi Road 30.7.75
36. M/s. Amit Trading Co., 1-Mongia Bldg, D.B.G. Road 21.6.75
37. Shri D.N. Khosla, 144, D.B.G. Road . 17.11,7%
38.  Shri Jagdish Chander, 2160, Abdw! Aziz Road 8.4.76
39. M/s. Print Linkers, 53/4, D.B.G. Road 3676
40. Shri Ishwar Sipgh, 151, P.B.G. Read ' 3.‘.7?
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M/s. Rajesh Printers, 922-23, Faiz Road, R. Bagh

1 2 3
] . & 6 g ; ——
41. M/s. Chauhan Art Press, 150, D.B.G. Road 26.4.76
42. M/s. Allied Printers, 26B, Perhlad Market 26.10.76
4%, Shri Sohan Singh, 2541, Beadonpura 25.3.77
44.  Sbri Chetan Sarup, 52, Gali Bishan Sahai, F. Road 20.4.77
4S. Shri Rameshwar Dass Kuchal, 1104, Naiwala Karol Bagh 7.6.77
46. Shri Schdev Verma, 12B, Perhlad Market 29.6.77
47. Shri Sechdev Verma, 13B, Perhiad Market 29.6.77
48. M!/s. Rasik Printers, 63, Perhlad Market 7.11.77
49. M/s. Krishna Printcrs, 1432, Pyarelal Road 4.4.78
50. Shri Nand Kishore, 2826, Beadonpura '16.5.‘78
$1. M/s. Vishal Press, 2123, Gurudwara Road 26.4.76
§2. Shri Kishan Chand, 89, D.B. Gupta Road 28.4.78
$3. Shri Tilak Raj, 142, D.B. Gupta Road 28.4.78
54. Shri Akash Deep Printers, 2i08, D.B. Gupta Road 4.10.78
5$5. M/s. Khanna Bros, 31B, Perhlad Market. 4.11.78
Statement-II
List of licenced Printing Presses under various adhoc Policies.
-l
S No. Name of the firm and Address Dat; of sanction
1 2 3
1. M/s. Anand Art Printers 881, Joshi Path, K. Bagh 8.3.83
2. M/s. Times Press, 2328, Hardhian Singh Roan, K. Bagh  16.5.83
‘3. M/s. Rattan Ji, 37-38/2097, Naiwala, K. Bagh 3.9.83
4. M/s. Ujala Printers, 3936/28, Rehgarpura, K. Bagh 1.3.83
_5. Pawan Printors, 3467/23, Naiwala, K. Bagh- 23.7.83
' e 8.9.77
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1 2 3

7. Shri S.K. Narang, 13A/27. W.E.A., K. Bagh 7.1.83
8. M/s. Mahadev Art Press, 67/5642, Rehgarpura, K. Bagh 21.3.83
9. M/s. Pioneer Printers, 291, Faiz Road, K. Ba\gh 23.4.69
10 M/s. Rajesh Print Art, 67/5352; Rehgarpura, K. Bagh 23.3.83
11. Shri Jagdish Singh, Perhald Market, K. Bagh 1.3.83
12. M/s. Mukesh Kathuria, 294/11, Faiz Road, K. Bagh 5.5.83
13. M/s. Neelam Printers, 881, Joshi Road, K. Bagh 7.5.83
14. M/s. Young Printers, 1396/22, Naiwala, K. Bagh 30.4.75
15. M/s. Vandana Printing Works, 43/4837, Rehgarpura, K. Bagh 26.12.77
16. M/s. New Ways Printers. 303/38, Hardhian Singh Road 7.1.77
17. M/s. T. Robers Press, 13A/27, W E.A. 21.2.76
18. M/s. Dass Art Press, 452, Joshi Road, K. Bagh 9.5.79
19. M/s. Ashoka Packers, 5740, Rehgarhpura, K. Bagh 9.4.75
20. M/s. S.K. Printers, 72/5491, Rehgarpura, K. Bagh 8.5.78
21. M/s. Swastik Printers & Packers, 72/5466, Rehgarpura 24.4.78
22. M/s. Woonimal Printers, 2085/38, Hari Singh Nalwa Street 1.2.78
23. Shri Hardev Bahadur Singh, 67/5336, Rehgarpura 25.7.74
24. M/s. Printo Graph, 2966/40, Beadonpura, K. Bagh 21.6.17
25. M/s. Printo Fine, 26/11507, Naiwala, K. Bagh 8.6.77

26. M/s. Jain Enterprises, 34/3177, Beadonpura 3.11.76 ¢
27. M/s. Khajuraho Printing Press, 47/4735, Hardhian Singh 3.11.76
28. M/s. Ganesh Dutt Sharma; 2556’6, Beadonpura 20.8.76
29. M/s. Deepak Printers, 3511, Pyarclal Road. ~ 5,3,7:5
30. M/s. Sushial Art Printers, 292, Faiz Road. 23.4.76
31. M/s. Seema Printers, 922/23, Faiz Road. 17.4.76
32. M/s. Regent Printers, 320, Joshi Road, K. Bagh 26.3.74
33. M/s. Nirankar Printers, 16/199, G2li No. 5; Bapa Nagar 7.4.76
34. M/s. Capital Press, 8/1163, Naiwala 30.3.76

3s.

M/s. Derby Printers, 923, Faiz Road, K. Bagh ' 26.4.76
\
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Development of Salt-based Indus-
tries in the Country

2327. SHRIMATI SANYOGITA
RANE : Will the Minister of INDUS-
TRY bo pleased to state : .

(a) whether Governmeant have pre-
pared the programme for the develop-
ment of rock salt mines and salt-based
industries in the country ;

(b) whether it is proposed to se_ck
cooperation from foreign countrics
baving the latest technology of rock
salt miping ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA) : (a) to (c) Salt
presently mioed from rock salt mines
at Mandi contains large amount of
impurities and a need has been felt to
switch over to soluiion mining techoi-
ques for extracting the brine before a
galt refinery or any salt based industry
could be set up in the arca. Witha
view to locate appropriate technology
of solution mining, the technologics
adopted by some developed countries
are being studied. ’

Schemes For Low Priced Colour T.V. by
1984

2328. SHRI ASHFAQ HUSSAIN :
Will the PRIME MINISTER be pleased
to state :

(a) whether Government are aware
of the fact that concessions announeed
in February, 1983 to the T.V. Industry
in order to boost the Industry and
to provide cheap TV sets to the masses
have not been taken in the same spirit

by the T.V. Industry ;

(b) if so, how far it will be possible
to provide low priced Colour Television
sets by January, 1984 ; and

(c) the details of the Governmeat

schemc for provision of low-priced
Colour Television sets by 1984 with
details of approximate price, size of the
screen for colour & black and white
TV sets separately ? 2

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONIC
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M. S.
SANJEEVI RAO) : (a) to (c) Govera-
ment did not amnounce any concessions
to the TV receiver industry in February
1983. However, a set of fiscal conces
sions relating principally to eletcronic
products and electronic components,
raw materials and capital goods for the
electronic industry was announced by
Government on August 18, 1983. This
was done to reduce costs of production
of electronic products and hence their
prices and thercby expand demand for
them and production to meet such
demand. All the above factors would
help in price reduction of CTV sets
also. Beside this, there is no special
Government scheme for providing low
priced CTV sets by 1984. However, it
is expected that low-priced Colour TV
scts would be available in the market
in the first quarter of 1984. As for
Black & White TV sets, some manu-
facturers have alrcady announced reduced
prices for their sets. .

The Department of Electronics is
holding discussion with the India TV
manufacturers Association and making
all other efforts to see that the prices of
Black & White sets are reduced to the
maximum extent possible.

Tcchnology Identification and Infor-
mation Cell

2329. SHRi ARJUN SETHI : Will
the Minister of INDUSTRY be pleased

to state :

(a) whether Governh_ent propose to

‘set up a “Technological Identification

and Information Cell” in the Industry
Ministry to advise on appropriate
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L)
modernisation and upgradation of indus-
trial technology in the country ; and

(b) if so, the details regarding the
policy and programme of Government
ia this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S M. KRISHNA) : (a) and (b)
Government have set up a “Technolo-
gical Indentification and Information
Cell” in the Directorate General of
Technical Development in November,
2983. The main objectives of this Cell
are to identify technologics which are
availeble indigenously, collect data on
alternative technologies for different
products and identify the sources of
technologies appropriate to Indian
conditions on global basis.
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Inclusion of Languages in Eighth
Schedules

2331. PROF. NARAIN CHAND
PARASHR : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Union Government
have any schemes for the promotion of
langpages and dialects which have a
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rich cultural heritage like Pali and some
other developing languages like Pahari
(Himachali), Nepali and by including
them in the Eighth Schedule of the
Constitution and thus provide the
necessary incentives ; and

(b) if so, whether any alternate
steps are being taken by Government
for the promotion of these languages ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) The National Policy on
Education adopted by the Parliament
in 1968, provides for the promotion
and devclopment of all the India
languages. The Union Minister of
Education and Culture have specific
schemes for the promotion and develop-
ment of all languages. Some of these
schemes are under :

() Scheme of Prizes on books/
manuscripts in Indian Langu-
ages other than Hindi, Sanskrit
and author’s mother—tdngue ;

(i) Scheme of production of
University levels books in
Hindi and regional languages ;

(jii) National award of prizes to
authors of original standard
work in Hindi and other Indian
languages ; and

(iv) Financial assistance to volun-
tary organisations for promotion
of Indian languages.

2. The Central Institute of Indian
Languages, Mysore among its various
activities is also engaged in the task
of promotion and development of tribal
and other border languages with a view
to helping their use in school education.
The Sahitya Academy has boen giving
awards for excellence in literary writings
to various lanuages like Napali, Mani-
puri, Dogri, Maithili, Konakni, Rajas-
thami etc. apart from those in the
Bighth Schedule. - - .
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3. Similarly, Pali, Prakrit have
always been included as a part of the
Union Ministry of Education’s scheme
for propagation and development of
Sanskrit. Sanskrit University at Varnasi
and some of the Kendriya Sanskrit
Vidyapeethas wunder the Rasthriya
Sanskrit Sansthan have provisions for
study of pali language and literature.
A number of other Universities like
Delhi, Santiniketaun, Magadh have
Departments of Pali etc. The Ministry
of Education and Culture are also
assisting for the preparation of a critical
Pali Dictionary initiated by the Royal
Danish Academy at Copenhagen at its
Indian Centre at Calcutta.

4. The Government are of the view
that inclusion of some languages in the
Eighth Schedule would crcate other
reprecussions and reactions. As stated
above, it is the endeavour of the
Government to develop the cultural and
literary heritage of all the languages
irrespective of their inclusion in the
Eighth Schedule.

Census of Machine Tool Industries

2332. SHRI K. MALLIANNA :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government proposed
to undertake a census of machine tool
industries in the country with a view to
ascertain the scope for replacement of
outmoded technology and bring them
&t par with advanced countries like
West Germany and Japan ; and

(b) if so, the details regardiang the
policy of Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA) : (a) and (b) On the
recommendation of the Development
Council for Machine Tool Industry,

. Government have approved a scheme

for conducting census of machine tools
by the Central Machine Tool Institute,
in association with the Indian Machine
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Tool Manufacturers Association. The
census will provide data on age, type
and size of machine tools including
those imported and installed in different
sectors of industries. This data when
compared with similar ccnsus data from
advanced countries would help in identi-
fying gaps in technology. The data will
also be useful for planning manufacture
of machine tools for replacement pur-

poses.

Levy of Property Tax on MIG FLATS
in Janak Puri by DMC

2333. SHRI ZAINUL BASHER:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether some Members of
Parliament had written to him during
1981, 1982 and 1983 about the harass-
ment being caused to the allottees of
D.D.A’s MIG flats . in Janakpuri
(Pankha Road) by the unjustified and
illegal levy of property Tax by the
Municipal Corporation of Delhi for the
period prior to their having been handed
over physical possession of the flat ;

(b) whether it was also suggested
to him to direct the authorities con-
cerned to hold an inter-departmental
meeting with the D.D.A. and short out
this long outsanding matter ; and

(c) if so, the action taken by him
in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS.
(SHRI P. VENKATASUBBAIAH): (a)
to (c) Yes, Sir. Some Members of
Parliament had written to this Ministry
in this connection. The Delhi Adminis-
tration, with whom the matter was
taken up, has now informed that the

DDA has confirmed that physical .

possession of some flats were not hand-
ed e« over to the earlier allottees.
Allottees are required to pay property
tax only from the date of taking over
possession of the flat from the DDA. If,
in any case, physical possession of the
flat was . taken back by the DDA, after

DECEMBER 7, 1983
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cancellation of an earlier allotment and
allotted to someonc else, the subsequ-
ent allottee who has been wrongly
billed for property tax for earlier
allotment to some one else can bring
this case to the notice of both D.D.A,
and M.C.D for remedial action. since
he is not required to pay property tax
for the period when he was not in
physical possession of a flat. The
Members of Parliament have been in-
formed of the position as above,

Vote For Election to Panchayats by
Working Class People in Anda-
man And Nicobar Islands

2334, SHRI BABURAO PARAN-
JPE : Will the Minister of HOME
AFFAIRS be plcased to state :

(a) whether most of the working
class pcople engaged in forests, public
works, egricultural department and
labourers working in rubber plantation,
in reserve forest areas in Andaman and
Nicobar do not have vote for election to
Panchafats ; and

(b) the corrective measures taken
by Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
and (b) The information has been called
for from the A & N Administration and
will be placed on the Table of the
House on receipt.

Revision of Pay Scale of Chairman
And Members of UPSC

2335. SHRI GUFRAN AZAM :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that since
the formation of Union Public Service
Commission in 1950 the Chairman and
Members are drawing more or less the
same pay and have been relegated in
status compared to other constitutional
and executive functionaries ;



"81 Wristen Answars ,, AGRAHAYANA 16, 1905 (SAKA)

(b) whether due to their being lower .
in status than Secretaries to Govern-
ment of India and/or Chief Secretacies
of States, many difficulties arise when
UPSC Members are called upon to
attend and preside Selection Commitices
which are attended by Secretaries/Chief
Secretaries also ; and

(c) if so, efforts being made to
revise the pay scale of those Members
and Chairman to bring them at per with

the status of Secretaries to Government .. .

of India and Cabinot Secrctary res-
pectively ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
While the Chairman, U.P.S.C. has beea
drawing a salary of Rs. 3500 since
1950, that of the Members was raised
from Rs. 3250 in 1976. However, a
Members who at the time of his appoint-
ment was in the service of the Central
of a State Government is allowed the
pay he had drawn immediately before
such appointment (inclusive of pension
and pcasion equivalent of other retire-
ment benefits) subject to a maximum
of Rs. 3500, by a notification issued in
May 1983. It will thus be seen that the
pay of the Chairman and Mcmbers have
not been changed to their disadvantage
in status as compared to other func-
tionaries.

(b) and (¢) No difficulties im the
working of Member of the Commission
have been brought to the notice of the
Government.

Steps Taken to Achieve The ‘i‘lrget
of Employment During Plan Perlod

" 2336. SHRI MOHANLAL PATEL :
-Will the Minister of PLANNING be

"

-sfon  has
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- pleased to state : &

(a) whether the Planning Commis-
apprehended considerable
shortfall in the Sixth Five Year Plan
employment target as reported in the
Hindustan Time dated 3 November,
1983 ;

-

- (b) if so, the facts thereof ; and

(c) the steps being taken to achieve
the target in the remaining period of
the Plan ?

-

THE MINISTER OF PLANNING
(SHRI S B. CHAVAN): (a) to (c)'A
Statement giving the estimate of the
addition to the total and sectoral emply-
ment in the Sixth Plan, Original and
revised. and the achievement upto
1981-82 is annexed. The rate of growth
of employment was of the order of
4.4% in 1980-81 and 3.3% in 1981-
82.

In 1982.83, a facther deceleration
in growth is expected mainly due to
bad barvest, and therefore a significant
shortfall in employment is apprehended.

The need for greater effoit to create
employment oportunities is recognised.
An important item of the 20-Point
Programme is strengthening and expand-
ing the Rural Employment Programmes.
Recently; Government have introduced
the Rural Landless Employment Gunr-
antee Prcgramme and the Scheme for
providing Self-employment to Educated
Unemployed Youth. These efforts and
proper offective implementation of all
Plan programmes will help improve
the rate of growth of employment in
the coming years. .
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Estimate of the Addition to the Total and Sectoral Employment in the Sixth Plan
(O:iginal and revised) and the Achievement upto 1981-82.

(in million standard perso{:)

Addition to employment in the

::;). Sector Sixth Plan. upto 1981-82.
Original @ Revised @@
1
1. Agriculture® 14.920 14.150 4.961
2. Mining & Quarrying 0.170 0.270 0.049
3. Manufacturing 5.747 5.549 ' 1.197
4. Construction 2.035 0.978 0.478
'5. Electricity, Gas and
Water Supply 0.204 0.365 0.056
.6. Railways 0.042 0.183 0.013
7. Other Transport 1.568 1.043 0.886
8. Communications 0.117 0.184 0.048
9. Others** 9.476 9.719 4.158
Total 34.279 32.441 11.846

1

@ As worked out in Sixth Plan Document.
@@ As worked out in the Mid-term Appraisal.
* Including Forestry, logging and fishing.

oy

** Include Trade, Storage and Warchousing,’ banking and

Conversion of Brackish Water into

Potable Water

2337. SHRI HARIHAR SOREN :
*Will the PRIME MINISTER be pleased

to state

(a) whether experiments have been
made in the water desalination plant,
Bhaleri, Rajasthan for converting brac-

insurance, real estate and ownership of dwellings, other
services and employment generation in IRDP and NREP.

: kish water into sweet potable water;

(b) if so, the outcome of experi-

ment;

(c) whether other experiments are
proposed to be made in other places
to convert brackish water into sweet

potable water; and

(d) the details thereof ?
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< THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ATOMIC
EMERGY, SPACE, ELECTRONICS
AND OCEAN DEPARTMENT (SHRI
SHIVRAJ V. PATIL) : (a) Yes, Sir.

(b) A solar-still plant to supply
potable water to rural community utili-
sing local brackish water source was
designed and installed at Bhaleri Village
in Rajasthan State. It has a capacity
of 8,000 1/day, The performance of
the plant is satisfactory. The plant is
now being operated by Public Health
Engineering Division of the Govern-
ment of Rajasthan.

(c) Yes, Sir.

(d) By the usc of solar-still the
‘plants to supply potable water have
been installed at—

(i) Awania, Gujarat State; Capa-
city 5,000 1/day.

(ii) Chhachi Village, Gujarat State.

(iii) Churu Village, Rajasthan State
8,000 1/day.

(iv) Narayan Sarovar, Kutch, 3,000
1/day (it is in progress, feed
water supplY is not available,
this problem is being tackled).

The experiments to supply potable
water to rural community are also being
carried out by Reverse osmosis (RO)
and Blectro-dialysis processes. One RO
Plant of 1,000 1/day capacity was
operated for 12,000 hrs. round the
clock without any replacement of the
membrane acd worked satisfactorily.
Another plant of the same capacity was
set up at Arnej for Gujarat Agricultural
University and was operated for two
years supplying potabic water from
brackish well water 6,000 ppm salinity.

A reverse osmosis mobile unit of
capacity of 10,000 1/day was com-
pleted and demonstrated in villages in
Gujarat State. The design and develop-
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ment of large size spiral module to
increase the capacity and fabricate a
plant of 50,000 1/day is in progress.
1

Experiments - have been carried out
on an Electro-dialysis plant designed
and fabricated to provide potable water
at Bhavnagar at CSMCRI Colony. The
commissioning and operation of a con-
tinuous production unit improvement in
design and instrumeatation of ED desa-
lination plant is planned.

Retrenchment of Employees of Direc-
, torate of Census, Bibar

2338. SHRI R.L.P. VERMA : Will
the Minister of HOME AFFAIRS be
pl;ased to state :

(a) whether any provision has been
made to absorb the one thousand em-
ployees who have been working in the
Directorate of Census, Bihar for the last
two years and are to be retrenched
recently;

(b) if so, the details of those pro-
visions;

(c) whether it is a fact that most
of the employees working in the Direc-
torate of Census in many States have
been absorbed by State Government and
Central Government; and

(d) if so, State-wise details of the
left out members ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) The temporary census
employees who have been employed for
the editing and coding of the census
schedules were recruited on the clear
understanding that their services was
purely temporary and on completion of
the work for which they were recruited,
they would be retrenched. However, on

* powerly humanitarian considerations,

Government are considering how best
these employces when retrenched c an
be rehabilitated. As a first step th e

PO O
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Ministiries/ Departments of the Govera-
ment of India as well as the State
Governments and Union Territory
Administrations have been requested to
assist in reemployment of these re-
trenched census imployees. These emplo-
yees have also been made eligible for
the following comcessions:

(i) relaxation in upper age limit
to the extent of period of
service rendered by them in
the census organisation plus
three years for recruitment to
the posts by direct recruitment
otherwise than through an open
competitive examination;

(ii) entitlements to Priority IfT for

alternative employment
through the Employment Ex-
changes;

(iii) eligibility to appear in the
‘examinations conducted by the
Staff Selection Commission for
the Railway Service Commis-
sion for recruitment to Group
‘C’ posts till the end of 1983
even if they have crossed maxi-
mum age limit prescribed for
recruitment to various posts
provided they were within the
age limit prescribed for examie
nations conducted by the Staff
Selection Commission and Rail-
way Service Commission at the
time of their initial recruitment
in the census organisation and
only if they are otherwise
to compete in these examina-
tions on the basis of education-
al and other qualifications
prescribed in the rules for re-
cruitment to the posts in
question;

.. (iv) eligibility to apply for recruit-
ment to vacancies advertised
by various recruitment authori-
ties without their having to be
sponsored through the respec-
tive employment exchanges
even though they might have
got themselves registered with

DECEMBER 1, 1983
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the Employment Exchanges
for the purpose of availing
themselves of the concesam
of priority. III.

The aforesaid comcessions have
been made available to these
employces provided;

(i) they were recruited initially
through Employment ex-
changes;

(ii) they bhave put in not less
than six months of conti-
naous service;

(iii) their discharge from service
is due to reduction in
establishment, i.e. closure
of these offices after the
work for which these were
opened is over.

(¢) and (d) Recruitment to posts in
various Goverament offices is made by
large number of employing authorities
at different levels through varied sources
and channels at different time and there
is no centralised agency from which this
information is available.

Policy for Domestic Manufacture of
V.C.R. and V.C.P.

2339. SHRI RAM PRASAD
AHIRWAR : Will the PRIME MINI-
TER be pleased to state :

(a) the policy for domestic manu-
facturing of VCR’s and VCP’s along
with particulars of domestic firms enga-
ged assembly/marketing of these items;

(b) the policy of import of compo-
pents/kits for manufacture of such
videos and the firmwise licences issued
during last two years along with value
thereof;

(c) the rate of excise and ‘local
taxes on such videos and whether the
tarrif is high enough to protect growth
of domestic industry; and °
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(d) the particulars of firms assem-
bling/producing Vedio cassettes in India
and details of import licences cleared in
last two years ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. MS.
SANJEEVI RAO): (a) As per the
present policy, no new approvals for
VCRs/VCPs are being given. The
production of the units which are in
production in the organised and small
scale sectors are given in the statement
attached.

(b) Import of componeats is govern-
ed as approved by Government. As
regards the details of firmwise licences
issued during the last two ycars along-
with value thereof ; the information is
being collected.

(c) (i) The excise duty on indi-

) ci B
AGRAHAYANA 1¢; 190§ (S4KA

=ER Sme ‘.>-.. Sy
Wristen Answers 90

genous videos is 25% 4+ 5%
surcharge excluding local
taxes (local taxes vary de-
pending upon rates prevail-
ing in each state).

(ii) Import of videos on a com-
mercial basis is

not per-

mitted.
(iii) Government has given furs
ther fiscal concessions to

local industry by way of
reduction in cus'oms and
excise duties. The local
industry by way of reduction
in customs and excise duties.
'The local industry is in a
more competitive position
now. It is expected that
prices of local videos will
come down further in future.

(d) The information is being cole
lected.

Statement

List of Units in Production for VCRs with Colour Monitors
- 1l Phase Clearance Records

Organised Sector
1. M/s. BPL (India) Ltd., Palghat.

Small Scale Sector

1. M/s. Micron Electronics, 28, New Rohtak Road, New Delhi

2. M/s. Telovista Electronics (P) Ltd., 239, Okhla Industrial Area, Now Delhi-20,"

3. M/s. Alqim Tapes, K-

14, Green Park Exteasion, New Declhi-16.

2

4. M/s. Panjstar Standard Electronics Ltd., A12, Phase VI, SAS Nagar (Mohali)

Pun)ab ~

S. M/s. Polestar Standard Electronic (P) Ltd., 9B, Govt. Industrial Estate,

Kandivilli (West), Bombay-67.

6. M/s Monica Electronics (P) Ltd., 87 DGIDC Okhla Ph. II, New Delhi-20, .

9. M/s! Miec Electronics, 13-A Nand Bhawaa, Mabakali Kaves Road, Andh.n

%' (East), Bombay-93.

e ;-3
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.8, M/s. Krison Electronics Systems (P) Ltd., N-2, Connaught Place, New Delhi.

9. M/s. Jupitor Radios (Regd). 46, Okhla Industrial Estate-Il New Delhi-20

(both Delhi and Punjab units).

10. M/s. Beltek Electronics (P) Ltd., A-8 Naraina Industrial Area-I, New Delhi.

11. Mohit Electronics (P) Ltd., D-47, Naraina Vihar, N. Delhi-10.

12. Disco Electronics, A-83, Okhla Industrial Area, Phase II. New Delhi-20.

13. M/s. Video Electronics {P) Ltd., 4219-22/21, Daya Nand Marg, Daiyaganj.

New Delhi-6.

14. Television & Components (P) Ltd. GIDC Naroda, Ahmedabad.

15. M/s. Acharya Electronics Ltd., D-13/4, Okhla Industrial Area-II, New Delhi-20.

16.' M/s. Canon Electronics (P) Ltd., Industrial Estate, Wazirpur, New Delhi-52.

17. Eleetronics Consortion (P) Ltd., D-13/4, Okhla Industrial

Delhi-20.

Area.lI, New

18. M/s. Gatolia Electronics (P) Ltd., Sahibabad.
19. Rishi Electronics Ltd., Okhla Industrial Area, New Delhi-20.

Report on Energy Conservation

2340. SHRI LAKSHMAN MAL-
LICK: Will the MinisterJof INDUSTRY
be pleased to state :

(a) whether Government have re-
alised the necessity to think in terms
of early installation of energy -efficient
equipment, taking advantage of the
specific incentives for energy saving
system and devices ;

(b) whether Government have also
considered the urgency of exploring the
scope for conservation, even in low
energy intensive industries like food
processing, machines tool and brick-
making, besides high energy intensive
industries likc steel, aluminium, paper,
fertilisers, cement and petro-chemicals ;
and

(c) whether any committee was ap-
pointed to look into all these details
and if so, the details regarding it re-
commendations and reaction of Govern-
ment thereon ? *

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA): (a) to (¢) The Govern-
ment are fully aware of the necessity
for carly installation of cnergy efficient
equipment wherever required. The need
for exploring the scope for conservation
in low energy intensive industries has
also been receiving the attention of
the Government. An Inter-Ministerial
Working Group on Utilisation & Con-
servation of cnergy set up under the
Chairmanship of Secretary, Department
of Heavy Industry to study various
aspect of cnergy conservation in indus-
trics, submitted its report to the
Government on 29.11.1983,

2, The salient features are :—

(i) An investment of Rs. 3600
crores for implementing energy
conscrvation measures in the
industrial sectors would load
to an annual saving of Rs.
1925 crores. The Total ipvest-
ment for creating equivalent
encrgy capacity would be
around - Rs. 5700 -crores.

M [
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4 .

Taking into account’. the trans-
port und agricultural sectors as
well, an investment of Rs. 5140
crores in energy conservation
schemes can save a capital

. expenditure of 7980 crores on

capacity build-up in the encrgy
supplying sector, besides im-
proving the operations of the
consuming sector by avoiding
a recurring annual energy bill
of Rs. 3100 crores. Short
term, mcdium term and long
term measures with corres-
ponding investments and
savings havc also been indi-
cated;

(ii) Suitable reccommendations have

been made for installation of
heat recovery systcms, energy
audit services, R & D, conser-
vation cells and consultancy
organisations etc.

(iii) Good house-keeping measures,

such as, tuning of combustion
equipment, avoiding lcakages,
better insulation, proper main-
tenance, optimum use of capa-
city, etc., go a long way in
reducing energy consumption
levels;

(iv) The report emphasises the nced

for accepting co-gencration as
a standard practice for opti-
mising the wuse of fuel for
process heat and power genera-
tion;

(v) In the transport sector, the

P T

N PR o

need is indicated for upgrading
driving skills and maintenance
practices, improving vehicle
designs and instituting fuel

“ efficiency standards, alongwith

the traditional recommenda-

tions,” such as abolishing of-
. octroi check posts, energy
=t . “optimisation in railway trans-
# "% port and optimising - inter-
«% ° model mix of transport;: .

AT !‘-YJ ‘ PR SO

(v) In the agficulfural mtor. un
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: conerete reenlt thereof, .
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¢."" need is indicated for rectifying
the defects in the pumping
systems, such as, high resis.
tance foot valves, pipe-line
configurations, matching of
pumps and prime movers etc.
Organisational arrangement for
undertaking appropriate proe
gramme has also been re-
commended;
L
(vii) The need for mass education
programme for the farmers and
mandatory standards for pump-
ing systems has been recom-
mended;

(viii) Financing cnergy conservation
investments would require pre-
ferential treatment. It would
be nccessary to set apart
separate budgets for energy
conservation.

¥

3. The Group has also recom-
mended creation of an Apex level Steer-
ing Group which will initiate, coordi-
nate and monitor the progress and
implementation of various conservation
measures. In addition, the Group has
suggested the creation of revolving fund
to be expanded by around Rs. 100
crores every year, over a span of 10
years ‘ through levy of an energy con-
servation, cess on industrial consump-
tion of petroleum products, coal and
electricity.

The report of the Group is reoeivi-
ing the attention of the Government.

: 4

i Industrial seminars held at Darbbanga
and Madhubani

?2341. SHRI BHOGENDRA JHA :
Will . the Minister of INDUSTRY be

pleased to state :

(a) whether intensive industrial
seminar for the district of Darbhanga
and Madhubani was held at Darbhanga
on3to6 October, last' ,‘- 2An

(b) if so, demls thereabout anﬂ
e
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(c) which of the leading officers of
the Industries Department of two dis-
tricts and Union Government’s were not
present during the seminar and the
‘reasons for absence;

(d) which of the specific industries
particularly those -for self-employed
productive endeavour have been financed
and otherwise helped to start by the
District Industries Centres of the two
districts respectively; and

(c) the specific steps being taken
to encourage and help self-employed
productive endeavours in Bihar includ-
ing the above two districts ?

- THE MINISTER OF STATE IN
“THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (a) to
(e) Yes, Sir. The seminar discussed
the National Small Industries Corpora-
tion’s intensive Compaign for supply of
machinery on hire purchase basis valued
at Rs. 18.67 lakhs were received at the
seminar.

General Manag:r, District Industries
'Centrc, Madhubani could not attend
‘the seminar due to pre-occupation. An
officer of ranmk of Senior Manager and
‘two Industrial Extension Officers took
part on behalf of District Industries
"Centre, Madhubani.

Entrepreneurs are to be supplied
machinery on hire purchase basis
‘through National Small Industries
Corporation for saw milling, oil milling,
printing and Engineering works Under
the self-employment scheme, in the
fiast phase, educated unemyloyed are to
get employment. For this applications
care "being received and are in the
-process of scrutiny.

., . Retention of L.P.S officers in Ceatral
- Services after completion of Tenure

-

i - 2342, SHRI BALAKRISHNA
WASNIK : Will the Minister,of HOME
,AFFIRS be pleased to state ;

(a) whether it io 0 MM -cogkxin

. .+ DECEMBER ¥, 1983
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officers belongiis to Indian Police
Service : bave been retained in the
Centeral Government service within

CISF, BPRD, CBI etc. much beyond
their stipulated tenure of five years in
Centeral Government as applicable to
the level of Joint Secretaries to Governr
ment in the pay-scale of Rs. 2500/- to
Rs. 2700/-.

(b) whether in view of their reten-
tion beyond five years in Central
Service, much discontent is growing in
the minds of those IPS Officers serving
now in respective State Governments
who are slso entitied to serve the Cen-
tral Government as well; and

(¢) if so, the facts thereof includ.
ing the number of such officers in
Central Service who have since comple-
ted five yeurs tenure and the action
being proposed to be taken for their
reversion to States ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
.(SHRI NIHAR RANJAN LASKAR):
(a) to (c) Under the existing ins-
tructions, no tenurc period has’ been
laid down for IPS officers of the rank
of IG and above (Rs. 2500-2750 -) on
deputation basis to Central Police
Organisations; such as there is no ques-
tion of averstay at th: Centre or cause
for amy discontentment. Four Inspec-
tor Gemeral in Ceatral Police Organi-
sations such as BPRD, CBI, CISF and
CRPF have occupied the post for over
five years at the Centre, but there is at
present no proposal to revert them to
their parent Cadres.

Import of Second hand Machinery

2343, SHRI ARUN KUMAR
NEHRU : Will the Mingister of INDUS-
TRY be pleased to state :

(a) ths nomber of applications by
various companics pending with the
Capitat Goods Comimittees for import-
ing second hand machinery, as on 30

+ Octobes, 1983;aad . ...

b /)
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(b) the particulars of the companies
permitted to import such machinery
after 1 January, 1983 and the total cost
involved ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (a) and (b)
Necessary information is being collected
and shall bo laid on the Table of tbe
House shortly.

Pollation of Himalayas due to the
Activities organised by Mountaineers
and Trekkers

2344. SHRI MADHAVRAO
SCINDIA: Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that during
the activities organised by the Moun-
taineers and trekkers a large quantity
of trash, garbage and waste material are
left behind in the Himalayas creating
pollution, and other problems;

(c) whether the Indian Mountaine-
ering Fouodation has prepared a plan
to aid the Himalayu_s from pollution;
and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : (@ Yes,
8ir.

(b) and (c) The Indian Mountaine-
ering Foundation has taken the follow-
ing measures to coatrol pollutions in
the Himalay

(i) - Leaders of expeditions are re-

. quired to give a written undor-
taking of the eoffect that they

shall not damage or destroy

any vegetation or burn or
allowed to be burnt any juniper

or other plants in the areas

they visit, that they would

carry adoquate supply of

. kerosene or other fuel and

' ensure that Ehe portors’aoeoxq-
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. panying them also observe the

. same conditions, that they.
shall keep the camp sites clean

: and bary or bum all the

; rubbish. The Liaison Officers
are asked to ensure compliance
of these instructions ; , .

(i1) The State Governments have
been approached to take puni-
tive action against defaulters
specially the poachers, graziers
and other trespassers” and to
black list tourist agencies
which do_not take adequate
care to avoid and prevent
pollution ;

(iii) Help is offered to the Indian
Expeditions to plant saplings
in the areas they visit ;

(iv) Grants are given to organisa-
tions engaged in scientific work
for the regeneration of plant
life and replenishment in the
degraded areas ;

(v) A booklet ‘“‘While in the Hima-
laya—Do’s and Don’ts’’ con-
taining an appeal to the
members of the expeditions
to help keep the Himalayas
clean is given to all expedi-
tions ;

(vi) Lectures are arranged through
the training institutions to
cducate the trainces and others
about mountain environment
and ecology and the value of
flora and fauna.

The Indian Mountaineering , Founda-
tion fully supported’ the move to stop
mountaineering and trekking expeditions
going to the mouutains inside the Nanda
Devi Sanctuary and the areas has since
been closed for a period of § years. |,

forr safvrdi @ wfr T
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arfaal) & “Iedraard Y qwmre F
Fftmm ]| & fag gX swa swrw
far srar aifze ) ' :

(@) fasr @ oY & gl & Fag
FravaF NF 9T w1 afwagw 3¢
ST FI&H1T T edtpfa & Foradt 39,
0 warfoq 37 F1 geaa § o
afaager afafraat & seara gfa
afqrdia & et 1 FNT FET
FATFTFR T FITAM FARA
oy #1€ ot faRw ardy A€l feg €

(M ¥ () IfF g gwr
gra fast o 7 & s vwat &
TR T8 TFIT N FE IEAFTY
gxfaa aff &Y F A AWME

. drgT g eqifgd I F I HA

FE Wt gIAT TTET TN E
CBI Probe to Unearth LTC Racket

2346. SHRI CHINTAMANI JENA:
SHRI NIHAL SINGH :

Will the Minister of HOME
AFFAIRS be plecased to stato :

!

(a) whether any searches have beem
conducted by CBI to unearth the LTC
rackets in certain parts of the coumtry ;

(b) if 80, the details_thereof ;

(c) the number of travelling agents
who have been arrested or detained in
this regard ; and

(d) the number of pcru’xu involved
for false LTC claims during the last
three years ? ’

THE MINISTER OF STATE IN
THE MINISTRY OF:HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
and (b) During the period from
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January, 1981 to Octobcr, 1983, 17 -
searches have been conducted by the
CBI tonneanh the LTC rackets in
varions parts of the country.

(c) Two.

(@ During the period : from
January, 1981 to October, 1983, 189
public servants were found involved in
various cases of falss LTC claims
investigated by the CBI.

National Equity Fund for Small
Scale Industries

2347. SHRI CHHITTUBHAI
GAMIT : Will the Minister of INDUS-
:l'RY bo pleased to state : v

(a) whether Government have deci-
ded to constitute a special National
Equity Fuad for the exclusive develop-
ment of small scale and village indus-
tries in tune with plan targets ; and

(d) if so, the details regarding the
guidelines, composition and functions
as well as the time likely to be taken
regarding the submission of the report ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA): (a) No,
Sir.

(b) Does not arise.

‘, 8 e “ “w! - Ty

'AcmAYANA 16, 1903 (SAKA) Written Amm 103

. 1982-83 & FRF 20 - ww-
%wamagfsmit
2348. ’Sﬁm u‘&‘n
T Py AFAY T qAN AT gm

LZURE

.

(%) 4 1980-81 F1 AT
qMY g a¥ 1982-83 aF 20-TH
TP & qeana g wafy w1 A9-
T AT AAR AT AT § ;A

(&) 1983-84 ¥ foq ga1 w7
fagifea fegr mar § ?

TR WA (S qRoR o wagrwr):
(F) arx (@) 209N wrawq
90T 14-1-82 F1 A TE 4@ <
TAFT F1a1;aqT 1982-83 ¥ FTfNsE
DIAT & FeTNF ATV fFaT 74T |
1982-83 ¥ A Iusfewar sz
1983.84 & F=al &1 gAATT fagzw

g9 ¢

faawm

1982-83 & Fhrm wfwR, WA w@A¥ aT 20-x0 @ W
w1 fasgras vt 1983-84 w1 |ew

gr g gfae 1982-83 1983-84
. ’ Iaufeaai . g

——pe——— - ¥

1 e 2 3 4
1. fgwr€ awifaq g XA 2340 - 2370
2. FEIRA :

L
(1) foeea g & 1190 -
1180 e

S @wE @




¢ e .
103 Written Answers

=

*** DBCEMBER 17, 1983

.« ®
i \we _
Written Answers .

g3

.

1 2 3 :‘_:,:.;f “E 4
3 (%) waEa wniw o
fasrq srdsw  gaeafaart 3260 . 3053.83
(&) TG gty )
AT FA%T q@ 99 fzaw 3378 3215.53
4. A gfy ZATT qHY 255 - 284.2
6. FHAT AIZT g&a7 36019 28804
7-(%) sTgfaa sfa afcare asa1 -
(v #) 21.25 2498
(@) stgfaa saafa  of@ad 5.20 7.63
8. ¥ e TiEy Y FeUT 54526 48846
P (F) FraTy Tas geqr(ATM@ ¥)  10.07 8.74
(@) fawtor ggraar ad 3.77 5-56
10. (%) o= ufeqai &
guT g safem 17.17 21.20
(@) anfas gfee &
AT At &
faq smarw &7 145000 405000
11. (%) fashr &1 1Q
R gsar - 23572 23631
(@) faselt snfea
qIEe ¥saT (A ) 3.02 3.68
12:(%) 3o QAW AL 21171 225.00
(@) I TE daT g 57800 73000
1. TN e e (T #) .39.81 - 59.00
14.(%) smafus wareey
L4 Hear 188 405
(:i) T weaT 7668 9010
15, U¥rEa argzifas "
fevg g e 320

200




-

108 Written Answers AGRAHAYANA 16, 1908 (SAKA) )i {Written Answers™ 106

«

1 2 3 4
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Directors’ qeota for allotment by
Lohia Machines Ltd of Scooters

2349. SHRI DIGAMBER SINGH :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether any guidelines have
been issued by his Ministry to the Lohia
Machines Ltd. for the allotmeat of
scooters against $ per cent discretionary
quota of Directors; if so, the details and
if not, the reasons therefor;

(b) whethor one of the well-estab-
lished principles behind this allotmeat is
sales promotion aspect;

(c) if s0, whether this will be mainly
issued to the dealers or others also; if
s0, who are they;

(d4) whether Government would coa-
sider the desirable of preventing the
issue of such Scooters from Directors’
quota to Government officials and their
kith and kin to presume the integrity
and_honesty of services; and

(e) if not, the reasons therefor?

THE MINISTER OF STATEB IN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : (a) Since
there is no Government coatrol oa sale
and distribution of automobiles including
scootors. Government have not issued
any guidelines on allotment of scooters
against manufacturcrs  discretionary

quota. ¥
w (b) Yes, Sir.
\

(c) M/s. Lohia Machines Ltd. pro-
pose to *allot scooters from the discre-
tionary quota to their employees and
associates in accordance with company’s
welfare and promotion policies.

(d) Existing rules governing the
conduct of Government servants place
certain restrictions in such cases.

(e) Does not arise.

Promotion to Grade 1V of Indian
Statistical Service

2350. SHRI G. S. REDDI : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that only.
those persons who are either holding a
feeder post or had been on a foeder
post after completing four years of
regular service in the scale of Rs. $50-
900 or Rs. 650-1200 are eligible for
promotion to Grade IV of the Indian
Statistical Service, -

(b) whether it is also a fact that
there are some persons in the select liss
of 63 persons of Grade IV of ISS
drawn on the recommendations of the
Departmental Promotion Committee in
November, 1983 who were neither
feeder post-holders nor had a lien on
feeder posts;

(c) 'whether some of these persons

' bave voluntarily given up their lien

carlier for confirmation in the higher
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non-recbgniscd feeder posts for inclu-

sion in the above grade; and

"™ (d) if so, the persons for including
them in the select list in violation of
the service Rules?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Officers who are holding feed=r posts in
statistica! discipline or held lien in such
posts on the crucial date and who have
completed four years of regular scrvice
in such feeder posts are eligible for
comsideration for promotion to Grade
IV of the Indian Statis:ical Service.

(b) and (c) No, Sir.

" (d) Does not arise.

weg AT & weae fad ¥ oW-
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Safeguards to Public Servants to

Appeal against Disciplinary
Authority

2352. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
HOME AFFAIRS bo pleasced to state :

(a) whether it is a fact that uader the
statutory rules, safcguards have bcen
provided to the public servants to
appeal against the orders of the disci-
plinary authority or submit memorial
to the President of India ;

(b) if so, the details theroof ; and

(c) whether the disciplinary autbo-
rity is required to answer back the
petition/appeal giving good reasops
where the request is not acceded to apd
the details of thc anthority that can
reply ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
aod (b) Usader the Coatral Civil Ser-
vices (Classification, Contrel and
Appeal) Rules, 1965 the Central
Goverpment servants have been given
statutory safeguards to appcal against
an order of tho disciplinary authority
or, as the casc may be submit an appli-
catioa for revision of an order of the
discipllnary authority—vide rules 23 to
29 of those Rules.

Scparate instructions also  exist
regardiag the submission, receipt and
trapsmission of petitions addressed to
the President in reqpect of matters aris-
ing out of Civil Employmeat under the

- Goverameat or the termination of such

employment.)
LOUBER e .
(c) Tho order. made or issued by the
appellate/revising authority should be
a speaking order, It is required to be
served in'penon"on the Government



109 Written Answers

servant concerned or communicated to
him by registered post, and such order
is required to be given effect to by the
authority which made the order appeal-
od against/revised—vide rules 28 and
10 of the aforesaid Rales. As regards
memorial to the President; the pres.
cribed .uthority can withhold the peti-
tion but the reasons therefor are
required to be communicated to the
petitiooer.

Setting up Atomic Power Plant at
Oodangulam, Tirunelvell

2353. SHRI D. S. A. SIVAPRA-
KASHAM : Will the PRIME MINIS-
TER be pleased to state :

(a) whether Tamilaadu ,Government
have requested the Central Government
to sct up Atomic Power Plant at
Oodangulam in -Tirunelveli District ;
and

(d) if s0, action taken by Govern-
ment oa it ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE ELECTRONICS
- AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL) : (a) No, Sir.

(b) Does not arise.

Iaciusion of SC/ST ia List of Sectioa :
Oficers’ Grade ' Limited Depart-
mental Examination, 1952

2354. SHRT BHEEKHA BHAI:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether names of some of the
Schoduled Castes candidates whose
names have already becn included in
fire Secloct List of Section Officers
(Seniority qaota) 1981 have agaia been
included in the list of successful candi-
pates of Section Officers Grade Limited
*Departmental Enmmnuon. 19823

L)

(b) whether Department of Person-

nel and administrative Reforms propose
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to bring out a supplementary list of
Section Officers Grade Limited Depart-
mental cxamination, 1982 ;

-

{c) i so, whether allocation of all
the candidates includiug supplementary
list will be made simultaneously ; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH) : (&)
and (b) Yes Sir.

(c) and (d) Seclect List for Section
Officers’ Grade (Examination Quota)
1982 containing names of 117 officeres
who qualified in the Section Officers’
Grade Limited Departmental Competi-
tive Examination, 1982 has alrcady
been issued. A supp!cmentary list in
replacement of the Officers who were
included in the Szlect List (Seniority
Quota), 1981 will be issued on receipt
of the relevant information from the
UPSC.

qgara st &1 fawra
2355. st T w Tt w4@T
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QAT W (aﬂ Qo  Wo
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(@) e, @7 @7 Ay
1, a-fag a anfr J& F3t & 7%
fers s1af & Igaiw a7 fawig a%
scafas aw fear a1 wgr ¢

(m) s ag gaar

Declaration of Shree Narayana Geru
Deva Jayanti and Samadbi Days
as Holidays in Central Govern-
ment Offices in Kerals

2356. SHRI A. NEELALOHITHA-
DASAN NADAR ; Will the Minister
of HOME AFFAIRS be pleased to
state :

(a) whother Government of Kerala
have requested reeently Governmcenat of
‘India to re-examine and declare the
Shree Narayana Guru Deva Jayanti and
Samadhi days as holidays for Ceatral
Government Offices and Undertakings in
Kerala ; and

(b) if so, the details of the request
and the action taken by the Gevernment
of India on the request ?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
(SHRI P. YENKATASUBBAIAH) : (a)
Yes. Sir.
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(b) The State Government have
been informed that it is not possible to
include Shree Narayan Guru Deva
Jayanti day and Samadhi day in the list
of closed bolidays for Central Govern-
ment offices in Kerala and that theso
occusions can be included in the list of
Restricted Holidays if the Ceatral

Government Employees’ Welfare Co-
ordination Committees in Kerala s0
desire.

Release of Book ‘‘Morarji Papers™

2357. SHRIR. L. BHATIA ¢

SHRI NAWAL KISHORE
SHARMA :

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Governmeat have scen
some excepts from Arun Gandhi’s yet

to be released book titled “Morarji
Papers”” appearing in  the Press
recently ;

(b) if so, whether any iavestigation
had been made how the official corres-
pondence exchanged between the former
Prime Minister and President, which
was of a confidential mature, found its
way into the press and public ; and

(c) the outcome thereof and what
preventive measures have beoen or are
being taken to prevent the leakage of
such state papers ?

THE MINISTER OF STATB IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NTHAR RANJAN LASKAR) :
(a) to (c) Government’s attention bad
boen drawn to reports appearing in the
August, 1983 issue of the ‘Imprint’
magazine and in some news-papers pur-
porting to be the correspondence ex-
changed between the former Presideat
Shri N. Sanjiva Reddy and the former
Prime Minister Shri Morarji Desai.
Attention of both Shri Reddy and Shri
Dessi was drawn to reports of dis-
closures of the correspondence.
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Shri Desai” has informed that Shri
Arun Gandhi who is writing the history
of what happened in 1977.79 was
shown by him the papers as source
material for the publication. Shri
Desai has also stated that he had not
given Shri Arun Gandhi permission to
publish these lotters or quote them ex-
tensively in his book and that Shri
Gandhi published these letters without
taking his permission and has also ex-
pressod regret publicly for doing so. -

Shri Sanjiva Reddy has stated that
since Arun Gandhi has acccpted that
the leakage has occured through him
and apologised to Shri Desai, no fur-
ther clarification is necessary. The
matter has been examinsd by Govern-
ment and it has boen decided that fur-
ther action may not be nocessary.

It may be mentioned that instruc-
tions already exist in regird to the pro-
ocodure to be followed for maintenance
of records in the personal offices of
Ministers and also for the transfer of
such records when the Ministers demit
offices.

Indisn Ben Sclentists Settled Abroad

2358. SHRI CHITTA MAHATA :
Will the PRIME MINISTER be plcased
to state the number of Indian-born
scicatists ‘engineers/doctors and techno-
logists who have settled in different
parts of the world ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOQY, ATOMIC
ENERGY, SPACE, OCEAN DEVELOP-
MENT (SHRI SHIVRAJ V. PATIL):
No precise information is available as
to the number of sciontists, engincers,
doctors and technologists who aro at
present working in other countries or
who are settled there. However, accord-
ing to an estimate the number of such
science and technology personnel would
excoed 30,000 in U S.A. A considera-
bly smaller aumber of such personnel
are working in U.K. and F.R.G.
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Time Bound Programme to End Prac-
tice of Carrying Night Soil on Head

2359. DR. VASANT KUMAR
PANDIT : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any time bound pro-
gramme has been chalked out to end
the practice of carrying night soxl on
head by scavengers ; and

I

(b) if not, how long will it take
Government to chalk out a time bound
programme ?

THE MINISTER OF STATE IN
THE MINISTKY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) The Government of India
is fully conscious of the problem.
There is no doubt ‘that this is a disgrace
and it shouid be ecradicated as early as
possible. Every possible effort is being
made for its cradication.

Quarterly Progress Report on
20 Point Progromme

2360. SHRI A.K. BALAN : Wil
the Minister of PLANNING be pleased
0 stato :

(a) whether the Central Government
have instructed the States to submit
the quarterly Progress Report on imple-
mentation of the 20 Point Programme ;
and

(b) if so, the response of the
States ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) Yes, Sir,

(b) All the States are submitting
their Quaterly Progress Reports on
the relevant points to the concerned
Ministries.

Expeaditure on O.T.A. to Staff of
Union Ministers

e n

2361. SHRI RP. YADAV: Wil
the Minister of HOMB AFFAIRS be
pleased tostate: .. T, % &
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(a) the * montbly expenditure Tof
each member of the. Union Council of
Ministers by way of overtime allowance

"paid to his staff (both cntitled/addi-
tionally sanctioned and given by inter-
nal arrangemcent) for the years 1980,
1981, 1982 and 1983 uptodate ;

(b) for how many days the Minister
was actually away on tour in cach
month for the above period ; and

(c) whether the members of the
personnel staff of the Ministers drew
fall overtime (i.e. SO per cent or 33
per cent as the case may be) during the
above period ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
to (¢) Since the powers for grant of the
overtime allowance to the staff in the
various Ministries and Departments,
have been declegated to the concerned
authorities in such Ministries. no
centralised information regarding the
expenditure incurred in this regard or
its details are avaliable centrally.

Servey of Wild Life

2362. SHRI SUBHASH YADAV :

. ’ . *
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Indian Lioa

Tiger

Indian Rhineceros

Indian El::phant

Bn;w Antelered Deer
0 Hangul (Kashmir Stag)

%4

o Black Necked Crane
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'SHR! M. RAMGOPAL
REDDY : ”

Wiil the PRIME MINISTER be
pleased to state :

D

(a) whether there is amy proposal
uader consideration of Government to
make a survey of various species of
Wild Life in various States of the
country particularly in Madhya Pradesh;

(b) if so, the detaiis thereof ;

(c) the cencrete steps being taken
by Central Government for the preserv-
ation and promotion of wild life in the
country ; and

(d) the funds aliocatod for the same
for cach State during ths next 3
years ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) and (b)
No country-wide- ccnsus of all wild life
in the country has been couducted so
far. Howcver, some States carry oat
periodic surveys in national parks and
sanctuaries. The population figures of
some of the endangered/threatened
species of Indian wildlife are as follows:

203

—_— 3018

1200 (app)

< 15000 (app)
30
wt. 482 (Dachigam
e National Park)
17 (Ladakh) -

* i

. (eY A'statement is attached. *

(d) The total outlay uader various
Contrally suponsored and Central Sector

% echemes on wildlife conservation in the

Bixth Five-Year Plan is Rs.-1,244.00

lakhs. This includce schemes for assisting
developmeat -of . Natioaal Parks, San-}
ctuaries Tiger Reserves and zoos im the
country 2as Swell as for organising
exhibitions on wildlife in the States,
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A(munce is provnded to the States on

the basis of specific proposals reoolvcd
from them under each of tboae lchemcs

from year to year.

Some of the imporuht moasures
taken in rocent years for wildlife con-
servation are as follows : .

Statemeont .

1. The Wild Life (Protection) Act,
1972, which is now applicable throu-
ghout the country  provides legal
protection to India’s wildlife from
hunting and trade. The Act is now
applicable throughout the couantry cxcept
in Jammu & Kashmir Wild Life (Pro-
tection) Act, 1978 based largely on the
Central Act.

2. The Forest (Conservation) Act,
1980 prohibits the diversion of forest
land for non-forestry purposes without
the perior approval of Central Govern-
ment, thus affording protcction to the
forests which are the natural habitat of
wildlife in India.

3. A nectwork of 47 National
Parks and 210 Sanctuarics covering
about 90.000 sq kms has bcen esta-
blished throughout the country.

4. A National Wildlife Action
Plan has been recently adopted. It
provided for specific programme to be
undertaken for conservation of wildlife
specics and their habitats as well as
for ecnlsting public support to the
cause in collaboration with voluatary
organisation.

S. For creating public awarcness
as well as for enlisting people’s support
for wildlife conscrvation specific meas-
ures have becen recommended by a task
force set up by the Indian Board for
Wild ;Life (IBWL) oa which further
acuon is being initiated in collaboration
with  concerncd dcpartments  and
agencics.

* 6. Financial outlays for Central
Scctor and Centrally spoasored scheme
on wildlife conservation bave been
stepped up from Rs. 664.00 lakhs in

-
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.

the Five-Year Plan (1974-79) to R;
1,244.00 lakhs’in the Slxth Flvc-Year
Plan (1980 85).

-

7. Special status surveys are Selni
conducted for some of the cndangered
species and conservation measures being
taken specially to ensure their survival
and growth in the wild. Emphasis is
also being given to zoo management and
captive breeding for endangered species:

8. Project Tiger which has 11
Tiger Reserves in 10 States has been
further cnlarged to cover 15 reserves
with the addition of 4 new reserves.

9. Export-Import Poligy for wild-
life and products thereof, has been
made more stringent.

10, The State Government are
being advised from time'to time to give
special attention to wildlife conserva-
tion more particularly with regard to
sirengthening  of the wildlife wings,
proper enforcement of the Wild Life
(Protection) Act, 1972, and foc enlisting
public help and support for Wlldllfe
conservation.

Allotment of More Cement For Cy-
clone Affected People in Andbra
Pradesh

2363.SHRI SUBHASH CHANDRA
BOSE ALLURI ; Will the Minister of
INDUSTRY be plcased to state :

(a) whcether it is a fact that Andhra
Pradesh Govcrmment have requested
the Centre to allot more cemcnl for the
cyclone affected people ;

(b) if so, whether Government have
considered the request ; and

(c) if so, the details thercof ?

THE ,MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA): (a) to (c)
Yes, Sir. The Stute Government or
Andhra Pradesh have requested fof
additional allocation of levy’ cement
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for meeting ' requirement of flood,
drought and cycloac relief works in the
State. Following additional ad-hoc
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allocations of ccment to that State of
Andhra Pradesh have been made in the
last onc year.

A

Period

Ad-hoc allocation made (Tonnes)

Quarter 1V/82 10,000 ) For cyclonc and
(October-December) )
Quarser I/83 20,000 ) drought affected
(January-March) ) arcas, .
Quarter 1V/83 5,000 For flood affected
(October-December) areas,
o fagrd? & @ M 1. w5 it TR

s QO qAN

2364. st gOm vwA : ¥
Se@ §AY gg AATH A FU &

fw ;

&) "0 fagrA & @@ aq #a
i 1 @war feadt g sk 3 A0
fagre g 97 feqa 3 ;

(@) a1 &I O ® qq
fagr % 7@ 919 & TT IAFT §WAT
% afaa arar a5 e gt ¢

(M afz ad, & sar qFTFT &
@ qg #1 g0 fagrd} # v ¥y Afa
F 72w &1 fawrr § o1 wFfa #
fig#a AT AFA TEE FAT & ;

(7) afe gy, A I&F T 347
¥t

» quiarw fagm & Iu-AT (N
+ ffeara ferg ) : (%) 3T (%) A
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2. fgmraw sdm
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AT AT
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Iacrease in Prices of Bata Shoes

236S. DR. A.U. AZMI :

SHRI MANOHAR LAL
SAINI :

Will ibe Minister of INDUSTRY be
pleased to state :

(a) whether Bata Shoe Company
has been in the habit of increasing the
prices of their shoes cven when the
stock has alrcady reached its show
rooms and that too without amcnding
the printed prices ;

(b) if so, whether cognizance of
the samo has been taken, details there-
of ; and

— -

(c) the safeguards taken to ensure
tbat in future neither Bata Shoe com-
pany pmor for that matter any other
manufacturer incrcase the prices of
. those items which are already in the
shops/godowns ?

THB- MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA): (a) and (b)
Bata India Lrd. has informed that it is

=
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pot their practice to increase the ﬁrieu
of shoes already in stock which are duly
stamped. . .- . ok

(c) There is no statutory. control
on the prices of shoes.

+ Manufactare of Electronic PABX
Equipment With Foreign
Collaboration

2366. SHR!I PRTAP BHANU
SHARMA: Will the PRIME MINISTER
be pleased to staute :

- (@) whether it is a fact that Govern-
ment are considering for manufacturing.
electronic PABX cquif ment with forcign.
collaboration ;

(b) if so, the details thereof ; and.

(c) how many units shall be set up
to manufacture these equipments and-
what shall be their installed capacity ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPIIES (DR. M.S.
SANJEEVI RAO) : (a) Yes, Sir.

(b) Department of Electronics had
invited offers from forcign companies
for technology transfer and four com-
panics submitted offers. These were
cvaluatcd by a Working Gruoup consist
ing of officials from DOE, P & T and
the concerned opublic sector manufac-
turing uaits. A Negotiating Committee
has been set up to finalise the matter,

(c) Five uanits are to manufacture
clectronic PABX equipment and each
unit has becn approved a production
capacity of 50,000 lines per year.

Development of North Eastern Regioa

2367. SHRI SONTOSH MOHAN
DEYV : Will the Minister of PLANNING
be plcng‘ed to state :

(a) whether Government propose t0
develop # tramsport, communication,
water and power in the North Eastern
region ; and 5, ®

+

.
?
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.. '(b) whether it is proposed te aug-
meat outlay in the Sixth Plan to ia-
crease the pace of development im this
region ; and

(&) the details in this regard ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) VYes;
Sir.

(b) and () The augmentation of
outlays in the Sixth Plan wou'd depend
on the overall availability of resourcces.
The State Government and Union
Tertitory Administrations have bcen
advised to make maximum possible
effort to raise additional resources. Oa
its part, the Central Government has
allocated additional Central assistance
to the States in the North Eastern
region. )

Workers Participation in Manage-
ment of Steel Plants.

2368. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL
AND MINES be plcased to state :

(a) whether some steel plants have
taken steps for the effective system of
workers participation in the manage-
ment ;

«(b) -if so, which steel plants have
taken steps in this regard ;

.(c) whether Rourkela Steel Plant
has taken any steps in this regard ;
and

(d) if so, from when and the
details thereof ?
THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE): (a)
and (b) Yes;Sir. All the SAIL steel
plants, namely, Bhilai Steel Plants,
Rourkela Steel Plants, Durgapur Steel
Plant,' Bokaro Steel Plant, IISCO; Alloy
Steels Plant and Salem Steel Plant have
taken a oumber of steps for workers
participation in mangement. Th: Board
of Directors of SAIL also has a
representative of labour,

DECEMBER 7, 1983 -

[
[ 9 )
.

Written Answers ;

{c) and (d) Yes, Sir. In the Rour-
kela steel plant workers participation
at different levels is secured through 92
Joint Committees. Rourkela steel plamt
started hot metal production in Febru-
ary 19%59. Among the early joint
committees was the Works Committee,
constituted in 1962. This Committee
has becn making usefut recommsanda-
tions in the areas of welfare, safety and
alliecd matters partaining to the em-
ployees.

Two Cantcen Managing Committecs
have contributed signigicantly to the
improved functioning of the canteen,
standurdisation of the menu and intro-
duction of new food items in the
departmentral canteens.

The Central Safety Committce and
the 33 Departmental Safety Committces
have becn making uscful recommenda-
tions for improving sifcty practices, safe
working conditions and dcvcloping
safety consciousness among the cm-
ployces. This reflected in the three
National Awards won by the Rourkcla
Steel Plant during the years 1980-81
for the longest aceident-frec-period and
the lowest average accident frequency
rate.

In 1969, a new grievance redress
procedure was jointly evolved by the
management and the rccogniscd union
based on expericnc: from the then exist-
ing grievance procedure, which emanated
from the Code of Discipline. Tho
scttiement rate of 97% bears out the
successful and effective functioning of
the grievance machinery consisting of
onc Central . Grievance Committee and
10 Zonal Grievance Committces func-
tioning in the plant and mincs.

The scope of participative manage-
ment at ;Rourkela Stecl Plant was
widened in 1972 with the setting up of
6 Dcpartmental Production Committees
and a Central.

1 Production Commitice to cover
matters of production and productivity.
Iniview of the good results of the
Production Committees, their number

P
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was increased to 39 having a reprosenta-
tion of 22 representatives of woikers
drawn from different departments The
success of participative management
in the Rourkela stecl plant has been
acclaimed by the Orissa Statc Labour
Advisory Board that has reccommended
that this modcl be emulated by other
industries in the State,

Discevery of Coal Deposits in
vurious States

-~ -~

2369. SHRI SURYA NARAYAN
SINGH : Will the Minister of STEEL
AND MINES bc pleased to state @

(a) whether it is a fact that the
Geological Survey of India has dis-
covered a number of virgin coal deposits
in various coal Producing States ; and

(b) if so, the details of the newly
located deposits of coal and moasurcs
being taken for its cxploitation ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE): (a)
(b) In the course of regional explora-
tion, the Geological Survey of India
has identified ncw coal-bearing areas in
Dewanganj-Harinsingha sector of Traas
Ajay Coalfieid, Birbhum district, West
Bengal and Hingir basin in Ib river
coalfield and Knalo-Raijharan sector ia
Talcher coalfield in Orissa. Dectailed
cxploration of the potential blocks in
these areas would be taken up by the
Department of Coal through Coatral
Mine Planning and Design Institute in
conjunction with Minerai Exploration
Corporation Limited, keeping’ in view
the rcgionwise demand of coal for
various plan period. The exploitation
of the newly located deposits will depend
on the techno-economic viability of the
deposits.

Strengthening of Admwinistration of
Justice in Tribal Areas

2380. SHRI GIRIDHAR GO-

MANGO : Will the Minister of HOME

AFFAIRS bo plecascd to stato:

. 4
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(a) whether his Ministry had exa-
mincd the recommendations of Dhebar
Commission relating to Scheduled Areas
(Tribal Districts) with regard to streng-
thening of administration of justice in
this arca for speedy disdosal of cases ;
and ’

(b) if so; the measures proposed for
the smooth and speedy disposal of cases
by various courts of the Tribal Districts
of Orissa, Madhya Pradesh and Bihar
by the States Governments and his
Ministry so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
(a) and (b) Thc information is being
collected and the same will be laid on
the Table of the House later.

Committees for Training of Staff by

.

2371. SHRI XAVIER ARAKAL :
Will the PRIME MINISTER be pleased
to state @

(a) whether Council of Scientific
and Industrial Research has set up three
committees for training of staff, impro-
vement in terms and conditions of
service, respectively;

(b) whether the committees have
started functioning ; and

(;;) if so, when are their recom-
mendations expected ?

THE MINISTER OF STATE IN THE
DEPARTMENTSJOF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONIC AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ YV,
PATIL) : (a) The Governing Body of
CSIR has approved the constitution of
a high powered Task Force with the
following terms of references :—

Terms of Reference
(i) to study the organisational

structure of CSIR, and its
National Laboratories/Iostitu~
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(ii)
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tes and suggest modifications
therein for achicvement of the
goals, set,

to make recommendations for
simplification and improvement
of administrative and financial
systems, procedures, rules and
regulations.

(i) to recommsnd a scheme wherein

(iv)

(v)

(vi)

(vii)

the talents and capabilities of
personnel (all categories) can
be fully developed and exploit-
ed and for this purpose, to
examine the existing facilities
for in-service training ctc. with
a view to augmenting them
wherever necessary.

to recommend methods of work
study and norms for determina-
tion of staff strength consistent
with efficiency.

to look into rules and regula-
tions of the Society and its
objctives with a view to finding
out and recommending whether
these need any change and
whether new activities/fanctions
should also be taken up or the
existing ones strengthened.

to study the present delegation
of powers and functions of
Directors, Scientists and other
functionaries in the National
Laboratories/Institutes and to
recommend the extent to which
these could be further decen-
tralised down the linc from the
CSIR Hgrs. to the National
Laboratories 'Institutes and
within the National Labora-
tories/Institutes themsclves.

to consider the need to adopt
modern management techniques
and aids like computers and
other equipment with a view to
accelerating the pace of work
in the National Laboratories/
Institutes. -

(Vi) to consider how 1o provide
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avenues to older scientists to
go to the industries and/or
universities and guide rescarch
so as to be useful there and
thus to help make room for
the

younger scientists in
National Laboratories/Institu-
tes.

(ix) to lay stress on improving

methods of working and bring-
ing about changes like reducing
Group D staff to the extent
feasible, introduction of mes-
senger systom, providing tea
trolleys for service of tea to
staff at regular interval, etc.

to make any other suggestions
for the achievement of any of
the above objectives.

(x)

(b) The constitution of the Task
Force has been notified recently., No
formal meeting has been held.

(c) The Task Force has bcen con-
stituted initially for a period of one
year It may send its reports to CSIR
periodically. :

Gold Reserves in the Ramgiri Fields

2372. DR. KRUPASINDHU BHOI :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) the estimates of gold reserves in
the Ramgiri ficlds and how much gold-
bearing quartz can be produced annually
from the mines : ‘

(b) whether the mining would be
remunerative; and

(c) if so, the progress made in this
direction so far?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.,P. SALVE): (a)
QGeological Survey of India has estimat-
ed a reserve of 0.70 million tonnes of
ore "upto a depth of 300 metres in
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Yeppamana mine of Ramgiri Gold Field.
An additional potentiality of one million
tonnes of ore in the Southern strike
contimiity of Yeppamana mine is also
anticipated.

-

(b) According to Bharat Gold Mines
Limited, the mincable reserves of
Yoppamana mine is estimated at 0.57
million tonne with 4.69 grams per tonne.
75000 tonnes of gold bearing ore and
about 300 kgs. of gold can be prodnced
anpually from Yeppamana mine.

(c) A gold mine is ‘under develop-
ment at Yeppamana in Anantpur dis-
trict by Bharat Gold Mines Limited
which is expected to go into production
in 1984,

Policy to Reduce the Price of T. V. Sets

2373. SHRI UTTAM RAO PATIL :
Will the PRIME MINISTER be plecased
to state :

(a) whether it is a fact that Govern-
mont have decided to lower down the
price of T.V. sets; and

(b) if so, the salient features of this
policy?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (DR.
M.S. SANJEEVI RAO): (a) and (b)
Government has taken the following
steps to reduce the costs of production
of TV sets; reducing the excise duty on
colour TV (CTV) sets not exceeding
Slmscreonmandon Black &
White TV sets of screen size not ex-
+coeding " 36 cms; reducing the customs
duty on electronic sub-assemblies, com-
ponents and raw materials; reducing the
customs duty on capital goods. In
addition, for the manufacture of CTV
sets, the Industrial and Licencing Policy
. stipulates that no upper limits wogld be
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imposed on’the licensed capacity so as
to enable enterprenecurs to secure eco-
nomics of scale the maximum extent
possible Government oxpoct that TV
manufacturers would fully pass-on the
reductions in prodnction cost flowing
from these measures to the consumer
in terms of lower prices of TV sets.

*

Lowering of Upper Age Limit for Civil ,
Service Examinations by U.P.S.C.

2374. PROF, P.J. KURIEN :
SHRI RAM VILAS PASWAN ;
SHRI ANWAR AHMAD ;

)

Will the Minister of HOME AF.
FAIRS be pleased to state ;

(a) whether the U.P.S.C. has taken
a decision to lower the upper age limit
for the various Civil Service Examina-
tions from 28 to 26 ycars, and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
and (b) The Government, in the light
of past experience, the recommenda-
tioms of the Union Public Service
Commission and the National Training
Conference on Training held in Mussorie
in 1982 aud in consultation with the
State Governments, in so far as the
All-India Services are concerned, have
reduced the upper age limit to 26 years
with usual relaxation to Scheduled
Castes and Scheduled Tribes and such
other categorics as may be notified
from time to time, from 1985 Examina.
tion at the Civil Services Examination,
Indian Forest Service Examination and
Indian Economic Service/Indian Statisti-
cal Service Examination, so that the
candidates can be moulded according to
the requirements *of the Services con-
cerned.
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Looting of Minar Express Tn}n

2376. SHRI BHIKU RAM JAIN :
Will the Minister of HOME AFFAIRS
be pleased to state:

(2) whether Government’s attention
has been drawn to the press report pub-
lished in the Tribune dated 17th October,
1983 wherein it has been stated that
passengers of Minar Express train rum-
ning between Bombay-Hyderabad have
been looted on the 16th October, 1983;

(b) if so, the estimated loss to the
affectod passengers; and

(c) whether Government have given
any compensation to them and if not,
the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NTHAR RANJAN LASKAR) :
(a) to (c) A News Item was published
in the Tribune dated 17.10.1983
‘Captioned* Dacoits loot rail pas-
sengers”’. According to the information
furnished by.the Government of Maha-
rashtra an offence was registered at
V.T. Policc Station Vide crime No.
218/83 under section 393, 397 L.P.C.
read with secticn 28(a) Indian Arms
Act. The loss of property consisting
of cash; wrist watch and gold orna-
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detected and five dacoits have been,
arrested. Property worth Rs. 9640/-
coasisting of cash, wrist watch and gold
ornaments have been recovered from
the dacoits. The victims have not been
compensated either by State Govern-
ment or the Railways. The Railways
pay olaims for compcnsations for loss,
destruction, deterioration or noa-deli-
very of canimals or goods booked for-
carriage by rail as per the provisians of
the Indian Railways Act. No compes-
sation is paid for the unbooked gaods
stolen or looted during reil journey.

Dacoities In Trains

2377. SHRI V.S VIJAYARAGHA.
VAN : Will the Miaister of HOMB
AEFAIRS be pleased to state :

(a) the number of dacoities in
rouning trains during the last three
years with yecar-wise and Zonal-wise
break-up ; and

(b) the steps taken to tackie thie
menance ?

THE MINISTER OF STATE N
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) Year-wise and Railway-wise
mamber of incidents of dacoities in
running trains during 1980, 1981 and

ments has been estimated  at 1982 and 1983 (upto Soptember,
Rs. 16,000/-. This dacoity has been 1983).
8. No. Railwgyn 1980 1981 1982 1983 (Upto
Sept. 83)
¥ .2 3 4 ] 6
1. Central . Railways 6 14 13 8
2. Rastern Railways 29 35 44 19
Northern Railways 8 14 .9 s .
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‘o Morth Elltelll . . " "
Railways 28 " 28 20 8 -
S. North Prontier ) ’ o

Railways 6 9 . 11 [
s Southern Railways Nil 1 Nil . Nil
1. South Central ) ' '
Reilways 1 2 1 4
8. South Eastera
Railways 12 22 13 12
9. Western Railways 9 9 4 4
Total : 99 131 115 86

A !
LA

The Railways aro taking following measures to prevent incidents of crimos
on the Railways :

1. The drivm of she trains have been directed to sound the distress whistle if
the trains is brought to a sudden unscheduied halt 30 that the escort party is

put on the alert.

2. Coach atteadants havo boen jnstructed to remain vigilant and prevent entry
of unauthorised passengers into reserved compartments.

¢

3. The Rescarch, Design and Standards Organisation of the Railways has boea
advised to suggest improvement in the locking arrangement of sliding :hnn
of compartments, improvement in the veatibules to pr’ventmrm
encmy and provision of better lighting facilities ip and optside the compart-

maests.

o ¢
o oee -

i

ing the Government Railway Police in this regard.

’00vemment Railway Police, who are responsible for safe‘y amd security of
mgen teavelling in trains and their belongings, are makiog all efforys ¢o comtrel
arime o Vo Railway by provnduu .oocoru on trains, surveillance over criminals,

aeresting and presecuting them in specific cases. Railway protocnon Fm'ec u,um.

* -
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2378. S wAAR wFWT : X1

wg Wt ag qATT W FAr w4 fF o

(%) fafwss Faraal & 650-1200
T ¥ ¥qaaE & fdr & @wafaa
®F FW A syvifai/afasifar
& WATHI-ATT 9IATH #4717 § ;

(@) san s fea gl
93 QIATH-FIX qar=d fear nar

e

1) & 9d¥fa q |IATEd:
NEqT qT AT4AT  ; A

(w) Fa1 FTHITFT faqrT AN

A q@fa 1200-1600 TIT F

@A 9 F@ F ¢ dar 5

wafadra far ¥ fear svar g, afz
agl Y ga® ¥ IO § 7

- g wAreg § T WA (s Fe
w wreed) ¢ (F) FNT sfeamg
TawTer  ¥ar | (¥gg 4F0 adn
“g”’ qz) § wir ¥F A fafws
Fareat Jmf & 650-1200 ®A F
¥gawA & fafw=r fg=dr o} & 9"
%y sfeareg  gawTer dar (993
v qur «x@” qz) faaw, 1983, A
fF aTo %o f1o 696 * areaia wizd
® TUITA & WT -2 @2-3 IJY@UE- |
¥ 24-9-1%83 ¥ y¥ifaa fey aq §,
A ag-2 A fag wg §

. (@) 7 F Y, 9 9T FAET
92+ feqr Srar 41, ®1 AFAAE

%t - 3
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1100-1600 €9T 3¥gaT 1200-1600
TIQ g AT ¥ 92 & qEATH WY INA

gt ¥ frg g §

(T) 3% FIT® 98 9T RS
% fag A9 92Y 97 g aqt & faz-
faa dar qravas I

() &=z qﬁwm AT
w1 (a9g % aqr “q@” 97) fagw
1983 ® FTTT 650-1200 TIT ¥7-
AN & 92 § FITH qdfr 9 w7
AFTATA 1100-1600 TIT FIATAT
TqT § | X ATTHA § A 9 1200-
1006 &0 ¥ ATANI F HIATT W

€ fawrT ¥ &, 995 1100-1600
9T FT AFAATA QF AFAF AJAAH

g

Stody of Sales Tax Isswe by
Sarkaria Commission

2379. SHRI AMAR ROY PRA.-
DHAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that Sarka-
ria Commission on Centre-State
Relation has assigned one of its study
groups the task of going into the issue
of sales tax ; and

(b)’ if 30, the details thereof and the
decision of the Commission ?_

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) The Commission uader its
terms of reference will examine various
issues connected with Centre State
Relations including fiscal relations. At
this. stage the Commission is not in a
position to provide any details of its
working.

————0.% 1, A 8 s A
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N N7 fady w7 § sq X & fog
& vfaw av & eqrgar af «
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7 afexat & gErx ¥ gafua
aret fF aiw v ¥ fag I,

1983 ¥ g% Ffa% ¥ & €qrqAT T
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eob Wy
. ‘F"‘ Ry,

J,y

(m) ‘wras m# agd. @t

F

tmm. Ancwwrs™ Acmmva 18, 1905 (SAKA) wmm Answers 138

qraradta gzl A qa earfaa LA
' & fag fafesz fawifra adt & &)
fom oft, wwd wgd wdA ¥ om ¥
FiATErT FETAG § FHE@. g0
‘gHFfaTs afqasrni & qatfasr o1
gwTa faar | a7 ag @ gAr frar
g f& g7 gasal #1 qfa & fasig X

ATYTT GIIAT FT FHeg N FTAT ATY

W7 a7 giardrg fanfor sfwar &
FaTw T FE wrfgw

Ban on Hunting of Wildlife

2381. SHRI R.P. GAEKWAD :
Will the PRIME MINISTER be pleased
to state :

(a) Whether it is a fact that bans
imposed by State on bhunting of wild
life have not proved cffective since the
States have no machinery for eaforce-
ment of these methods ; and

(b) steps Government propose to
take for proper preservation of wild life
and proper game management ?

THE DEPUTY MINISTER IN THR
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH); (a) Under
the Wild Life (Protection) Act, 1972,
the State Governmeats are fully com-
petent to impose ban on hunting of
wildlife. The States which have imposed
any such ban are taking action to enforee
it. However, cases of poachingdo occar
and are being detected and dealt with at
the State level. The Ceatral Governmeat
has been advising all the State Govemn-
ments to strengthen the eanforcement
machinery for this purpose and to doal
wuh mu of poaching strictly.

Some of {the important measures
taken in recent‘years' for wildlife con-_

[P T O
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servation: are as follows :—

A

1. Thewild Life (protoction) Act,
1972, which is now applicable through-
out the country provides legal protec-
tion to India’s wildlife from buntiag and
trade. The act is now applicable through-
owt the country except in Jammu &
Kashmir which has its own Act called
the Jammu and Kashmir wild Life
(protection) Act, 1978 based largely on
the Central Act.

2. The Forest (Conservation) Aect,
1980 prohibits the diversion of forest
land for moe-ferestry purposes without
the approval of Central Government,
thus affording protection to the forests
which are the natural habitat of wildlife
in India.

3. A nctwork of 47 National Parks
sad 219 Sanctuaries covering sbout
90,000 sq kms has been established
throughout the couairy.

4. A National wildlife Action Plan
has been recently adopted. It provides
for specific programmes to be under-
taken for conservation of wildlife species
and their habitats as well as for ealist-
ing public support to the cause in
osllaberation with voluntary orgasisa-
tons.

§. For creating public awareness as
well as for enlisting people’s support for
wildlife conservation, specific mecasures
have been recommended by a task force
set up by the Indian Board for Wild Life
(BBWL) on which further actionfis being
imitiated in colloboration with concerned
departments and agencies.

5. Financial outlays for Central
Sector and Centrally sponsored schemes
on wildlife conservation have been
stepped up from Rs. 664,00 lakhs in
the Fifth Five-Year Plan (1974-79) to
Rs. 1,244 00 lakhs in the Sixth Five
Year Plan (1980485).

. Spocul status surveys are being

DECEMBER'Y, 1983 °
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conducted for some of the endangered
speciad and conservatios meassres being
takoen specially to ensure their survival
and growth in the wild. Emphasis is
also boing given to zoo mamagement and
captive breeding for endangered species.

8. Project Tiger which had 11 Tiger
Roserves in 10 8tates has bocn further
enlarged to cover 15 rcserves with the
adition of 4 new reurva’.

-

9. Export-Import Policy for wildlife
and products therecof has been made
more stringent.

10. The State Governments ans
being advised from time to tigac 0 give
special attention to wildlife conservation
more particularly with regard to streng-
thening of the wildlife wings, proper
enforcement of the wild Life (Protec-
tion) Act, 1972 and for ealisting public
help amd support for wildlife cosserva-
tion.

Restriction on Trapping of Rhesns
Macaques

2382, SHRI M. RAMGOPAL
REDDY :

SHRI SUBHASH YADAYV ;

DR. KRUPASINDHU
BHOI :

~

Wwill the PRIME MINISTER be
pleased to state :

(a) whether Government :have seen
the press reperts IPpc.lred in the
Hindustan Times dated the 3 November,
1983 wherein the Zoological Survay of
Isdia has recommended some restrictions
on the trapping of rhesus macaques
throughout the coumtry ; N

(b) whether the population of
rhesus macaques and the langur has
becn decliniog in the country; and

e
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(o) the action’ Governmont hvtaq

taken thereon ?¢

P

THB DEPUTY MINISTER IN THE
DEPARTMENT OF ENVlRONME!’!T
(SHRI DIGVIJAY SINH) : (a) Yes, Sir.

- 'td) Yes, Sir. .

(c) There is a total ban on the
export of monkeys since 1977 and there
is po proposal to lift the ban.

Tt ¥ sreTgea sorTE

2383. =it gfy wx &7 : O OK
wwhy ag waTd § g & fE foAs
frr TG X TR TR ATTH
wny?

g sare # Tew s (s o

dwrgerT ) ;ST AT & HTEI
aw aw stg wew, fagrg, fgam=

3w, HA SRw, WEITSy, S¥ET,
aeqry sty Ferv wAw TR A
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Bailadila Mines Facing Loss

2384. SHRI'K. RAMAMURTHY :
will the Minmister of STEEL AND
MINES be pleased to state :

(a) whether tho Bailadila iron ore
mipes in Bastar district, Madbya
Pradesh, are facing a production loss of
Rs. 32 crores in foreign exchange on
account of the closure of Kirandul-
Visakhapatnam Railway line ; and

(b) if so, the steps being taken to
avert the major crisis facing this export
oriented industry ? 2

G B

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND

MINES (SHR1 N.K.P. SALVE): (a)*
and (b) Due to the sudden caving in the
tunnel of the Kirandul-Vizag Railway
lime' on 4th October, 1984 as against
the targetted movement of 5.1 lakb-
WMT of ore movement for October;
1983 only 0.51 lakh WMT of ore could
be despatched to Vizag port. The
estimated loss of sales revenue on this
account is Rs. 3.12 crores (excluding
railway froight). The normal ore meve-
ment has been resumed from 3rd
November, 1983. Efforts are being mads!
by the Minerals and Metals Trading
Corporation to persuade the Japanese
Steel Mills to make up this quantity in
the remaining months of the current
financial year.

0!

Import of Coal from Canada

238S. SHRI SATYASADHAN
CHAKRABORTY : Will the Minister of
STEEL AND MINES be pleased to-:
state :

(a) whether Government are think-
ing to import coal from Canada ;

.'(
(a) the necessity of importing coal
from such a far off place in view of
record production of coal this year ; ’

(c) if the cxpected production of
coal is not upto the ultimate need of
the country, whether Government are
considering the idea of stopping export
of coal to other countries ; and

(d) if not, the recasons therefor in
details - -

\

THB MINISTER OF STATE OF
THE MINISTRY OF STERBL AND
MINES (SHRI N.K.P. SALVE) (a) and
(b) In 1983-84, no coking coal has
been imported from Canada. The
necessity of importing coking coal for
SAIL plants for the next year is being
cxamined. Imports if found unavoidable
will be made on commercial considera.
tions which will imter-alia include the
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cost cffectivencss of importing coking
coal from Canada.
‘ (c) and (d) No coking coal |s being
exported from India.

" Railway Projects Pending Sanction
) of Planning Commission

Y
2386. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of PLANN-
ING be pleased to state :

. (a) the number of Railway Projects
sanctioned and cleared and the amount
of expenditure involved in each case

by the Planning Commission during

the current financial year and the - past
three calender years ;

(b) the number of Railway Projects
with expenditure involved which are
under the consideration by the Planning
Commission ;

' DECEMBER 7, 1983
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(c) the period since when these
Projects are pending ; and
(d) the oarhest date by which these
Projects will be sanctioned by the
Commission ? .
THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) The °

information in respect of new lines,
gauge coaversions, electrifications and
matropolitan transport projects which
require Planning Commission’s clearance
is indicated in the statement annexod.

-

(b) to (d) The Planning Commission
have received a proposal for a new
railway line at an estimated cost of Rs.
46.39 crores. This was referred by the
Ministry of Railways to the Planning
Commission in October, 1983. The
oxamination of the proposal has not
beon completed. The sanctioning of the
prejoct will depend on the outcome of
the examination.

Statement

Profects taken up in the current financial year and during the preceding three years

1. New Lines

A. Currant Financial Year

Estimated cost

Project Year of works
L Programme (Rs. crores)
1 2 3

1. Rail-cum-Road Bridge across ‘
! Brahamputra at Jogighopa ,
; along with a BG railway line Ry .
i from Jogighopa at Gauhati. 1983-84 87.73

2. Eklakhi-Balurghat 1983-84 45.94

) -

3. ‘Mathura-Alwar " 1983.84 34.78
- .6 roo Y o cay SR
4. 4. Adilabad-Pimpalkati 1983-84 .. 839, zuy
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J.' «-Preceding Three Years : - ..“- §
1. Bonakulu/Motumagi- )
Jaggayapctah. 1980-81 8.75 "
2. Kota-Chittorgarh-Nimach 1980-81 $3.5
3. Miraj-Sangli 1980-81 0.54
4. Bringing old Madhavnagar by
Chord Line bectween Nandra
‘New Sangli on Pune Miraj Sec. 1980-81 o3
s. Jammu Tawi-Udhsmpur 1981.82 $0.00"
6. Telapur-Patanchervu 1981-82 2.95
7' Bbuj-Nalia 1981.82 22.00
8. Koraput-Rayagada 1981-82 11210
, 9. Karur-Dindugul-Maniyachi-
Teticurin-Tiranelveli 1981-82 42 86
10. Chitra Durg-Raya Durg 1981-82 16.98
11. Nangal Dam-Talwars and
taking over siding from
Mekherian-Talwara 1981-82 $3.49 °
12. Alleppey-Kayankulam 1962-83 111,40 ¢
13. Kalka-Parwanee 1982.89 140
J1. Gauge Conversion Wit v A
A. Cwerent Pinnancial Year o s ke
i % NIL A 3'3'. RS IR F L |

PR 5 ey Wl w o &
B. Preceding Three Years © - ~ 5 4 ik Weglin wed.o® &

» % :
" 0 1 5'1.‘;;.'1

- i o v % “.v”;‘ ‘7!‘{ 4a
= ° 1, Gauhati-Dibrugarh “* 1981-82 LS 100.00 ¥
' 2. Katfar-Barsoi-Siiiguri 1981.82 & SF Y paem i

_;.3- Suratgarh-Sargpsar-Anepgarh
o o .

1982-83 i ismenla gy 8
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. 4. Suratgarh-Bikamag 1982-83 ' 1. . 36.00
1. Electrification il st - ’ . JJ‘ -
i ’ "“ ’ )
A; Current Financial Year ... s e st~
.- ..~ NIL g . .
. o . o o By Y il
B. Preceding Three Years o | .
1.- Mathura-Jhansi_Section 1980-8 l 25.00
2. Mathura-Gangapur City 1980-81 20.20
3. Lines in coal & Steel Belt Area ,
of Chandrapura Complex on ;
Eastern South Eastern Railways 1980-81 14 3§
. 3
4. Sitarampur-Danapur-Mughal
-Saral Section Via-Main Line of
B. Rly. incloding Rampur-
2 Dumra-Garhara Section. 1981-82 86.62
S. - Jhansi-Bina-Itarsi Section Z 1981-82 63.26
6. Ratlam-Gangapur City 1981-82 - 70.46 ., s
7. " Bhusawal-Nagpur Section 1981-82" ) 60.44
" * 8. Arakkenam-Jolarpettai Section  1981-83 ~ - 24.68 . -
9. .Arakonam-Renignata Section 1981-82 - 1L40
10. Gudar-Reniguate-Tirupati 1981-83 s 4 9.00
11. Vijaywada-Balhsarshah Sec. 1981-82 T 82.00
12. Itarsi-Nagpur Section 1982-83 e 34,61
13. Balharshah-Wardha Section 1982-83, . -« poi7 o7 21.38
14 qu:l'uud‘ Section 4 ant 1”2'”_. L

5. Itarsi-Bhusawal Sectiom, ...  1982-83 *wx‘, g, 4823 o
it 210.’ ':"

16. Kagipet-Secgnderabad :3.:204 ' . 1982-83 ,;-;_

Rh .
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IV. Metropolitan Traasport Projects

A. Curremt Flnancial Year

1. Bombay-Additional Pair of
lines between Andheri &
Bandra with fiyover at Raoli
Junction

2. Bombay-Mankhurd-Belapur

linc with bridge across Thane
Creek

3. Afadras-RTS Madras Beach
Luz

B. Preceding three Years

1. Delhi-Ring Railway

€

1983.84

1983.84 75.74

1983.84 $3.46

1980-81 27.97

Increase in Reservation for Scheduled
Tribes in Goverameat Services

2387. SHR1 DALBIR SINGH :
Will the Minister of HOME AFFAIRS
be pleased to state :

(s) the total State-wisc population
of the Scheduled Tribes as per Census
of 1981;

(b) whether in view of considerable
increase in tribal population, any steps
have boen taken to revise the scheduled
arcas and increase the percentage of
reservation in various Government ser-
vices and in Parliament and State
Legislature etc; and

(c) the State-wise perceatage of
Literacy and representation of Scheduled
Tribes in Ceatral/State services as per

ceasus of 1981? .

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) A statcment is laid on the table of
the House.

(b) Revision of Scheduled arcas and
perceatage of reversation in Government
services and in Parliameat and State
Legisiatures can bo ° considered only - if
there is increase in percentage of Tribal
population vis-a-vis the total population
of the couatry. -

(c) The State-wise percentage of
Literacy rates of scheduled tribes ac-
cording to 1981 Census is given in the
statement. The 1981 Census did not

_, cnumerate representation of scheduled

tribes in Central/State Services.

r

-""?’." :‘_;\' Ay
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3. 0" Dadra'& Nagai Haveli 81,714

4; i Go‘. Daman & Diu

3.
6.

Ll

Lakshadweep
Mizoram *15%

10,721
37,760
461,907

s
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A 5 o e ot Statemeat b o e S S
S Mo, “States  TotalScheduled Percentage of  Remarks
Tribes Popula- literates to * W -
tion total Schedul- a -y
ed Tribe
Population “w
1.  Andhra Pradesh 1,176,001 7.82 1. Exclades Assam
2. Bihar 5,810,867 16.99 where  census
3. +Gujarat 4,848,586 21.14 could not”be con-
4. Himachal Pradesh 197,263 25.93 ducted owing to
s, Karmataka Final figures = distn?'bed condi-
not available tions prevailing
6. Kerala 261,475 31.79 there at the time
7.  Madhya Pradesh 11,987,031 10.68 of 1981 Cegsus.
8.  Maharashira 5,772,038 22.29 2. No tribe bas
9.  Manipur 387,977 39.74 beco  schedulod
10.  Meghalaya 1,076,345 31:58 by tho President
11.  Nagaland 650,885 40.32 of India for Har-
12. Orisa 5915067 13.96 yana, Jamma and
13.  Rajasthan 4,183,124 10.27 Kashmir, Punjsd,
14.  Sikkim 73,623 33.13 Cbandigarh, Delhi
15. Tamil Nado 520,226 20.46 and Pondicherry.
1é. Tripura 583,920 23.07
'19.  Uttar Pradesh 232,708 2045 .
18, Weit Bagal 3,070,672 1321, v iiw W
i Py -» A 3
UNION TERRITORIES 2% e Bk 3.
M Aa N. Islands 22,361
2. ;, Arumanchal Pradesh 441,167
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Procarement of coconut husk and |
fibre in Kerala oy

2388, SHRIMATI SUSEELA
GOPALAN :

SHRI P.K. KODIYAN :
SHRI'E. BALANANDAN :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether hc has received any
memorandum from Government of
Kerala requesting for sanction to istro-
duce levy system on procurcment of
coconut husk and fibre;

(b) whether Goverament of Kerala
have requested the dclegation of powers
under the Essonti.! Commodities Act
not ooly for the busk but fibre also;

(c) when the request was submittod
and the rcasons for delay in taking deci-
sioms;

(d) do Goverament know that the
procurcmecnt of husk by Government of
Kerala is far below the budget duc to
the inadcquate powers for the same;
and

(¢) when will Government take a
fina! decision?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : (a) to (e)
The Goverament of Kerala had sought
sanction of the Central Governmeat for
the introduction of a levy system for
procurement of coconut husk and fibre
and for the delcgation of powers under
the Esscntial Commodities Act. This
matter has been examined at length by
the Government, In view of thc present
situation prevalent in the coir industry,
the Govermment of Kerala bave been
requested to considor all the pros and
cons and send their views in the matter.
A reply from the State Government is
awaited.

Written Answers

Demand for Inclusios of Nepali}
Langaage in Eighth Schedu'e

2389. SHRIANANDA PATHAK :
SHRI A. NEELALOHI-

THADASAN NADAR:

Will  the Minister of HOME
AFFAIRS be plecased to state : -~ -

(a) whether Government  have
recieved any information about the
simultancous country-wise squatting and
hunger strike for 3 days begining from
2 October, 1983 organised by the All
India Nepali Bhasha, Samity in the
Capitals of different States in support
of the demand for the inclusion of

1%%

Nepali Language in the Eighth Schedulo®

of the Constitution ; and

(b) if so, whether Government have
reviewed the position and decided to
conacede to this long felt demand of the
Nepali speaking citizens of India ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Yes, Sir.

(b) The Government are of the
view that inclusion of more languages
in the Eighth Schedule would create
other repercussions and rcactions How-
ever, it i$ the endeavour of the Govern-

ment to develop the cultural and !ite-"
rary heritage of all the languages irres--

pective of their inclusion in the Eighth

Schedale.
g gadar wrow g
vy wfem fasafremg

aqr at faedl amcqrfoem:
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(F) ¥ 3¢ ax } fs ¥
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(@) 3tz () feeit fafasz amms
%1 Joorw 7 Frq wid § Froo wfaa
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Gold Exploration Programme

2391. SHRI G. Y. KRISHNAN :
Will the Minister of STEEL AND

MINES be pleased to state :

(s) whether the Geological Survey
of India has undertaken any research
programme in collaboration with other
agencies, regarding any massive gold
exploration programme during the Cur-
rent financial year ; and

(b) if so, the names of the States
as well as the details regarding tl'ne
pamos of the other agencies involved in

it?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N. K. P. SALVE): (a)
and (b) Yes, Sir. At present, Geologi-

DECEMBER 4, 1983

Written Answérs 186
cal Survey of India is cngaged in the
five year (1980-85) priority exploration
programme for gold in various parts of
the country, in collaboration with
Mineral Exploration Corporation Limi-
ted and Bharat Gold Mines Limited.
Exploration programme includes Chigar-
gunta and Mallappakonda areas in
Chittoor district and Kottapalle block
in Anaatpur district of Aandhra Pradesh;
in extension of the Hutti and Gadag
SGold Fields in Karnataka ; Sonapet
arca in Bihar ; Salaikana, Kalima and
Telkoi arca in Orissa ; parts of Raigarh
district of Madhya Pradesh ; Dharma-
puri district in Tamil Nadu ; and parts
of the Siwalik belt in Utiar Pradesh
and Himachal Pradesh where gold
mineralisation has been reported. Be-
sides in the ongoing investigation for
Gold in the Kottapalle block of Ram-
giri Gold Field in Anantpur district,
Osmania University at Hyderabad is
also collaborating in regard to Geo-
chemical studies to cstablish path
finders of Gold.

wan § fadfeat 1 qar s
& foo nfem ~marfeecei &
wTOwRI & Iy sqeq wTR w7

2392. wo glmwna:
siwAt fear feagr :
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sggg Mgy ;

() afz gt, @ FewEad s
w1 § N7 I@ 9T §IFTT N ¥y wfa-
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Setting up of Industries in Bihar

2393. SHRI VIJAYA KUMAR
YADAYV : Will the Minister of INDUS.
TRY be pleased to state @

-

(a) whether Government have deci-
ded to establish medium and;, major -
industrial units in ‘seven districts of

. Bibar ; and

(b) if so, the names of such dis-
(_ricts and details of the industries ?

.

THE MINISTER OF STATE OF
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : (a) and (b)
The following districts of Bibar have
been identified as No-Industry-Dis-
tricts : *

(i) Aurangabad ;
(ii) Bhojpur ;
(iii) Khagaria ;
(iv) Nalanda ;
(v) Purnea ;
(vi) Saharasa ; and
(vii) Madhepur.
The Government of Bibar have
docided to set up the following large/

medium industries in the 7 identified
No-Iudustry-Districts in the States :

Name of District

Items of Manufacture

(i) Aurangabad
(i)  Bhojpur
(iid)

(iv)
)

Khagaria
Nalanda *
Purnea

(vi)

1. Crank Shafts.

1. Glazed Tiles.

2. Duplex Board.

3. Nylon Filament Yarn.
1. Craft Paper. 4
Pitch Fibre. "

Malathion Project.
Two Jute Mills at Kishanganj and
Forbesganj.

P
1. Writing & Printing Paper.

Steps are being tahn. by the
Government of Bihar to  identify
viable medium scalo projects.

B
1.
2.

Sy
“
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Jiae Shortlsc of Commercial Grade
i Aleminiem

1

23‘94. SHRI DOONGAR SINGH :
SHRI K. MALLANNA :

Wil the Minister of STEEL AND
MINES be pleased to state :

w3

 (a) whether therc has been acute
shortage of commercial grade alumi-
pism sipce February, 1983 as a result
+of wbich several Associations of medium
and small industries as well as consu-
mers have been repcatedly representing
to Government for importing substan-
tial quantities to enable them to conti-
pue production and get rid of labour
trouble and crippling situation ;

(b) whether some of the primary
producers are not allowine imports
though some quantity of 10,000 tonnes
has been very recently allowed for

import ; and

(c) the action Governmenat have
taken or proposc to take for redressing
the gricvances of small and mecdium
manufacturers on lon2 term basis since
the shortage is bound to continuc for

" another about two years and whether
there is any further import in addition
to aforesaid 10,000 tonncs planned
during the current year and the
quantity thereof ?

" THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N. K. P. SALVE) : (a)
As a result of steep decline in the
production of aluminium in the first
half of 1983-84 because of power culs
imposed by the State Electricity Boards
on aluminium smelters, the availability
of aluminium to the consuming units
has adversely been sffected, giving rise
to representations from consumers and
their associations.

f t ‘("\‘
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(b) No, Bir.

(c) The concerned State Govern-
ments have from time to time been
requested to ecnsure adequate power
supply to the aluminium smelters in
order to optimise capacity utilisation
which would result in scif-sufficiency in
aluminium. In order to meot the short-
fall in indigenous production of alu-
minium, the Minerals and Metals
Trading Corporatian of India Limited
(MMTC), the canalising agency, bas
been authorised to import in the cur-
rent financial year 30,000 tonnes of
aluminigm.

Aeroplanes of Bokaro Steel Plaats

239S8. SHRIR. R. BHOLE : Wil
the Minister of STEEL AND MINES
be pleased to state :

(a) whether Bokaro Steel Plant has
aeroplancs of its own, if so0, the num-
ber thereof ;

(b) the expenditure on the travel
by planes and maiantenance of the
planc for the years 1980-81, 1981-82
1982-83 ; and -

(c) whether the said steel plant is
running in loss or profit ; if 30, how
much for each of the years 1980-81,
1981-82 and 1982-83 ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N. K. P. SALVE): (a)
Yes, Sir. The plaat bas one ‘Islander’

6 seater aeroplane,

(b) The cxpenditure on the plane
during the last three years was as
under : '
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% (in Rupees)
5. No.  Expeaditure 1980-81 . 1981-82 -
1. Repair and - *
Maintesance 86,905 1,84,73¢ 14,809 -
2. Opoerating expenses  2,07.835 278,453 2,59,746 ,
3. Expenditure on wlary o
and allowances 2,44,066 2,36,444 2,68,183
4. Mnsurance premium .
on Airorsht 74,1558 73,942 70,185
TOTAL 6,11,961 7,73,572 6,12,923

c) The profit and loss position of the Bokaro Steel Plant in the last thre®

financial years is given below :

-

Year Loss (—)/Profit (+)
(Rs. in lakhs)
1980-81 (=) 1,730.33
1981-82 (+) 654.46
1982-83 (+) 1,809.37

-
-

Raw Materials for the Cement
Factory at Adilabad in
Andhra Pradesh

2396. SHRI UTTAM RATHOD ;
Wil the Mimister of INDUSTRY be

pleased to state : &
] aF %

%) whether 4t is a fact that a
cement Tactosy was opened some timeo
back at Adilabad in Andhra Pradesh as
a public sector praject ;

Ab) 7 s0, Trom whic¢h sources the
sbove factory is obtining gypeum . and
literite ore and at what rates ;

(c) whether it is also a faat that
these commoditics are available clooe
to the factory area ; and

(d) if eo, the action which the
management of the factory has taken to
obtain these raw materils from the
nearly sources ?

-

" .

THE MINISTER -OF STATE IN
THE WINISTRY OF INDUSTKY
GHRI B. M. KRIBHNA): (8) to )
The Cemenat Corporation of India, @
pu!!lic sector undertaking, has set up a
;, ®cmemt unit st Adilsbad in Anghra
Prade:h The requirements of gypsum
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for the unit is met from Rashtriya
Chemicals & Fertilizers Ltd., Bombay,
Indian Drugs & Pharmaceuticals Ltd.,
Hyderabad and Rajasthan State Mine-

rals Development Corporation Ltd.,:

Hanumangarh, at prices ranging from
" Rs. 30 to Rs. 56 per tonne plus freight
and taxes. The Corporation has not
so far boen able to locate any ncarby
competitive source of supply for
Gypsum. Laterite is being obtained
from a private party at Karimnagar.
The Corporation has obtained mining
lease for Laterite at Lingampally and
arrangements for exploiting the mines
- are in progress. Efforts are also being

made to locate nearer sources of supply _

" of Laterite of tho required specification
and competitiveness.

o frm ® wew o e
IO & gw wiw
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Proclamation wader Article 356
Issued Since 1951

2399. SHRI BAPUSAHEB PARU-
LEKAR : Will the Minister of HOME
AFFAIRS bec pleased to state the num-
ber of proclamations under Article 356
issued for the promulgation of Presi-
dont Rule since 1951 to 1983 (October

25, 1983 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
Proclamations om 72 occasions have
been issued for promulgaticn of the
President’s Rule under Article 356 of
the Constitution during the period from
1st January, 1951 to 25th October,
1983.

Decline in Yn;mg Taleat for
Scientific Research

i g

34004 SHRI' P. K. KODIYAN :

Will the PRIME MINISTER be picased

to state

! & S
(a) whether the Director of the
i» nal Physical Laboratory, New

-

Delhi has recently stated that the ™ exist-
ing scientific talent was drying up and
the country. was not attracting the best
of the young talents to _scientific
research ; and

(b) if so, Government’s ructi;)'n
thereto ?

-

o )
THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS
AND OCEAN DEVLOPMENT (SHRI
SHIVRAJ V. PATIL): (a) The ecom-
ment was made by the Director, Natio-
nal Physical Laboratory in the context
of increasing difficulties experienced by
scientific institutions including N.P.L.
to attract talented young boys and
girls to scientific career.

(b) The statement presents the opi-
nion of the Director, seems to be a
little exaggerated and not accurate with
respect to the scientific talents in all
areas of sciencc. Government is aware
of the nature of the problem and takes
i_nto account and implements, to the
extent possible, recommendations given
by all the concerned bodies and per-
sons.

Implementation of Technology
Policy

2401. SHRI HANNAN MOLLAH :

-

SHRI AJIT BAG :
PROF. RUPCHAND PAL :

Will the PRIME MINISTER be
pleased to state : )

(a) whether it is a fact that in the
absence of instrument for implementa-
tion and the detailed guidelines the
January 3, 1983 annouaccment of . tech-
nology policy is of no importaace ; *

(b if so, the reasons for taking ss
much time in releasing the iastrumento
for implementations as well as the

% S
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detailed guidelines for the said poficy ;
and

(¢) by what time the said instfu-
ment for implementation and the detail-
ed guidelines are going to be released ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND . TECHNOLOGY, _  ATOMIC
ENERGY, SPACE, , A ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL) ; (a) The Tech-
nology Policy Statement has been widely
girculated and note of it is already
being taken in the various decisions/
actions of the Ministries, departments
and agencics of the Government. The
Governmeat has also set up a committoe
under the chairmanship of Prof. M.C.K.
Manon, Member Planning Commission
to work out modalities and mechanisms
for implemcntation of the technology
pélicy dnd tb monitor the progress in
such implementation. The Commmee
has started functioning.

(b) A large numbcr of issues in-
volving various sectors of mdustry and
many ministries have to be consndered
for developing the instruments and de-
tailed guidelines for the implementation
of the policy and this is being done.

- (¢) There are many facts in the
Techhology policy Statement for the
implementation _of wlnch JDew mstru-
ments or gmdehnes are ‘Bot necasary
For aspects which are ‘new, instruments
and, or, guidelines will have to be evolv-
ed ansl this is being done.
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Import of Cement by Sikkim

2404. SNRI CHATURBAUJ : Will
the Minister of INDUSTRY be pleaset
to state : .

¢x) whether Government of . Sikkim

have imported any quantuss of censent
this year from forciga coumtsics ;

(b) if so, how much cement was
imported and from which country and
where the cement was untoaded on
Indian ports ;

(c) on which plea the cemont was
imported by Sikkim ;

(d) who was the actusl consasmer
as per “IMPORT AND EXPORT
POLICY” (April, 1983—March, 1984);

(e) in what circumstances State
Government was compelled to import
cement from outside India ;

(f) whether that cement was sold
out side Sikkim, if so, at what rate and
where ,

(g) how much cement reached in
Sikkim ; and

(h) the oauthenticity about the
re=cipt of the cement by Sikkim ?

THE MINISTER OF STATE iIN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA): (a) to {(¢)
A total quantity of 152,236 tonnes of
cement has been imported by the State
Trading Corporation of Sikkim, a pub-
lic sector agency appointed by the State
Government of Sikkim to handle im-
port of cement, under the Import-
Export policy for 1982-83, to meet the
requirements of actual users. Imports
have been affected from Japan, Romania,
and Deamark and imported cement was
unloaded at the Ports of Kakinada,
Bombay, Madras, Goa, Mangalpre,
Kandla and Tuticorin. ’ e

(d) According to the Import-Export
Policy for 1983.84, an “astyal,user”’
is a person who .applies for/secures a
licence for the import of any .item ,er
an allotment .of an imported ,item
required for his own .use and not.fer
business or trade in it. NPT



in Written Answers

(e) To meet the deficit of cement in
the short run in the country and also
to meet the requirements of those cate-
gories who are not eligible to draw levy
cement, cement was allowed to” be im-
ported on a selective OGL basis as per
the Import and Export Policy 1982-83.
As per the guidclines issued in this con-
nection, cement was allowed to be
imported by one public sector agency.
appointed by each State Government/
Union Territory Administration against
the registered requirements of actual
users.

»

(M) to (h) The price und distribu-
tion of imported ccment is freec from
statutory control. According to the
State Tradmg Corporation of Sikkim,
cement was imported by them to meet
the requirements of actual users who
had registered their requirements with
them from all over India, as per the
provisions of para 119 of the aforesaid
Policy. The Corporation have reported
that imported cement was supplied to a
total of about 2000 parties, including
Government Departments/Public Sector
Units. The prices ranged from Rs. 645
to Rs. 1000 per metric tonne for high
sca sales and for other sales from
Rs. 960 to Rs. 1600 per metric/tonne
including customs duty, handling,
clearing charges, ship/port demurrage,
etc.

*

The information regarding the quan-
tity of imported cement supplied to
consumers in Sikkim is being collccted
and will be laid on the Table of the
House.

Scarcity of Paper in the Futare

2405. SHRI TARIQ ANWAR;;
Will the Minister of INDUSTRY be

pleased to state :

(a) whether it is a fact that there
will be scarcity of paper in the near
futare because of decline in the capacity
utilisation of paper mills due to Iack of
~ adoquate coal supply and other infra-
Jtructural facilities ; and

e,
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N,
-

(" if so, the steps Government
have taken or propose to take to ease
out this problem ?
]

B
-

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA): (a) The
installed capacity of the Papcr Industry
has incrcascd from a level of 12 lakh
lonnes in 1978-79 to about 20 lakh
tonncs. The fall in capacity utilization
from about 80% to 85% during the
same period is mainly duc to the fact
that the rupid capacity build-up is yet
to stabilise. Further, during the first
few months of the current yesr a num-
ber of mills were closed duc to indus.
trial disputes, and th's also rcsulted in
lower capucity utilization. Shortage of
inputs such as, coal, power, and water
has also contributed to lower capacity
utilization.

(b) Matters rclatiug to closed/sick
mills have been taken up with the finan-
cial institutions and concecrned State
Governments to work out measures for
improving the performance of these
mills. The quesiion of increasing
supplics of inpats such as raw materials,
coal and power has also been takea up
with the appropriate authorities.
Government have also extended various
excise concessions to help the growth
and performaancg of the Paper Industry.

Alr Pollation in Red Fort and Jamse
Masjid

2406. SHRI CHHOTEY SINGH
YADAV: Will the PRIME MINISTER
be pleased to state :

.

(a) whether Red Port and Jama
Masjid, Delhi, have been found to be
within the air pollution zone in the
city ;

(b) if so, the total ares in the city
which is affected by air pollution ;
and - 5 .

(c) the steps which hsvn Beos b o
by Government to conzrol and to
the pollution hazards ? check
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; THE DEPUTY MINISTER IN THE

DEPARTMENT OF ENVIRONMENT
(SHRI DIGVUJAY SINH): (a) Yes,

Sir. Red Fort and Jama Masjid fall’

within an arca dclineated as Air Pollu-
tion Control Area—I. ;
s 0

(b) The Area identified for air
pollution contro! have been delineated
as Air Pollution Contro! Area I, which
is about 20 sq. kms and Air Pollution
Contro! Area II, which is about 35 sq.
kms.

(c) The Central Board for Preven-
tion & Contro! of Water Pollution has
been monitoring the pollution cmissions
of industrial sources, stacks and ducts
of various industries, vehicular emissions
and ambient air quality in the city of
Declhi. Major industrics arc made aware
of their requirements of air coatrol
under the Air (Prevention & Control of
Pollution) Act, 1981. In order to
implement the Air Act, 1981 air rules
are being notified for the Union Terri-
tory of Delhi.

Tl & wreig gfew qo &
afeerfrat & qo=afaat
# nfactw

2447. st geon w0
wg 5o ag qar A g w3 fw

(%) war Fafwer gt & wrvdfra

qferg a1 & afga el € qmfadt

¥ wan & aga faman

() %71 tw fagaar & s
wrefa gfes 33§ afewfal &
wavaw & wrd frgraz ak. & fored
qﬁwmmftfm TvEt ¥ ® A
sz, sqwear ﬁf‘wﬁr Wtqarw
_mwurQ,‘.

AT

afawifea¥ N qdvefaa ¥ e
¥ gL W ¥ fag 78 dAmAw gra
Fusz fagwl & aragz ot qoat

®1§ Frad ag A g ; s ;

(m) afz g, at fafwa weaf &
wirdftg qfwm Jar & afasifal
q¥afaal ¥ qesgar a @ qx-
=fa & srqwdl ¥ qure v & fag
qTHI7 F1 fATT ¥qT INT FIA FT

g?

T wAa ¥ v we (s
fw!wi'm arewt): (F) ¥ (%)
A1 owfra A 91 T § A @
azq 77 v & oAt )

Sectting up a Central Board for
Prevention and Control of
Water Pollation

2408. SHRI RAJNATH SONKAR
SHASTRI : Will ths PRIME MINIS-
TER be pleased to state :

(a) when was the Central Board
for Prevention and Coatrol ofWo.ter
Pollution set up ;

1

(b) whether any objective evalua-
tion of the Boards working has been
made since its inception to know how
far the Beard has succeeded in reducing
water pollution and to what extent the
enforcemeat machinery has boon able
to achicve the desired ends ; and

- e

x (c) if so, the result thereof ?

i

¢ THE DEPUTY MINISTBR IN THB
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a) to (o)
The Central Board was constituted in
September, 1974. It -has been noted
that due to the constant efforts of the
Ceatral Bgud in’, WM i‘t‘lﬁ::triel .
S g R
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'to regulate their effluents, out of a
ol of 1700 pollutionally relevant
“industries, more than 700 have already
“established or are in the stages of
planning and construction of the waste
water treatment plants.

Stgpsge of Smuggling and Influx
People Into India in Mor-
shidabad and Nadia Boarder

2409. SHRI R.P. DAS: Will the
ddinster of HOME AFFAIRS be pleased
to state :

(a) whether Government are aware
that sthe BSF in the southern part of
‘West Bengal particularly in Murshida-
bad and Nadia border has generally
failed to stop smuggling and influx of
people iato India ;

(b) whether any review has been
made in this regard and persons identi-
fied for .the failure and corrective
measures adopted ; .and

(e) if so, the details thereof ?

THE WINISTER {OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
«a) These .has been no failure on the
past of BSF in the southern part of
West Bengal, particularly in Murshida-
bad and Nadia border to stop sumggling
and influx of people into India.

«b) and.(c) The boarder situation is
soviewed daily in the BSF by the
Commandants of the Battalions, Deputy
Jmpectors General of the Sectors and

_ Inspector General of .the Frontiers,
Corrective measures are adopted whe-
never considered necessary. Any laxity
in performance on'the part of the'per-
sonnel is taken serious note of and the
@efsultors -are dloalt with:under.the BSF
Act ‘anll Rules by the competent autbo-
rifies.

1nqdiry"lntoWofkl‘ng of ETTDE

2410. SHRI TRILOK CHANDRA;

DECEMBER '7, 1933
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Will the PRIME MINISTER be ploased
to state ;

€a) whether & is a fact thet serious
irregularities in ‘the ‘working of the
Electronics Trade and Technology Deve-
lopment Corporation (ETTDC) have
come to lights so much that it com-
pletely neglected one of its major
assignments i the field of consultancy
in extending technical assistance to
Sonelec of Algeria ;

(b) if so, the details thereef ;

(c) ‘whether any inquiry into tho
warking of the ETTDC has besa made ,

if so, the result thereof ; and

(@) ‘the action taken by Government
to improve the situetion ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY QF FOQD
AND CIVIL SUPPLIES (DR. M.S.
SANJEEVI RAO) : (a) There have
been no irregulatities in ETTDC’s
consnitaucy and technical assistance
assignment with M/s Sonelec Algeria.

In fact, the Technical Cooperation
Agreement between the companies
concluded in November 1979, was

cxtended by the Algerian antharities for
a period of 16 months beyond its origi-
nal duration of 24 months.

(b) Does sot arise.
(¢) No, Sir.,

(d) Does not arise.

Directors on Beard of Biveetors of
Central Government Employees
Consumer Cooperative Bociety

2411. SHRI NAWAL KISHORE
SHRMA : Will the Minister of HOMEB
AFFAIRS be pleased to state ,;

- (a) the particulars of elected and
nominated Uirectors of the Board of
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>

Administration and the Board of Direc-
tors of the Central Government Em-
loyees Consumer Cooperative Society
Limited, New Delhi ;

(b) the functions of the Board of
Administration and the Board of Direc-
tors of the Society ;

(¢) whether Government have
received any memorandum from -the

elected delegates of the Society against

the Chairman of the Board of Directors,
if so, the main point mentioned therein;

and

(d) the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) The desired information is enclosed
as Arnexure ‘A’,

(b) The powers and duties of the
Board of Directors and Board of Ad-
ministration are enumerated in detail in
the bye-laws of the Society.

(c) and (d) Yes, Sir. A memoran-
dum has been received containing
certain allegations against the Chairman,

" Board of Directors mostly relating to

day-to-day administration of the Society
which appear to be prima-facie bascless.

=3




“- 180

- Welteon dnswers

-'DECEMBER 7, 1983 7ps

"‘7;:,_, -

» Writtem Answers :’

. lv,

T

£1v13152¢ 1m0f

Lim101908 AmdeQ

('doo)) 10198
. 390WO WM PR

W . (souend) 0w

Aispog Lmdec)

pivog Leminy
|oqe] jo Knspn
83j3q Jo AnsiBiN

A|ddas (1a1) Jo Ansiuiy
Lvll

SWIO0)Y SANRIISILIWPY
¥ [Pouossdd jo ‘ndaQg

' esqquusweped ‘N NS ‘L

oW ‘SY S 9
100de) ‘4D 1GS ‘S
«tNRJ X NgS P

oueg W'I'O N °C

<SGV “T'S'S LS ‘T

*

Joumsuo)) saakopdwy :VEE»&G 10430 Y1 fo 54019241Q PaIIF|T PuD PIIDUIMION 1uIUUIIA0D JO 540[n23uDd YY) JuIMOYS MW OIS

£131208 241)042d02D)

WS

&
. £3%3131008 10108 tliejy JWOH JO LnsiuipN Awsmsswey 1 1gs °p ‘
e
£ 4 ! _
3&0 am1oodsal
sy ul uoieudisag QYo oweN
T © 7 $¥0LDA¥IA 40 Q¥VOE AHL NO SYOLOIUIA ALVNINON LNFWNYEAOD




w
KA)

-y
L]
»

J

HAY

¥

% AGRA

¥

y il

&

& Wrhileh

R A

. Written” Answers

1905 (s4

Aﬂx f

v . . ‘gollBSIUfWPY JO pisog 37} JO $13qUIaW Os[8 218 Woq) 1suiese () Yilm sOdWeN,

- in,. " 19p|oH &doD DT '~ 58914 SIPU] JO JUIWWIIACD 2Wer ‘ay uys
mmp w % mssey [eowgoey . ‘0'sd'n vwseqs’ (v Aoyueg LS’
S .\ m. , . n B

b RIS - 101p3 . *11995 wyqes 30| _ we( ST UYS

oan : -a'®s od ‘ 2WmBeO “y'd 1YS
sieyy A
108)siss Y 2AWOH jo Ansiup qsaig ,..:!s-n ys
10)¥81)89AUY s1o1enbpesy Ny 2 . S ‘MY UYS
npay
..m.:i.( ‘D'S [e1930wwo)) JO 10191 T K®WIegS 'NY 434S °T
‘o'an 1% 400 ysujs uefeqqivH 1gS ‘I
'$Y0103¥IA 40 A¥VOd SHL NO SHOLOEWId da1da1d W

E \vaa :

mw 7 O pauamuel oouw) £|ddng pow 3 ,

& %% ouolsyuNBOy &indeq poo4 jo 1oewisedaq oWWBARIBN ‘Y LGS ‘6 .mv,
S FV > p T l
5 = (yuedma &pusesid . % i %
X 5ol e omy . LR

 Xweng [veonippy sineg jo ag IoNBIN N'E s gt



BRTY) x, Written Answers

§ vl SO ST aE

2412, st gE TW FRATAI :
. way g ey ug g Y FA FA

fs:

(‘F) 3Iq UsAl & AW w4 g
foai foswr uE ad & QA T9
st wqn &1 e agi fad C1n
qIY TG ; AT

(w) w8 wvaw & fean safeaal
%1 fcgars fear aur ar ?

g wAEa # T T (s
frgre To W) ¢ () s (%)
AT TFT A QAT 7@ & a7 awr.9Ew
q3 @ & A1 |

fwet fax w1 fasyrew aa
T % fag W

2413. =it a<fag weawn: 34
dre ®f ag @A N FAFA

fe :

(%) ayvFe & fao fray
fay *1 fosg fad afeyr #Q@ &1
FaT FIGX X917 AT G AT IEE
sz 2w & fran fa fasd gqu
g

(=) safax fusga ¥ fau
faem & @2 ang®r ® gfar a1ad
¥y wfed ¥ ‘a’fr

(1) *a1 AT I1q AIFILF €1A
¥ ot ¢ fx fady Fﬁﬁaﬁmfw
faw®9d #T 9TF AT #) qXeq §
fast § aawt sramma a7 war

i

’N

- IgF) A i? ﬁrq T LA °

g ar g E?

Qv s (m Qo ﬂo
wwgw) : (F) ¥ (7) 9t el
gq g A ag fmrfnﬁ % AT
7T Aifrs &7 ¥ fosd forat &
fagize & fa 7 -gqrazw aA1g, g
g: . <2

(1) sa ara 9T frdkz §@ gq
fs so1 fa|1 sga ©v & &wM/
aFd)y FEEY ¥Y R FA AT @
(FFa o= q=a1 & faq wa o
arfufsas syt & A¥ ofraga T
Tt FTAWF F IS FTHTC W
fafes Y am') ofy sater avara
ifafsas wg=t 1 IET |

(2) fa aagd N gaar ¥

FAFEIT KT AT |

(3) sfa safsa syfux gerza
(7F7) 1

(4) sfa s wagear a3 'q‘;qg)
wsHTifal § qear aqar wfeTs w9
% sfa A dwgen 93 &p’ti;
sgfeaqi Y 841

(5) fwsﬁ % sfa wfwa a9 l

(6) Wm‘wr % g oy (RTUG)
if lﬁﬁ qtﬁ % wrarg |

imwaa fast =1 uifas v i

- fagyr gAT AT AQT l fome qq.

LAty m’ma ¥ oA ww g

" DECBMBER 91983 5rn, Writien o “’;‘v;*w‘“#:s“

e



188 Written Answers
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Mmdustrialisatioa of BRhiwani

2414. SHRI CHIRANJI LAL
SHARMA : Will the Minister of PLAN-
NENG be pleased to state :

(a) whether Bhiwani district  n
Haryana in oac of the indistrially back-
ward districts declared by Goverament;

and

(b) if s0; the steps to be taken for
the industrial uplift of the district?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (a) Yes. Sir.

(b! As per the inceatives enuacia-
ted vide Press Note No. 4/1/81-BAD
(Vol. 11I) dated 27.4.1983 (copy avail-
able in the Parliament Library) Bhiwani
and Dadri sub.divisions have been

. included ia Categery ‘B’ cligible to
15% Ccotral ~ lovestment  Subsidy
subject to a maximum of Rs. 15 Lakhs;
the remaining arcas of Bhiwani has
been included in Category 'C’ district
cligible to 10% subsidy subject to a
maximam of Rs. 10 Lakhs. The
admissibility of subsidy in the district
would dcpend upon thc Stale
Government ccrtifyiag that the level of
jovestmenton the taluks/block/bunsar

I
-

. allowed to set
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‘agglomcrations extension of townships
has not crossed Rs. 30.00 crores invest-
ment limit as on 31.3.1983. _
- s, 450

B i S ARIS x “_.,;’ .
In addition to Central Investment
Subsidy, the entrepreneurs setting up'
industries in backward areas are
eligible for conccssional finance
facilities, tax concessicns, hirc-purchase
of machinery for small scale industry,
consultancy. facilities for technical
services, availability of comprecheasive
range of extension seivices and support
through District Industry Cecntres,
Margin Monecy Assistance etc. MRTP/
FERA Companics hive also been
up Non-Appundix-T
Industries not rescrved for small scale’
sector with an export obligation of
50% in Category ‘B’ & ‘C’ districts.:
In the Category ‘B’ & ‘C’ districts the
rate of Cemral Taves:ment Subsidy is
enhanced by S0% for such industrial
units as arc cortified as Nucleus Plants.
The industrial uaits certificd as Nucleus
Plants are also catitled to the following
additional concessions and incentives:

(i [Inter-corporate investmeats will
be ullowed on case to case busis upto
a celling of 30%, instcad of the present
ceiling of 109, uader Secticn 372 {1)
of the Companies A:t. This would be
adopted as a guidiine by the Depart-
ment of Company Affairs which would
consider applications on case to case
basis.

(i1) Coavertibility clause imposed
by the term lending institutions will
not apply to Nucleus Plants located in
Categories A, B & C for a period of 7
years from the date of sanction of §
years from the date ef disbursement,
whichever is later, : e

“(iii) State Governments will extend
to nucleus plants composite package of
assistance similar to the pioneor unit
scheme in force in Maharshtra like
cxemption from : Sales . Tax Liabil ity
interest free .sales tax loam, capita,
investment subsidy- from State funds,
etc. R L ER
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. Lopsided Development of Deep-Sea
. Fishing

2415. SHRI DAULAT SINGH JI
JADFJA: Will the Minister of PLANN-
ING be pleascd to state:

() whether Governmeat  have
received reports oa thc  lopsided
development of deep-sca fishing du: to
the targets set by the Plaaning
Commission for the Sixth Plan; and

. (b the steps being contemplated by
the Planning Commission to correct the
un-duc cmphasis given to forcign
companics to achicve targets sct for
Sixth Plan for acquisition of dccp-sca
trawlers?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The
Planning Commissiva ha: not reccived
any such report either from the State
Gowvernment or from the Department
of Agriculture and Covperation which
is the administrative department for
impiementing the programme. However,
thetHon. Member of the Parliameant
hes in a letter raised the questioa of
the relative emphasis on chartering of
foreiga trawlers.

(b) The position as repocted by the
Department of  Agriculture and
Cooperation i1 this regard is as under :

The. objectives of charteriag foreign
fishing vussels are not oaly to increase
our decp sca fishing flcot but to create
and develop a cadre of deep sea fisher-
men, transfer of tcchnoiogy, obtaining
knowicdge on economic viability and
resource availability in the decp seas
and to explore marketing possibilities
and tio up. Chartering: of foreign
fishing vessels would act as a catalyst
for fature devcivpment of sea fisherics.
It is also clarified that thc policy of
churtering has not in any way diverted
the attention of the Government from
other developmental aetivities coacora.
ing fisheries.

DECEMBER 7, 1943
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Proposal From indisn Sciebtists -
From U.S.A. to Establish
Science €City

2416. SHRI G. NARASIMHA
REDDY : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that some
scicatists and techaologists of Indian
origin from U.S A. hive sent proposal
to the Goverament of India for establi-
shing scicace city where aumb :r of units
can be established; and

(b) if so, thc details of the
proposal and Govcrnment’s reaction
thercon?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS
AND OCEAN DEVELOPMENT
(SHRI SHIVRAJ V. PATIL) : (2) From
the discussions h:id by some scientists
of Indian origin in U S.A a preliminary
proposal has crmanated.

(b) The preliminary proposal
envisages the  cventual  establishmnt
of A number of high technology
indgstrial units in a suitable area in the
country where infrastructural facilities
would bc available. [t has  bLeen
cstimated by the oauthors of the
proposal that its impiementatiea would
cost abowt Rs. 125 ciores. The
proposal does not contain dctails sach
as specific technologics proposcd 1o be
brought, products to be made, estimates
of demand for such products in India
and overseas and the manner in which
technology transfer is to be made.
Additional information has, therefore,
been sought from th: authors of the

proposal.

Maoufaciure of the Vespa Scooiers
by Andhra Pradesh State ladus-
trial Dovelopment Corporation

2417. SHRI J.S. PATIL : Will the
Minister of INDUSTRY be plcased to
stale: N

-
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(a) whether .the Andhra Pradesh
State Industrial Development Corpora-
tion has becn granted industrial licence
for mamufaciyre of Vospa 8cootors in
the Medak Distriot ;

L3 -

(d) if 50, the details of the mamu-
facturing programme and the number
of Scooters proposed 10 be brought on
road, yoar-wisc;

(c) whether it is also a fact that
the promotors have started booking of
vehicles sgainst a8 deposit of Rs. 500-
each; and

(d) whether the rales for accepting
deposits as  adopted by the
promoters are in conformity with the
guidehaes recently laid down by the
Ceatsal Goverament in this bchalf?

THE MINISTER OF STATE N
THE MINISTRY OF INDUSTRY
(SHR! S.M. KXRISHNA) : (a) No, Sir.

(®) 10 (@) Do not arive.
Brick kila Uaits

2418, SHRI SOMNATH
CHATTERJBE : Will the Minister of
INDUSTRY be pleased to state

() the number of small scale
Brick Kila onits in India ;

() the nmumber of employment
geaerated by these units;

(c) the minimum wages givea to
the employees; and

(d) the extent of boaded labourers
engaged?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI 8.M. KRISHNA) : (a) About
25000 Brick Kila uaits existed i the
country at the end of 1977.

.« (B) Precise estimate of the owmbe’

AGRAHAYANA 16, 1905 (S4KA)
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of cmployment generated by these units
is not available.

(c) Wages of Brick Kiln workers
differ from State to State ranging from
Rs. 6 to Rs. 14.40 per day per worker.

(d) Government have no precise

estimate.

fad g T & Wwre W
AT R T FATA fEw
T

2419. ' wEwm  grm: A
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;o afe e, @ ek, gwa)
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#) w1gifaa fear mar g ?
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NE) AT F wrarg @A N
a¥ 1983-84 ¥ IJqEA ToAr A
FeaTT wwitfea fear mar §

: Funds Provided for lnplenellniion
' of 20-Poiat Programme

r A”‘f

2420. SHRI

By

B % % i
BRAJAMOHAN

)

SLged

P T SN

+ MOHANTY ; Will the

*  (a) whether

Minister of
PLANNING b: plecased to siate :

in® the mid-term
appraisal of the Sixth Plan, any short-
fall and inadequacy has boen found out
in different fields of our implementation
of planned dcvclopment; if so, details
thereof;

i

(b) in which of thc items of io-
Point Programme the natioa is behind
the target with details; and

(c) the additional fund provided
above the original allocation for imple-
mentation of 20-Point Programme with
details?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) Reference is
ivited to the detailed sectorwise
reviews contained in  the Mid-term
appraisal documont, which was placed
on the Tablc of the House on 19August
1983. Copies of the document have
also bcen distributed to the Hoa’ble
Members of the House.

(b) The implementation of the
20-Point Programme started under the
Annual Plan 1982-83 and targets and
achicvements during 1982-83 are given
in Anncxzure 20.2 of the Annual Plan
Document 1983-84, which was already
been laid on the Table of the House
and distributed to the Hon’ble Mem-
bers.

&

(c) The 20 Point Programme forms
an integral part of the plans of the
States and Central Ministries and mo
separate allocations are made for the
Programme. s -

Closure of Atomic Power Plast at .
Kalpskkam
i

s e a

2421. SRRI K.T. KOSAIRAM :
Will the PRIME MINISTER be pleased

to state :

< (e m;"numbn 'of. times when the

\.
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Atomic Power Plant at Kalpakkamthas
been shut down since its starting in July,
1983. '

(b) whether all the closures are due
to mandatory planned and unplanned
trippings ; and

(c) if not, the steps being taken to
remove the deficiencies that cause such
frequent shut downs ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONIC AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Unit-l of the Madras
Atomic Power Station had a total of 20
outages so far.

(b) Out of these, 6 were planned
and the rest were forced outages.

(¢) Unit-I is presently being test run
and is yet to attain stabilised opera-
tion.

Rehabilitation of Extremists in
Tripura

2422. SHRI AJOY BISWAS : Will
the Minister of HOME AFFAIRS be
plcascd to state :

(a) whether the State Govcernment
of Tripura have reque:ted the Central
Government to provide funds for the
rehabilitation of extremists who have
surrendered and wanted to come back
to the normal life of Tripura ; and

(b) the steps taken by the Central
QGovernment so far in this respect ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) Yes, Sir. . &

. (b) The Central Government appre-
- ciated the nced to rehabilitate insurgeats

50 as to enable them'to ‘settle peacefully
in useful avocations and assistance to
thc:Statc Government will be provided.
The quantum of funds to be provided
in this regard is being determined.

Economic Difficulties in Paper
Industry

2423. SARI RAM SWARUP RAM:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that paper
industry is facing cconomic difficulties
and capacitics of many of ifts units
remain under-utilised ;

(b) whether it is also a fact that
many of the paper industry units have
become sick ;

* (c) whether the under-utilisation of
the capacities of the paper iadustry
units is duc to inadequate rupplies of
coal ; and

(d) if so, the steps which are being
taken to put the paper Industry units on
a sound footing ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA): (a) to (c)
The installed capacity of thc Paper
Industry has increased from a level of
12 lakh tonnes in 1978-79 to about 20
lakh tonnes. The fall in capacity utili-
zation from about 80% to $8% during
the s.mc period is mainly due to the
fact that the rapid capacity build-up
yet to stabilise. Further. during the
first few months of the eurrent year
number of mills were closed due to
industrial disputes, and this also resulted
in lower capacity utilization Shortage of
inputs such as cool¥ power and water
has also contributed to lower capacity
utilization.

. (d) Matters relating to close/sick
mills have been taken up with the flnan-
cial institutions and conccrned State
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Governments to work out measures for
improving the performance of these
mills. The question of increasing supplies
of inputs such as raw materials, coal &
power has also been taken up with the
appropriate  authorities. Government
bave also cxtended various excise con-
cessions to help the growth and per-
formance of the Paper Industry.

Menon Committee Report on
Stlent Valley Project

2424. SHRI E. BALANANDAN :
Will the PRIME MINISTER be pleased
to state

(a) when did the M.G K. Menon
Committee on Silent Valley submitted
their report ; and

(b) their main rccommendations ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVUJAY SINH) : (a) The
Committee submtted its report in Janu-
ary, 1983.

(b) A summarv of the report and
conclusions is laid on the table of the
House. [Placed in library. See 7197/
83). :

Setting wp cf Industries by Nom-
Rresident Indians

242S. SHRI BISHNU PRASAD :
Will the Minister of INDUSTRY be
pleased to state :

(a) the number of new uwnits of
industry set up by the non-resident
Indians in the country ; and

(b) details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (a) and (b)
To receive and process industrial invest.
ment and licencs spplications from non-
resident Indians, & Special Cell was
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created in the}, Secretariat for Industrial
Approvals (Dopartment of Industrial
Decvelopment) in  January this yoar.
Since then, 8 letters of intent have boen
granted under the provisions of Indus-
tries (Development & Regulation) Act,
1951 for setting up of industrial units
in the country by non-resident Indians.
These letters of intent, which have been
granted only recently, would presently
be at various stages of implcmenta-
tion.

Working Group on tiill Area Deve-
lopment Programme

2426. SHRl GHULAM MOHAM-
MAD KHAN : Will the Minister of
PLANNING bc pleased to state :

{a) whether the Planning has set up
a Working group on the Hill Arcas
Development Programme ;

(b) whether the review of the pro-
gramme during the Sixth Plan had
been made; and

(c) if so, the details thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) Yes, Sir.
This is for the Scveath Plas. .

(b) and (c) The Planning Commis-
sion bas completed a mid-term appraisal
of the Sixth Five Year including the
Hill Areas Development Programme,
the findings are contained in Chapter
18 of the Mid-term Appraisal document
laid on the Table of the House on

19.8.1983.
Exploration of Tia in Bastar District

2427. KUMARI PUSHPA DEV]
SINGH : Will 1be Minister of STEEL
AND MINES be pleased to state :

(a) whether Government have for-

mulated any programme for time bouond ¢

exploration of tin mincralisation in
Bastar district of Madhya Pradesh;
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(b) if -o."me cxpectod time of the
‘ beginning of the explorition of tin in
that district of Madhy.'e Pridesh; and

(c) the details of the exploration
pragramme formulated by Government
in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N K.P. SALVE): (a) to
(c) : A time bound programme (October,
1982 to Septcmber, 1985)- has been
drawn up for cxploration of primary
tin prospects in parts of B-star district
in Madhya Pradcsh, and is bcing carried
out by Geological Survey of India and
the Directorate of Geology and Mining
of Madhya Pradesh Government.

QGeological Survcy of India has taken
op work in Bodavada, Bedhanpal,
Katokalyan, Bothapara, Korpal, Marjun
and Kudripa! while Directorate of Geo-
logy and Minmg of the State Government
has taken up work in Govindpal,
Mundval, Chuirwada, Chitan  Rcof
Chitalnar. The Geological Survey of
India will takc up gcophysical survey
of 30 sq. kms. and dctailed mapping
of 7.5 sq. Kms., and in addition carry
out 4,000 mectres of drilling. Directo-
rate of Geology and Mining will take
up geophysical surveys in 7 sq. Kms.
and detailed mapping of 5 sq. Kms. and
2,300 mectres of drilling.
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Agreement with Cement Workers

2429. SHRIMATI PRAMILA
DANDVATE :

SHRI SATYENDRA
NARAIN SINHA :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether there has been any
agrcement with the ccment workers on
wages, other service conditions and
bonus;

(b) if so, when was the agrecment
reached and the details thercof; and

(c) whether the agreement has becn
implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA): (a) and (b)

* An award of arbitrators in the industrial
dispute between the \cmployees in rcla-

tion to the cement Manufacturers’
Association and their workmen repre-
seated by th: Indian National Cement
and Allied Workers Fcderation was
published in Gazctte Extra-Ordinary
part 2-Scction 3-Sub-Section (ii) dated
20th July, 1983. The award covers
various aspects like wages, Incrcment,
Grades, Other Service conditions etc. of
the ccment workers as detailed in the
Gazette Notification.

(c) The Cement Manufacturers’
Association have informed that the
arbitration Award has been  imple-
mented/is in the process of being
implemented by the Cement producers.

N
Poachers Problem in Shrinagsr

2430. SHRI KUMBHA RAM
ARYA : Will the PRIME MINISTER
be pleas=d to state ;

* (a) whether the attention of Govern-
ment has been drawn to the article
“J & K—the skin haven” appearing in
India Today of November 15, 1983;
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(b) if so, whether it.is s fact that
Srinagar has become the major outlet
for poachers, a problem beyond control
of the Chief Wildlife Warden because
of the special status of the State; and

(¢) if so, how do Government
propose to deal with the situation ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): @) Yes,
Sir

\b) and (c) Jammu & Kashmir has
separate legislation called the Jammu
& Kashmir Wild Lifc (Protection) Act,
1978. This ecnactment is modelled on
the Wild Life (Protection) Act, 1972,
applicable throughout the rest of
the country, cxcept that wunder the
Jummu & Kashmir Wild Life (Protec-
tion) Act, 1978, the officers of the
Central Goverament do not have any
powers of jurisdiction. We have also
received some complaints, but the state
authority deny the alicgation.

Price Rise of Tyres

2431. SHRI K. LAKKAPPA :
SHRI GHUFRAN AZAM :

Will the Minister of INDUSTRY be
pleascd to state ;

(a) whother Government are aware
that the tyre manufacturers in the
country have raised the prices of their
products recently;

(b) whother it is also a fact that
the Declhi Tyres Trader’s Association
has expressed concern over the reported
move by tyre manufacturers to increase
prices for tyres;

.

(c) if so, whcther Government  have
initiated any action io this regard; and

(d) if so, details thercof and reaction
thereto ?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA) : (a) Yes Sir. Auto-
motive tyre manufacturers have raised
the prices of tyres of cars, jeeps, light
commercial vehicles and scooter/motor-
cycles in November, 1983,

(b) Yes, Sir.

(c) and (d) Tyres and tubes arc not
subject to auy statutory price coatrol.
Howcever, Government is  keeping a
watch on the prices of tyres and tubes
as well as of raw muatcrials, uscd for
their production.

Refund of Interest at the Time cf
Cancellation of Chassis

2432. SHRI D.M. PUTTEGO\WDA;
Will the Minister of INDUSTRY be
pleased to state .

(a) whether at the time of can-
cellation of the booking of bus, truck
chassis, the 10tal booking money along-
with the interest should be refunded to
the party concerncd;

(b) whether it is also a fact that
some of the decalers ar: not refunding
the interest for years together just as
M/s..Web’s & Sales, Bangalore, Delhi
Automobiles, Faridabad, ctc.;

(c) the number of cases of such
type in which interest has not been
refunded for more than three months.’
six moaths, one year in respect of the
said dealers and other dealers of Tata

« mercories & Ashok Leyland; and

-

(d) if so, the action Government
propose to takc against such dealers
and ensuic thc payment of interest
alongwith the booking money ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : (a) The
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rofund of deposit and interest therecon
at the timo of cancellation of booking
of bus 'truck chassis depends onm the
torms and coaditions agreed upon bet-
ween the parties.

(b) and (c) No detailed records of
bookings/cancellations by the dealers
of vehicles are maintained in Govern-
ment.

(d) Docs not arise.

Employment to Dependents of
Deceased Government Servants

+ 2433. SHRIJITENDRA PRASAD:
Will tbe Minister of HOME AFFAIRS
be pleased to state :

(a) the administrative and manda-
tory provisions for providing employ-
ment to the dependents, wife/unmarried
daughters/sons  of thc government
servants dying during active service;

(b) whether the rules
providing service to the deceased
Government servants dependents are
pnot being followed uniformly in all
the Ministries;

regarding

(c) if so, the reasons therefor; and

(d) the steps being taken to bring
about uniformity in the matter of giviag
employment to the dependents of the
Government cmployees ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
( SHR1 P. VENKATASUBBAIAH ) :
(a) Detailed administrative instructions
have been issued to Ministries, Depart-
ments which provide that the son/
daughter; near relative of a Government
servant who dies in harness and lcaves
his family in immediate necd of assis-
tance, may be appointed to a Group
‘C’ or a Group ‘D’ post which is
normally filled by direct recruitment
" if the som/daughter/ noar relative is
eligible and suitable for the post in all
- respects under the provisions of the
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relevant  Recruitment Rules, and
provided further that there is no other
carning member in the family. The
instructions also provide that the upper
age limit may be relaxed where
necessary and that in the case of
appointment at the lowest level, i, e.,
Group ‘D’ or as Lower Division Clerk,
there is no objection to the qualification
also being reluxed, subj:ct to the
condition that the person so appointed
acquires the requisite qualifications
within two ycars. Widows of Govern-
mcent servants who die in harness are,
however, excmpted from the
requirement of educational gualification
when they are appointed to Group ‘D’
posts.

(b) No instance of non- compliance
of the instructions issued in this regard
has been brought to notice. There is
also no system of monitoring the
implementation of such instructions
issued by the Depariment of Personnel
and Administrative Reforms.

(c) and (d) Do not arise.

States to be Bcenefited hy Second
Trombsy Reactor

2434, SHRI ERA ANBARASU:
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that’ second
Trombay Rcactor will go critical in
1984, and

(b) if so, the States to be benefited
by the power generated ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL) : (a) Research
Reactor Dhruva (carlier known as R-S)°
is expected to attain criticality in 1984,

(b) Dhruva being a Research Reac-
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tor is not designed for genoration of
electricity. ’

Sick Units in Orissa

2435. SHRI NITYANANDA
MISRA : Will the Minister of INDUS"
TRY be pleased to state :

(a) the particulars of industries set
up in Orissa which have fallen sick
during the current financial year;

(b) the name of those industries
(district-wise) and the reasons for the
sickness; and

(¢c) the ecfforts made by Govern-
ment to remove the bottlenock ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : (a) Data on
sick industrial units for the current
financial year are not yet available.

(d) Does not arise. .

(c) To meet the incidence of indus-
trial sickness in the country the Govern-
ment have announced certain policy
measures for guidance of Central
Ministries, State Governments and
Financial Institutions. The salient fea-
tures of the guidlines were furnished
in reply to Lok Satha Unstarred
Question No. 4947 on 24th March,

1982.

Setting up of Village Industries in
Orissa

2436. SHRI K. PRADHANI : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether Government have taken
steps to emphasise the need to provide
maximum facilities to poor people in
the far-flung villages so that they can
set up village industries to augment

prons

their earnings; and
(b) if so, the details regarding the
progress made in Orissa in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA): (a) and
(b) All the 13 districts of Orissa have

.been convered underr the Centrally

Sponsored District Industries Centres
Programme. Due ecmphasis is being
given for the setting up of industries in
rural areas. Of the 93019 new units
established unde this Schemes during
the year 1982°83 in Orissa, as many as
84760 (91.1%) are in rural arcas.

Train Passengers Looted near
Dabbli Station

2437. SHRIN. E HORO : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it a fact that some un-
identified armed persons, believed to be
decoits, looted passengers of a train on
the night of 18 October, 1983 near
Dabbli railway station on the Bhatinda-
Suratgarh section of the Northern Rail-
way ; and

(b) if so, the details in this regard ?7°

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) According to the informa-
tion furnished by the Government of
Rajasthan, five unidentified armed per-
sons looted one coach No. 5556 of
train No. IBSB between railway sta-
tions Dabbli and Pillibanga. Culprits
entered from Dabbli station and looted
at the point of arms property, orna-
ments and cash worth Rs. 30,000/-. A
case No. 69/83 u/s 395 IPC and 27
Arms Act was registerod at GRPS
Hanumangarh. No arrest has been
made so fa’\r.
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Rcvlslon of Rates of Ovemme Allo-
wance and Honrarium of Central .
Government Employees

G . . s P
' 2439, SHRI SATISH AGRAWAL :
" SHRI NAWAL KISHORE

— SHARMA :

Will the Minister of HOME

AFFAIRS be pleased to statc :

(8) whether it is a fact that overtime
allowance of technical staff such as
drivers etc. has been enhanced recently
after a High Court Judgement ;

(b) if so, whether Government
propose (0 increase thc rates of over-
time allowancc of other Central Govern-
ment cmployees ;

(c) whether it is also under consi-
deration to revise the rate of honora-
rium of the Gazetted Staff of Ceatral
Government ; and

(d) if so, the details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
No, Sir. However based on the award
of the Board of Arbitration under the

JCM scheme, the rates of overtime
* .
Indian Lion
* oo ] .ri

., Indian Rhinoceros
b : indim Elephant
" Brow-Aantlered Deer

Hangul (Kashmir Stag)

Black-necked Crano
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allowance of staff car drivers were
cnhanced with effect from 23rd Decem-
ber, 1982. i

(b) Two other awards of the Board
of Arbitration regarding increase in the
rates of overtime allowance in respect
of office staff and comparable staff are
under consideration.

(c) and (d) No such proposal is
under comsideration.

Wild Life Census

2440. SHRI K. PRADHANI : will

" the PRIME MINISTER be pleased to

state :

(a) whether any census of Wild Life
in this country had been conducted ;
and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) and (b)
No couantry wide ceasus of all wildlife
in the country has bcen conducted so
far. However, some States carry out
periodic survcys in National Parks and

Saactuaries. The population figures of
some of §the cndangered/threatened
species of Indian wildlife are as
follows :—

208

3015 _

1200 (app)

15000 (app)
30 : e

‘

482 (Dachigam National Park)

17 (Ladakh)
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[Manufacture of Elestronic PABX

2441. SHRI K. PRADHANI :
Will the PRIME MINISTER be pleased
to state :

(a) whether Governmeoat have defer-
red a decision on the choice of foreign
collaborators for the manufacture of
elecironic PABX (Private Automatic
Branch Exchanges) ;

(b) if so, the reasons therefor and
which were the companies in the race ;

(c) the reasons for not developing
its design and producing it at the IT[’s
factories ; and

(d) the stage at which the whole
matter regarding the import of tech-
nology for manufacture of PABXs stands
at present ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONIC AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) and (b) No, Sir. Offers of
techpical collaboration for manufacture
ot Electronic Private Automatic Branch
Exchanges, (EPABX) from the following
cdmpanies are under consideration ;

(i) M/s. General Telephone &,
Electronics (GTE), Belgium,_

(ii) M/s. OKI, Japan.

(iii) M/s.  Jeumont Schneider,

France.

(iv) M/s. Plessey, UK

(c) ITI has been developing- its own
design of a modern PCM Digital EPABX.
However, it was found that this system
could not be put into production ina
reasonable time frame. The consequent
delay would have led to a mounting
waiting list for EPABX, and/or sub-
stantial import of finished exchanges.
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It was also folt that, having several ugits
in the central and state public sector
making EPARX,, would iatroduce an
element of competition in the manu-
facture of such equipment and in service
to the customer. It was therefore
decided, that the Department of Elec:
tronics would, with the full involvement
of the P&T Department, undertake
coordinated purchase of foreign tech-
nology for transfer.to ITI and the 4.
State public sector companies to whom
industrial approvals for EPABX had
been issued.

(d) Tecbnical ovaluation of the
collaboration offers received from the
4 companies rcferred to in part (a) has
been completed, and a Ncgoliating
Committec has bcen set up to finalise
the matter.

Nationalisiog of Sick Compaaies

2442, SHRIMATI JAYANTY
PATNAIK :

SHRI NAWAL KISHORE
SHARMA :

Will the-Minister of INDUSTRY ‘be
pleased to stato :

(a) the particular of companies
identified as sick companies ;

Government have a
these sick

(b) whether
proposal to nationalise
companies ; and

(c) if so, the steps takep in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (a). Aacording
to data collected by the Reserve Bank
of India, particalars, of sick industrial
units in the country as at the end of
June, 1982 were as follows :



213  Wrimen Answers ° AGRAHAYANA 16, 1905 (SAKA) Wrtten Answers 218

iy

No. of sick Outstanding
industrial credits
s units (Rs. crores)
& ek - i
(i) Large units (those
having bank credit
facility of Rs. one
crore or above) 43S 1,729
(ii) Medium units (other
than SSI and large
units) 1,020 176
(iii) Small Scale units 26,913 394
Total : 28,428 2,299
Statement  showing industry-wise industrial units is considered by the
classification of large sick units is administrative Ministries concerned with
attached.  Similar classification for them in accordance with the policy

Mcdiem and Small Scale sick units is
oot available.

(b) and (c) Nationalisation of sick

guidelines on sick industries circulated
by the Government on 6.10. 1981.
Case of cach sick unit is to be consi-
dercd on its merits,

Statement

Industry-wise Dara on Large 8tek Industrial Units at the end of June 1982

Outstanding

S. No. Industry No. of Units bank credit
(Rs. Crores)
R ik

1. Engineering & Blectrical 91 345,23

2. Chemicals 25 194.13

3. Jute 37 111.38

4. Textilos ..111 518.55

5. Rubber 15 100.41

6. Iron & Steel 39 138.33

9. Sugar 45 149.34

8. Coment 3 12.08

9. Misceflaneous 69 162.53

TOTAL :

435 1728.95

fe oo v ™
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Use of Tallow b)i tl;indnntan Lever

2443, SHRIMATI GEETA MU-
KHERIJEE Will the Minister of
INDUSTRY be pleased to state :

(a) the consumption of tallow in
every metric tonne of soap produced by
Hindustan Lever Ltd. ;

\b) the year-wise quantity of soap
exported and sold within the country ;

(c) the balance of animal tallow
carried forward from year to year ;

(d) the quantities of animal tallow
purchased by Hindustan Lever Limited
from direct importers and other in India
alongwith the n:mes of the firms con-
cerned ;

(e) whether the use of the terms
processed triglycerides was started in
1974 to hide the clecment of animal
tallow contained in it ; and

() whether Government have any
machinery to monitor the actual con-
sumption of animal tallow in consumer

products like soaps, paints and vanas- .

pati ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA): (a) to (N

Information is being collected and will
be laid on the Table of the House.

Item of manufacture

1. (i) Soya Meal —
(ii) Soya Flour oo
(iii) Protein Concentrate
By-Products

2. Lecithin (food grade
and commercial grade)

3. Soyabean oil o

DECEMBER 7, 1983
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Setting up of a Soyabean Comp
in Madhya Pradesh

lex -

2444, SHRI SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether tho Britannia Industries
Ltd. is being issued a lotter of intent
for setting up of a Soyabean Complex
in Madhya Pradesh ;

(b) if so0, the broad dotails of the
proposal for diversifying to Soyabean
products ; '

(c) whether this Co. has also ac-
quired NABISCO BRANDS INC. of
Huntely and Palmer Food PLC ; if so,
on what terms and conditions ; and

(d) whether any money will be
sent abroad by way of royalty of pro-
fits in terms of the acquisition of
NABISCO by the Britannia Industries,
if so, the broad details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA): (a) and (b)
M/s. Britannia Biscuit Company Limited
(now known as M/s. Britannia Indus-
tries Limited) have been granted a
letter of intent for the manufacture of
the following items for the capacities
indicated against each :—

Annual capacity (in MTs)
36,000

25,000
10,000

1,000

6,000

A . aiog e i
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The company has approached- the' Government for certain amendments
to/inclusion of some more soyabean products in the above letter of intent.

(¢) No, Sir.

(d) Does not arise in view of (c) above.

Import of Colour T.V. Componments

2445, SHRI CHHAMGUR RAM :
Will the PRIME MINISTER be plcased
to state

(a) the dectailed list of the Testing
.and Tuning, equipment etc. which is
essential for a colour TV manufcturing
units as recommended by the Depart-
ment of Electronics ;

(b) the component-wisc source and
value of such equipment, inclusive of
the customs duty ;

(c) the time limit during which
Department of Electronics must clear
applications for the import of such
equipment ?

THE DEPUTY MINISTER IN THE
DEPARTMEN ° OF ELECTRONICS
AND IN THE MINISTRY OF FOOD

.

AND CIVIL SUPPLIES (DR. M.
SANJEEVI RAO) : (a) and (b) The
detailed list of test and measuring equip-
meat (indicating the purpose and
sources from where available) essential
for quality production of CTV recei-
vers is enclosed as Statement-I. Approxi-
mate itemwise cost of imported and
indigenous equipment is enclosed as
Statement-II. Customs duty clement of
the essential equipment (approximate)
is also indicated in statement-II.

(c) Government has not laid any
time limit. Morecover, applications for
import of these equipment are not to
be processed by Department of Elec-
tronics. However, the applications for
import of Capital goods (Non-OGL
items only) are to be processed in
CCI&E in consultation with sponsoring
authorities concerned.

Statement-|

Litst of Proposed Equipment for CTV Receiver Production and Testing

(A) Essemtial Equipment

(1) VHF TV SWEEP GENERATOR WITH

MARKER

Suggested Sources

(a) Leader ISWA333S + 883 + Foot

Switch

Purpose

\
Items 1,2 & 3 form the

basic test set up for :-
(a) RF/IF alignment

(b) Selectivity (Vision and
Sound Channel)

(d) National VP842A + VPO8SD+ VPO88D

(c) Teloaic 1011B (For electronio Tuner)

(2) SWEEP GENERATOR WITH
.MARKER GENERATOR AND |

bl ‘A u .
.iou. ACCBSSORIES

—do—-—
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(a)

(b)

(e)
)

()

(a)

(b)

(¢)
()

(a)
(b)
()
)
(e)

(s)

(a)
(b)
(o)
d)

()]

(a)
(b)

(c)
)

*

Suggpested Sources

[ ]

Leader LSW-450A + 450/U83 +
450/U89 (Optional) + 450/U70 +
450/U76

Nationa! VP-8800G + VP-080S5 -
VP-0806 + VP-0807

Philips PM-$526 with accessories

Telonic 1232A with accessorics

ALIGNMENT COPE/LARGE SCREEN ~—do—
DISPLAY OSCILLOSCOPE

Suggested Sources

.

Leader LBO-9C/LBO-12C/LB-
9D-01 (02)/LBO-12D-01 (02)

National VP 3880A/VP-3830H'
VP-384A/VP-387A

Telonic 121A/122A

COLOUR TV PATTERN GENERATOR Iliems 4 & S form parct of
test set up for :

Suggested Sources

Philips PM $519G ) {a) Colour & Pattern test-
Grunding VG 1000,FG6 ) ing

Shibasoku 216/12 ) or equivalent (b) Colour sensitivity.
Leader LOG 396 )

Anritsu )

WHITE BALANCE CHECKER/ —do

COLOUR ANALYSER
Suggested Sources

Shibasoku 898 D )
Minolta Il )
Philips PM-5539 )
Nihon (Tishushinki) 2842 )

or cquivalent,

VIDEO SWEEP GENERATOR Video Response Testing
Suggested Sources

Shibasoku 355 B/20SA

Telonic

Marconi . oo

WISE ' BAND OSCILLOSCOPE ~ Step response test and
(50 MHz) wave form Moaitoring.
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-

(8)
®
(e
an

12)

(a)

(b)

(13)

(14)

(15)
(16)

amn

(18)

(a)

(19)

(a)
(20)

(21
(22)
(23

TRAVELLING MICROSCOPE
ARTIFICIAL MERIAL

AM/FM STANDARD SIGNAL
GENERATOR

R.F. ATTENUATOR

LUX METER /LUMINANCE
PROBE

Suggested Sources
YEW—3281
Tektronix—J 16

FREQUENCY COUNTER (Upto
300. MHz2)

AUDIO SIGNAL GENERATOR/ )

FUNCTION GENERATOR )
AUDIO DISTORATION METER )
AUDIO POWER OUTPUT )
METER )
MULTIMETER

VOLTMETER WITH PROBE
Suggested Sources
Leader LIIM 80A

TRUB RMS VOLTMETER

Suggested Sources

Fluke 8010A

AC MILLIVOLTMETER

VARIAC
WATTMETER

BREAKDOWN TESTER (0-12KV DC

Resolution

Sensitivity.,

AM Suppression ratio/

sensitivity tests.
Sensitivity tests

Brightness testing

(a) Frequency tests Lo/

Sync.

(b) Calibration..

Form the test set-up for

audio testing.

General purpose

EHT Voltage
ments.,

Measurement of

measure-

Voltage

complex wave form

A.C. millivolt
ments.

measure-~

Regulation checks

Power consu mptioﬂ tests

Safety testing
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(a)

Qo

(a)
(b)

2%)

(a)
26

@n

(28)
(29)
(30)

(a)
(b)
()

an

)

(32)

(a)

(33)

- W
: ®)

‘Shivananda

Suggested Sourccs

BPL

INSULTATION TESTER (0-1.5 KV AC)

Suggested Sources
BPL

APl:AB

MILLION MEGOHM METER
Suggested Sources

BPL

CYCLIC TIMSR

HOUR METER

LCR BRIDGE
Q-METER
CURVE TRACER
Suggested Sources
Tektronix 576
Leader LTC 905
APLAB

L ) -t

CURRENT PROBE

Suggested Sources
Tektrohis P 60 21
MILLI-OHM METER
Suggested Sources
Motwane

DIRECT READING CAPACITANCE
METER

Suggested Sources

HP 4282A
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L SO

Insulation testing

Insulation measurements.

Endurance testing

—do—

Items 28 to 37 form part
of inward goods inspection

test equipment.
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(34) LEAKAGE CURRENT METER

v ®
(35) COMPONENT COMPARATOR

(36) IC TESTER
(37) TRANSISTOR TESTER

(38) ROTARY DIP TESTER & CLOBULE
TESTER

(39) DEGAUSSING COIL
(40) ASSEMBLY TOOLS As required basis

?

(41) TEST JIGS FOR PCB, SUBASSEMBLY,
’ TRANSFORMER ETC.

(B) OPTIONAL EQUIPMENT

(12) COLOUR TV PATTERN QENERATOR
WITH IF MODULATOR -+ VHF CON-
VFRTORS POR REQUIRED CHAN.-
NELS

Suggested Sources

(a) Shibosoku TG SC or 404 with accessories.

(b) Philips PM 5534 with accessories.
(#3) WHITE BALANCE SIGNAL GENERATOR

Suggested Sources
(a) Shibasoku 487 B
(b) Philips PM 5538 G

(44) STANDARD COLOUR TV RECEIVER

49 POCUS CHECKER

Suggested Sources

"% (ad Nihon Tsushinki 284

.
LPERR

¢+ . (b} Leader 2841

Y R .

(46) VECTOR SCOPE =~ = =
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Suggested Sources
(a) Philips
(b) Tektroaix

(47) WAVEFORM MONITOR

Suggested Sources
(s) Philips PM 556S
(b) Tektronix

(48) FIELD STRENGTH METER

Suggested Source

(a) Leader LFC-945
(49) BAND PASS (HIGH-LOW) FILTER
(50) ENVIRONMENTAL TESTING EQUIPMENT

(51) WAVESOLDERING AND ALLIED EQUIPMENT
Notes :

1. The list has been drawn up to onsure quality production. Other
ecquipment would also be neceded for assembly. Routine type of
cquipment such as for workshop power supplics etc. Required in a
production facility are not included.

2. Suggested sources are only indicative and it does not imply any
preference for a particular source of model. Equipment combining 2
or 3 functions may also be available commercially,

3. Depending upon the volume of production quanity of esch equipment
required will be adjusted by the manufacturer.

4. Al test’equipment should be periodically calibrated by ERTL/ETDCS or
any other approved test laboratory.

s

5. The list of minimum essential equipment have been drawn taking into
account the affordability by all sectors of industry. Optional equipment
would be required depending on volume production/inhouse R & D
cts. apd’left to the choice of manufacturer.

T

‘o "1 S '
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Statements11 ~
- List of Proposed Equipment for CTV Receivers Production and Testing
Break up of cost
- e S e o i : e
Si. No Cost
(of the (in Rs. lakhs)
list) Imported Indigenous
Ann. I (cif cost)
i SRS
1 2

A. Essential Equipment

1. 0.20
2 0.20
3 0.05
4 0.20
s. 0.50
3 0.30
7 0.50
8 0.30
9. 0.01
10. 0.40
1. 0.10
12, 0.30
13. 0.20
14, 010
18. 0.10
16. 0.10
17. 0.02 f
18. 0.10
19. _ 0.05
20, 0.10
21. 0.02
22 . 0.02
23, - 0.08

24. Ch e, 0097




»
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~

—————
1 2
25. 0.08
26. 0.03
27. 0.01
28. 0.20
29. 0.50
30. 1.00
31 0.06
32, 0.10
33. 0.40
34, 0.08
3s. 0.15
36. 0.50
37. 0.15
38. 0.20
39. 0.03
40. 0.30
4!, 2.00
Total : 3.09 6.47
B. Optional Equipment
42. 4.00
43, 0.20
44, 0.10
4s. 0.10
46. . 0.60
47. 0.50

48. ! 1.00
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1 2
49, 0.30
50. 2.5
s1. 1.00
Total : 7.70 2.5
Cost of essential imported cquipment Rs. 3.09 lakhs
Customs and other levies (approximate) Rs. 1.00 lakh
Cost of Indigenows equipment Rs. 6.47 lakhs
Total : Rs. 11.56 lakhs

Note : (The above cost is based on the average cost of different
sources of similar items prevailing at the timc of drawing

the list.)

Assembly of Maruti Cars

2446. SHRI SATISH AGARWAL :
Will the Minister of INDUSTRY be
pleased to rcfer to news item ‘First
Maruti Car in December’ appearing in
Hindustan Times dated 29 October,
1983 and reply to USQ No. 567 on 27
July, 83 regurding applications for
purchasc of Maruti cars and state :

(a) the number of cars which will
be assembled till 1 November, 1983,
tilt 31 March, 1984 and how many
till 31 March, 1985 the first yoar of
commercial production ;

(b) the price of the car/van and till
which date wiil it be valid and the
aumber of ocars/vans will be sold at

this price ; and

(c) the number of consumers who
bave made requests for refund of their
depmits till date ?

THE DEPUTY MINISTER'IN THE
MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA) (a) M's. Maruti
Udyog Ltd. has not munufactured any
cars upto Novcmber, 1983 ; they
expect that 840 cars will roll out of the
assembly line by 31st March, 1984,
The target for 1984-85 is 20,000
vehicles.

(b) The price of the car'vaa.valid
upto March, 1985, would not exceed
Rs. 47,500/- excluding local taxes and
transport charges.

(c) So far 7685 applicants have
requested for refund of their deposits.

*

Industrial and Licensing Policy for
Manufacturing of Colour
Television

2447, SHRI SATISH AGARWAL :
Will the PRIME MINISTER be pleased
to refer to the replies given to the:
Unstarred {Question No. 3804 on 17

' ¢
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August, 1983 regarding Expansion of
existing TV manufacturing Units and
Unstarred Question No. 4888 on 24
August 1983 and news report in Times
of India dated 4 November 1983 and
state :

(a) details of industrial and licensing
policy for manufacture of colour tele-
vision in force including standardisation
and quality approval measures along
with relevant import policy and customs
and excise policy and changes therein
relevant for implementing this policy ;

(b) the imported compoacents
allowed uader this policy and condition’s
imposed on such import licences and
why no conditions regarding retail price
of CTV warranty period have been
imposed on these licences ; and

(c) the plan to ensurc that maxi-
mum retail price of CTV does not
exceed Rs. 5,000 (inclusive of guaranty;
after sales service for (wo years) and
consumer’s right are protected under
law ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M.SS.
SANJEEVI RAO) : (a) and (b) To make
indigenously manufactured CTV sets
available at the earliest, and to give
lead time for TV manufacturers to design
their sets as per the standardised speci-
‘fications issued by the Department of
Electronics, Government is allowing
import of CTV components falling under
Appeadix 3 and Appendix 5 of the
Import Trade Control (ITC) Policy upto
a maximum valuo of Rs. 350/- (CIF)
per set. This figure has been arrived at
after examining various import licence
applications submitted by the parties
and discussions with the industry.

Within this overall value, import of
neither SKD,CKD kits, nor sub-assem-
blies nor the cabinet of the set, are
permitted. Morcover, the total value

- s
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of the import licence issued would be
based upon 15% of the total approved
capacity of CTV sets for small scale
units, and 509, of the capacity for the
first year of production as per the
approved phased manufacturing pro-
gramme for the organised sector. This
would cover broadly the first six months’
requircments of import content (other
than the CPT which is provided from
canalised supply) in both the cases.

" Any additional import requircmeat of

the party would be dealt with by DCSSI

.and DGTD as the casc may be. Since

all the items appearing in Appendix 3
and Appendix S of the ITC except SKD/
CKD kits, sub-asscmblies 2nd cabinet
are permitted for import, a complete
list of the items cannot be prepared.
However an illustrative list indicating
the components allowed for import has -
been preparcd by the DOE as a guide-
line to DGTD and the State Diroctorates
of Industry for them to recommend the
samec to the import licensing authorities.
A oopy of that list 1s enclosed as State-
ment.

Unlike the one time, ad-hoc
policy for supply of CTV sets for
ASIAD, through assembly from import-
ed kits, the programme of in-depth
manufacture and salc of CTV sets which
Government has launched (hrough the
Industrial and Licensing Policy for CTV
Receivers, is a normal programme of
electronic manufacture. Government do
not impose retail price limits or war-
ranty period in the import licence issued
for sach normal manufacturing pro-
grammes.

(c) The figure of Rs. 5,000/-
mentioned was cxpected that CTV sets
may perhaps bocome available due to the
incentives given in the Indusustrial and
Licensing Policy for the Maaufacturing
of Colour Tzlevision Receiver and due
to the reductions in excise & customs
dutics on clectronic items announced ig
Parliament on August 18, 1983, How.
ever, thore is no specific plan to cnsure
that maximum retail price of CTY
not exceed Rs, 5,000/-, :
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Statement

ILLUSTRATIVE LIST OF CTV
COMPONENTS

1. Control Unit;Operating Unit for
Tuner,

2. EHT Transformer

. T. V. Deflection Yoke and Mag-
net Assembly

w

. Unpopulated fire-retardent PCB
. Connectors

. EHT Cable
. Focus Potentiometer

Thermistors (PTC)

o % 93 A wu

. Capacitors
10. Diodes

11. Transistors

12. Resistors

13. Pulsc transformer
14. RF/IF Coils

15. Plastic  extruded
except cabient

compogpents

16. 4.43 MHz Crystal

Particulars of Companies Working
in Organised Sector

2448. SHRI SATISH AGARWAL :
Will the PRIME MINISTER be pleased
to state the particulars of unit/chief
executive and complcte addresses of
companies in the organised sector/SSI
sector, capacity, location, details of
licence, approval accorded for the manu-
facture of colour television till date
alongwith the conditions governing
them ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M. S.
SANJEEVI RAO) : (a) The information

Written Answers 238

is being compiled/collected and will be
laid on the Table of the House.

Observations on licensing Policy

2449 SHRI ASHFAQ HUSSAIN :
Will the Minister of INDUSTRY be
pleased to state -

(a) whether Government are aware
of the views expressed by the Reserve
bank’s Deputy Governor that the Cen-
tral licensing policy and the absence of
appropriate credit appraisal by nationa-
lised banks are the main reasons for
industrial sickness in the country;

-

(b) whether the Deputy Governor
further observed that the Government’s
licensing policy unfortunately did not
encourage more efficient units; and

(c) if so, Government’s reaction
thereto and whether Government would
revise their licensing policy ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (a) to (c)
The details of the views expressed by
the Reserve Bank’s Deputy Governor
are being ascertained. A statement
embodying Government’s reactions will
be laid on the Table of the House.

Constitution of a Board/Commf ttee
For Selection of Class II] and
1V Employees

2450. SHRI ASHFAQ HUSSAIN :
Will the Ministry of HOME AFFAIRS
be pleased to state :

(a) whether his Ministry has issued
a circular to all the Ministries to con®
stitute a Board or Committee for
selectiop of Class III and IV employees;

(b) whether any guidelines for con-
stitution of such Selection Committees
or Boards has been issued in order to

include one Scheduled Caste and one -

Muslim minority member in it;
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(c) if so, the Ministries and Public
Undertakings who have complied with
the guidelines of the circular; and

(d) the steps Government propose
to take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
to (d) As part of certain suggestions
made to Ministries/Dcpartments rcgar-
ding the steps to be taken for the
welfare of minorities, instruction has
been given recently that Recruitment
Committees for group ‘C’ and ‘D’ posts
wherever in existence should include
atleast one person from amongst the
minority communities.

Instructions already exist to the
effect that endeavour should be made
by Ministries 'Departments to nominate
a Scheduled Caste/Scheduled Tribe
officer on the Depurtmental Promotion
Committees constituted for various
posts/services.

Development of Tarai Regios of
Eastern U, P.

2451. SHRI ASHFAQ HUSSAN :
Will the minister of PLANNING be

pleased to state :

(a) whether Government received
requests for a special sucvey of the
Tarai region of Eastern Uttar Pradesh
from any public representative of the
aroa;

(b) if so, the name of the represen-
tative and organisations and steps taken

by Government;

(c) whether Government are aware
of the backwardness of Tarai region
of Eastern U. P.; and

(d) will Government send a special

team to that arca to sugges' schemes .

and measures for the proaer and lvoedy
developmont of the area ?
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THE MINISTER OF PLANNING
(SHRI SB. CHAVAN): (a) and (b)
The Hom’ble Member requested the
Union Minister of Industry in his letter
dated 16. 12, 1980 to take up a speciai
survey of Tarai region of Eastern U, P.
Later, he also wrote a letter to the
Prime Minister in this regard on
18. 9. 1982. The carlier lotter was
passed on by thc Upion Minister of
Industry to the Chief Minister, U. P,
with a request that the state Govern®
ment might take up a study. The
subscquent letter received by the Prime
Minister has bcen forwarded to the
Ministry of Industry.

(c) Yes, Sir.

(d) Since devclopment of backward
areas within a State is the primary
responsibility of the state Government,
there is no proposal under the consi.
deration of the Government of India

to send a specisl team.
Import of Aluminiom

2452. SHRI ARJUN SETHI : Will
the Miaister of STEEL AND MINES
be pleased to state :

(a) whether it is a fact that our
country is seifsuffictient to meet the
demand of Aluminium in the country;

(b) if so, whether Government pro-
pose to import it from foreign countries;
and

(c) if s0, the details regarding the
quantity alongwith the namecs of couan-
tries as well as the details rcgardiag whe
contracts arrived in this rogard ?

THE MINISTER OF SYATE OF
THE MINISTRY OF STERL AND
MINES (SHRI N.K.P. SALVB): (a)
and (b) The capacity for production
of alaminium in the couatry at preseat
is 362,000 tonnes per aanum. If this
capacity'is fully utilised, the carsent
dcmand for aluminium can bs met. the
main consireint os prodmetioo of alacei-
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nium has been inadequate power supply
to the aluminium smelters by the
various State Electricity Boards. Hencc
the capacity utilisation of the alumin®
jum smclters has been ranging from
60% 10 65%, for the last several years
in order to mecet the shortfall in the
supply of domestic metal, imports were
and are being made.

(c) Import of aluminium metal is
canalised through the Minerals and
Metals Trading Corporation of India
Limited (MMTC). The corporation has
been authorised to import in the current
financial year 30,000 tonmes. It will
not be in the commercial interest of the
country to reveal the dctails of con-
tracts concluded or to be cancluded.

Reservation of items for Small Scale
Industries

2453. SHRI NAVIN RAVANI :
Will the Miaister of INDUSTRY be
plcased to stale :

(a) the particulars of  the itcms
reserved for manufacture by the small
scale units;

(b) whether Governmeat have re-
served certain pew itcms for the pro-
duction in the small scale sector;

(c) if so, the particulars of soch
itoms;

. (d) the procedure for reserving cer-
tain items to be manufactured by the
small scale units; and )

(e) the details of help given to
small scale units ?

. THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA): (a) to (¢)
There are 872 items at present reserved
for the small scale sector. New items
have been added from time to time &
particulars of the items have been
published in the Gazette of India Extra-

ordinary Part II, Section 3, Sub-sec-
tion (ii) Notifications dated 26th April,
1978, 12th May, 1980, 19th February,
1981, 3rd August, 1981; 23rd Decem-
ber; 1981, 14th October, 1982, and
3rd September, 1983.

(d) Reservation of items for exclu-
sive manufacturc in the small scale
sector is made taking into aecount their
technical feasibility, economic viability
and district advantage of production
in the small scale units.

(¢) Government have been provid-
ing various facilitics, conccssion and
incentives for promotion of small scale
industries. The more important amongst
these are fiscal and financial conces-
sions, consultancy services on techno-
managerial aspects, facilities for testing,
quality improvement, technology up-
gradation, marketing support,
machinery on hire-purchase, supply of
scarce raw materials, infrastructural
facilities likc factory sheds plots and
solf employment facitities for educated
unemployed y wth. Government have
also decided to give larger incentives to
units set up in backward hilly locations.

.

Survey by Netion Environment
Enginecring Research Institute
on Sewage Farms

2454. SHRI ATAL BIHARI
BAJPAYEE :

SHRI SURAJ BHAN

Will the PRIME MINISTER be
pleased to state : . 0o

(a) whether the National Eaviron-
mental Engineering Research Institwte
has conducted survey of the 230 sowage
farms functioning in the country and
found that the utility potential of this
important manurial resource is not
being exploited effectively; -

(b) whether it has been .cstimated
that the nutrient valuoe of sewage at
preseat is worth about Rs. 300 crores
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and is estimated to bc worth about
Rs. 500 crores by the year 2001 A.D.,

(¢) how much worth gas can be
-generated from the present sewage;

(d) the specific plans and firm deci-
sions taken in regard to sewage use in
India; and

(e) the estimated work in this
regard to be carriad out in the curreat
and next year ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a) to (e)
The required information is being col-
lected from the National Environmental
—Engincering Rescarch Institute and
will be laid on the Table of the House.

Preservation of Ecological Balance
in the Cotatry

2455. PROF. NARAIN CHAND
PARASAR : Will the PRIME
MINISTER be plcased to state :

(a) whether any concrete steps have
. been taken by the Union and States for
the preservation of ecological balance
in the country during the past three
years including the current financial

year;

(b) if so, the nature and briof out-
lines thereof; and

(c).if not, whether any such steps
would be undertaken?

* THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVUJAY SINH): (a) Yes, Sir.

(b) Enforcement of legislation and
.incentives for pollution control and
s0il conservation of natural resources;
afforestation and soil comservation
programmes; environmental impact as-
sessment and monitoring of develop-
ments projects; integrated ecco-develop-
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ment programmes; campaigns for pro-
moting environmental awareness at
various levels and creation of Depart-
ments of Environment at the Centre
and in various States aro among the
steps taken for protection of ecological
balance.

(d) Does not arise.

Growth Ceatres in Himachal
Pradesh

2456. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
PLANNING be pleased to state :

(a) whether any new growth ceatros
have been identificd in Himachal Pra-
desh by the National Committee for the
Development of Backward Areas;

(b) if so, the details thereof; and

(c) whether any centres would also
be identified keeping in view of the fact
that a new railway line Nangal-Talwara
has been taken up for construction in
Himachal Pradesh snd wcould thas
provide the neccessary infrastructure
for industrial development of INA and
other neghbouring districts of Himachal
Pradesh ?

THE MINTSTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) and (b)
The report of the National Committee
on the Development of Backward Areas
(NCDBA) on Industrial Dispersal has
adopted three criteria for the sclection
of cligible centres :

‘v

(i) They should have a population
of 50,000 or more as per the
1971 census;

T

(ii) They should have less than
10,000 workers in non-house-
hold manufacturing as per the
1971 census; and

(ili) They should not be near exist-
ing centres. . . .. ., e
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on the basis of this, Simla has been
identified as the growth centre in Hima-
chal Pradesh.

(c) While recommending the deve-
lopment of 100 growth centres in a
dccade, NCDBA has suggested that 10
centres may be allotted to the hill
States of Jammu & Kashmir, Himachil
Pradesh, North Eastern States (exclud®
ing assam) and Union Terrilories.
However, the Committee hus indicated
that the process of selection and phasing
of deveclopment miy be left to the
States.

Pension to Widows of Freedom Fighters

2457. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be plcased to state :

(a) whether Government give any
urgent attention to thc sanction of
pension to the widows of the freedom
fighters upon th:ir dcath;

(b) if so, whother any cases for the
sanction of frcedom fighters pension to
the widows of the decreased frcedom
fighters are pending for over a year as
on 31 October, 1983 ;

(c) if so, the dotails thereof State-
wise and the reasons for delay; and

(d) the time by which the pending
cases would be clearcd ©

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) Yes, Sir. ’

(b) to (d) There are 1671 cases of
family pension pending disposal for
over a year as on 31-10-83, State-wise

breakup of which is indicated in the
statement attached.

RN

R

The reasons for delay are that (i) in
many cascs it was found that the injtial
sanction to the deceased freedom' fighter
was based on incomplete or doubtful
documentary evidence, (ii) in some cased
the late frecdom fiighter had not indi-
cated name of his spousc or dependent
or the name indicated by him did not
tally with the name of the applicant.
These cases, had to be referred to the
State Government for reverification. As
and whea verification reports are recei-
ved these cascs are decided on priority
basis. Reminders to State Governments
are periodically issued with requesis for
carly replies.

Therc are standing instructions for
giving priority to cases of family pen-
sion. In order to avoid any hardship
due to delay, the procedure has recently
been simplified in consultation with the
Comptroller and Auditor .General of
India to provide for automatic transfer
of pension to a spouse, on the demise
of a frcedom fiighter. In respect of fresh
sanctions now being issued, the name of
the wife und her.unmarried daughter
(s), if any, are indicated with instru-
ctions to the concerned A. G. to autho-
risc family pension at the admissible
rates. Thus the widow can derive. the
bencefits of family peasion soon after the
death of the freedom fighter on pro-
duction of necessary documents to the
Treasury Officer concerned. In the case
of freedom fighters who have already
been sanctioned pension, they have been
advised to furnish the detaits of their
family members in an affidavit to the
concerned A. G. to enable him to issue
revised Pension Paymoent Orders to the
Treasury Officers.




M7

Written Answers

DECEMBER 7, 1983

Statement

ﬁ’rhtn Zmon - ‘“0

State-Wise Break-up of Pending Cases of Pension to Families of Late-Freedom
Fighters for Over a Year as on 31°10-1983.

State/U. Ts General Category Ex-INA Cascs
1 2 3
Andhra Pradesh 21 Nil
Assam 2 Nil
Bihar 799 1
QGujarat 10 Nil
Haryana 2 6
.Himachal Pradesh Nil 13
Jammu & Kashmir Nil L
Kerala 31 28
Madhya Pradesh Nil 3 °
Maharashtra 101
Manipur: Nil s
Karnataka 130 Nil
Nagaland Nil Nil
Orissa 4 6
Punjab S 77
Rajasthan | 4
Tamil Nadu 47 10
Uttar Pradesh 148 33
' Tripura Nil Nil
K West Bengal 169 L g’
U. Ts.
Andaman & Nicobar Is. Nil INil
Chandigarh Nil Nil
Delhi Nil 2
Goa Nil Nil
‘ Pondicherry Nil Nil
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{ ¥ :

Meghalaya Nil Nil
Mizoram Nil Nil
Arunachal Pradesh Nil Nil
Total : 1470 201

i

Grand Toral : 1671 o
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Setting up of a Scooter Factory in
Madhyu Pradesh

2459. SHRI K. MALLANNA: Wwill
the Minister of INDUSTRY be pleased
to state :

(a) whether demand for two-wheeler
scooters is increasing day by day in the
country;

(b) if so, whether it is also a fact
that Governmont have allowed dealers
to set up factory in Madhya Pradesh to
take initiative with the Japanese Honda
Scooters, claimed to be safer and chea-
per than all other brands in the world;
and .

(c) if so, the details in this regard ?

N o .y £~ g
THE MINISTER OF STATE IN
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THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (a) Yes, Sir.
Government are aware of the demand
projections for two wheelers in the
country.

(b) and (¢) M/s Kinetic Engineering
Co. Ltd. bave been given a Letter of
intent for sctting up a plant in District
Dhar, Madhya Pradesh for manufacture
of scooters of engine capacity upto
100cc in  collaboration with M/s.
Honda Motor Co., Japan.

Panchayats in Andaman and Nicobar
Islands

2460. SHRI BABURAO PARAN-
JPE : Will the Minister of HOME
AFFIARS be pleased to state :

_ (a) whether Panchayats in Andaman
Nicobar have been divided into single
member and multi-member wards in
an arbitrary manner as the members
provided for wards are not in propo-
rtion to ratio of voters.

(b) the names of wards of various
Panchayats, namber of voters and
members provided in each ward; and
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(c) the measures taken by Govern-
meant in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
to (¢) The information has been called
for from the A & N Administration and
will be placed on the Table of the
House on rcceipt.

Factories in NDMC arca

2461. SHRI BABURAO PARAN-
JPE : Will the Minister of INDUSTRY
be pleased to state whether a list of
trades, fac.ories aand workshops for
which licences are issued by NDMC
alongwith the rules and procedure for
issue of such licences will be placed
on the Table of the House ?

THE MINISTER OF STATE IN
THE _MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : According
to New Delhi Municipal Committce,
trade licences are issucd by them under
hcalth Bye-laws for various trades. The
relevant trades and the Act under which
the same are licenced are’ given in the
attached statement.

Statement

S. No. Name of Trade

Act under which the
same is licenced

1. All types of food establishments
dealing with the preparation/
of food

shortage & sale
articles.
2. Auto Workshops,

petroleum
workshop,

shops, Atta-chakkis etc.
3. Lodging Houses '

4. - Dhobi Ghats

. Cow Houses & Stables

Lathe
machines storage & sale of
products, wood
printing presses,
laundaries, Dry-cleaning work-

P.F.A. Act 1954 and rules framed
by Central Government and State
Government.

Dangerous & Offensive trade Bye-
Laws of the Committce framed
under Section 121 of Punjab Muni-
cipal Act 1911,

Lodging Housc Bye-Laws of the
Committee framed under Section
188 of Punjab Municipal Act 1911,
Dhobi Ghat Bye-Laws framed
under Section 188 of Punjab Muni-
cipal Act 1911,

" Cow houses and Stables Bye-Laws
of Committee framed under Section
188 of Punjab Municipal Act 1911.
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New Units for Mandfagtnre of
Scooters to end Exploitation

2462. SHRI SANAT KUMAR
MANDAL : Will the Minister INDUS-
TRY be pleased to state :

(a) whether Government are aware
that therc is grcat demand for two-
wheeler scooters and some of the
popular brands like ‘Bajaj’ is being
sold at a fantastic premium ;

(b) whether there is great exploita-
tion by the scooter makers ;

(c) whether in view of the new
policy of libral tcchnology imports and
foreign tie-ups Government would take
necessary steps to end this exploitation;
if 80, the details thereof ?

(d) if not, the difficulties which lie
in the way in granting permission to
more firms to start manufacture of
scooters ; and

(e) whether instead of giving further
licences to the existing manufactures
like Bajaj and Lohias for expansion,
Government would consider thc setting
up of new units and thus not perpetuate
the hold of these two Houses on this
line ; and if not, the reasons therefor ?

+ THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S M. KRISHNA) : (a) to (e)
The Government are aware of consumer
preference for certain makes of scooters
and have taken the following steps for
improving availability of good quality
scooters

(i) Approval granted for establish-
ment of production capacity
+for 3.3 million motorised
2-wheelers per annum against
a projected demand of 2 mil-
lion by 1989-90.

.(ii) Approval of additional manu-
facturing capacities by way
of establishment of “new units
as well as by expansion of
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existing units to achieve eco-
nomies of scale.

(iii) Upgradation of technology
through indigenous R & D as
well as selective import of
foreign know-how.

(iv) Concessional rate of customs
duty for import of components
for manufacture of fuel effici-
ent 2-wheelers.

(v) Concession rate of excise duty
for 2-wheelers upto 100 cc
engine capacity.

Merger of Sick Public Sector Units
With H.M.T.

2463. SHRI SANAT KUMAR
MANDAL Will the Minister of
INDUSTRY be pleased to state :

(a) whether there is any proposal
under his consideration to merge some
of the sick public sector units under his
Ministery viz., Heavy Engineering Cor-
poration with H.M.T. L. ;

(b) if so, the broad details of these
proposed mergers ; and

(c) how far it will go to make these
units profitable ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (a) There is
no proposal presently under considera-
tion of this Ministry for merger of
Heavy Engineering Corporation Ltd.
with HMT Ltd.

A

(b) and (c) Do not arise.

Financial Position of SAIL

2464. SHRI K. PRDAHANI : Will
the Minister of STEEL AND MINES
be pleased to state : ! - :
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(a), whether his attention has been
drawn to the news items captioned
‘LAIL IS ALL AT SEA’ appearing in
the °‘Statesman’ Ncw Delhi dated 6
November 1983 ;

(b) whether any long-term solution
to the SAIL’S (Stcel Authority of India
Ltd) financial straits and other ills
from which it is suffering has becen
thought out ;. and

(c) if so, the details thereof, and
what other steps like reducing invento-
ries and working capital besides cash
generation on the operation side are
envisaged ?

THE MINISTER OF SIATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N K.P. SALVE) : (a)
Yes, Sir.

(b) and (c) The financial results of
SAIL depend on a number of factors such
as the demand for its products and the
efficient operations of the plants in the
light of particularly the supply of power
& coking coal of the rcquisite quality.
Measures are being taken to adopt cost
effective technology in all the steel
plants to reducc costs and inventories
and to orient the product-mix to what
the market requires. A marketing
strategy has been adopted to reduce
stocks as follows :

(i) Credit facilities have been
cxtended in respect of slow-
. moving items.

(ii)) The monthly production pro-
gramme is dawn up based on
firm demand of the market,
This programme is contingo-
usly reviewed.

(iii) Cash credit limits have bcen
fixed for each plant to reduce
inventories to the utmost
extent possible.

’

* 4. (iv) Tl;e number of outlet points
has been increased by about
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25 Nos. by introducing conver-
sion scheme under which
billets supplied by SAIL are
converted into bars and rods.

Package dcals have been in-
troduced.

Customer contact has been
increascd and customer com-
rlaints are attended to
promptly by further delegating
of powers to field officers.

(vii) The items which have deterio-

(viii) Certain

(ix)

(x)

(xi)

(xii)

(xiii)

rated in stock are disposed off
by calling bids through public
notices.

minor price adjus-
ments in such items as blooms
and slabs have becn made to
incrcasc their off take.

Inter-stockyard transfers have

beecn  permitted to  hasten
supplies to customers.
The marketing organisation

has bcen further strengtheacd
in the plants and rcgions to
facilitate the marketing of pro-
duction and supplies to meet
customers demand.

Export effort is being made to
siphon off surpluses.

Imports have been considerably
reduced. As against the import
of 1.3 million tonnes during
1982-83 the likely ordering
during the curreat year is 0.5
million tonnes. Imports are
being restricted through indi-
genous deveclopment of some of
the critical items like LPG,
DD & EDD Cold Rolled
Sheets etc.

Certain items like CR Coils/
HR Coils and stainless steel
are being supplied at interpa.
tionally competitive prices to
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"'~ valid import licence holders.
This has been done to cut
down avoidable imports.

<
[ S - s B

*. Alr-Pollution In the Capital and in
Other Metropolitan Cities

2465. SHRI MOHANLAL PATEL;
Will the PRIME MINISTER be pleased
to state @

(a) thc steps being taken by Govern-
ment to solve the problem of air pollu-
tion in the capital and in other
metropolitar aand industrial cities to
save the pecple from certain  discases
which are increasing day by d;ly -

(b) whether it is also a fact that
industrial wastes have alrcady become
a real problem ; and

(c) if so, the measure which are
being taken to get the industrial waste
treated before it is discharged into the
city drains ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ENVIRON-
MENT (SHRI DIGVIJAY SINH): (a)
The Governmcent has caacted the Air
(Prevention & Control of Pollution)
Act, 1981 to control air pollution in
tho country. The air rules have beon
potified by ten states and are at varioas
stages of notification by the remaining
states.

(b) The industrial wastes range
between 3% —18%, of the total waste
water discharged into the rivers in
industrial cities.

(c) The Central and the State
Boards for Prevention & Control of
Water Pollution are persuading the
major and medium industries to provide
the necessary effluent treatcment plants
before the cffluent is discharged into the
water bodies. Legal action is also taken
against recalcitrant industries.

Rumu of C.R.P.F. Battalions
Durllg 19 3-84

2466 SHRI HARIHAR SOREN "

W
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Will the Mmister of HOME AFFAIRS«
be pleased to state : Al
(a) whether Government have &
proposal to raise some more nimber
of Ceatral Reserve Pohcc Force batta-
lions ;
b4

© (b) if so, the number of C.R.P.F.
battalions p:oposed to be raised during
the financial year 1983-84 ; and

(c) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) 10 (c) The Governmeat of India
decided in April 1983 to raise five more
CRPF battalions (thrce of which will
be pecace kceping battalions). These
baluljons are now under raising.

Review of Cases of Suspended

Employees
2467. SHRI MANOHAR LAL
SAINI : Will the Minister of HOME

AFFAIRS be plcased to state :

(a) the number of employees with
details of their particulars, designations
and dcpartments wherc employed, with
reasons and date of occurrence who
were placed under suspension, or againet
whom departmental proceedings were
drawn or institated during the last five
years ;

(b) the cumber of cases finalised ;_

(c) the number of cases peading
and reasons for pendency and measures
proposed to expedite their finalisation ;

(d) the number of cases in which
subsistence allowance was not reviewed
with reasons thereof and where reviewed
whether it was done at the end of three
months from the date of suspension if
not, reasons thereof ; and .

USRI TN

(e) the number of czses in which
suspension was not reviewed ‘ with
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reasons thereof and whether the sus-
pension was reviewed and decision
communicated in other cases, if so,
after how much time from the date of
suspeasion ?

. THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a
to (e) Disciplinary authorities in the
variogs Ministries’Departments and the
officers under their control are competent
to placc Government servaants under
suspension and iastitute departmental
proceedings against them. Information
in this regard is not maintained cen-

rally.

Population Liviog Below Poverty
Liae During Last Three Years

2468. SHRI R.LP. VERMA :
Will the Minister of PLANNING be
pleased to state :

(a) the basis for calculating the
monthly income, and the dcfinition of
the term below poverty line ;

(b) whether such population is also
there as have their moathly income only
Rs. 15, 21, 25 and 40 ; and if so, the
percentage thereof in the urban and
rural areas ; and

(c) the difference noticed in the
compositions of the population living
below poverty line during the last three
yeare and cfforts proposed to be made
to raise them above the poverty line in
fatare ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) In the
absence of availability of income data,
poverty line estimates are based on
consumption data. Poverty line, for the
purpose of the Plan, has been defined
as the mid-point of the monthly per
capita cxpenditure class having a daily
calorie intake of 2400 per person in
rural arcas and 2100 per person in
urban ,arcas.
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-

340

(b) There has been no survey on the
basis of income.
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(c) Poverty cstimates are based on
household consumer expenditure surveys
conducted by the National Survey
Orgunisation. The latest survey is for
the year 1977-78 and the next one
scheduled for 1983 is under way. In
the absence of details of consumer
expenditure data for intorvening years,
it is not possible to give the composi-
tion of the population living below the
poverty line. A number of specific
programmes involving a direct attack
on poverty have been included in the
Sixth Plan. Some of the programmes
arc moant for specific classes of people
while others are meant for all. Some
of these programmes are : The Integrat-
ed Rural Development Programme,
The Drought Prone Areas Programme,
Training Rural Youth *for Self-Employ-
mont Programme, Minimum Needs
Programme, Scheduled Caste Special
Component Plan and Tribal Arcas
Developmeat Programme. The 20-Point
Programme is also aimed at the sameo
ond of alleviation ¢f poverty.

CBI Report ia Murder Case of
Police Officer

2469. SHRI RL.P. VERMA :
Will the Minister of HOME AFFAI.RS
be pleased to state :

(s) whether CBI report after inves-
tigation in the murder of a police
officer Shri Atwal in froat of Golden
Temple, Amritsar has been received
by his ministry ; and

(b) if so, the findings thereof ?

THE MINISTER OF STEEL IN
THE MINISTRY OF HOME AFFAIRS

(SHRI NIHAR RANJAN LASKAR):

(a) No, Sir.

(b) Doos not srise.
> fawoit afow gean & ety
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Setting up of a Paper Mill in
Mayurbbanj Distiict in Orissa

' 2471. SHRI MANMOHAN TUDU:
Will the Minister of INDUSTRY be
pleased to state :

. (a) whether his Ministry has ex-
pressed the possibility of sctting up a
paper mill in Mayurbhanj district in
Orissa;

(b) if so, the steps which have been
taken in this regard; and

“(c) the expectzd time of setting up
paper mill m Mayurbhunj district?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA): (a) The following
approval have been granied for sctting
up paper mills in Mayurbhanj District
of Orissa :

(i) Sbri K.K. Agarwal has becen
granted a letter of intent for
the manufacture of paper &
paper board for a capacity of
10,000 tonncs/anaum.

(ii) Shri V. K. Mohta has been
granted registration for setting
up a unit for the manuefacture
of paper and paper board for
a capacity of 6,000 toanes/
annum.

(b) and (c) The schemes are in early
stages and it is too early to estimate
.when the paper mills would be set up.

, Setting up of a cement plant at Korapat
in Orissa

2472. SHRI MANMOHAN TUDU :
_Will the Minister of INDUSTRY be
)

-pleased to state :

(a‘) whether Industrial Development |

' Corporation, Orissa has applied to his
Ministry for _sctting up a cement plant
at Keraput in Orissa; - ‘

i (‘i) if s0, whether letter of inteng

DECEMBER 7, 1983 '/ °
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has been issued to Industrial Develop-
ment Corporation, Orissa to set up the
ccmeont plant at the above mentioned
place;

‘

(c) if not, the ground on which
letter of intent has not been issued so
far; and

(d) when the letter of
expected to be given?

intent is

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR! S.M. KRISHNA) : (a) Yes. Sir.

(b) No, Sir.

(c) and (d) It has not yet been
possible to consider the application
favourably as the location of the plant
has not yet been finally scttled and the
technology proposed to be adopted is
on wet process which is not considered
favourably for sctting up new Cemeat
plants.

Forest based Industries in Mayurbhanj, I~
Orissa )

2473. SHRI MANMOHAN TUDU :
Will the Minister of INDUSTRY be
plcased to state @

(a) the npumber of forest-based
indastrics set up in Mayurbhanj district
of Orissa;

(b) whether Government have a pro-
posal to set up more forest-based indus-
trics 10 Mayurbhanj district in 1983-84;
and

(c) if so, thc steps taken in this
coanection?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : (a) to (c)
‘The following approvals have been
granted for setting up forest-based
indastries in Mayurbhanj District of
Orissa :— .

(i) M/s. Industrial Promotion and
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Investment Corporation  of

" Orissa have been granted a

lettor of intent for thc manu-

facture of medium density fibre

1y s board for a capacity of 26,400
, tonnes/anoum.

(ii) Shri K.K. Agarwal has becn
granted a lctter of iatent for
thc manufacture of paper &
paper board for a capacity of
10,000 tonnes/anaum.

(iii) Shri V. K. Mehta has been
grantcd registration for setting
up a unit for thc manufacture

. of paper and paper board for'
capacity of 6,000 tonaes/
annam.

Import of Compogents for Colour T.V.

2474. SHRU CHANGUR RAM :
Will the PRIME MINISTER bc plcased
to state :

(a) whether it is a fact that the
Dcpartment of Electronics has finalised
a list of standardiscd componcats allow-
ed to bc importcd for a total value of
dollars (US) 35 per TV colour sct;

(b) if so, the items in the list and
the compoacnt-wise valae of the parts
and also the source wbose prices have
boen the basc for workiae out the total
valae of dollars 35;

(e) which of these components will
be subjocted to concessional excise duty
at the concessional rate of 15 per ceant
as recommended by the Departmeat:-of
Eloctroaics; and

(d) the details of the cases which
have been recommended by the Depart-
ment of Electronics for import of com-
poacnts during the last six months
(case-wise, valuc-wisc details) ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF' ELECTRONICS
AND ~THE MINISTRY OF FOOD

AND CKYIL SUPPLIES (DR. M. S.

v,

SANJEEVI RAO): (a) and (b) To
make indigenously ‘manufactured_'CI'Y
scts available at the earliest, and to give
lead time for TV manufacturers to
design their sets as per the stand-
ardised specifications issued by the
Dcpartment of Electronics, Governinetit
is allowing import of CTV components
falling under Appendix 3 and Appendix
5 of the Import Trad= Contrgl (ITC)
Policy up to a maximum valge of
Rs. 350'- (CIF) per set. However;
within this overall value,” import of
acither SMD/CKD kits, nor sub-assem:
blics not the cabinet of the set, are
permitted. Morcover, the total value
of the import licence issued would be
based upon 15% of the total approved
capacity of CTV sets for small scale
units, and 50% of the capacity for the
first year of p:oduction as per the
approved phascd moanufacturing pro-
gramme for the organised sector. This
would cover broadly the first six months’
requirements of import contemt (other
than the CPT which is provided from
canalised supply) in both the cases.
Any additional import requirement of
thc party would bec dealt with by
DCSSI and DGTD as the case may be.
Since all the items appearing in
Appendix 3 and Appendix S of the
ITC except SKD CKD Kits, sub-
asscmblies and cabinet are permitted
for import, a complete list of the items
capnot bec prepared. However, an
illastrative list indicating the compo-
nents allowed for import has been pre-
pared by the DOE as a guideline to
DGTD and thc State Directorates of
Industry for them to recommeond the"
same to the import liceasing authorities.
A copy of that list is enclosed in state-
ment.

The valac of Rs. 350/-CIF per set
has been arrived at after oxamining
various import licence applications
submitted by the parties and discussions
with the industry.

(c) There is no such proposal
before the DOE. Howecver, as per the
existing custom duty structure most of
the imported compoaents carry as
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ig.bon duty of 75% instead of 158%
s earlier.

" (d) The recommendations on import
of components for issuing of import
licence are made, not by the depart-
ient of Electronics but by the Sponsor-
ing Authority concerned—DGTD for
large-scale units and the concerned
Stat® Direciors of Industry for the
small-scale anits. However, based on
the recent dccision taken by the DOE
to' allow import of component worth
Rs. 350/- per CTV set, the DOE is
following up with the Spoasoring Autho-
rities 10 expedite clearances for import
of componcnts to units in both the
large and small-scale sectors.

Statemeat
lliustrative List of CTV Components

. 1. Ceatral Unit/operating Unit for
Tuner.

2 IRT Transformer

3. T. V. Deflection Yoke and
i Magnet Assembly

4, U;lpopulatcd firc-retardent PCB
. 5. Connectors

6. EHT Cable

7. Focus Potentiometer

. ]
«. 8. Thermistors (PTC)

.. 9. Capacitors

10. Diodes

11, Transistors

-12. Resistors

1‘3. Pulse transformer
14. RF/IF Coils

15. Plastic extruded
except cabinet

116.> 4.43 MHz Crystal

components

DECEMBER 9, 1983
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Recongnition of organisations/
Associatious Representing
Freedom Fighters

- 2475. SHRIMATI MADHURI
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state the details
of organisations of associations repro-
senting the frecedom fighters recogniscd
by Government of India ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI1 P. VENKATASUBBAIAH) : The
Governmeat of India do not have any
system of recognition organisalions or
associations representiog froodom
fighters.

Census of ‘Karach’ Popalatioa

2476. SHRI R.N. RAKESH : Will
the PRIME MINISTER bc pleased to
state :

(a) the names of the places where
the bird ‘Karach’ (Common crane, Grus
grus) is being protected;

(b) whether any census of the
‘Karach’ population was ever conducted;

(¢) if not, the cstimated number of
this bird three decados ago when it
migrated to India 10 large number daily
during its migraiion period and its
" estimated number now;

(d) in casc census was conducted,
what was its exact number three decades
ago and what is at present; and

(e) whether it is being kept in Delhi
zo00 ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRON-
MENT (SHRI DIGVUAY SINH) : (a)
The Common Crane (Grus grus) migrates
to parts of India from North Europe
and Siberia during the winter months.
1t is known to occur ia the following
bird sanctuaries ;
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Keoladeo National Park
Nalsarovar Sanctuary

Harike Head Works Sanctuary
Sultanpaur Spctunry

Udaipur Sanctuary

Chilka Sanctuary

Pulicat Sanctuary

Sirpur & Gandhisagar Sanctuaries

(b) to (d) Systematic census or esti-
mation of the Common cranc population
in India has not bcen donc so far.

(¢) Yes, Sir.
Air Pollstion in the Capital

2477. SHRI CHINTAMANI JENA:
Will the PRIME MINISTER be pleased
1o state ¢

(a) whether it is a fact that Gove-
ranment arc paying priority attention (o
the problem of air poliution in the
Capital where the situation is already
so grave that it would not bz too long
before we are confronted with the
phenomenon akin to Los Anjeles smog;

(b) the steps being taken to solve
the probliem;

(c) whether it is a fact that indus-
trial wastes have alrcady become a real
problem; and

(d) 1he measures being taken to get
the industry to treat the cfllucnts before
they are discharged into the city draias
and thereafter get into the Yamuna
Water ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH); (a) Yes,
Sir. The Govermmeant is paying duc -
attention to the air pollution problem
io the Capital. It is, how-ever, not so
grave 3o as {0 compare it with the Los
Anjeles phenomenon.

(b) Air pollution control areas are
being made aware of their require-
ments as per the provisions of the Act.

(¢c) The Industrial wastes in the
Capital coastitute only 6 % of the total
wasto water.

1308 TSAKA) Written Aswers 483

—_— Rajasthan * »

_ Gujarat ;
—_— Punjab "
— Haryana ‘
— Bihar

— Orissa

—_ Andhra Pradcsh

= Madhya Pradesh

(d) The Central Boaid is taking

pursuasive and legal mceasures with the
major polluting inlustries in the Capital
to provide adcquate treatment to” the
industrial wastes before they are dis-
charged into the draias.

Extension Granted to Supperannuated
Persons in the Planniog Commission °

2478. SHRI DIGAMBER SINGH :
Will the Minister of PLANNING
be pleased (o state:

(a) the particulars of Class II
Officers in his Ministry ' Planning Commi-
ssion who after aitaining tho age of 58
ycars had been cither re employed or
given cxtension of Scrvices (including
Section Officers, Personal Staff of the
Mcmbers of Planning Commission and
those Officers decaling with Parliamen-
tary work); the period of extension
granted in cach casc and the reasons
therefor;

(b) whether the Prime Minister’s
recent orders to retire all such super-
anouwated persons who are either on
extension or on reemploymeat are not
applicable to the Planning Commission;
and

(¢) if so, the reasons therefor ?

THE MINISTER OF PLANNING

(SHRI S. B. CHAVAN) : (a) As far as
the Planning Commission and the
Ministry of Plaoning are concerned,
there are only two Class II Officers re-
employed ‘'granted cxtension after sup*
erannuation. Their particulars are given
ahead : !
i i 504
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(b) and (c) The Prime Minister’s
recent orders are also applicable to the
Planning Commission. However, these
orders are not applicable to persons
recemployed at the discretion of the
Minister, Members of the Planning
Commissicn/high dignitaries enjoying a

Minister’s status, on their personal
staff.
Companies Issued Licences for

Manufactaring of Colour TV Picture
Tabe

2479. SHRI DIGAMBER SINGH :
Will the PRIME MINISTER be pleased
to stato :

(a) whether the Department of Elec-
tronics convened a meeting of the
companies which had been issued letters
of intent for the mannfacture of colour
television (CTV) picture tubes to discuss
the progress made in implementing these
approvals and review the demand for
such units;

(b) if so, which are these companics
and the outcome of the discussions held
with them; and

(c) the steps being taken to produce
cheaper CTV sets in the country to
meet the growing demand and the
names of companies which had been
issued licences to produce the same
and their capacity aad foreign collabo-
ration involved. if any ?

THE DEPUTY MINISTER IN THB
DEPARTMENTS OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M. S.
SANJEREVI RAO): (a) No, Sir.

(b) Does not arise.

(c) The following steps are being
takea to produce cheaper Colour Tele-
vision (CTV) sets :

“({) Customs duty on imported
components and excise duty on
w1 CTV sets has been reduced;
3 LA
t2) (ii) - Industrial approvals for CTV

L 4

286

AN
manufacture are being issued
to both organised sector and
small scale sector units for
whatever annual production
capacities the units apply for
withoat Government setting any
upper limit for such capacity
approvals ;

Written Answers

-

(iii) Picture tubes are being procur-
ed in bulk and supplied to all
CTV recciver manufacturers
through canalised imports being
made by the Electronics Trade
& Technology -Development
Corporation (ETTDC). This
enables purchases of Colour
Picture Tubes( CPTS) to be
made in bulk on the basis of
maximally competitive foreign
tenders thercby enabling CTV
manufacturers to obtain Colour
Picture Tubes (CPTS) at much
lower prices than if ecach
manufacturer were to import
the quantities nceded only for
his own CTV production.

In accordance with the Industrial &
Licensing Policy for CTV Recsiver
manufacture announced by Government
on February 25, 1983, foreign colla-
boration would not be permitied for
CTV manufacture excep: on consider-
ations of special merit on a case by
case basis. As for the names of the
compaaies which have been issued in-
dustrial approvals, their capacity, etc.
the data will be laid on the Table of
the House.

Dissatisfac tion Among Scientists
2480. SHRIMATI GEETA |
MUKHERJEE :

SHRIJA. NERLALOHI-
THADASAN NADAR:

fud

Will the PRIME MINISTER be
pleased to state : 5 1

iy L4

(a) whether Government are aware
of much dissatisfaction among scien-

tists in‘Defonco. Atomic Energy, lf&ed!;

’
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cine and Agriculture Research Organi®
sations; <0 ¢

(b) the measures to find causes
thereof and corrective steps that Gove-
rament propose to tako;

(c) whether Government propose
a high powered committee of professio-
pals from these and other arecas along
with Members of Parliament including
some from Opposition to examine all
aspects and report for consideration of
Parliament; and

’

(d) if not, the rcasons and alterma-
tive measures contcmplated ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND . TECHNOLOGY, ATOMIC
ENERGY, SPACE. ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL) : (a) Government
do not agree that there is much dissatis-
faction among scientists of these instita-
tions.

(b) Many inprovemeats have bcen
made to cnsure proper career growth
of scicntists. Opportunitics for promo-
tions have been provided in all major
scientific institutions. Administrative
procedures have been simplified and
special atteation is being paid to pro-
viding encouragement to youag scicntists
Rescarch proposals submitted by sciea-
tists in universitics and rescarch labo-
ratories are also given project sspport.
The working scientists have ample
opportunitics to take up challenging
assignments. There is, therefore, little
room for dissatisfaction to those scien”
tists who 'wish to pursue research.
Opportunities are glven to scientists to
attend national and international semi-
pars/symposia on a selective basis and
to publish the fruits of their rescarch.
Outstanding work of scicntists is recog-
nised through a number of awards.
Institutions have bodies such as Rese-
arch  Advisory Councils, = Scientific
Advisory. Committes and Government
Bodies with membershlp drawn" from
mtmdmz acxentuu ‘and - techmologists
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80 that the programme of work can be
planned to meet their major needs; in
certain institutions Review Committees
have reviewed their work and made
suggestions.

1

(¢) No. Sir.

(d) Bccause measures enumerated
in answer to part (b) have alrcady been
taken.

.

Pro-Pakistani Elements in J & K

2481 : SHRI B. V. DESAI:
SHRI P. M. SAYEED :

Will the Minister of HOMB
AFFAIRS b: pleased to state :

(a) whether it is a fact that pro-
Pakistuni elements in the valley of
Jammu & Kashmir have been very acti®
ve even during the elections and after
that their activities have beon increasing;

(b) if so, whether it is also a fact
that number of cxplosioas and distur-
bance in many arcas hav: taken place;

(c) whether it is also a fact that
somec communal parties have cxpressed
their support to these clements;

(d) whether it is also a fact that
these communal parties have been work-
ing under the patronage of the State-
authorities;

(¢) whether any reports have been
obtained by the Ministry in this regard;

(f) if so, what action Uaion QGov"
crnment propose (0 take to arrest the
pro-Pakistani clements which are very
active in the State; and = . .- . 8.

.

. .(g) to what exteat the Centre has
mtervened 1

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)

L 1
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and (c) Certain socessionist and (SHRI NIHAR RANJAN LASKAR):

communal organisations in tho state, (a) and (b) A statcment is laid on
particularly J & K, Jamaat-e-Isiami, the Table of the House.
Islami Jamaat-e-Tulba and J & K RERI
people’s League, have of late been Statement

noticed for their anti-India activities.

No data in regard to details of cases
of dacoities, robberies and looting of
passongers is compiled on all India

(d) Governmest bavc 30 far » basis as law and order including cnme
information to this effect. is a State subject.

(b) Yes, Sir.

(e) to (g) Government of India do
bring to the notice of the State Govern- by the Goverument of Paifsh, oo cese

ment, the activities of sccessionist and - ;
of decoity was reported daring the
commwionl clamenisay and when they 0Ll T ot b SLIGES Bot

come to their adversc notice for taking

action under the law, The Home Minis- G. R. P. Panjab. iny iy Shis of
ter wrotc to the Chicf Minister on 16th rob:,rdry .b“ :eenhrg::le.red ":.“c';"' this
October, 1983 expressing Government :::jnb l;‘n ‘t:is c:sew;lon :som. R\'.‘P;
of Iadia’s concern in congoctiog with robb?d.or e o'nh p': 1,300 /r
the ugly iacidents during the oae-day ’ A case F 'I’ RpeNZ) wl96 da?cd ’s 7 "3‘
cricket match hold at Srinagar oa 13th u's 392/ 394 IPC was rogistered at

October, 1983, between India and the .
West Indics, and impressing upon the G. R. P. Ludhiana. No arrest has boen

According to information furnished

State Government the need for taking made 10 far.

urgent action against thc secessionist

and anti-national clements. According The Railway are taking following
10 J & K Govt.. the Siate Police have measures 10 prevent incidents of crimes
madc some arrests and those arrested on the Railways :

include some members and workers

belonging (0 Islami Jamaati- Tulba, 1. The drivers of the traias have

J & K Poople’s League, Mahaz-e-Azadi, been directed to sound the distress
Awami  Action Committce, among  whistle if the train is brought to a
others. sudden umscheduled halt so that the
escort party to put on the alert.
Ducoities. Robberies aid Looting of

Passengers ia Traias in Punjab 2. Coach attendants have been
. instructed to remain vigilant and pre-
2482, SHRI LAKSHMAN MA. veat entry of unauthorised passeagers

LLICK : Will the Minister of HOME into reserved compartments.

AFFAIRS be pleased to state :
3. The Research, Design and Stand-"

(a) whether there havc been some ards Organisation of Railways has boca
cases of dacoitics, robberies, looting of advised (0 suggest improvement in" the

passengers while travelling in the trains looking arrangment of sliding f!obn qf
during the last four months partieularly compartments, improvoqent | vesti-
in the State of Punjab; and . bules te prevent waauthorised entry aad

provisiom of better lighting facilities in

reacti ment there” - _
::d;he fon of Govers - Goveramsent Railway Police, w_ho
are respomsible for safety and securitd

THE MINISTER OF STATE IN of passcagers travelliog |n traiss, ans
THE MINYSTRY OF HOME AFFAIRS their beloagings, arc making all offorty



291 _  Written Answers

to control crime* on the Railways by
providing escorts on trains, surveillance
over criminals, arresting and prosecut-
ing them in specific cases. Railway
Protection force is assisting the Govern-
ment Railway Police in this regard.

Untouchability and Improvement in
Socio-economic Conditions of Harijans

2483. SHRI JAIPAL SINGH
KASHYAP : Will ‘the Minister of
HOME AFFAIRS be pleased to state :

(a) whether Government have made
any' critical analysis of the achieve"
ments made so far in the eradicition
of the practice of untouchability and
improvement in socioecomomic condi-
tions of Harijans in the Country; and

(b) if so, the details thereof statimg
the names of the States that have failed
in the enforcement of the Protection of
Civil Rights Act to achicve the desired
results and reaction of the Government
with regard thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) A copy of the annual
report on the working of the Protec-
tion of Civil Rights Act is laid on the
table of both Houses of the Parliament
every year. So far, four such reports
covering 1977 to 1980 have been
placed on the Table of the Hoause.
Theso reports inter-alia cover details of
various mecasures undertaken by the
central & State Govts. for eradication
of untouchability.

Besides the annual report on the
working of the Provisions of the PCR
Act, the annual Reports of the Commi-
ssioner for SC & ST also contain a
critical analysis of the progress made
so far in the eradication of the practice
of untouchability. Copies of the reports
are laid on the table of both the House
of Parliament. Last report of the
Commiissioner for SC & ST covering the
periods 1979-80 & 1980-81 and the

DECEMBER 7, 1983
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Second]Report’of {the Commission for
SC & ST for’ 1979-80 were placed on
the Table of Lok Sabha on'11.8.82
and on the Table of the Rajya Sabha
on 13.8.82. ’

Uaiversalisation of Elementary and
Adult Education in U.P.

2484. SHRI ZAINUL BASHER':
SHRI ASFAQ HUSSAIN :

Will the Minister of PLANNING
be pleased to state :

(a) whether it is a fact that UP.
and Assam arc lagging bchind other
States in achieving the goal of univer-
salisation of elemcntary education and
adalt cducation by 1990 as set out by
the Prime Minister’s new 20-Point
Programme ;

(b) if so, the causes for the slow
progress of education in U.P, ; and

(c) the steps proposed to be taken
to improve the situation ?

THE MINISTER OF PLANNING
(SHR1 S.B. CHAVAN) : (a) to (¢)
Although U.P, and Assam are below
the All India average in clementary
education carolment and U.P. is below
this average in literacy rate as well it
cannot be stated that they are lagging
behind with reference to the goals of
the 20 Point Programme to be achieved
by 1990 in respect of elementary educa-
tion and adult education. According to
the Mid-term. Appraisal of the Sixth
Five-Year Plan. U.P, and Assam likely
to achieve the overall carolmeat targets
in elementary education, although there
is slow progress in U.P, in respect of
girls’ education.

The main causes of slow progress

of cducation in U.P. are socio-economic.

factors and inadequate motivation

among adult learners.

The' éixlb, Five-Year : Plan has 1

292 -
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identified in detail several strategies to
be adopted by the States for spceding
up the programmes of universalisation of
clemeatary eoducation and removal of
adult illiteracy. Within the overall
constraint of resources, priority is also
accorded in making allocations for these
programmes. The performance of the
States in these areas is kopt under
constant review by the Planning Commis-
sion and the Miaistry of Education who
have also suggested several measures
to States for spceding up universalitation
of clomentary ecducation and adult
literacy.

Inflitration From Bangladesh

2485. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of HOME
AFFAIRS be pleascd 1o state :

(a) the number of infiltrators from
Bangladcsh apprehended during the first
nine months of 1983 ;

{b) the steps taken during the
period for preveating the infiltration and
for detecting and dcporting the infiltra-
fors ; and

(c) in which arcas aod States the
infiltrators were detectod ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) to (¢) The information is, being
collocted und will be laid on the Table
of the House.
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O tet & A st IwE
ST TEA AT Wit
st sufer oo -

2486. it TM fasrw qEAE
®I1 AAAT AW g AT A FQ
T £

(7) TY@ T & A gy an¥
AT I|F JII-gI9 IFA FIC WA
aix st N wfg safer arfex atga
arg feadr & ; s

@) X9, FAAFT, FAMAIN, &7,
7 a7 qrfeeara F Na¥ K a70-
s gfa safes aifas atmga arg
feadr & ?

dAr N (st gEe  #te
wg™) : (F) q17 & grafma qivd
ITAH A 1T & FIT TG Y Tar
& FAAA @AYA graul AFE qT
yutfer 27 &1 ggfag @
2 7 A AT FIT @A A ag-
fegat &Y a3 sfq safsq aifas
Arg T IJRT INT AL )

(@) raa wfa safea g (o
uqo A 7 wfa afgq |Fa ws.
Na wmx F ® & AT qarfs
fava a5 N Fgaq" fava fasw
featg 1983 & aqrar war) X @
Lt g

——

2w ufa safeq a3a UNT F*q1T
(1981 o THo T1FA?) )

1. wy . 260

% gaa . 20,900

3. aufrar 12,820

4. AT 11,400

s. 120§ ey AEY

" b A L15 | 300
N 8 qifezam 350
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fafrr T & wfer sufen

2487 Wt W fewrw qRAA
¥ g FPft qg I g & oFar
s 5 wita afza fafwss 2ai <
sfa safsq arfss stax sna fead

2?

T WA (ot TEo Wto wEw) :
o* fgaw # ot gwr sew 97 7= feqr
g g [FwET ¥ vEr nar g Hwd
#er T, A, 7198-83] AT 1981
fre wr7a afza fafiwa i & sfa
afeq gF7 VT IJAIL FT FAAE
fan mav &4

Licemsing Policy for Coloar T.V.

2488. SHRI CHHANGUR RAM :

SHRI NIHAL SINGH :

Will the PRIME MINISTER be
pleased 1o state :

(a) the particulars of the parties
which have been issucd letters of intent
and Industrial Licences for the manu-
facture of colour T.V. sets along with
the capacity and location of cach case ;

(b) how many of them have been
allowed foreign cquity foreign collabor-
ation in violation of the Government of
India’s declared policy on the masu-
facture of colour T.V. licences ; details
of the parties and the terms of foreign
collaboration including export obligation
if any ; and

(c) the final comprehensive and self
cxplanatory- form of the colour TV
licencing policy of the Goverament
including “the various rcgulations pro-
ducers etc., to be followed through the
Department of Electronics right from the
stage of letter of intent to the final
implementation of the porjfct ?
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THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (DR.
M.S. SANJEEVIRAO) : (a) The parti-
culars are being compiled.

(b) In accordancc with the Industrial
and Licensing Policy on Colour Tele-
vision (CTV) sets laid oa thc Tableof
the Housc on Fobruary 25, 1983, no
approvals for CTV manufacture involv-
ing forcign cquity bave been issued.
Nor has any foreign collaboration_beoa
approved However, units iavolving
equity investment by Non Resident
Indians have been approved for CTV
manufacture, since such investment i
pot treated by Government as forcign

equity.

L]

(c) The salicnt features of the
policy in regard to industrial and import
hoensing are : all sectors of industry
cxcept foreign eqeity companies would
be allowed to participate in this area.
No foreign brand names would be
allowed in thc manufacture and salc of
CTV sets in the country. Foreign
collaborations are normally not per-
mitted. Also assembly of CTV based
on kit imports is not permitted. There
would be no upper limit on capacities
to be approved for each unit.

Procedure for conversion of Letter
of intens (LOI) 1o Industriel iLicence
(A :

Aficy issue of the Letter of Intemt
to the party should take the following
steps to get that LOI convereed to an
Indastrial licence ;

(i) Firm arrangcmeants should be
made to set up the unit at a
location in accordance with the
locational policy of Govern.

ment.

(ii) Firm arrangements should be
made (0 procure the minimum
complemesnt of test & produc-
tion equipment for CTV manu-
facture as approved by DEO.
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% “u) The party should give an under-
: taking that*it would import
components only as per the
imports policy in force from
time to time, and that such
imports would be in conso-
pance with the list of standar-
dised componecats as approved
by DOE. They should also
get the CTV sets made by
them tested by DOE’s desi-
gnated agencics on a sample

basis.

(iv) The party should also give an
undertaking that he would nci-
ther manufacture CTVs for
por sell CTVs to any company
who may use foreign owcred
brand names.

The party should neither boid
nor propose 10 have forcign
cquity to implement his CTV
project.

(v)

Flow of Funds From Abroad to
Varioas Organisatioas ia the
Coentry

2459. SHRI MADHAVRAO SCIN-
DIA: Wil the Mioister of HOME
AFFAIRS bc:plcased to state

'(2) whether Government have lately
chalked out a scheme to strengthen the
administrative and other arrangements
for monitoring the flow of funds from
abroad to the various organiusations in
the couatry ;

(b) if o, the steps proposed to be
taken under the scheme ; and

. ™ I
(ﬁ)’lhc cstimated amouant of forcign
contributions presently flowing into the
country which is received by various
organisations ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RAJAN LASKAR): (a)
and, (b) Under the cursemt exchaage
coatrol

AGRAHAYANA 14; 1908 (SAEA) -
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receipts such as shipping, insurasce,
dividend, towrism roceipts, ctc., besides
the four heads of _roceipts rolevaat to
the term inward rcmittances namely.
(i) family maintcnance, (ii) savings of
non-residents, (iil) migrant an dtrans-
fers and (iv) money order recipts are
permitted to flow into the country
provided these arc through the normal
banking channcls. Under the currcat
regulators, authorised dealers are regiur-
ed to furnish details of remittances of
Rs. 10,070/~ and above, ’

Forcign Contributions to associatiogs
haviag definite cultural, economic, edu-
cational, religious or social programme
or by the organisations of a political

nature not being political parties are .

being regulsted under the provisions
contained in the Foreign Contribution
(Regulation) Act, 1976. A monitoring
cells is being set up to ideatify the
suspect organisiations 2nd carry out
scrutiny of accounts of such organisa-
tions . and probe their activities by

- wndcrtaking ficld investigations with a

view to finding out violation of the
provisions of Forecign Contribution
(Rcgulation) Act.

(c) According to the computerised

results foreign contributions amouatiog -
to Rs. 182.35crores and Rs. 170.08 crores

were received during the years 1976-77
1979-80

1979 onwards is andcer
sations. ..

®

Policy for Bookings of Asto Vehicles

-

2490. SHRI N.K.' SHEJWALKAR:

Will the Minister ‘of INDUSTRY be
pleased to state :

(a) whether there is any pohcy
delermmcd for the bookm;s of various

auto-vehicles i.e. cars and scooters :

(b) whether it is a fact that various
companics are adopting arbitrary prac-
tices in booking the auto-vehicles,
neither proper interest for all the time
on the depotits is given nor there is any

respectively. The data
contained in the returns for the year,
computeri-

$
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-guarantee of production within a specific

period on the other hand they have
‘provided for the confiscation of the
deposit also ; and

(¢) the. steps, if any, Government
propose to take in such high handed
-ways ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR! S M. KRISHNA): (a) to (c)
A Commitiee appointed to go into the
issuc of manufacturers accepting de-
posits from public against booking of
automobiles has come to the conclusion
that these deposits are neither violative
of company dceposit rules nor are they
detrimental to the banking opcrations
in the country However, with a view
to ensuring security of public funds
taken as deposits against bookings and
payment of interest thercoa, the
Government have issued guidelines on
24.11.83 to the automotive manufac-
turers. A copy of the guidelines is
annexed.

Statement

Guidelines for deployment of
funds taken by the companies as
advance for booking of vehicles

The question of automotive manu-
facturers accepting deposits as advance
for booking of vehicles has been
enganging attention of the Government
for some time. While these advance
may be essentially in the nature of a
civil contractg it is not unusual for the
depositors to expect a reasonable return
in the form of interest and seek re-
assurance about their deposits cven
through Government intervention. It is
therefore, essential that amounts re-
ceived from depositors are deployed
in a manner which would enable the
company to make prompt refunds of
the principal amount along with the
interest. With a view to maintaining
adequate security of depositors money,
Government have considered it desira-
ble to prescribe the following guide-

lines : .

1. Not less than fifty percent of

DECEMBER 7, 1983
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the deposits received should®
be deposited with nationalised
banks ‘public sector financial
institutions 'public sector
undertakings.

2. The balance amount could be
utilised by the company as its
woiking capital or for deposit
with private sector companies.
However, deposit with the
private scctor will pot be
more than tweaty-five percent
of thc total deposits reccived
by thc company.

3. The deployment of funds on
the above basis will be rela-
table to the deposits available
with the company on 31.12.
1983 and at the end of cach
of the subscquent quarters i.e.
31.3.1984, 30 6.1984 and so
on.

2. The minimum intercsts payable
on the deposits should be scven percent
per annum compounded annually.

3. Government trusts that auto-
mobile manufatcturers will take suitable
steps for implementation of these
guidclines with immediate effect. The
position of dcposits and their deploy-
ment may kindly be reported to the
Department of Heavy Industry cvery
quarter, i.e. 31,12.1983, 31.3.1984 and

30 on.

Development of *‘Naadan Konan"'
Zoological Garden Near
Bhubaneshwar

2491. SHRI HARIHAR SOREN :
Will the PRIME MINISTER be pleased

to state :
4

(a) thc amount ecarmarked for the
development of ‘Nandan Kooan’ the
nataral zoological gardea, near Bhuba-
neshwar, Orissa ;

(b) the amount of Central assistance
provided to Government of Orissa for
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undertaking the development work of
the above zoological garden durmg the
Sixth Plan, so far ;

(c) the various dcvclopmenul pro-
grammes taken up so far ;

(d) the other schemes prepared for
the development of Nandan -Konan
during the Sixth Plan ; and

(e) the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVUAY SINH): (a) to (c)
Central Financial assistance is being
provided for the dcvclopment of Nan-
dank anan Biological Park on the basis of
specific proposals for development sent
by the Gevernment of Orissa from year
to yecar. Central financial assistance
during the Sixth Plan period has been
provided for the following items:

1981-82

Captive Breeding of Black Panther
Rs. 2.0 lakhs.

1982-83

Enclosures for )
animals )

)

(ii) Water supply ) Rs. 2.25 lakhs
arrangcments ) (d) if s0, the details regarding this
plan and progress so far made thereon ? 7
(d) aand (g) Proposals  secking
Central financial assistance for under-
taking devclopmental work in the THE DEPUTY MINISTER IN THE , .
remaining period of the Sixth Five- DEPARTMENT OF ENVIRONMENT
Year Plan have not so fur bee: received (SHRI DIGVIJAY SINH) : (a) and (b)
from the Goveraoment of Orissa. As a result of the various conservation ¢
’ measures taken in recent years, thero -
Holding of Oftice by Government has b“r" g .im"h'°"°“‘°‘“ i"s."” T
status of wildlife in the country. Since - 4,
Oficials ia Sports Orgaaizationt a countrywide census of wild animals
has not been conducted so far, it is
2492. SHRI MAPHAVRAO SCIN- not possible to give State-wise and
DIA : Will the Minister of HOME year-wise figures. However, in some
AFFAIRS be pleased to state : States, periodic surveys are conducted
. ' " in national parks and sanctuaries, :
(a) whether Government bave de- 1 specially for some of the major species. ~
cided to’ prohibit’ All India Service'" - The population figures of some of these
e alky

oficials from holding office in any/ . speciesars:

AGRAHAYANA' 16, 1905 (S4KA)
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in the country ;

and
(b) if so, the reasons thereof 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
No, Sir.

(b) Does not arise.
Increase in Wild Life

2493. SHRI K. MALLANNA :

302 °

Will the PRIME MINISTER be ploased

to state :

(a) whether there has been
increasc in the wild life during last five
years ;

(b) if so, the names of such wild
Animals whose population has been
increased, year-wise and State-wise ;

(e) whether it is a fact that a
National Action Plan for Wild Life
was initiated by the Central Govern-
ment in collaboration with the State
Governments ; and

any
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« Indian L;on
Tigt;r ;
Indian Rhinoceros
Indian Elephant
Brow Antelered Deoer
Hangu! (Kashmir Stage) ‘
Black-necked Crane

(c) and (d) A National Wildlife
Action plan has becea prepared recently
which provides for action to be taken
in the following specific areas *

(1) Establishment of a Representa-
tive Network of Protc:ted Areas.

(2) Management of Protected Areas
and Habitat Restoration.

(3) Wildlife Protection in Multiple
Use Areas.

(4) Rehabilitation of
and Threatened Species.

Endangered

(5) Captive Breeding Programmes.

(6) Wildlife Eduwcation and Inter-
pretation.

(7) Rescarch and Monitoring.

(8) Domestic Legislation and Inter-
- pational Conventions. |

(10) Collaboration with voluntary

Agencies.

The implementation of the Action
Plan is being taken up through the
State Governments with the cooperation
of all comcerned agencies and volustary
or.niutions'.

1 g bt i

w Price Rise of Soaps

2394. SHRI H.N. BAHUGUNA :

Will the. Minister' of INDUSTRY ‘be

pleased to state & .. -

() whether prices ol many washing

and toilet soaps are going up ; and

. ; DECEMBER 7, 1983
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3018
1200 (app)
15000 (app)

E— 30

482 (Dachigam Natiomal Park)
17 (Ladakh)

(b) whether this is due to Govern-
ment’s decision banning import of
animal tallow which is being used in
toaps for over last twenty years 7

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (a) aad (b
Import of animal tallow has been totally
banned, since 1.10.1983. It is too
carly at this stage to dotermine the
impact of the ban order on the prices
of soaps. However, the Index Numbers
of Wholesale Prices of Soaps (maintain.
ed by the office of Ecomomic Adviser)
shows that the wholesalc prices of scaps
have incrcased marginally since April,
1983. According to the provisional
Index for October, 1983, there was go
increased in the wholesale prices of
soaps during the month.

Demand for Celour T.V. Sets in the
Country

2495. SHRI SUSHIL BHATTA.
CHARYYA : Will the PRIME MINIS-
TER be pleased 10 state :

(a) whether the recent excise duty
has augmented effective demaad for
colour television in the country ; and

(b) if not, reasoss why do Govern-
ment propose to import colour TV sets
damaging even the limited scope for
the indigenous produeers in this ficld ?

u ENY

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (Dr. M.8. BANJERBV]

sivvm» RAQ) : €a) The real*impast of the
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fiscal concession annonneed by Oovern

ment on August 18, 1983 on the de-
mand for CTV receivers will be known
only after such receivers become availa-
ble in the market. This is expected to
oocur during the first quarter of 1984.

(b) There is no such proposal before-

Government.
R
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Voluntary Retirement Scheme in
TISCO etc.

2498. SHRI HARIHAR SOREN :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government are awere
that some sectors likc TISCO bhave
voluntarily retirement schcme in observ-
ed their organisation ;

(b) if so, the number of employees
working in diffcrent category of services
retired voluntarily from TISCO mines
and Ferro Chrome, Joda in Keonjhar

district, Orissa in 1982-83 and 1983-84;
and

(c) the dotails thereof 7'

b o

*
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THE MINISTER OF' STATEOF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. "SALVE): (a)
M/s. Tata Iron & Steel Company has.
a scheme of voluatary retirement under”™
which employees have the option to
apply for early renroment on liberal
benefits,

-

(b) and (c) The information is beiag
collected and will be laid on the Table
of the House.

Employment Guaiantee Scheme for
Eradication of Uaemployment

2499. DR. KRUPASINDHU BHOI:
Will the Minister of PLANNING be
pleased to state :

(a) the steps taken by Government
for eradication of unemployment in the
country ;

(b) the success achieved in this
direction  with further prospects to
reduce it further, if any ; '

(c) whether Government have con-
sidered the desirability of introducing
a employment guaranteec scheme afresh ;
and

(d) if so, with what results ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) to(d) In
addition to the employment generation
from sectoral investment and the exist-
ing  cmployment-oriented/beneficiary- .
oriented programmes, Government
have recently introduced the Rural
Landless Employment Guarantee Pro-
gramme and the Scheme for Providing
Self-Employment to Educated Unem-
ployed Youth.

A Statement giving the estimate of
the addition to the total and sectoral:
cmployment in the Sixth Plan, original
and revised, and the achievement upto
1981-82 is annexed. -

.. I S T
: 3
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. Statement

& . P . . 5w A BE ] O N TR
*

Estimate of the Addition to the Toral and Sectoral Employment in fke‘ Sixth
Plan (Original and revised) and the Achievement upto 1981-82.

(in million standard person)

Sl Addition to emloyment

No. Sector in the Sixth Plan. upto 1981-82

Original@ Resived @@

1. Agriculture® . 14.920 14.150 4.961
2. Mining & Quarrying 0.170 0.270 0.049
3. Manufacturing 5.747 ° 5.549 1.197 ,
4, anst'ruc(ion ) 2.035 0.971 0.478
S. Electricity, Gas and

Water Supply 0.204 0.365 0.056
6. Railways 0.042 1.083 0.013
7. Other Transport 1.568 1.043 0.886
8. Communications 0.117 0.184 0.048
9. Others** 9.476 9.719 4.158

To;nl g '34.219 32.441 11.846. B

@ As worked out in Sixth Plan Document.

@@ As worked out in the Mid-term Appraisal.

* Including Forestry, logging and fishing. -

** Iaclude Trade, Storage and Warehousing, banking and
insurance, real estate and‘owership of dwellings, other
scrvices and cmloyment gencration in IRDP and

NREP. '

”s

' R o W N g

¥

oA
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Funds Available for Welfare of Harj-
jans and Girijans

2502. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister

of HOME AFFAIRS be picased
state :

to
(a) the fuads made available as p;r
the Union Budget for the welfare of

Harijans, Girijans, within the last three
years ; and

(b) details of the asscssment of the

work done in this field, according to
Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 NIHAR RANJAN LASKAR):
(2) During the last three years the
following funds from the Union Budget
have been made avai'abie for the
welfare of Harijans, Girij:'ms. cic

(Rs. in lakhs)
1980-81 1981-82 1982-83
67,606.73 . 82,066.51 84.686.6_6

(b) These funds have been  provided
for v.rious welfare schemes for
Scheduled Castcs and Scheduled
Tribes, being implemented by the
S.ates  Governments Union  Terri-
tory  Administrations. The State
Governments undertake periodic
review of implementation of these
schemes. The Planning Commission
also reviews the progress of implemen-
1ation of these schemes at the time of
discussion of Annual Plans. The officers
of this Ministry as well as State Plan
Adviscrs of the Planning Commission
undertake tours to the States/Union
Territoriee  and review arrangements
made for the implementation and moni-
toring of these weifare schemes. Com-
mission for Scheduled Castes & S:hedul-
ed Tribes also undertake rescarch and
cvaluaiion studies from time to time.

Mad Racc in the Lottery Market
2503. SHR1 MADHAVRAO SCIN-
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DIA : Will the Minister of HOME
AFFAIRS be pleased to state *

(a) whether Government’s attention
has been drawn to the ‘Mad race in the
lottery market’ included in by the
various State Governments and public
institutions, offering multi-millioa bum-
per prizes ;

(b) if so, the steps taken by Govern-
ment in this regard ;

(c) whether Government propose
to enforce a comprehensive regulation
on the massive movemeat of moncy by
these prizes ; aad

(d) if so, the steps taken so far to
make a study on impact of this massive
movement of moancy on the economy
of the country and with what result so
far ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) to (c) Tne Central Government is
aware of the competitioa between various
State lotteries and the trend towards
increasing the prize monéy on lotteries.
The State Governmeats, Union Terri-
tory Administrations and any other
public institution authorised to organise
lotteries .are at liberty to fix prize
amounts in their discretion. There is
presently no proposal under the consi-

deration of the Governmeat to fix any

“

ceilings on prizes for the lotteries.

(d) Questign docs not arise.

Anti-Insurgency Operations in
Manipar

2504. SHRI B. V. DESAL: Wil
the Minister of HOME AFFAIRS be
pleased to state : ,

(a) whether it is a fact that the
army has beean given full powers to con-
duct anti-insurgency operations in
Manipur, India’s North-Eastern State
bordering Burma ;

(b) if so, whether the army .security
forces in the State were keeping a

>
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shu;: look-out for the return “of about
90 members of the oantlawed Peoples
Liberation Army from Burma ;

(c) if so, whether it is also a fact
that there are among them un estimated
160 PLA extremists in the State ;

(d) whether the return of these
extremists from Burma has created a
great uneasy situation ; and

(e) to what exteat the army has
cleared the air and how long army will
stay there ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) The Army is operating in Manipur
within the purview of the Armed forces
(Special Powers) Act, 1958,

(b) and (c) There are reports about
soms PLA cxtrcmists being trained by
insurgent groups across the border,
Strict vigil is being maintained on the
border to preveat any ingress or exgress.

(d) and (¢) The Security forces
operations have succecded 1n making a
sigoificant dent in the mischicf potcntial
of the extremists. Since 1st January,
1983, 91 insurgents have been arrested
and 13 have surreadcred in Manipur,
Sizeable number of arms and ammuai-
tion have also been recovered - by sccu-
rity forces and State Police during this
period. There is a marked improve-
ment in tho law and order sitaation in
the State. These operations of tho
Security Forces will contiaue till the
situation warrants.

Future Jodustrial Growth

2505. SHRI H. N. BAHUGUNA :
Will the Minister of PLANNING
be pleased to state :

(a) whether it is a fact that indus-
trial growth in future will be shaped by
public sector investnicnts and invest-
ment priorities, through financial nsti-
tutions ; (Yojana dated 16-30 Septem-
ber, 1983) ; and

(b) if so, full details of Government
strategy as worked out by lbe Plnnmng
Commission ?
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F THE MINISTER OF PLANNING
(a) and (b)
In accordance with the policy enunciated
“ in* the' Industrial Policy Resolution,
1956, public sector has been’assigned a
crucial role in the industrial deveclop-
ment of the country., The investments
made in the public sector, especially in
basic industries and infrastructure have
belped in bringing about a significant
structural change in the production
pattern of the cconomy. Keeping in
view our social objectives, the role of
the public sector will have to be further
re-inforced.

The financial institutions have also
been playing an increasiagly important
role ia financing industrial dcvelopment
in the country and channclising invest-
ment to arcas of national priority. With
increased cmphasis being placed on
regional developmen: and development
of backward arcas, it is but natural that
financial institutions will have a signi-
ficant role to play in industrial devclop-
menat in the future.

The Planaing Commission is current-
iy cngaged in the preparation of an
approach Paper for the Seoventh Plan.

AGRAHAYANA 16, (1905 S4K4)
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This,
Development Council, will form the
basis for the detailed work of plan
formulation.

Import of Steel and Aluminium '

2506. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
STEEL AND MINES be pleased to
state the quantum of the import of
stecl and aluminium, and the foreign
exchange India had to spend on each
item of import during the last 3 yoars
(year-wise) ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N K.P. SALVE): Pub-
lished data regarding the total imports
of steel and aluminium for last three
years is not yct available. Information
rcgarding imports of stcel by the Steel
Authority of India Ltd. (SAIL) and
aluminium by the Mincrals and Metals
Trading Corporation _of India Ltd.
(MMTC) during last three years is as
under :

Quantity in 000 tonnes
Value in Rs. crores

on approval by the Nationaf ;

S AIL (Steel)

M M T C (Aluminium)

Year Quantity Value Quantity Value
1980-81 1004.9 358.2 120.8 179.6
1981-82 1048.1 363.6 17.2 25.9
1982.83 -7 " 1317.2 $01.2 . Nil Nil

Import of Cement

2507. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
INDUSTRY be pleased to state :

P, g
(a) the quantum of the import of

cement during last three years, .yeu-
wise ; and

(b) the forcign exchange India bad .

to spend: on thh item of impon, yoar-
wise ? Lot

-
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- THE MINISTER OF STATE IN
THE_ MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : () and (b)

Year Quantity Value
(Lakh (Rs. crores)
tonnes)

1980-81 19.74 118.44
1981.82  ¢15.98 100.83
1982-83 15.43 -

* Due to change in the import

policy during the ycar 1982-83
which permitted import of cement
through STC and other State
designed agencics, the informa-
tion on foreign exchange incurred
in importing cement during 1982-
83 is not readily available. The
f.0.b. prices of cement however
varied from US $36 1o US $40
‘per tonne.
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Plan Expenditure Allecation
+y
2508.. SHRI MANOHAR LAL
SAINI : Will the Minister of PLANN.
ING pleased to state :

(a) whether it is a fact that on the
cxpeaditure side, the plam czpenditure
atlocation is Rs. 800 crores above the
budgeted ailocation ; and

(b) if so, the reasons thercof to-
gether with dotails of isems on which’
Rs. 800 croaes over and above the
budgeted allocation were incurred and
by whom ?

THE MINISTER OF PLANNING®
(SHR1 S. B CHAVAN) : (a) The out-
lay for 1983.84 (Central Sector) has
been stepped up by Rs. 1555.17 crores
over the budgeted allocation.

(b) The increasc in outlay is neces-
sary to meet the increasing require-
ments of a number of sectors. A
statomont indicating the dmstribation of
the additional outlays by major bhoads
of development is enclosed.

Statement

Additional Plan outlays for 1983-84 Central Secior

i ""!)} O 4 Ving Steel ! ',.- _H

L

Sector Amount
(Rs. Crores)
1 2
I. Irrigatioa 25.00
IL. Power 100.00
TiL. Coal 140.00
IV. Railways '160.00
| o V. Industrial & Minerals
' 1. BALCO ) ' éry
2. HZL ) . 15.00 NP
‘.‘fﬁ ’l Had ) 2 » ,.

"l‘ﬁu‘”“ 2.5 o

H
e
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1 k. 2
S. Maharashtra Gas Cracker 15.00
6. Paradeep Fertilizer * 27.90
7. Pertilizer Corp. of India ) 20-00
8. Hazira Fertilizer 30.00 .
9. Thal Vaisbhet 88.00
10. H.F. C. © 30.00
11. Backward Area )
Subsidy/Scheme ) 50.00 .
12. Credit Gurantee ; ) L ‘.;_._... N
13. Educated uncmployed v - 40.00 P
14. Maruti Udyog | *40.00
15. CSIR. 6.00
16. V & S Industry (West Bengal
Sericulture) 5.00
V1. Atomic Energy (Power) 20.46
VII. Roads 21.50
VIII. Shipping
(i) Equity investment in SCI 42.50
(ii) SDFRC 41.00
(iii) Ports Dredgin Corporation of India 7.19
. IX. Information & Broadcasting 23.50¢
X. Agficulture (Credit Stabilisation) 25.40
XI. Space INSAT ) '
S&T ) 46.86
XIl. Health & F.W. 70.00
Xl. Rural Development (Rural landless v’ <
Employment Guarantce Programme) 89.47 :
XIV. Eavironment (Reimbursement of
Water Cess) 1.28
XV, thuoma——Sem-Conductor Compla . $49

XVL. Loan to Coffec Board i T 2.60

-
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1 2
XVIL Loan to Repatriato Coop. Finauce &
Development Bank 1.00
XVIII.‘ P & T—Teclecommunication 100.00
XIX. Other Items 0,60
XX. Special Component Plan for S.C.’s 13.48
TOTAL 1558 17_

Tribg! Families Crossing Poverty Line

———"""2509. SHRI A. NEELALOHTTHA-

DASAN NADAR : Will the Minister
of HOME AFFAIRS bc plecased to
state :

(a) whether it is a fact that over 6
lakh tribal families crossed poverty line
in 1982 and if so, the basis on which
this number has been estimated (Yojna
16-30 September 1983, P.18);

(b) how many tribal families were
covered by tribal sub-plan and how
many have crosscd poverty line out of
these;

(c) whether it is a fact that there
is a wide discrepency in some of the
States between target and actwal achic-
vement and if so, whether this repre-
sents failure of planning, monitoring
and evaluation: and

(d) what mid course corrections
are proposed in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) During 1982 nearly 8 lakh
(8, 14, 890) tribal families were econo-
mically assisted to enable them to
eventually cross the poverty line. This

information is tased on the periodical/.

monthly reports receivcd from the 17
States and 2 Union Territories having
tribal sub-Plans. .

(b) It is proposed to cover about
23 lakh tribal families in the Sixth Plan
period in the tribal sub.plan arecas and
as against this target, about 21 lakh-
tribal familiecs have been cconomically
assisted to cventually cross the poverty
line during the first three years of
the Sixth plan i.e. 1980-81, 1981 82
and 1982-83.

(c) and (d) The target set for the
Sixth Plan in rogard to assistancc to
tribal families is likely to be achicved
by the states. Monitoring system s
being continually reviewed to achieve
greater cfficacy. States have been issued
instructions from time to time in rcgard
to mid course corrections. Review of
tribal d:velopment programme is under-
taken both by the Ministry of Home
Aflairs and the Planning Commission
during the Tribal Sub-Plan discussions.
The State Government have been advi-
sed to introduce Vakas Patrika (Family
card system) to make accuratc assess-
ment.

Socio-Economic Development of
Hill Areas

4510. SHRI B. V. DESAI:

SHRI M. V. CHANDRA
SHEKHARA MURTHY :

Will the Minister of PLANNING
be plecased to state :

(a) whether State Goveriment have
been discussed of being indifferent to
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é Ayt . ; ’
a balanced socio-economic develop-
mont of hill areas according to a recent
official review;
o
(b) if so, whether according to the
report total lack of effective monito-
ring of hill area programme at all
levels and a goneral lack of coordina-
tion in multi-level planning effort is one
of the most essential aspects that has

been made in the review;
& -

(c) whether at present hill aress
development programme is being imple-
mented in Uttar Pradesh, Assam, West
Bongal, Tamil Nadu and Western Ghats;

(d) whether special Central Assis-
tance carmarked in Sixth Plan for both
thesc programmes was Rs 560 crores;

(e) if so, whether much less resour-
ccs have been used so far; and

(M) the States which have not imple-
mented the programme and action
Government propose to take in this
regard ?

THEB MINISTER OF PLANNING
(SHRI S. B, CHAVAN) : (a) and (b)
No, sir. However, the Mid-term review
of the Hill Areas Development pro-
gramme during the Sixth Five -Year
Plan undertaken by the Planaing com-
mission rcvealed that the states did not
soom to have worked out a five year
perspoective and the annual plans pre-
pared. by the state Governments were
mml'y on an ad hoc basis. As a
result, the linkages, complemenurmcs
and iofrastructural and ormnsauonal
support essential in these areas were
often not perceived or provided for.

(c) Yes, Sir.

' (d) Yes, Sir.

(e) Out ofthe Special Central Assis-
tance of Rs. 560 crores carmarked for
the programme for the Sixth Five Year
Plan,”Rs. 407.71 crores have already
bocn allocated during the period 1980-
84 leaving Rs. 152.29 crores to be
allocated in the last year of the plan.

() All the constituent States have

AGRAHAYANA 16, 1905 (54K 4)
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implemented the programme  subjoct
to the obscrvations made in rcply to
parts (a) and (b) above and their atton-
tion has been drawn to the need to
work out a perspective for thc pro-
figramme and cnsure effective coordina-
tion and monitoring, of the programme.
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Release of Prisosers by Madhya Pradesh

2512. SHRI CHITTA BASU : Will
the Minister of HOME AFFAIRS be
pleased to state :

(2) whether Madhya Pradesh Gov"
crnment have violated the Sopreme
Court and High Court directives by not
relcasing nearly 3,000 prisoners who
bad completed over 14 years in jails in
the State; and

(b) if so. the reaction of Govern-
meat thercto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANIJAN LASKAR) :
(a)and (b) The relevant infor-
mation is being collected from the
Government of Madhya Pradesh and
will be laid on the Tablo of the House.

~

Special Courts for Communal, Riots Cases

2513. SHRI CHITTA MAHATA :
Will the Minister of HOME AFFAIRS
be pleased to state :

. (a) whether it is a fact that Gov-
ernment are considering to set up
special courts to try cases of communal
riots and injstice against Harijans and
Girijans; and

(b) if so0, the details .thereof and if
oot, the reasons therefor ?

L AP #r

Ly

(. THE MINISTER OF STATE lN
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THE MINISTRY OF HOME AFFAIRS
(SHRI NTHAR RANJAN LASKAR):
() and (b) Special Courts have already .
been set up to try cases of particular
communal riots in four Statcs of Andhra
Pradesh, Bihar, Maharashtra and Rajas-
than. Besides, Andhra Pradesb, Bihar,
Madhya Pradesh, Rajasthan and Tamil
Nadu have »set up Spocial Courts to try
cases of crimes against Harijans.

Absence of Staff from Dety Dwrisg
Cricket Match .

2514. SHRI XAVIER ARAKAL:
Will the Mmister of HOME AFFAIRS
be pleased to state :

(a) whether Government have taken
note of absence of staff and cmployecs
of Governmcat and public uadertakings
daring the Cricket Match between the
West Indies and India held in Delhi,
1983;

(b) whether Government have made
apy study on the national loss due to
these matches which are widcly adversti-
sed; and

{c) if not, whether Geverameont pro-
pose to doso ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
No employece can remain absent from
work without proper sanction from the
competen! athority. As such, cmployees
who had remained abseat during tbhe
Cricket Matich are expected to have
taken leave of the kind due and admi-
ssible 10 them under the rules, includiag
casual_leave, which is granted  subject
to exigencies of service.

(b) No, Sir. o
e m
(c) In view of the position ‘stated:
in reply to Part (a) above, the guostion
of making any study ia this roprd doeo 7

not arise.
LR f* -
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e benlop-ul of Wardha District
oo Gaadbian Lines

2515, DR. PRATAP WAGH :

SHRI AMAR ROY
PRADHAN :

Will the Minister of PLANNING
be pleased to state : '

{(a) whether development plan for
the Wardha district oo Gandhian lines
was launched on the 114th birthday of
the Father of the Nation;

(b) if so, the details of the scheme:
and

(c) the number of families to be
bencfited thereunder ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) =nd (b)
Though the" development  Plan  for
Wardba District on  Gaodhian Lines is
yet to be finalised by the Maharashtra
Government; they have reported that
they madc a modest beginning on
October 2, 1983 by taking up the work
of integrated development of two water-

~

sheds at Sewagram and Pipri in the
Wardha District.

(c) It is too early to indicate the
precise number of families to be beae-
fited under the development Plan of the
District as it has not yct been finalised.

Expansion and Installation of Atomic
Power Plants

2516. SHRIMATI JAYANTI
PATNAIK :

SHRI P.K. KODIYAN :

SHRI SATYANARAYAN
JATIYA :

Will the PRIME MINISTER be
plcased to state ;

(a) the installed capacity of different
Atomic Power Plants in the country,

(b) the capacity utilisation of these
Plants; and

(c) the stcps taken to cxinnd their
capacities and to instal ncw plaots
during the Sixth Plaa Pecriod?

THE MINISTER OF STATE IN THE DEPARTMENTS OF SCIENCE AND

TECHNOLOGY, ATOMIC ENERGY, SPACE,

ELECTRONICS AND OCEAN.

DEVELOPMENT (SHRI SHIVRAJ V., PATIL) : (a) and (b) Details are as uader :

Capacity Cumulative capacity
MWe factor
1 2
Tarapur Atomic Power
Station  ~—Unit-1 210 49.29%
Unit-2 210 50.63%
Rajasthan Atomic Power
Station = —Uhit-1 . 220 31.15%
Unit-2 220 31.26%
Madras Atomic Power
3(:'300 . —Unit-1 238 - » Under Test turn
* ’ " 238 Under constraction

Unit-2*

2 I R ank
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1 2
Narora Atomic Power
Station —Uait-1 238 Under coastruction
Unit-2 238 Under construction
Kakrapar Atomic Power
Station © —Uait-1 238 Under coastruction
Unit-2 23S Under construction

(c) A decision regarding location of aew atomic power stations iacludiag

expansion of the cxisting stations is yet to be taken.

Retired Army Police Officers
Mastermindiag the Extremist
Violence in Punjab Delhi

2517. SHRI NIREN GHOSH:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that somc
sepior retired army and police officers
masterminding the extremist violence in
Punjab and Declhi;

(b) if so, whether Government
- could identify the suspected persoas so
far;

(c) if oot, the reasons for such
failure in idcntifying such trouble
makers; and

(d) whether there is any possibility
of involvement of law ecnforcement
officials in the whole schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) to (d) According to State Govt.
therc is no evidence so far to say that
scnior retired army and police officers
are masterminding extremist violeace in
Punjab and Delhi. However few retired
police and army pcrsonael have boen
attending meetings in connection with
the Akali Dal agitation.

Equalisation of Prices of Iroa,
Steel and Cement

1 2518. SHRI NIREN GHOSH : Will

.

the Minister of STEEL AND MINES
be pleased to state :

(a) when will phasing out of the
cqualisation of prices of iroa, steel and
cement start;

(b) when will
completed;

phasing out be

(c) was abolition of equalisation
prices at onc go coasidered ; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE): (a) to
(d) Government has decided 1 principle
to phasc out freight cqualisation for
iron and steel. Steps are now being
taken to gradually phase out tbe
Freight Equalisation Scheme m respect
of iron and steel over a suitable period
of time so that industries concerned
have sufficient time for adjustments.

For coment the “schome of partial
decoatrol has becn introduced with
effect from 28.21982 under which
cement producers are required to supply
66.6%, of the installed capacity as levy
cemeant at controlled prices in respect of
existing units and 509 in the case of
new units who had commenced com-
mercial production on ot after 1.1.1983,
There is no freight equalisation in res-
pect of woon-levy cement. In the
interest of supplying levy cement at
controlled price for important develop-
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ment works and also to meet the re-
quirements of weaker sections of the
society it is considered that the existing
scheme of partial de-coatrol should
continue for the present. Any revisios
of the policy could be coasidered only
when the domestic production mects the
internal requiremests for which cvery
effort is being made.

Bomb Explosions in Cisema House

2519. SHRI B.V. DESAI : Will the
Minister of HOME AFFAIRS be
plcased to state ¢

(a) whether it is a fact that on 13
October, 1983, 2 persons including a
five.year old child died and 30 others
were injured when cxplosioas rocked
two cisoma houses in East Delhi ;

(®) if so, the total damage caused;

(¢ whether some bombs which did
not explode were aleo fotnd;

(d) if so. the details thereof; and

(o) to what extent the mystery of
the blasts bas been solved 30 far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Six persoas were killed and 24 injured
in the bomb explosions that took place
on 13th October, 1983 in Gianand and
Swaran Cmwema in East Delhi. " The
damage to property is cstimated to be
about Rs. 500/-.

(c) and (d) A live grenade was ro-
covered hidden umder the cushioa of &
seat in the balcony of Gianasd Cinema
on 15th October, 1983,

(e) A special team has been consti-
tuted for the investigation of these cases
and vigorous cfforts are being made to
work them out.

Nos-implemestation of the Central
Law Readiag Atmospheric Pollstion

2520. SHRI SAKARIAH THOMAS:
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Will,| the PRIME MINISTER be
pleased to state :

(‘a) the names of States which have
not implemeated the Central law regard.
ing atmospheric pollation; and ~

' (b) the sieps being taken to ensyre
implementation of the above law in the
States ?

THE DEPUTY MINISTE
DEPARTMENT OF ENVIRI:):IYLZ:!“E‘
(SHRI pIGVUAY SINH) : (a) and ®)
A@ordm. to the provisions of the
A'lr (Prevention & Coatrol of Pollg.
tiom) Act, 1981, in the states which
have adopted the Water (Provention
and Control of Pollution) Act, 1974
and have constituted a State Board, that
State Board would also be deemed 1o
be the State Board for the Prevention
& Control of Air Pollution." Except
the four North Eastern States, namely
Manipur, Nagaland, Sikkim and Tripun'
;l t;e remn:,inin. states have constitued‘

¢ State Board for 1 ' i
of the Air Act. o the Rati

So far ten states (Maharashtra,
Andhra Pradesh, Bihar, Punjab, Madhya-
Pradesh, West Bengal, Uttar Pradesh,
Tamilaadu, Gujarat and Karnataka)
have notified the air rules uader Section
54 of the Air (Prevention & Control of
Pollution) Act, 1981 and the remaining
states are in the various stages of noti.
fication.

Tz ¥ @ @} FTETA Iqww)
! Fare
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Crisis in Paper Industry

2522. SHRI P.M. SAYEED : Wil
the Minister of INDUSTRY be pleased
to state : '

(a) whether paper industry is head-
ing towards a crisis in future;

(d) if so, whether the paper mills
will become inoperative and the fresh
licence capacity may fail to stabilise;

(c) whether the overall capacitiy
utilisation of the industry has over the
last five years come down sharply to $8
per cent from 80 per cent; and

(@) if »0, the help and assistance to
be provided to the industry by the
Union Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA): (a) to (¢)
The installed capacity of Paper Industry
has increased from a level of 12 lakh
tonnes in 1978-79 to about 20 lakh
tonnes at present. The fall in capa?ity
utilisation from about 80%, to 58%
during the samc period is mainly due to
the fact that the rapid capacity build-up
is yet to stabilise. Further, during the
first few months of the current year a
number of mills were closed due to
industrial disputes, and this also result-
ed in lower capacity utilisation. Ade-
quate capacity 1s being sot up with
intetnt to meet the requirement of the
country for the next two years.

(d) Matters relating to closed/sick
mills have been taken up with the
financial institutions and concerned State
Governments to work out measures for
improving the performance of these
mills. The question of increasing supplies

B BRI W 42
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of inputs such as raw materials, coal
and power has also been taken up; with
the+ appropriate authorities. Govern-
ment have also : extended various excise
concessions to help the growth and per-
formance of the Paper Industry.

Growth is National Income During
1983-84

2523. SHRI R. PRABHU : Will
the Minister of PLANNING be pleased

to state :

(a) the anticipated growth in natio-
nalt income during: 1983-84 and the
sectoral break-up for the same in princi-
ple seoctors like agriculture, industry,

(b) the increase in national income
during the first thrce years of Sixth Five
Year Plap; and

(c) whether the plan targets for
each of the five years of the Sixth Five
Year Plan are likely to be achicved ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a)and (b)
According to the Press Note on Quick
Estimates of National Incomc and re-
lated aggregates rcleased by the Central
Statistical Organisation in February,
1983, the estimated increase in National
Income during 1980-81 and 1981-82
8.1 percent and 5.0 porcent respectively.
The pre-budgct Economic Survey 1982-
83 made by the Ministry of Finance and
the Sixth Five Year Plan mid-term
Appraisal Document issued by the Plan-
ing Commission in August, 1983 have
estimated a growth of about 2 percent
during 1982-83. Estimate of anticipated
National Incomc during 1983-84 is not
yet available.

(¢) The Sixth Five Year Plan envi-
sages an annual average growth rate of
$.2 percent. Yearwise targets are not
indicated. The performance in the first
three years would come to an average
of 5 percent annually. According to
the Mid-term Appraisal Document, the

estimated- growth over the Plaa period .

will be close’to the Plan target.

’
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Population below Poverty Line

)

2524. SHRI R. PRABHU

SHRIMATI SUSHEELA
GOPALAN :

Will the Minister of PLANNING
be pleased to state :

(a) the percentage of population
below poverty line at the beginning of
cach plan pcriod from First Plan to
Sixth Plan ;

(b) the definition of the poverty
line and the basis of calculation adopted
for the purpose; and

(c) whether Governmeat will con-
sider the desirability of issuing a White
Paper ia this regard in order to clarify
the concepts ?

THE MINISTER OF PLANNING
(SHRI S.R. CHAVAN) : (a) The pre-
sent coocept of poverty line and: the
number of people below the poverty
line is based on the recommendation of.
a Task Force of Minimum Needs and
Effective Coasumption Demand set up
by the Planning Commission whose
report was published in January, 1979,
As a follow up of this report, this
meothod of estimating poverty was used
during the formulation of the present
Sixth Plan. Therefore, no estimates of
percentage  of population below the
poverty line at thc beginning of each of
the carlier plans are available. For
1979-80 i.e. the beginning of the Sixth
Plan, the percentage of population’
below the poverty line was estimated at
48.4 pcrcent and has been given ip
Sixth Plan Document,

(b) The poor have been defined as
those whose per capita consumption
expenditure is bclow the mid-point of
the monthly per capita expenditure
class having a per capita daily
caloric intake of 2400 in rural
areas and 2100 in urban areas. The
estimate of cilorie intakc is derived
from food coasumption pattern of the
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corresponding classes and the calorie
content of the food items. This per
capita consumption expenditure is then
termed as the poverty linp. Calorie
norms are estimated after taking into
consideration the age, sex and occupa-
tional differentials in the total popula-
tion.

(c) These concepts have been clari-
fied in the Sixth Five Year Plan Docu-
ment and the Technical Note to the
Sixth Plan.

Implementation of Projects Relating
to H.P.F. Manufacturing Company
. Ltd.

2525. SHRI R. PRABHU : Will
the Minister of INDUSTRY be pleased
to refer to the reply given to Unstarred
Question No. 4745 on 24 August, 1983
regarding implementation of Projects
relating to H.P.F. Manufacturing Com-
pany Ltd. and state :

(a) whether collaboration for the
project for the manufacture of magne-
tic tapes and additional coating plant
for X-ray and graphic art film has been
finalised;

(b) if so, the names of the colla-

borator and the details of collaboration; -

and

(c) the dates by which these pro-
jects are likely to be completed ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTY (SHRI
S.M. KRISHNA) : (a) No, Sir.

(b) Does not arise.

(c) After the investment decision is
taken the lead-time for the project for
integrated manufacture of magnetic
‘tapes is 2 years while it is 4 years for
the project for manufacture of X-ray
and graphic arts films.

Implementation of projects relating
to H.P.F. Manufacturing Company
L.

2526. SHRI R. PRABHU : Will
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the Minister of INDUSTRY be pleased
to refer to the reply given to Unstarred
Question No. 4745 on 24 August, 1983
regarding implementation of Projects
relating to H.P.F. manufacturing Com-
pany Ltd. and state :

(a) whether the projects for the
manufacture of processed chemicals and
indigenous coating plant of Hindustan
Photo Films Manufacturing Co., have
since been completed;

(b) if so, the date of the comple-
tion of the project and ‘date of com-
mencement of commercial production;
and

'

(c) the present capacity utilisation
of thesc projects ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (a) The pro-
ject for manufacturing processing che-
micals has been completed while work
on the indigenous coating plant is in
progress.

(b) In the case of processing che-
micals production in the first phase
commenced in August 1977 while the
production in thc second phasc com-
menced in October, 1983,

(c) In rcgard to processing chemi-
cals, against a capacity of 400 tonnes, -
the production during 1982-83 was 126
tonnes.

Kidnapping of Girls and Boys in
Delhi

2527. SHRI N.E. HORO : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of girls zmdl boys
(minor as well as adults) kidnapped in
the Capital during 1982-83; and

(b) number of such kidnapped cases '
traced and ' the number of such cases in
which police could not get success ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. BENKATASUBBAIAH) : (a)
and (b) The number of girls and boys
kidnapped in the Union Territory of

Dclhi . during 1982-83 (1.4.82 to
31.3.1983) thc number out of them
traced out and the number which could
not 'be traced out are mentioned below :

No. which could not

No. Kidnapped No. traced out
be traced out
Minor Adults Total Minor Adults Total Minor Adults Total
Girls 325 108 430 298 95 393 27 10 37
Boys 91 25 116 79 15 94 12 10 22

Low interest on Deposits for Scooters

2528. SHRIMATI MADHURI
SINGH : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether huge demand for
scooter has led to undue advantage
being taken by the manufacturers;

(b) whether it is also a fact that
manufacturers have collected large
amounts at low interests as deposits ;
and e

(c) the steps proposed by the
Government to end the cxploitation by
the manufacturers ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : (@) to ()
The Government are aware of consu-
mer preference for certain makes of
good quality scooters and for ensuring
security of funds taken by manufactu-
rers from the public as deposits against
booking of vehicles and for payment of
intcrest thereon :

(i) Licensing of adequate addi-
tional manufacturing capacities;

(ii) Upgradation of technology
through indigenous R & D as
well , . as . selective import of
foreign know how; L oa

]

{

(iii) Concessional rate of Excise
duty for scooters upto 100 cc
engine capacity;

(iv) Concessional rate of Customs
Duty for import of components
for manufacture of fuel efficient
scooters;

(v) Issue of guidelines on 24.11.83
to manufacturers regarding the
manner of deployment of funds
received as deposits against
booking of vehicles; and for
payment of interest at a mini-
mum rate of 7 per cent com-
pounded annually.

Inter-change of Experience in Science
and Technology with China

2529. SHRIMATI MADHURI
SINGH : Will the PRIME MINISTER
be pleascd to state :

(a) whether in the wake of pro-
gramme for intcr-change of experience
in science and technology, a Chinese
study team in shellac technology is to
visit India; and ;

tb) if so, the dctails thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS ..
AND OCEAN DEVELOPMENT (SHRI' *

»
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ca’
SHIVRAJ V. PATIL) : (a) In rgsponse
-to the visit of the Indian  dclegation to
China in the area 'of Shellac technology
a Chinese delegation may visit India
under bilateral exchanges in Science &
Technology.

(b) The details of the Chinese dele-
gation dealing with shellac will be deci-
ded through mutual consultation
‘dctween India and China.
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¥ @-7da mra agvifaal a7 qEaTm
¥ farg Fidard w71, swqnE} §
FAT £ ATZAT FT qAT qATT & oy
axeqia fAQuw 771, WA ATY-
fagt 9v frnadY Y aga s,
oftm Zefg ai 1 Axrft atr qufan
Tikarf ® gfafws w7 & {2
agtt 713t & qfqw afwwifeai &
arq wATfaET  d3® w41 AT
grufed & It & fey g
TEX F7AT X7 3917 feq 0y § |

Politicians and Officials in the Hit
List of Extremists

2531. SHRI KAMAL NATH : will
the Minister of 'HOME AFFAIRS be

pleased to state : et B 70
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(a) whother Sant Bhindrawale is
reported to have named certain promin-
ont politicians and Government officials
who are in the hit list of cxtremists ;
and

(b) if so, the steps taken to recover
the list and ensure safety of tne porsons
mentioned in the list ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) Shri Bhindranwale is repor-
ted to have namecd certain persons in
somc of his speechcs who may be the
target of extremist activity. The autho-
rities have taken steps for the protection
of the reported targets of cxtremists,
including providing of a road guards,
collection of intelligence about the acti-
vities of such elements for taking legal
action against them etc.

Compsnies to whom Letters of Intent
Issued

2532. SHRI NARAYAN
CHOUBEY :
SHRI M.V. CHANDRA-
SHEKHRA MURTHY:

Will the Minister of INDUSTRY be
pleased to state the details of the
pcrson/company to whom each of un-
implemented Letters of intent were
issued between 1974-79 and for what
department of industries will be laid on
the Table ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S.M. KRISHNA) : As per the
existing procedure, the administrative
Ministries are required to monitor the
progress of implementation of the
letters of intent They are vested with
the powers to grant cxtcnsion in the
validity period of a Letter of Inteat,
if necessary, or treat the lotter of intent
as lapsed/cancelled if the holder of such
a Letter of Intent is ‘not making satis-
factory progress towards its implemen-
tation. With a view to hive centralised
information in the Ministry of Industry
regarding the progress of implementa-
tion of the letters of intent granted
during the years 1974—79, a study
was recently made. According to the
ipformation l'vailablc with the Secreta-
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riat for Industrial Approvals in * the
Ministry of Industry, it was found that
exact implementation position of 808
letters of intent, out of those granted
between 1974—79, was not available.
As such, admiistrative Ministries have
boen addrcssed to review these letters
of intent and inform the Secretariat for
Industrial Approvals about the exact
implementation position of these cases.
At this stage, it is difficult to state the
datails of unimplemented letters of
intent,

Thesc lctters of intent pertain to
metallargical industries, electrical equip-
ments, tele-communications, transporta-
tion, industrial machinery, misc. mech.
and cngg. industries, chemicals, drugs
and pharmaccuticals, textiles, paper and
pulp, food processing industries, vege-
table oils and vanaspati, leather &
lcather goods, glass, ceramics, cement,
ectc.

Recruitment of Scheduled Tribe Officers
for IAS IPS and Group ‘A’ Central
Services

2533. SHRI DALBIR SINGH :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the State-wise number of Sche-
duled Tribes Officers who have becn
recruited for IAS/IPS and Group A
Central Secrvices during the last throe
years from the States of Gujarat; Maha-
rashtra, Orissa, Bihar and Andhra
Pradesh;

(b) whether it is . in proportion to
the Tribal population in these States;
if not, the steps taken by Govermment
in this regard;

(c) the pumber of IAS Coaching
Contres for ST/SC pcople in these
States; and

(d) whether these are sufficient and
if not, the steps taken to increase the
same ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 P. VENKATASUBBAIAH) : (a)
and (d) The statement showing
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appointment of Scheduled Tribe Candi-
dates hailing from Gujarat, Maharash-
tra, Orissa, Bihar and Andhra Pradesh
during 1979, 1980 and 1981 is annexed.

2. The rescrvation for the Schedu-
led Tribe Candidates, and for that
matter of Scheduled Caste candidates
also, in the Indian Administrative

DECEMBER 7, 1983

348

Service, the Indian Police Service and
Ceatral Services Group ‘A’ and Group
‘B’ are not made according to the states
of domicile of candidates. All the
cligible candidates from various parts of
the country can compete and, if solec-
ted, by, the Union Public Service Com-
mission, are¢ appointed to the Secrvices
for which they are recommended.

"Written Answers

3. With regard to coaching centres, the position is as follows :—

Number and place of centre

S. No, Name of State
1. Gujarat
2. Mabarashtra
3. Orissa
4, Bihar
s. Andhra Pradesh

Onc at All India Services Pre-cxamina-
tioa Training Centre, Bhavnagar
University, Bhavaagar

Two Coaching Ceatres for SC/ST for

All India Services Competitive Exami-
nations, Marathwada University, Campus,
Aurangabad-431004, and

Shivaji Uaiversity, Vidya Nagar,
Kohlapur-416006

Two at Andhra Pradesh Study Circle,
Shanti Nagar, Hyderabad, and
Nagarjana University, Guasur,

Apart from this, 25 seats have bcen
carmarked for coaching in the All India
Service Centre at North Eastern Hill
University Shillong for such of the
candidates as belong to the States of
Bihar, Orissa, Wes: Benzal, Madhya
Pradesh, Gujarat and Sikkim, having
coasiderable population of Scheduled
Caste/Scheduled Tribe candidates and
also inadequate representation of these
candidates in the servicos. The scope
of the majority of the coaching centres
set up in various parts of the country
under the Coaching and Allied Scheme
is open for the candidates living in any

part.of the country.

Since the extra expenditure on
Boarding and Lodging is me: by the
Goverament of India, the candidates
living in othcr states may not find any
difficulty in secking admission in these
centres, provided they are otherwise
cligible for appearing in the said exa-
mination and are selected for admission
on thc basis of their merit. These
centres arc quitc sufficient 10 mcet the
need of the Schoduled Caste/Schcduled
Tribe candidates appeariag in the Civii
Services Enmlmmon

v T e “rond «&_@’g“;
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Loss in Scooters India Ltd.

2534, SHRI RAJESH KUMAR
SINGH : Will the Minister of INDUS-
TRY be pleased to state :

. - .
‘a) whether Scooters India Ltd.,

a publiz sector enterprise is likely to
suffer huge loss during the current year;

(b) if so, the extent of loss likely
to be suffered ' by Scooters India Ltd.
during the current year as compared to
the loss suffered during 1982-83; and

(c) the main causes for the contin
ued losses and steps contemplated by
Government in the matter ?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : (a) and (b)
According to estimates available,

Scooters India Ltd. may incur a slightly
higher loss during 1983-84 as compa-
red to Rs. 7.10 crores incurred during
1982-83.

(c) The company has been incurring
losses mainly on account of production
constraints, strained labour ' relations,
consumer preferences for other makes
of scooters, and liquidity problems duc
to continuing losses. A Committec
under the Chairmanship of erstwhile
Secretary (Technical Development) has
looked into the working of Scooters
India Ltd. and has identified problem
areas and made specific recommenda-
tions for revival of the wundertaking.
These recommendations are uander con®
side(ation of the Government.

{ Rebate on Sale of Coir Products

2535. SHRIMATI SUSEELA GO-
PALAN : Will the Minister of INDUS-
TRY be pleased to state :

; (2) whether a scheme for rebate on
sales of coir < products throughout the

year has been accepted by Government
of India ;

4
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(b) if so, whother the Planning Co~
mmission has released any amount for
the rebate scheme to the Coir Board;
and :

(c) if not, the reasons for dclay in
releasing the amount ?' T
H 1
THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : (a) to (¢)
The Kerala Government forwarded a
scheme for giving rebate of 10% on
the sale of coir products throughout
the year, sold through authorised out*
lets and to the sharing of the cxpendi-
tare by the State Government and the
Central Government in the ratio of
50 : 50. The Coir Board also submitted
a detailed scheme on the rebate sale of
coir products. After preliminary exami.
nation certain information/clarification
were sought from the Kerala Govern-
ment and the Coir Board and these
have since been received and the matter
is being further examined.

Reclamation of the sea Land en the
Western Coast of Bombay

2536. DR. VASANT KUMAR
PANDIT : Will the PRIME MINISTER
be pleased to state :

(a) whether under the directive gui-
delines of Prime Minister, Government
of Maharashtra was not permitted to
fill up and reclaim scaland on Western
Coast of Bombay, Off Nopean Sea
Road;

(b) whether “Save Bombay Commi-

.ttee”’ had scriously objected to Maha-

rashtra Government Scheme for Free"
way on Western Coast of Bombay and
sale of land reclaimed for housing, etc;

(c) whether recently Government of
Maharashtra have again sought permi-
ssion of Central Government to utilise
that land for “Freeway Express High-
way”’ and Medium lneome . Housing
Scheme; -t

(d) whether policy of Central Gove-
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roment to maintain Ecological Balance
‘in Metro Cities have been changed;
and '

(e) the reaction of Government to

the new proposals of Government of '

Maharashtra to go ahead with reclama-
tion Scheme with foreign aid from Gulf
and other countries for ‘‘Freeway Ex-
‘press Highway” and Housing Scheme on
Nepean Sea Road to Mashim Sea Coast ?

THE DEPUTY MINISTER IN
THE DEPARTMENT ' OF ENVIRON-
MENT (SHRI DIGVIJAY SINGH):
(a) No, Sir.

The Coastal States had been advised
by the Prime Minister to prevent degra~
dation and _misutilization of beaches
and to keep them ciear of all activities
at least up to 500 metres from the
water at the maximum high tide.

_ (b) A rerrcsentation has been recei-
ved recently. .

(c) No permission has been sought
by the State Government,

(d) Does not arise.
(d) Docs not arise.

(¢) Whenever such Proposals are
submitted by the State Government
they will be considered on merit.

Special Central Assistance for Deve-
lopmeat of Hill Areas of West Bengal

2537. SHR1 ANANDA PATHAK: Will
the Minister of PLANNING be pleased
to refer to the reply given to Unstarred
Question No. 5108 on 11 August,
1982 regarding special Central Assis-
tance for ‘accelerating the development
of hill arcas and state :

-« (a) whether it is a fact that neither
rational vicw has becn taken into consi-
deration nor cqual treatment has been
moted out in making allocation of funds
by the Ceatral Assistanze for accelerae

% i A e .
P! S i LRI

ting the development of hill areas "in
different States; N e

g

(b) if not, how it is that the percen-

Ptage of increase in the allocation of fund

from Fifth Five Year Plan to Sixth Five

Year Plan is about 100 percent less in

case of West Bengal than that - of other
States; and

(c) whether Government would look
into the matter and under the injustice
done to the hill areas of West Bengal
and increase the amount of allocation
for the remaining period of Sixth Five
Year Plan i.e. 1983-84 and 1984-85 7

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) No, sir,
The Special Central Assistance under
the Hill Area Development Programme
has been allocated among the constitu-
ent States duaring the Fifth and Sixth
Five Year Plans giving due weightage to
arca and population.

(b) For the allocation of the Spe-
cial Central Assistance under the pro-
gramme during the Fifth Plaa, the total
population and arca of Darjeeling dis*
trict were taken into _ consideration.
However, subsequently, only three sub-
divisions of the district were considered
to be hill areas and only their popula-
tion and arca were taken into considera-
tion for the allocation of outlays during
the Sixth Plan. As a result of this, the
share of the hill areas of West Bengal
in the Hill Area Development Pro-
gramme during the Sixth Five Year Plan
came down. The increase over the level
of the Fifth Five Year Plan allocations
was also lower vis-a-vis other hill areas.

(c) The question does not arise.

Arrest of Pakistani Spies in the
Guise of Nihangs .

2538. SHRI M. V. CHANDRA' -
SHEKHARA MATHUY :

SHRI CHANDER PAL
* SINGH :

Will the Minister of HOME AFF.-
AIRS be pleased to state :

NI .
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£ (a) whether CRPF caught two pakis-
tani spies on 27 October, 1983 in the
guise of Nibhangs in the acts of passing
coded radio messago to Pakistan ;

(b) if so, whether the two men
sdmirted that they wers Pakistani spies
and had been trained near the border
arae to pass secret information from
Amritsar; and

(Q if 30, whether the interrogation
also revealed thn there were _large
nymber of Pakistani spies in the guise
of Nibangs , aperating  in various parts
of the country ?

THE MINISTER OF STATE, IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) Acordmg to State Govt. of Punjab
CRPF Persanal, have not caught two
Pgkistani spies in the gaisc of Nlhdna

(b) and (c) Do not arise.

Depletion of PdMle Raw Material
in Paper Industry

2539. SHRI. M. V. CHANDRA
+SHEKHARA MURTHY : Will the
Minister of INDUSTRY be pleased to
stato :

(a) whether the paper industry is
facing crisis following fast deplction
of pulpable raw material Sources; and

‘b) if so, whether Governmest are
oonsidecing various measures 10 help the
paper industry which is at the verge of
closure due to the short supply of raw
materials ? «

THE - MINISTER - OF -STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA): (a) aad (b)
There bas been increasing usage of se-
condary raw materials such  as bagasse,
cereal straws, wm: paper etc. , which
supplement forest raw materials, and
there is no overall shortage . of pulpable
raw materials. Import of pulp and waste
paper has also beca placed uader OGL
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30 that the Industry can also ‘draw on
external sources.

Shelter e Calprits ia Religiows
Places in Puajab ,

2%40. SHRI BALASAHEB - VIKHE
PATIL : Will the Minister of - HOME
AFFAIRS be pleased to state :

(a) whether it is a faet thst the
Prime Minister has already given an
assurance that police will not enter i
the places of worship (including temptes)
in Punjab;

(b) whether the political parties
whe arc directly or indirectly support-
ing the terriorists activities in Puajad
have urged upon those who from within
the pfaces of worship not are propaga-
ting the cult of violemoe to do so or
give shelter to the culprits which ruas
counter to the sanctity of the rellgious
place and

(c) whether Government’s assurance
has created any sobering influence and
if not, in what way Goveramens propose
to casurc that places of religious wor-
ship do not becomo the sanciuaries for
culprits ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFARS
(SHRI P. VENKATASUBBAIAH) : (a)
The Prime Mioister has not givea any
aswanse that the police womld | not
caoter the places of worship, However she
has always beco of the view, that the
religious seatimeats of the Sikhs, as of
other commuaitios, should be respected
by the Government without at the same
time indicating its , respomsibility o
maintaio law and order and proteat lives.
and property of its citizens.

(b) The Governmeat have pot been
informed about it.

@) The -Governmeat have appested
to al concerncd shat the samciity of
worship is not violsted in any manoer.
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Private Inttintive in Pubtic Realm

2541. SHRI SANAT KUMAR
MANDAL : Will the Minister of IN-
DUSTRY be pleased to state :

(a) whether his attention bas been
invited to the news itme “Private initia-
tive in public realm”-under the feature-
“from the Bl:s’’ appoaring in the ‘Bu-
siness Standard’, Calcutia dated the 7th
November, 1983;

(b) the rcasons as to why this
book ‘Industrial Licensing Policies and
Procodures-Price Rs. 250/.° brought
out by a Deputy Secretary in this Mi-
pistry could sot be brought out by tho.
Miaister itself;

(c) the number of copies which this
Officor sold to the Industrial Houses
whose cases be had been dealing during
the coarse of visits 1o him by the Lia-
son Offiicess . and. representatives of
those Houses; and

(d) bow he proposcs to balk down
such enterprises by serving Government
Officers in his Ministry who carry a
patrosage white in Offiice ?

THE. MINMSTER.OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] S. M. KRISHNA): (a) The
sews iterd has boen seen.

tb) This Ministry bas ailready been
bringing out a publication, namely
‘Guidelines for Industrics-Polisy and
Proecdurc’ from time to time which is
peblished < by the Indiaa Investment
Ceatro on behuif of this Mimistry.

(c) The officer has not sold any
copy of the Book. The sales are looked
after by the Publisher and his agents.

(8) Does not arise in the light of -
the reply givea to (0) above.
s .
“ Detutle of Workers Engaged by
thlﬂmﬂb&lm: *

- .

2542 SHRIA.I..IOVI Wl tb(

s

Minister of 'STEEL AND MINES be
pleased to state :

(a) particulars of the contractors
and number of workers engaged by them
on 1 September, 1983 in the Bokaro
Steel Plant with shop-wisc break-up in
dctails;

(b) whether there are any payment
counters for the coatractual workers in
the plant, if so, number of such counters
and location;

(e) whether the payment of the
contractual workers is supervised by the
officials of the Bokaro Steel Ltd. as the
prinsipal.ecmployer, if so, particulars of
the officers, supcrvisors, the payment
and the dates such payment was last
inspected;

(d) whether misimum wage of the
State is paid to tane workers, if so, facts
in dotsils;

(e) whether ho is aware that the
Supreme Court scat inspectors to in-
vestigate into the case of implemen-
tation of laws for contractual labours in
1983 and thcy gave adverso report o
Suprcme Court; and

(N if so, steps taken thereon?:

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N, K.P, SALVE): (a)
The information is being collected and
will be lald oa the Table of the House.

(b) There are no.;payment counters
at which coatract labour is made pay-
meats. But the date, time and place.
of  disbursement of wages to comtract’
labomr is notified so that the contract
labour is well informed. on these
matters.

. (0) Yes; Sir. Tho names of offiocrs
who supervised the :paymcnis -during
October and Novembor, 1983, together
with dates are aboad (= - n
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Name of Officers

Date on which snpervi’sgd

« A

¥ e

. S/Shri
'_'l. A.K. Srivastava, Labour Welfare Inspector 8.10.1983
2. P.S. Dviwedi, Junior Manager 22.10.1983 y ‘
3. M.M.P. Sinha, Asst. Manager 29.10,1983
- 4. Amar Ram, Labour Welfare Inspector 29.10.1983
S. B.M. Singh, Labour Welfare Inspector $.11.198}3
6. B.N. Jha, Labour Welfare Inspector 7.11.1983
7. U.D. Jha, Senior L: bour Welfare Inspector . 8.11.1983
8. D. Mishra, Labour Welfare Inspector 19.11.1983
9. C.D. Thakur, Libour Welfare Inspector 19.11.1983 g
10. B. Rout, Labour Welfarc Inspector 19.11,1883
11. S.P. Sharma, Labour Welfare Iaspector 19.11.1983
12, N.K. Singh, Labour Wefare Inspector 19.11.1983

(d) The minimum wages prescribed
by the Bihar State Government to be
paid to unskilled coatractual workers
at Bokaro Steel City are Rs 11.89 per
day and the minimum wages payable at
the mines of Bokaro Stcel Plant that
these minimum wages are invariably
paid.

(e) and (N In November 1982, a
petition was filed in the Supreme Court
alleping non-implementation of certain
provisions of *the Contract Labour
(Regulation and Abolition) Act, 1970
at Meghataburu Iron Orc Project of
Bokaro Steel Plant. The Hon. Supreme
Cou-t passed an ex-partc Order on
2.3.1983 dirccting the Deputy Com-
missioner Singhbbum and a rcpresen-
tative of the Legal Aid Committec,
Jamshedpur, to joiatly visit the site of
the project and submit a report regard-
ing various averments made in the
petition. A joint.report was : submitted
by the Deputy Commissioner and a

represcatative of the Free Legal Aid
Commutice, Jamshedpur, to the Supreme
Court on 28.3.1983. The joint report
had brought out that labour was getting
the mimum wages fixed by Govern-
mcat. Howcver in respect of c¢:rtain
other facilitics like provision of rest
rooms, crcches § and cuatecns, the
arrangements were not too satisfactory.
They had not come accross any indis-
criminate  retrcochment  of  gursing
mothers. The report mecntioned that
it appcared that some workers had not
got compensa'ion for injurics. They
mentioned two cases in this regard.

DR

On Sth May, 1983, thc Supreme
Court passed an ex-parte order directing
that if the contractors failed to provide
the amenities mentioned in the various
sections of .the Coatract Labowr Act
stated in the Order, the principal
cmployer (3AIL) shall do so within a
period of 3 months. This order was
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later sorved on SAIL. The Court also
directed that compensation” to persons
injured in accidents should be paid
within three months by the contractors
if the ‘contractors did not pay, the
principal employer should pay. Procced-
ings upto this stage werc ex-partc.

~The Steel Authority of India Ltd.
filed their counter affidavit dated
15.9.1983 in which they submitted to
the Hon. Supreme Court thut facilities
and amenities requircd by labour laws
were being provided. It was submitted
in' SAIL’s affidavit that whereas no
compensation was payable in one caso
as no injury had bcen cuuscd resulting
in temporary disablement, .in the second
case the principal employer deposited
the compcnsation with the Competont
Authority.

On October }, 1982, the Supreme
Court directed the Chief Labour Com-
missioner to caquire and report into
the following :—

(i) whether the various directions
which were given by the
Supreme Court in order dated
> 5.5.1983 have been complied
with;

(ii) whether retrenchment compen-

sation payable to the workers

whosc names arc shown in the
additional affidavit of Shri

Xavicr Dias has in fact becn

paid to them;

whether women workers work-
ing under contractors whose
2  pames werc shown in the addi-
tional affidavit of Shri Xavier
Dias have not becn given
~ , maternity benefits due to them.

‘.
(iid)

Thc: Court also directed that the
contractors may be impleaded as party
respondent to this petition. The Court
further . ordered that all parties will be
heard by the Chief Labour Commis-
sioner before submitting the report.

On'2.12.1983.
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Commissioner has requested the Super-
me Court to grant him further time to
complete his enquiry. He has pominat-
ed the Deputy Chief Labour Commis-
sioner (Central) to conduct the necessaty
enquiry and this officer has fixed
the enquiry on 16th December. 1983,

On 31st March, 1982, another person
claiming to be a member of the Citizen
Council had , also moved the Supreme
Court nllegmg violation of labour laws
in respect of contract labour of Bokaro
Steel Plant. The Supreme Court by an
ex- parte Order dated 13th July, 1983;
directed that this letter may be treated
as a writ petition and Notice be issued.
On 4th August, 1983, the Court direct-
ed the Chief Judicial Magistrate, Dhan-
bad, to enquirc in to the various avern-
ments made in the writ petition. The
Chief Judicial Magistrate has submitted
his report to the Hon. Court in which
he has held that there were some
violation of the provisions of the labour
laws. SAIL has filed a counter affida-
vit submitting that the position stated
in the report of the Chief Judicial
Magistrate is vague and not specific and
in particular the Chief Judicial Magis-
trate had not given a proper hearing to .
SAIL. SAIL also submitted that provi-
sions of the labour laws were being
observed in eotircty. This matter is
yet to come up for hearing before the
Supreme Court.

It will be scen that the matters are
sub-judice.

Import of Pig-lron from Pakistan

2543. SHRIMATI JAYANTI PAT
NAIK : Will the Minister of STBBL °
AND MINES be pleased to state :

(a) whether Steel Authority of India
and Minerals and Metals Trading
Corporation are importing pig-iron from
Paklstan ;

(b) if so, the quantum of pig-iron
imported from Pakistan by SAIL and

,.'.vMMTCsofu;snd ,

7" (c) the total ‘- quantum of pig iron

-
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propescd ! to be imported in the period
of agrecment'?

THE MINISTER OF STATE OF
THE ~ MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE): ' (a)
and (b) During 1981-82 and 1982-83
SAIL placed orders for 2,25,000 tonnes
of pig iron for import from Pakistan.
The orders have been fully executed.
MMTC do not import pig iron from
Pakistan

v (¢) There is no long term agreemeat
for the import of pig iron. An order
for 50,000 tonames has beon placed by
SAIL during the current year for import
from Pakistan. Supplies against the
order are cxpcected to be completed by

Japmary, 1984,

Implementsation of 20-Point Eceno-
mic Programme in Mayurbhaa)
District of Orissa

2544. SHRI MANMOHAN TUDU:
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Wil the Minister ‘of PLANNING be
pleased to state :

(a) ‘whether review ' has been made
on the implementation of 20-Point
Economic Programme ia Mayurbhanj
district of Orissa ?

(b) if so, whether the review'has
been made by the Centre or the Stute
or district authority ; and

(c) the dectails of the achievement
in implementing that programme ia
. Mayurbhanj district of Orissa ?

THE MINISTER OF' PLANNING
(SHRI S B. CHAVAN : () and (b) Yes,
Sir. The review has been made by the
State Government.

(c) A statement given the achieve-
meats in implementing the programme in
Mayurbhanj district of Orissa for the
period April-October, 1983 Is attached.

Statement

Progress of 20-Point Programme in Mayurbhkan District of Orisse in 1983-84

Poist No. Unit Target Achicveasent
(April-Oct.)
1 2 3 4
1. (a) Insigation 000 ha. 4.00 2.60
potential (M & M)
1. (b) Minor Irrigation ’000 ha. Mit 1.46
2. Production of
Y (a) Paises *000 T. 27.4 20.85
S (b) Oilseeds *000 T. 14.2 8.62
3. (a) IRDP No. of 15600 12972
.. . fomilies
“+_ .. »{b): NREP *000 Mandays 1540 $128 7
4. Surplus Land ‘Acres 148 "3 1+

S. . Misimum Wages - , , Inspections done 792 $93
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6. Bonded Labour Nos. 500 139
,71_."‘;;’?‘; :
. 1. (a) S. C. Families Nos, 4557 1091
" (b) S.T. Families Nos. 20813 5968
W 8. Drinking Water No. of Villages 258 53
9. (a) Housc-sites Nos. 600 231
10. (a) Construction Assistance Nos. 133 28
10. (b) B. W.S. Houses Nos. 20 10
11. (a) Villages Electrified Nos. 98 R 1
11. (b) Pumpsets Enrgised Nos. 550 4
12. (a) Trees Planted Lakh Nos. 63.59 17.00
12. (b) Bio-gas Plants Nos. 250 45
13. Family Planning Nos. 15280 74458
Sterilisations
14. (a) P.H. Cs. Nos. 1 1
(b) Sub-Centres Nos. 41 Nil
16. (a) Elementary Education  ’000 Nos. 232 202
(b) Adult Literacy 000 Nos. 13.05 « 11.25
17.  P.PS, Nos. 11 3
18. V.S.I1. Units Nos. 4255 2277

—

Working of Planning and Develop-
ment Awuthority in Cities

2545. SHRI ATAL BIHARI
VAJPAYEE :
SHRI NAVIN RAVANI :
SHRI SURAJ BHAN :

Will the Minister of PLANNING
be plecased to state ;

(2) whether Task Force on Shelter
for the Urban 'Poor and Slum Improve-
meat has commented that Planning and
Development autborities in many citios
have quickly dotoriorrnod into bouse«

s m*zx( ot 4

——

builders forgetting their legitimate func-
tion as planners and regulators of deve-
lopment and promoters of critical
infrastructure;

(b) whether it has also been sug-
gested to cut down their house cons-
truction programme to the minimum
and reorient them for expanding the
scope of housing programme for the
poor; *

(c) steps taken or propoced to be
taken in this regard; and

(d) to what length suggestions of
the Task force have been mplunumd

g P el
.),,,. ?‘4‘5 Y L 5: Iicd
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. THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) and (b)
‘{cg, Sir.

(¢) and (d) The recommendations of
the Task Force are undcr examination
in comsultation with the State;UT
Governments and the Ministry of Works
and Housing.

Moditication of Tribal Sub-plan

2546. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister
of HOME AFFAIRS bce pleased to
state :

(a) whether it is a fact that Tribal
sub-plan strategy is being completely
modified due to its total collapse;

{b) whether it is also a fact that
the Central Ministries are trailing be-
hind the State Governments in many
respects; and

(c) if so, whether Government will
set up a Parliamentary Committec to
help in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) No, Sir.

(c) Question does not arise,

Import of Coal from Canads

2547. SHRI K. PRADHANTI :
SHRI HANNAN MOLLAH:
.-+ SHRI CHITTA BASU :

DR. KRUPASINDHU
BHOI :

Will the Minister of STEEL AND
MINES be pleased to state :

. (8) whether India is
coking coal from Canada;

-

importing

. (b) if so, the quantity to be
_imported and its users in the country
both in tNe private and public sectors;

DECEMBER 17, 1983
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(c) whether financial aspects of
such an import have been sorted out;
and

(d) if so, implications thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE): (a) to
(c) During the year 1983-84, no coking
coal is being imported by SAIL from
Canada.

Tw fasel & g & fag
uit ufew woar

Y ToTOR MIY

st frgra fag :

77 ggm §N a7 TA € FOU
FI0 fr ;

2548.

(F) Zm & a7 fadzY 1 fanfw
T I FITAA Foear Arg §
av

(=) *m wfasg ¥ gas qiny £
A ¥ TEA gA Fe s afuw
sl #1 dw  fader fanter ¥
qEHR AT ®TA FT JTEIT &7
faqrs g ?

ITM Harn ¥ T WA (o
qwe gwo §W) : (F) A7 (@) 4«
fafres¥ w1 famiq &4 & fad
sraifrs arcdy N F€ aavgear
gt 1 IR faam ¥ qm
fagmag & §ANF $TA 9T fasior
gfaard eqifaa &t o axft § 1 ¢w
qUT 18 FF 0o Yo Yo fafeavydy
= fwfn w7 W § wa ga
doer & w3t gk win AN w2
g% sfafrs 553‘5‘?“0‘&0#’“

»
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fafesed w1 frafw 73 & fag
asqgY fawg & agifdema ¥

gfrgpa &

faaow

1. %o Exmrar afemm d=w
T, QAL |

2. #o xfowma da fafeoes,
FATAIT |

3. ¥o FAA WW7 dusd, T5qE |

4. Ao F|A FIA WITHN,
=3t (2 UFT)

5. ¥o gfradw faved, aqaty

6. ¥o wwx fafvwed fdo,
UL AICE

7. Yo FWAF, IZIM |

8. Wo WITA TIYH QU ¥, A

faro, KHTZIATZ |

9. ¥o fEged ™ FA
T, fie

10. o w7 fafwved, fawwr-
T |

11. ¥o srdfaa corrgAaYy Wio
foo, fasFszTiaZ |

12. %o S rfas  gohfaag
qto fdo, BZTIAIZ 1
13. Fo AT IO, FAZAIZ |

14. ¥o  fagears
FOTIAZT |

gEfeza  aradoe

ITod,

15. %o
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%o Wio fvo, wedt mfaz-
T, §HT |

16 %o fawwr wdg, eratm-
Tz |

17. %o waifeay geeety fayo,
fgeslt

Assistance to Sick Small Scale
indestrial units under ‘‘Margin
Mogey Scheme”

2549. SHRI MANMOHAN TUDU:
Will the Minister of INDUSTRY he
pleased to state :

(a) whether “margin  moaney
schemc” has been iatroduced by the
Centre for providing assistance to sick
small scale industrial units for revival;

(b) if so, the share of State Govern-
ments and Central Government in the
above scheme; '

(c) the amount of Central assistance
provided to diffcrent States in 1983-84
under the above programme;

(d) the number of sick industries
revived in cach State; and

(e) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

*(SHRI S.M.KRISHNA) : (a) Yes, Sir.

(b) Central Government provide
loan assistance on a matching basis to
State Governments participating in the
scheme,

(c) to (¢) An amount of Rs. 54
lakhs has been sanctioned for the States
of Karnataka, Rajasthan, Orissa, U.P.
and Kerala in November, 1983. It is
too carly to assess the progress in the
revival of sick units since the scheme
has becn introduced recently.
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1
Statemens correcting reply to US Q. No.
369 Ds. 16.11.83 Re. : Per capita
fnanclal aid given to each state

"  THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): Two State-
meats I & II were enclosed in reply to
parts (s) & (b) of Lok Sabha Unstarred
Question 369 dated 16.11.1983. In
the Hindi version, the answer and the
Statements are correct. In the English
version, however, while the answer and
Statement I are correct, Statement II
was, by imadvertence, replaced by
another Statemeont relating to Unstarred
Question No. 241 answered the same
day ia the Lok Sabha.

Copics of the answer in (English/
Hindi) with correct Statemeats I & II
are placed on the Table of the House.

The error is regretted.

Per Capita Fimancial aid givea to
each State

5 369. SHRI SUBHASH CHANDRA
BOSE ALLURI : Wili tho Minister of
PLANNING be pleased to state :

.

l;’dncn ' Anw‘n ;;‘

(a) the peor capita financial “aid
given to cach State so far under the
Sixth Five Year Plan;

(b) the per capita income of each
State; and

(c) the steps being taken to give
more financial aid in the remaining yoars
of the Plan ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVYAN) : (a) and (b)
The information is given to the attach-
ed Statements I and 1.

(¢c) It bas been decided to make
available an additional Central assis-
tance of Rs. 1650 crores to the States
duriug the two ycars 1983-84 over and
above the original allocatiom for the
Sixth Plan period. Of this additional
amount of Rs. 1650 crores a part has
been allocated in the curreat year and
the balancc would bo allocated next
year,

" Statement 1

Statements referred to in reply to parts (a) and (b) of Lok Sabha Unstarred
Question No. 369 dated 16.11.83. Per Capita Cemsral assistance 1o
States during the first 4 years of the Sixth Plan (1980-84)

Per Capita Central

¥ States assistance®
. B (Rs.)
1 ?
-
1.  Andhra Pradesh 175.02
2. Assam 583.27
g, 190.56
4. 174.13
. % 201.39 ;
6 T o940y
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. 7. Jammu & Kashmir 1732.35
8.  Karnataka 14025
9. Kerala 174.85 '
10.. Madhys Pradesh 192.15 :
11. ° Mabarashtra 154.11
12. Manipur 1894.82 ‘
13. Mecghalaya 1845.90
14. Nagaland 4153.00
18. Orissa 267.19
16. Punjab 191.42
17. Rajasthan 210.79
18. Sikkim 5202.00
- 19, Tamil Nadu 134.59
20.  Tripura ‘ 153.00
21, Uttar Pradesh 184.31
22. West Bengal 161.33
ez

®On the basis of actual relcase of Central assistance during the first 3 years
of the Sixth Plan and allocation for 1983-84. Per capita Central assistance
has been worked out by using 1971 Population Census data. The figures
givea above are exclusive of the assistance for hill and tribal areas. , .

Statement II

Per Caplta Net Domestic Product of States at current prices in 1981-82

, . - Per capita Net
Sate Domestic Product
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1 2

3. Bihar ¢ 995
4. Gujarat 2211
5. Haryana 2574
6. Himachal Pradesh 1659
7. Jammu & Kashmir 1639
8. Karnataka 1458
9. Kerala *
10. Madhya Pradesh 1217
11. Maharashtra 2519
12. Manipur 1045
13. Meghalaya N.A,
14. Nagaland N.A.
18. Orissa 1296
16. Punjab 3122
17. Rajasthan 1417
18. Sikkim N.A.
19. Tamil Nadu 1375
20. Tripura -
" 21.  Uttar Pradesh 1309
22. West Bengal 1595

*not available; the figure for 1980-81 at current price was Re. 1312, -

*%90t available; the figure for 1978-79, the latest year foz: which information

is available, was Rs. 861 at current prices.

N.A.—Not Available.

Note : Owing to differences in source material used by different States Statistical
Buresus, the figures may not be strictly comparable.

« @
Source: Smg:sutisticcl Bureaus.
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SHRI ANANDA GOPAL MUK.
HOPADHYAY (Asansol): Sir, Mr Muk-
herjoe; Chief Whip, Congress Legislature
Party, West Bengal, has been mutpd
yesterday in Wost Bengal. This is aris-
ing out of a case that happeoned fo.ur
years before because of his baving dls--
turbod a meeting of Shri Morarji Desai.
In the Calcutta press, it was published
yestcrday that the Chief Minister will
ask the Commissioncr of Policc to let
him know why Mr Subroto Mukberjee
has not bocn arrested oa & charge four
years ago. This was published yestor-
day......

MR SPEAKER : It is a State sub-
ject.

SHRI ANANDA QGOPAL (Mukho-
padhyay) : This has got' relation to my
interview with Mr Subroto Mukherjee
The Chief Minister told me......

weaw wgveg : ¥19 glag, AT
g fe g few v &, & qar w7
m 1 8 gR § AN Il
fyoe

(vawem)

SHRI K. LAKKAPPA (Tumkur) :
Sir, when he referred the matter to the
West Bengal Chief Minister, he said
that the Police Commissioaer should
not have delayed the arrest so long. You
always say that it is a state sabject. But
when the opposition wanted the Punjsb
sitgation to be discussed, you allowed
a discussion on State subject also. Take,
for example, Karnataka and West Ben-
gal, political people are being Kkilled...

MR SPEAKER : Never allowed it.

" SHRI K. LAKKAPPA : We want 3
.full discussion on Karnataka and West
Benga! bocause politcal murders are
taking pluce. We bive to safeguard
that such political murders do not' take

place. So You should allow a discussion
on Karnataka and West Beagul......

MR SPEAKER : No.

*

SHRI ANANDA GOPAL MUKHO-
PADHYAY : Sir, even the minoriti-
es arc killed in West Bengal. Women
are raped there.

SHRI K. LAKKAPPA : Sir, in West’
Bengal and Karnataka political murders
are taking place at the behest of the
State Government. Therefore, we want
full-fledged discussion. It is pot an
isolated case.

MR. SPEAKER : Mr Lakkappa,
if you want to discuss State subject you
change the rules, I will allow it. I have
po problem. 1 don’t mind. You are
welcome to do it. But whatever rules
you are making I am doing accordingly.
I cannot do anything against the rules.
Whatever subjects are placed before
the Business Advisory Committee, they
are allowed according to the rules and
regulations handed down to me. I have
no bias against anybody, ncither against
Karnataka nor against West Bengal,
oothing absolutely. I don’t miad.

(Interruptions)

MR. SPEAKER : There are certain
parties ruling in each State. There is
not one party. There are certain parties
in this State they are ruling, there are
certain other parties in that State, they
are all ruling, But they have the got
representative choracter and they have
got Mcmbers in the Legislative Assem-
bly and it can be raised on the floor of
their House or outside. They can do
whatever they like because they are
20tONOMOuUs OF SCMi-aUtONOMOUS units
and they have got full representative
character. That is why I can’t do it.
That is my helplessness.

* THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI

‘BUTA SINGH) : We are obliged to you

for this very kind riling.! But' e, as
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reported by Mr. Ananda Gopal Mukh-:
opadhyay, since the name of the former
Prime Minister has been mentioned in
the press, I am sure even at this late
stage Mr. Desai would not favour any"
body being arrested for what happened
four years ago when he was the Prime
Minister when one individual disturbed
his public meeting. Sir, you are very
kind enough to rule that it is a State
subject and we do not want to discuss it
here. But at the same time since the
pame of the former Prime Minister has
been brought in and a press report has
also appeared; will you kindly ascertain
the facts from the State Government,

(Interruptions)

MR. SPEAKER : I cannot ascertain
I can only do this, namely that, [ can
forward his complaint.

(Interruptions)

SHRI SUNIL MAITRA (Calcutta-
North East) : We are prepared .for a
discussion on the situation in West
Bengal provided you agree that the law
and order situation in every State will
be discussed here, incloding the Con-
gress-1 ruled States. We are prepared
for that.

‘ MR. SPEAKER : No

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Are you going to
allow discussion on what has appeared
in the Press ? Then tomorrow in connec-
tion with the Dhirendra Brahmachari,
if the present Prime Minister’s name is
brought in, can we discuss it here ?

MR SPEAKER : I do not allow it.

- SHRI SUNIL MAITRA: What u
it that he is referring to ?

. MR SPEAKER : You were ro'rmiu
to cortain things. You are ‘independent,

and he is also mdepondont LB e
g4 % T e @4( lf!? F S y
v pSHRIDUTASINGH §t has ap-;
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peard in the press. Thisis what | am
saying.

Unterruptions)

MR SPEAKER : I have to go accor-
ding to my judgment and whatever the
rules are.

) (Interruptions)

MR SPEAKER : I have heard yoa
and given my ruling. You had your say.
You can give me in writing and I can
forward it...... I bave given my ruling;
please sit down......Why do you get
agitated ? It is my job, not yours.

SHRI RAJESH PILOT (Bharatpur):
Sir, four days ago, the whole House was
very much worried about the Punjad
situation and a discussion took place;
Bhindranwale’s statement was also dis-
cussed. Today, there is a statement in
the newspapers by of the leaders of the
political parties, Shri Longowal; he
says that he will not hand over Bhin-
dranwale. That is what I had told you
on that day also, that there is a poli-
tical shelter to these anti-social elements
and the whole House was one with that.
I want to know the feelings of the
House including the opposition.

- (Interruptions)

MR SPEAKER: I do pot subscribe_
to this.

SHRI INDRAIJIT OUPTA(Bamhn)
His Statement should be condemnod
first of all by the Government; they are
keoping quiet. %

Unterruptions) _ =

¢ w

MR SPEAKER : 1 am not asking
you; please sit down...] do mot sub-
scribe to this. I am omly_ a moutbhpiece
of this House. If you have a consensus
on certain things, on that I can say,
and I have said. It is upto the Houo. A

Iy Sﬂll INDRAIIT.,OU"A.-!

'”mmm- »iw’f“ _r:"!&,
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MR SPEAKER : It is upto you; 1
will put it before the Committee; I amh
guided by you. I Just express the senti-
ments of the House. I am going to do
it time and again, whatever you fool,
otherwise I am nothing.

(vwaw)

g s ara s 7 A
¥ gaar & guAar IifgT 0 gR
AT WAl wY  waTaarT oAy o |
form w¢ Jar ¢ N #1 at-sragmr
FqeNwT WEE w1 R fawar
fear | a7 ATy A ¥z T FE@X A
€A, IR AbY N W3 AL
qraan |

Wt T fawTR qrRaE (219g7) ¢
J19 N7 FIHIT, 19 AT A7 fafq-
T AT a1y w3 A3

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : For detection
of Incometax evasion and black money,
the Incometax Officers have played a
very important role, but the Incomctax
Officers at present are staging a relay
bunger- strike in Dethi. The Finance
Miaister should intervene in this matter.

MR SPEAKER : You may do it
under rule 377.

Wt T famm qreem : ¥3 oF
FAnr nmA frar g, s

udemA WY fRar @ o7 arg ¥ faer #¢
Wt 5g1 a1 & A€o fo o uo,
GIeFIgL ¥ qn-swrez g ¥ fomy
% I8 59T § 3180 A Fgeafa 7
T gaAr g ‘
weaw WEiaw : N fawar av

X1 ¥ ) It is noder my consi-
deration. . ]

+

Teh gfbm wpge (M)
ZarR AW ¥ faast &1 sirqw g5z dar

g war g P 1 fage adt
fam @Y g

MR SPEAKER : It is under my
active consideration.

DR. SUBRAMANIAM SWAMY :
We discuss Mr Bhindranwale’s statement
every day, but you arc not allowing a
discussioa on illegal guns of Braham-
chari. ‘

MR SPEAKER : That is already
under the police « ...I am not going
to make it a police station, whether
you say or anybody eclse says. I am
going and will go according to the
rules. For me nobody is high or nobody
is low.

DR. SUBRAMANIAM SWAMY:
You must ascertain from the Govern-

ment what are the facts.
e

MR SPEAKER : I have not got any
brief for anybody.

PROF. RUP CHAND
(Hooghly) : As you remcmber, in the
past the LIC was involved in a big
scandal and for which the Government
instituted the Chagla Commission. The
reports have comc out saying that the
Unit Trust of India are reckiessly
purchasing Birla shares, the company
which has suffered for the last five yoars
huge losscs.

4

MR. SPEAKER : I am getting the
facts. Just listen to me. I have
already started the process for knowing
the facts. And if there is anything
substantive, 1 will allow a discussion on

it.
W aw i (frafa) ;o ssaw

agnay, & of fadgq s wrgar
£ 1.8 g% sifan qdwa w1 Aifew

PAL o8
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fear ¢ | GTHIT A Frar g9 fAeTEA
% forg, T &9 &1 9@ qAA A
¥ fag gam &Y Orgon A @ e
qF FIAA W 7777 97 |

e wgiRd : {9 AX Ag F1A
a |"‘(mm=t)

it T AT AT AR U AR
f& e afgsifzal &1 F141 99
T A A S gI A §, I
ara srET ga i &y aar fgam
AT § g A § IFHI FIAF
g ww fwar q1AT 8 )

(sawT)

MR. SPEAKER : Not allowed.
I AATAT AT 7§ AATATH

R TN A At AT
36T a13 ¥1 &9 A L)

(sawr)

st tm wm g ¥ wifew
ez wa fzar

weaw AERg ;. XN gt fa=
.7 § AT AGA qIX AAART A
s zigw fadvan, QY g@¥1 2wy
19 N hazE &, ¥ 2% Qfag

s T WM TEN: qI RN
aar fea §

weaw wza 17 ¥ § fw
aan fea § fsa N7 f aga-d i
qa i Qi § 1 (saawm)

SHRI K. K. TEWARY (Buxar) ;
Mr. Speaker, Sir; a very disturbing
disclosure has come (o light that

r
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American Embassy in New Delhi s
functioning as a centre of sabotage and
espionage.

wsqe wghag @ T wg Afew
frar g 7

SHRI K. K. TEWARY : Sir, I have
given a notice.

MR. SPEAKER : I will iook into it.

SHRI K. K. TEWARY : ] may just
bc allowed to make a submission. We
are told that somec importaat functio-
naries of the Embassy werc band 1n
glove with top military officers and
specitied documents were smuggled out
of ladia.

oWy WERU: YR @ A4
Afrg 1 9g9 a1 2T §, ferwa
7 J 1 (amawma) ¥ vy fear @
fr 9z& qar ¥7 33 Qfwa

I have alrcady assurcd you. let me

gct the facts and then only I will
discuss.

SHRI K. K. TEWARY : My point
is if they were diplomats, why have
they not been cxpelicd and if they are
persons with no diplomatic immunity
why tlicy havc not becn arrested ?

g wpa : B aAE) wx 1@ g
f& qa1 v &4 Qfag ) gR g1 #x
aa Afao

I bave already arsured you Let me

get the facts fand theh only I will dis-
cuss.

it amATTgw  afeqr () ;
Feqm wgRd, wApOR § farad &
qig HTME Aty ¥ oF agwrET §
fanior stz awell 47 fasiwn & g
¥ faaw & & fqo O & agt
9T 9ZHA ¥ 7E 4, I 9T qfem X
nifaat g, faga B, aieft AR
T YT FAEY qrgw ) M |
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oo wpag : ¥ faw ww
€iforg &Y qar w3
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12.10 hrs.
PAPERS LAID ON THE TABLE

Report of Inter-Ministerial Group

on Freight Equalisation of Commo-

dities and Report of and Review on

Iadian Statistical Institute, Caicutta
for 19R1-R2

THE MINISTER OF PLANNING
(SHRI S. B. CHANAN): I beg to lay
on the Table :

(1) A copy of the Rcport of the
Inter-Miunisterial  Group on
Freight Equalisation of Com-
moditics (Hindi and English
versions). [Placed in Library.
See No. LT-7173,83)

(2) (i) A copy of the Annunl
Report (Hindi and Eng-
lish versions) of the Indian
Statistical Institute, Cal-
cutta, for the year 1981-
82 along with Audited
Accounts.

(i) A copy of the Review
(Hindi and English ver-
sions) by the Governmeat
on the working of the
Indian Statistical Institute,
Caicutta for the year
1981-82.

(3) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
meationed at (2) above. [Placed
in ]Libury See No. LT-7174,
83

Notification wnder Industries (Deve-
lopment and Reguiation) Act.

-THE h;INISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARD :

beg to lay on the Table : "

(1) A copy of the following Noti-

fications (Hindi and English
versions) under sub-section (2)
of section 18A of the Indus-
tries (Development and Regu-
lation) Act, 1951 :

(i) S.0. 623(B) pubdblished in
Gazette of India dated
the 27th August, 1983
regarding cxtension of
period of take over of
management of Messers
Containers and Closures
Limited, Calcutta, beyond
five years.

(ii) S.O. 694(E) published in
Gazcette of India dated the
29th  Scptember, 1983
regarding extension of
period of take over of
management of Messrs
Alok Udyog Vanaspati
and Plywood Limited,
Calcutta, beyond five
years.

(iii) S.0. 698(E) published in
G:zette of India dated the
29th  September, 1983
regarding cxtemsion of
period of taske over of
management of Messrs
Indian Rubber Manufac-
turers Limited, Calcutta,
beyond five years.

(iv) S.0. 726(B) published in
Gazette of India dated the
11th October, 1983 re-
garding  cxtepsion of
period of take over of
management of Messrs
Inchek Tyres Limited,
Calcutta beyond five
years. [Placed in Library.
See No. LT-7175/83])

(2) A copy each of the following

potifications (Hindi and Eng-
lish versions) sub-section (2) of
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section 18AA of the Industries
(Development and Regulation)
Act, 1951:

@

(i)

(iii)

(iv)

(v)

' 4 Calcutta,

8.0. 660(E) published in
Gazette of India dated the
14th September, 1983
regarding extension of
period of take over of
managemcat of Messrs
Bengal Potterics Limited,
Calcutta, beyond five
ycars.

S.0. 695(E) published in
Gazette of India dated
the 29th Scptember, 1983
regarding  extemsion of
period of take over of
management of Messrs
Plyboard Industries Limi-
ted, Pampore, beyond five
yecars.

S O. 697(E) published in
Gazette of India dated
the 29th September,
1983 rcgarding extension
of period of take over of
management of  Mcssrs
Somasundram Super Spin-
ning Mills, Muthanendal
beyond five years.

S$.0. 699(E) published in
Gazette of India dated
29th  September, 1983
regarding extemsion of
period of take over of
management of Messrs
Aluminium Corporation
of India Limited, Calcutta
beyond five years.

S.0. 718(E) published in
Gazette of India dated
the 7th October, 1983
regarding  extension of
period of take over of
mapagement of Messrs
Motor and  Machinery
Mamfacturers  Limited,
beyond five
yoars, " ¢
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(vi)

(vii)
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$.0. 728(E) published in
Gazette of India dated
the 11th October, 1983
rcgarding  extension of
period of take over of
management of  Messrs
Durga Cotton Spinning *
and Weaving Mills Limi-
ted, Koanagar, beyond five
years.

S.0. 7190(E) published in
Gazette of India dated
the 2n0d November, 1983
regarding extemsion of
period of take over of
management of Messers
Gancsh Flour Mills Com-
pany Limited, Delhi,
beyond five years. [Placed
in Library. See No. LT-
7176/83)

Amnua! Report of and Statement re-
view on Scee Chitra Tirunal Iastitute
for Medical Sciences and Technology

Trivandrem, for
Sahni lastitate of

198283, Birbal
Palacobotany,

Locknow for 1932-%3, Maharashtra
Amsociation for Caltivation of Sci-
ence, Puace for 1982-¥3 etc.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC ENE-
RGY, SPACE, ELECTRONICS AND
OCEAN DEVELOPMENT (SHRI V.
SHIVRAJ PATIL) : I beg to lay on the

Table :

(SR N ()

(i)

A copy of the Annual
Report (Hindi and English
versions) of the Sree
Chitra Tirunal Instityte
for Mcdical Sciences and
Technology, Trivandrum,
for the year 1982-83.

A statement (Hindi and
English versions) regard-
ing Review by the Govern-
ment on the working of
the Sree Chitra Tirunal
Institute for Medical Sci-
ences and Techoology,
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Trivandrum, for the year
1982-83. [Placed in Lib-
rary. See Wo. LT-7177/
83]

() () A copy of the Annual

(ii) A statement

Report (Hindi and Eng-
lish versions) of the Birbal
Sahni Institute of Palaeco-
botany, Lucknow, for the
year 1982-83 along with
Audited Accounts.

(Hindi and
English versions) regard-
ing Review by the Govern-
ment on the working of
the Birbal Sahmi Institute
of Palacobotany, Luck-
now, for the year-1982-
83. [Placed in Library.
See LT-7178/83]

(3) (i) A copy of the Annual

Repoit (Hindi and Eng-
lish versions) of the
Maharashtra Association
for Cultivation of Science,
Pune, for the year 1982.
83 along with Audited
Accounts.

(ii) A statemecnt (Hindi and

English' versions) regard-
ing Review by the
Government oa the work-
ing of the Maharashtra
Association for the Culti-
vation of Science, Pune
for the year 1982-83.
{Placed in Library. See
No. LT-7179/83)

(40 (D A copy of the Annual

Report (Hindi and English
versions) of the Wadia
Institate of Himalayan
Geology, Dechradun, for
“the year 1982-83 along

with Awndited Accounts.

R
o (li) A otatement (Hindi and

English versons) of the

regarding Review by the.

AGRAHAYANA 16, 1905 (SAKA)

r e

5 G

Papers Lald 394 °

Government on the work-
ing of the Wadia Institute
of Himalayan ‘Geology,
Dechradun, for the year
1982-83. [Placed in Lib-
, rary. See No. LT-7180/
83) .

A copy of the Annual
Report (Hindi and Eng-
lish versions) of the
Indian Association for the
Cultivation of Science,
Jadavpur, Calcutta for the
year 1982-83 alongwith
Audited Accounts.

(ii) A statement (Hindi and

6 (i)

(ii)

~r

i -
CENLF

A

i j;\f.. | git, T
Bosd «

English versions) regard-
ing Review by the
Government on the work-
ing of thc Indian Associa-
tion for the Cultivation

of Sclence, Jadavpur,
Calcutta, for the year
1982-83. [Placed in

Library. See No. LT-
7181/83].

A copy of the Annual
Report (Hindi and English
versions) of the Raman
Research Institute, Banga-
lore, for the yoar
1982-83 along with Audi-
ted Accouants.

A statement (Hindi and
English versions) regard-
ing Review by the
Government on the work-
ing of the Raman
Research Imstitue, Pune,
for the year 1982-83.
[Placed in Library. See
No. LT-7182/83]

A copy of the Annual
Report (Hindi and English
versions) of the National
Remote Sensing Agency,
Hydorabad, for the year
1982-83 along with Audi-
ted Accounts,
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(ii) A statement (Hindi and
English versions) regard-
ing Review by the
Government oa the work-
ing of the National
Remote Sensing Agency,
Hyderabad, for the year
1982-83. [Placed in Lib-
rary. See No. LT-7183/83]

(i) A copy of the Annual

Report (Hindi and English

versions) of the Indian

National Science Academy

New Declhi, for the year

1982-83 along with

Audited Accounts.

(ii) A statement (Hindi and

English versions) regard-

ing Review by the Govern-

ment on the working of
the Indian National

Science Academy, New

Delhi, for the year 1982.

83. [Placed in Library.

See No. 7184/83]

(i) A copy of the Angual

Report (Hindi and English

versions) of the Physical ’

Research Laboratory,

Abmedabad, for the year

1982-83 along with Audi-

ted Accounts.

(ii) A statement (Hindi and

English versions) regard-

ing Review by the

Government on the work-

ing of the Physical

Research Laboratory,

Ahmedabad, for the year

1982-83. [Placed in Lib-

rary. See No.LT-7185/83]

Notification under Mines and Minerals
(Regulation and Development) Act and
Review on and Annual Report of
Kudremskh Iron Ore Ltd., Bangalore

-

for 1982-83

THE MINISTER OF STATE OF

THE MINISTRY: OF STEEL AND

MINES (SHRI N.K.P. SALVE) : I beg

¥ ¥
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to lay on the Table : .

(1) A copy each of the following

(2)

b
'

_—
+

Notifications (Hindi and Eng-
lish versions) under section 28
of the Mines and Minerals
(Regulation and Development)
Act, 1957 :

(i) The mineral Concession
(Second Amendment)
Rules, 1983 published in
Notification No. G.S.R.
645 in Gazctte of India
dated the 3rd September,
1983.

(ii) S.0. 3074, published io
Gazette of India dated the
6th August, 1983 autho-
rising the Geological Sar-
vey of India to carry out
such dotailed investiga-
tions for the purpose of
obtaining such informa-
tion as may be necessary
in the arcas specified in
notification in the State
of Karnataka. [Placed in
Library. See¢ No. LT-
7186 83}

A copy each of the following
papers (Hindi and English
versions) under sub-section (1)
of section 619A of the Com-
panies Act, 1956 :

(i) Review by the Govern-
ment on the working of
the Kudremukh Iron Ore
Company Limited, Banga-
lore, for the year 1982-
83.

]
(ii) Annual Report of the
Kudremukh Iron Ore
Company Limited, Banga-
lore, for the year 1982-83
along with Audited
Accounts and the ocom-
ments of the Comptroller
and Auditor Geoeral

* ¥ tbereos. [Placed o Li-
bl U &
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brary. See No. LT-7187;
8}]

Notifications under Ceatral Reserve
Police Force Act, Delhi Police Act;
Annual Report of and Statement ,¢

Review on Central Civil Services
Sports Control Board New Delhi for
982-%3 and Grih Kalyan Kendra

Delbi for 1952-83

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 P. VENKATASUBBAIAH) : I
beg to lay on the Tabic :

(1) A copy ecach of the following
Notifications (Hindi and Eng-
hsh vecrsions) issued under
soction 18 of the Ceatral
Reserve Police Force Act,
1949 :

(i) The Central Reserve
Police  Force (Second
Amcndment) Rules, 1983
published in Notification
No. G.S.R. 631 in Gazeite
of londiu dated the 27th
August, 1983,

(ii) The Central Reserve
Police Force (Third
Amendment) Rules, 1983
Published in Notification
No. G. S. R. 768 in
Gazette of India dated
the 22nd October, 1983.
[Placed in Library., See
No. 7188/83)

(2) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-section
(2) of section 148 of the Delhi

Police Act, 1978 :

(i) The Regulations of Licen-
sing and Coatrolling
Places of Public Amuse-
ment (other than cinemas)
and Performance of Public
Amuscmcat (Ameadment),
1983 published in Notifi-
cation No. 2149,Sp. Csll

-ii)

) )

(i)

@ G

(ii)

%

in Delhi Gazette dated
the 22nd  September,
1983.

Notification No. F.
10/60/30-Home (P) Estt.
pablished in Delhi Gazette
Dated the 24th Septem-
ber, 1983 regarding
charges for additional
police to private persons
and commercial establish
ments ctc, [Placed in
Library. See No. LT-
7189,83)

A copy of the Annual Re-
port (Hindi and English .
versions) of the Central
Civil Services Sports Con-
trol Board, New Delhi,
for the year 1982-83
along with Audited

Accounts.
]

A statemeat (Hindi and
English versions) regard-
ing Review by the Govern-
mcnt on the working of
Central Civil Services
Sports  Control Board,
New Delhi, for the year
1982-83. [Placed in Lib-
rary. See No. LT-7190/
83] -

A copy of the Annual Re-
port (Hindi and English
versions) of the Grih
Kalyan Kendra, New
Delhi, for the year 1982-
83 along with Audited
Accounts.

A statement (Hindi and
English versions) regard-
ing Review by the
Government on the work-
ing of the Grih Kalyan
Kendra, New Delhi, for
the year 1982-83. [Placed
in Library., See No.
LT-7191/83]
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Notification under Customs Act

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAQO) ON _BBHALF
OF SHRI JANARDHANA POOJARY :
1 beg to lay on the table a copy cach of
Notification Nos. G.S.R. 860(E) and
G.S.R. 861 (E) (Hindi and English ver-
sions) published in Guzette of India
dated the 26th November, 1983 toge-
ther with an explanatory m:morandum
regarding cxemption to goods for Pro-
joct Imports for the Elcctronics industry
from the customs Juty in excess of 2§
per cent ad valorem and auxiliary duty
leviable thercon, under section 159 of
Customs Act, 1762. [Placed in Library.
See No. LT-7192/83]

Annual Report and Statcment re Review
on Centre for Electronics Desiza and
Technology, Srinagar for 1932-¢3

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : 1 beg to lay on the
Table :

(1) A copy of the Annual Report
(Hindi and English versions) of
the Centic for Electronics
Design and Technology, Sri-
nagar, for the year 1982.83
along with Audited Accouonts.

. (2) A statement (Hindi and English
versions) regarding Rcview by
the Government oo the work-
ing of the Ccatre for Electro-
nics Design and Technology,
Srinagar, for the yecar 1982-83.
(Placed in Library, See No.
Lt-7193/83])

Notffications wmcer Wild Life (Pro-

tection) Act and Anaomal Accounts

otc. of Central Board for Prevention

,, wmd Coatrel of Water Pollation
New Delbi for 1982-83

¢ ' THE DEPUTY MINISTER IN THE
“ DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : I beg to lay
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oo the Table :

[N

(1) A copy each of the following

Notifications (Hindi and Eng-

lish versions) under sub-section
(2) of section 63 of the Wild
Life (Protection) Act, 1972 :

(i) The Wild Life (Trans-
actions and Taxidermy)
Amcndment Rules, 1982
publishad in Notific:tion
No. G S.R. 712(E) in
Gazette of India daled
the 19th September,
1983,

(i) The Wild Life (Trans-
actions and Taxidcrmy)
Amendmen' Rules, 1983
published in Notification
No. G S. R. 713(E) in
Gazette of India dated the
19th Scptember, 1983.

Gii) The Wild Life (Trans-
actions and Taxidermy)
Amendment Rules, 1983
published ia Notification
No. G. S. R. 714(E) in
Gazatte of India dated
the 19th September,
1983,

(iv) The Wild Life (Trans-
actions and Tuxidermy)
Amendment Rules, 198)
published i»s Notification
No. G. S. R. 715E) in
Gazette of India dated
the 19th  Scptember,
1983,

(v) The Wild Life (Trans-
actions and Tasidermy)
Amendment Rules, 1983
published in Notification
No. G. S. R. 716(E) in
Gazette of India dated the
19th Scpiember, 1983,

(vi) The Wild Life (Trans-
actions and Taxidermy)
Amendment Rules, 1983
published im Notification
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(vii)

(vili)

(ix)

(x)

(xi)

(xii)

No. ©.S.R, 7T17(B) in

Gazette of India dated
the 19th  September,
1983,

The Wild Life (Tran-
sactions and Taxidermy)
Amendment Rules, 1983
published in Notification
No. G.S.R. 718(E) in
Gazette of India dated the
19th September, 1983,

The Wild Life (Tran-
saction and Taxidermy)
Am:ndmcnt Rules, 1981
published in Notification
No. G.’S. R. 719 (E) ia
Gaz=tte of India dated
the 19th  Septcmber,
1983.

The Wild Life (Tran-
sactions  and Taxidermy)
Amendment Rules, 1983
published in Notification
No. G. S R. 720(E) in
Gazetto of India dated the
19th September, 19813,

The Wild Life (Tran-
saction and Taxidermy)
Amendment Raules, 1983
published in Notification
No. G.S.R. 72i{E) in
Gazette of 1adia dated the
19th September, 1983.

The Wild Life (Tran-
sactions and Taxidermy)
Dadra and Nagar Haveli
(Amendment) Rules, 1983
published in Notification
No. G S.R. 722(E) in
Gazctte of India dated the
19th Scptember, 1983.

The Wild Life (Tran-
sactions and Taxidermy)
Tripura (Amendment
Ralcs, 1983 published in
Notification No. G.S.R.
723(B) in Gazette of

AGRAHAYANA 16; 1905 (S4KA)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xvitf)
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India dated the 19th Sep-
tember, 1983,

The Wild Life (Tran-
sactions and Taxidermy)
Lakshadweep (Amend-
ment!) Rules, 1983 pub-
lished in Notifications No.
G.S.R. 724(B) in Gazette
of India dated the 19th
September, 1983,

The Wild Life (Tran-
sactions and Taxidermy )
Tamil Nadu (Amcadment)
Rules, 1983 published in
Notification No. GS.R.
725(E) in Gazette of India
d.ted the 19th Septembre,
1983.

The Wild Life (Trans-
actions and Taxidermy)
Amcndment Rules, 1983
published in Notification
No. G.S.R. 726 (E) in
Gazette of India.

The Wild Life (Tran-
sactions and Taxidermy)
Amendment Rules, 1983
published in Notification
No. G.S.R. 727(B) in
Gazette of India dated the
19th September, 1983.

The Chandigarh Wild Life
(Transactions and Taxi-
dcrmy) Amendment Rules.
1983 published in Notifi-
cation No. G.S.R. 728(E)
in Gazette of India dated
the 19th September, 1983,

The Pondichery Wild Life
(Transactions and Taxi-
dermy) Amcndment Rales,
1583 published in Notifi-
cation No. G.S.R: 729(E)
in Gazette of India dated
the 19th  September,
1983. .
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(xix) The Punjab Wild Life
(Transactions and Taxi-
dermy) Amendment Rules,
1983 published in Notifi-

st cation No. G.S.R. 730(E) |

in Gazette of India dated
the 19th September, 1983

(xx) The Wild Life (Transac-
tions and Taxidermy)
. Amendment Rules, 1983,
published in Notification
No. G.S. R. 73I(E) in
Gazette of India dated the
T 19th September,” 1983,

(xxi) The Meghalaya Wild Life
Transaction and Taxi-
dermy) Amendment Rules,
1983 published in Notifi-
cation No. G S R. 7312(B)
in Gazette of India dated
the 19th September,
1983. [Placed in Library.
See No. LT-7194/83]

(2) A copy of the Amnual Accounts
(Hindi and English versions) of
the Central Board for the Pre-
veation and Control of Water
Pollution, New Delhi, for the
year 1982.83 together with
Audit Report thereon, under
sub-section (6) of section 40 of
the Water (Prevention and
Control of Pollution) Act,
1974. [Placed in Library. See
No. LT-7195/83]

12.12 brs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Sixty-sixth Report

SHRI G. LAKSHMANAN (Madras
North) : Sir, I beg to present the Sixty-

S

menting Govt. Poticles re-exservicemen's
Pension, etc. (CA)

sixth Report \Hind.i .and English ver-
sions) on the Committee on Private
Members’ Bills and Rcsolutions,

12.13 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reaoﬂed delay in Implementation
of Government Policies Regarding
ex-servicemen in terms of
pension, etc.

-

SHRI RAJESH PILOT (Bharatpur) ;
Sir, I call the attention of the Minister
of Defence to the foliowing matter of
urgent public importance and rcquest
that he may make a statement thereon :

‘Reported delay 1n implementation
of Government policies regarding
ex-servicemen in terms of pension,
resctilement and priorities for em-
ployment in Public Uadecrtakings
and remedial mcasures taken by the
Government in the matter.’

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO): Mr
Speaker, Sir, the rehabilitation of ex-
servicemen is admittedly a Natioaal
obligation and is the concern of the
Central Government, the State Govern.
ments and Public Sector Undertakings.
The Central Government has provided
the following reservation for ex-service-
men in Central Governmeat Depart-
ments, Ceatral Public Sector Under-
takings and Nationalised Banks ; ~
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coandition of re-employment of
cx-servicemen Jgainst vacancics
reservod for them, full pension
below officers’ rank is cxemptced
for fixation of their pay, on
rc-employment with cffect from
25-1-1983. Exemption of
pension in respect of officers
has been raised from Rs. 125/
to Rs. 250/- per month.

()
are raising pescc-keeping forces

Some of the Siate Goveramoants ‘

N

Impleméulu
Govt. Policies re ex-servicemen's pension, etc. (CA)
= Central Govt. Central Public Sector
Departments Undertakings and
Nationalised Banks
Asstt, Commandaat in 10%
Ceatral Para Military
Forces
Group ‘C’ Posts 10% 144%
Group ‘D’ Posts 20% 244%
Many of the Stiate Governments constituting mainly of ex.
and Union Territories Administrations scrvicemen.
bave also provided reservation for ex-
servicemen in their Departments. The . . '
reservation varies from State to State e le.o gical task forces battalions
between 2% to 20%. In addition to :':r':f“"“ﬂ exclusively of ex-
rescrvation in Services/posts the cx- an d':::'c“ have been raised
serviccmen are also provided relaxation bein re arc in the process of
in age limit for appointment to the 8 raised for protecting
rescrved and  unreserved  vacancies in ecological balance in sclected
Group ‘C’ and ‘D’ posts. They are LG,
also provided relaxation in cducataional
@ ualifications for appointment against () Nationalised banks, Banking
the vacancics reserved for them. In Recruitment Boards are con.
addition 1o these facilities, the follow- ducting special  recruitment
ing mecasures have also been taken cxaminations exclusively for
accelerate their absorption in vacancics ex-servicemen for their recruit.
reserved for them ;— ment  ag:inst the vacancies
reserved for them in the
. (a) Rajya/Zila Sainic Boards have S S
becn granted spomsoring powers
to sponsor ex-servicemen candi- n The' 'c""_“ and coaditions of
dates agsinst the vacancies service in Defence Security
rescrved for them. Corps bave been extensively
. improved upon 3o that more
(b) In otder to improve the ex-servicemen may be encour-

aged to join that Corps.

As the chances for re-employment
of ex-servicemen are limited, they are
cacouraged to resettle themselves in
scif-employment ventures by providing
them necessary guidance assistance/and
on the job training. They have also been
cncouraged and assisted in setting up
transport compunies for transportation
of coal etc. Surplus army vehicles and
typewriters are also made available to
thom at concessional rates to help them

S
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Policies re cx-servicemen’s pension, eic. (CA)
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in their work. Tractors are also
allotted to those ex-servicemea who
take up agriculture.

A new scheme known as PEXSEM
(Preparing Ex-servicemen for Self-
Employment) has becn introduced with
effect from 1st April, 1983 on experi-
mental basis for a period of two years
for rescttlement of ex-servicemen by
setting up of their own small scale
industrial units in rural accas. Initially,
the Scheme has been introduced in six
districts one each from Punjab,
Haryana, Himachal Pradesh, Uttar
Pradesh, Rajasthun and Tamil Nadu.
Its extension to other States and Dis-
tricts would be considered oa the basis
of experience gained during the first
two years.

The ex-servicemen, rotiring service
personnel are also provided both in-
service and post-retircment training. In-
service training courses are organised
during the last 12 10 !8 months of
service and post-retircment training is
imparted 1o the ex-servicemen during
one year after retirem:nt. Various
courses such as personncl management,
industrial security and safety manage-
ment, cxport managemsnt, elc. arc also
organiscd for officers with the help of
universitics and various Govi/private
institgtions. Training  courscs  are
arranged for JCOs/ORs in the ticld of
agricultere Farm base courscs, Non-
Techaical Trades and Banking.

IZ.IQ hrs.

[MR. DEPUTY-SPEAKER in the
Chair)

L/

The ex-servicemen re-cmployed in
‘the Nationalised Banks had raised
their grievances making the following
demand:s :

(a) Military service rendered by
them may be counted for grant

fr 4 of annual iacrements based on
L namber of years of service.

(b) Government orders on fixation
of pay issued in 1958 and
amended from time to time
as wcll as special provision for
cx-servicemen  clerk/storemen
may be implemented in respect
of ex-servicemen re-cmployed
in Nationalised Banks.

(c) Discrimination between  ex-
scrvicemen of various ranks/
categorics re-employcd in Banks
muy be 1cmoved.

These demands have been considered
by the Mimistry of Finance (Banking
Division), Ministry of Defcoce and the
Directorate General Resettlement and
the following concessivns have been
gived to the cx-servicemen re-employed
in Banks in January-March, 1983 :

(i) Basic pay plus DA of ex-
scrvicemen  cmployed  before
Scptember, 1978 (i:e. beforo
the HI Bipuriitc Agiccment)
will be protected in  fixation
of their pay.

(ii) Psy of those cx-scrvicemen
who joined the Bainks after
reviston  of pay scales in
September, 1978 will be fixed
by protecting thzir basic pay
only (instead of pay plus DA)
drawn by them prior to their
rclcase from the Armed Forces.

(iii) Foll military pcnsion and other
retirement  benefits  will  be
exempted in fixation of pay of
cx-scrvicemen below commis-

. sioncd rapks. The cxemption
will be Rs. 250/-pm. of
pepsion in case of commissioned
officers,

(iv) Military scrvice of ex-service-
men will be ‘counted towards
qualifying scrvice for grant of
Housing loans, coanveyance
loans etc.
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All improvemonts, libcralisations in
pensionary matters made applicable to
the civil Government servants are
geoerally extended to the setvice
personnel.

Kecently, in pursuance of the
Supreme Court judgecment, Orders
regarding re-computation of peasion of
all Service pcensioners with effect from
1-4-1979 under  Liberalised pension
Formula have been issued on
22-11-1983 along with the lines of the
civil orders issuced by the Ministry of
Finance on 22-10-1983.

Govcrnment have recently approved
a high powercd committee to look 1nto
all uaspects of roscttiement  of Ex-
scrvicemen. The composition of the
commitliee s under finalisation and it
will start functioning soon.

Rehubilitation and Resettlcment of
Ex-servicemen 13 4 conlituous process
" igvolving monitoring, evaluition and
improvements.  Ceatral  Goverameat
bas bcen constantly cmphasising on the
State QGovceramcnts and the Public
Sector Undcrtakings for specedy implo-
mecntation of Central guidelines.

SiiRI RAJESH PILOT : To start
with T must thank the Spe.ker and the
Housc for giving us this opportuaity to
discuss this problem which is a very
scrious problem fucing roughly 5 million
peoplc of this country. I also remind
you that today is thc Secrvices Flag
Day; and this is the occasion when
everybody contributes for ex-service-
men.

Whilc 1 rise to fight the caase of
the ex-scrvicemen in this House; I also
feel ashamcd on behalf of ex-servicemen
because a few days back some scrvice
officers were involved in a very bad
causc. I hope it has not proved true.
When I raise these points, my intcation
i% not that governmcnt is not doing
anything for ex-scrvicemen. 1 do
appreciatc in the last 3.4 ycars what
efforts government has made. Today,
in the moming, I called on the Dircctor-

-~

.Gcneral, Resettiement. I discussed with

him about this and I was satisfied that
efforts are being made for the improve-
ment of the lot of the cx-servicemen ;
but there is a scope whzro something
could be done ; and if the spced is slow,
it could b¢ made faster.

So, to start with, I must assurc'my
hon. fricad and also the Hon. Minister
that my pointing out some poiats is
not here with the bad intention that
goverument is not doing aaything for
ex-fervicemen ; the idea is to help him,
to inform him that this thing has been
done and this should be done at a
slightly faster rate. The statement given
by the government spe.tks about many
points. If this can be impiemented,
there is nothiag which I can point out.
It is a fact that the cfforts which they
have meationed 1n this in the form of
reservation in groups, in the form of
priorities, if government cin impicment
this statement, no ex-servicemen has any
pioblem ; hc has nothiag to say if you
can implement this statcmcnt. The only
problem which were facing is that
whatever government is giving to the
cx-servicemen s not reaching them ;
it is getting struck somewhere ; and
where it is geuting struck. there it is
the duty of the government to find out
and take action. So, there arc a few
points which 1 would like the Hoa.
Minister 10 give coafirmation on and
advise the House or inform the House
of what is the latest position on that.

As on today, have all the war
widows of 1965 war and 1971 war been
settled down ?

Have they taken care of them ?
This statement must come from the
Government, on the floor of he House
so that if somebody complains, we can
go and tell them that the Government
has given an assurance, and that we will
check with the Government.

Second point is about disabled ex-
servicemen, and ex-servicemen. A person
who fought for the country and who
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got disabled must get priority. These
are two categories and the Government
must say how far they have rchabilitat.
ed them.

Third point is about concessions and
priorities to the children of ex-service-
men. What is the progress in that ?
How far has the Government been able
to help them ? Is there any system of
monitoring the help given to them ?

Fourth point is rcgarding priorities
in public sector underiakings. You have
reserved 14 and a half per cent for one
category, 249, for another category,
10% for grade ‘C’ cmployees and 20 %,

. for grade ‘D’ empioyecs, and so on. I
want to know how far the Government
has bcen able to achicve resulting in
this respect, with the cooperation of the
State Govcroment or the public under-
takings. How much have you been able
to achieve ? Bcecause I have informa-
tion that the progress is very slow in
this matter. Even though some rescrva-
tions are madc at the cnd of the speci-
fied pericd th: vacancics arc filled by
civilians. I want a very clear aaswer
from the Government on this.

Fifth point is, it is also a fact that
whatcver vacancies are left over after
such reservation, are not carried for-
ward for the next year. 1 want to
know whether those vacancics have been
bhanded over to civilian quota.

My sixth point is about the District
Sailors soldiers Boards Associstion.
Last year, during the discassion on the
Defence Budget it was mentioned that
some funds were allotted for them.
And these Boards arc also not very
active. Duc to the slow progress in
their functioning the policies of Govera-
ment are got being implcmented pro-
perly. They cannot cooperate with the
Govcrnment in the absence of proper
assistance. They had suggested that the
Government should consider having a
senior officer at the- Statc capitals so
that he can liaise with the State
Government and the Central Govern-
« ment effectively. At present only a

RN

retired officer, a major or Lt. Colonel,
on rcemployment is posted to man them
and cven the Government knows that
being a retired officer on re-employment
bhe will not have much say with the
Government. I have suggested that the
Government may please consider
having a senior officer to man tbe
sailors soldiers and Airmen Board so
that he can advise the State Govern-
meats about the implementation of the
policies. Some arrangements for periodi-
cal checking and monitoring on this
also should be made.

Next point is about pension dis-
parity. But the Government has not
yet implemented them. This has resulted
in some sore talk among the ex-service-
men.

PROF. N.G. RANGA (Guntar):
Government has to implement it.

SHRI RAJESH PILOT :Yes, I can
only say that the Government has to
implemcat it. They must give a thought
to this.

Next point is about, the promotioas
in the public sector undertakings.

MR. DEPUTY-SPEAKER : Goven-
ment has asked the pcasioners to give
their ad hoc agrecment so that they can
draw thc pension. 1 am mysell s
peasioner. I have given my ad hoc
agrcement.

SHRI RAJESH PILOT : But the
Government has to inform them.

MR. DEPUTY-SPEAKER : They
bave alrcady been informed.

SHRI RAJESH PILOT : Now 1
want to mention about proinotions i
the public sector underiakings.

Take promotions in the public
sector. There is a gentleman who got
Emergency Commission and fought the
war. After serving in the military for
four years, he comes back in the srme
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public sector undertaking, say, a bank.
Whatever servicc he has rendered in the
military, that is written off. People
who were junior to him in the same
bank got promotion faster than he. Is
it a crime on his part to safeguard your
borders 7 This is injustice. There are
10 or !5 cases. If the Hon. Minister
can dig out these cases asd form a
uniform policy for all these public sector
undecrtakings, that will be good.

In 1958 Order Government had
said that they would protect the basic
pay of the cx-scrvice-men. But the
public sector undertakings bave includ-
ed basic pay plus, DA. I do not know
how far it is beneficial to them. But
by adopting this the cx-service-man
becomes a loser. So, whatever financial
implications arc there in that, the Hon.
Minister can look into that and from a
mniform policy and not have such
loopholes that these people bocome
losers.

Sometimes, they really work out
like this. I demanded that the flying
allowance be incrcased by Rs. 250/.
The Government not only agreed to
this but increased it to Rs. 375/ The
soldicrs were very happy. Later on they
realised that they werc put in such an
income bracket that they had to pay
higher income tax and thus their carry-
homc-pay was farther reduced. I request
that they be avoidod from such a
clause.

In the 20-Point Programmc there
is no mention about ex-service-men
when we are about S to 6 million in
this country. Every 60,000 to 70,000
people ere retiring. In the Government’s
20-Pomt Programme there should be
some clause where you can mention
what you are doing for them. The
20-Point Programme has become a
Bidle for the Government officers.
Whenever an ex-service-man goes to
any office .for any help, he is told that
this is® not mentioned in the 20-Point
Programme and oo, he is ignored.
Therefore, I request « the Hon. Minister

to include somecthing in the 20-Point
Programme for the ex-service-men.

Four months back it was decided to
appoiot a high power committee. But
nothing has bcen donc uptill now. If
you take four of five months for
appointing a committee, it will take
one or two ycars to start the work.
Morcover, just forming a committee
will not solve the problem. We will
have to go threadbare in each sector,
So, I request the Hon. Minister to move
faster in this matter, and the high power
committee should be appointed soon.

The Hon. Minister himself has said
that they are putting in efforts. People
are happy that the Government is
paying attention (0 ex-service-men’s
problems. But the Government should
move faster in this matter. Whatever
you Jo, plcase monitor it and see that
it reaches the concerned person. Today
the State Government are not bothered.
20 years back when an cx-service-man
uscd to walk in thc DM’s office for any
he!p, he was given priority.

That is lacking, that is slowly and
slowly being triggarcd away. So, I will
request the Government to gear up the
State Governments and give firm intruc-
tions that wcll, these are the Ex-Service-
men, we have to take carg of them, it
is thc Govcrnment’s obligation, it is a
national obtigation. Such instructions
could be brought down to the District
level. When a district’s soldier goes to
a District Commissioner or Collector,
he should give bim full help but it is
the other way round. So, I will iequest
that whatever you give us, please
monitor that and plcase muakc sure that
it reaches the concerned Ex-Servicemen.

Another small point which I just
recollected is the housing problem.
Lot of Ex-Servicemea people get re-
cmployed. When they are considered
for the housing purpose, their old
service, whatcver they bave put in, 30
years, 40 yoars or whatever it is; is kopt
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separate. They are put in a roster
with a person who has joined the
service only yesterday. I do not know
how far I can dig'it and request the
Mintster to do it, but some coasidera-
tion must be given to his past service.
When an Ex-Serviceman with 35 years
service and after retiring as a Subedar
Major or a Warrant Officer or J.W.
comes and joins, say, your Parliament
House itself or somewhere as a Watch
and Ward man, he has grown up
children and you put his name in line
on the roster for accommodation, with
a person who has just put it 25 ycars
service. Now he lags behind. Just
realisc his problem. He is so old that
he hzs got grown up children. Don’t
compare him with a person who has
applied yesteraay. [ know as por the
roster he will say : Well 1 am before
you. So, please hive some policy be-
fore you where these people’s problems
could be looked after. The idea is to
look after their problems.

(Interruptions)

MR. DEPUTY-SPEAKER : You
must a<k that various Housing Bo rds
in the country to reserve some percen-
tag: of houses or plots for thesc Ex-
Servicemen. You can ask for that.

SHRI RAJESH PILOT : That has
gone to him, Sir. Let us start from Lok
Sabha Secretariat itself. I would like
to submit that these Ex-Servicemen
people have retired after a length of
sorvice, so, priority is to be given to
them.

Thesec are the few points which I
could gather and which I brought to
the notice of the Government through
the Hon. Minister and I hope they will
be ‘actioncd’ and will be promptly
‘actioned’.

SHR! K.P. SINGH DEO : Sir, I
am extremely thankful to the young
formcr Squadron Leader for raising this
very important issue of pational impor-

tance. The Prime Minister berself, when

she was the Defence Minister, had said
in this very House that the resetticment
and rehabilitation  of Ex-Servicemen is
a national problem and it is not to be
just left like that. It is the responsi-
bility of the Central Government, the
State Governments, the public sector
undcrtakings as well as the private
sector. But that does not mean that
the Central Goverament is in any way
trying to minimise the importance or
trying to run away from the issues.
Duliberately [ gave a lengthy statement
to indicate the steps which have been
taken by the Government us far as the
resetticment tnd rehabilitation of Ex-
Scrvicemen are conceriied and also
deliberately I gave the dates because
the crux of the Calling Atteation or the
thrust of the Calilng Attention was op
the reported dceluy. I would like to
emphatically say that there has been
no delay as such in implementing or in
trying ‘o formulatc policies for the
rescttlement and rehabilitation ‘of Ex-
Servicemen but somctimes it so happens
that there are finuncial and administra-
tive problems which onc has to go
through according to the rules and
regulations prevalent at the moment and
somctimes it necded modlification. In
his very wecll documented 2and well
preparcd spcoch, the Hon. Member has
brought out eleven points. Some of
them I bave already replied to in my
statemeat but [ would like to go over
them once again for his benefit and for
the benefit of the House.

I am very thankful to him for rais-
ing this discussion. I have at no stage
ever questioned his intention. I know
that he is an cx-servicemen himself and
he has the welfare of the cx-servicemen
in bis heart always. In fact, be is one
of the very fcw members who had takes
a very active and sustaincd interest in
the welfare of cx-servicemen. Ia last
August also it was through his effort
that the probloms of thc ex-servicemen
got focussod and projected and. in a
way, bhe is responsible for getting the
Government 10 agree to the High

" Power Committec being formed, which

will look into all aspects of the re
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rehabilitation of ex-

As he himself knows, this was raised
in this House in August. Onc cannot
do things overnight, because Governm ‘ot

have to look at the entire policy, |,

especially whea State Governments and
public sector undertakings arc involved.
One has to take a balanced view and
that has taken us thess moaths. Firstly,
we have to get the approval of the
Government. Then, one caonot just
appoint a committee without any terms
of refercnce then it will be only an
excrcise in futility. Now the High
Power Committee will start functioning
very soon. Its composition is under
consideration. If four months have
been taken in the process of formulat.
ing a policy, which will huave far-
reaching consecqucnces on 35 lakhs of
ex-scrvicemen, which is the figure
quoted by the Hon Member, [ do not
think it Is very long tim3. Further, it
is npot as if in the meantime the Govern-
ment have not been implecmonting those
guidclines, or carrying out the other
meatures, mercly because this Com-
mittocc has not bzen set up. Thut s
why in my lcngthly statement [ have
mentioncd the very dites on  which
action has been taken on the various
aspects.  When the ex-servicemen in
the banks werc agitating for some of
their demands, thcy were immediately
met. But some of the other aspocts,
which wecre not cven coanected with
the demands of the bank employecs,
which deal with the totality of the
problems of the ex-servicemen, will be
gone into by the High Power Com-
mittee, when it is set up. Apart from
this Committee, steps have been taken
both by the Central and State Govern-
meats, to whom wec have becn empha-
sising time and again to implement
these guidclines.

His first point was about war
widows. [ wish to assure him that
since 1968 omwards no war widow
remains who is not looked after.
There aro some war widows prior to Ist

of Jaouary 1964 who have gone to tlu:A

b )
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Supreme Court. Till the decision of
the court is given, it is premature and
I cannot mention anything bccanle it
is sub fudice.

As far as priority and concessional
priority to war widows and their
children is concerned, as the Hon.
Member knows, there are various
systems and priorities, as far as em-
ployment and rescttlement are con-
cerned—Nos. 1, 2 and 3 have been in
vogue and they are being implemented.

So far as priority in the various
Central Government departments and
the pablic sector undertakings is con-
cerncd, a percentage has been fixed.
In the Central Government Mlmsmes
the total number of vacancies in
Groups C and D were 25,387 and
5,514 respectively, and the vacancies
rescrved were 1134 and 279 respec-
tively. The reserved vacancies actually
filled were 1,117 in Group C and 579
in Group D, giving a percentage of
49 and 52 respectively.

In the public sector undertakings
the total number of vacancies is 22,518,
In Group B the figure is 29,989. The
total number of vacancies reserved was
3,217 for Group C, 4,623 for Group
D. The total number of vacancies filled -
out of the reserved vacancies is 1,229
for Group C and 1,436 for Group D.
That works out to 31 per cent. In the
public sector banks the total number of
vacancies is 24,251. The total number
of vacancies in Group C is 9,440. As
far as Group C is coneerned; the total
number of vacancies reserved is 3,447,
Group D is 2,171. Reserved vacancies
actgally filled : 545 for Group C and:
924 for Group D. That works out to
16 per cent and 43 per cent.

Then he referred to Rajya and Zila
Sainik Boards. The Government have ’
come to the conclusion that the nodal
point where the ex-servicomen really
comes in contact is the Zila Sainik
Board and the Rajya Sainik Board.-
'nnrd‘on:. in the Iut meoetings keld in:

{0 41' '3"3 "l:'
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July 1982, the honourable Raksha
Mantri who chaired the mecting
decided that where all the represen-
tatives of the Statc Governments are
there; in some places the Chief
Ministers, in some places Home Minis-
ters, the Seccrotarics, where rotired
servico personncl are also represcnted
in the Rajya Sainik Board, the Sainik
Boards both at the Zila, Rajya and
the Kendriya level nced revamping,
noed strengthening by staff as well as
revitalisation. So, the cost at that
time came to Rs. 1.5 crores. Immedi-
ately the honourable Raksha Mantri
said and committed Rs. 75 lakhs,
which is the S50 per cent contribution
of the Central Government. Some
time was taken by the various State
Goverments, maybe they had their
own difficultics, but happily all the
State Governments have now accepted
on the revitalisation of all these Boards
and the following State Governments
have already gone ahcad ; viz.

Haryana, Karnataka, Tamil Nadu,
Orissa, Madhya Pradesh, Punjab,
Uttar Pradesh, Tripura, Kerala,
Andhra and Rajasthan.

The remaining States and the Union
Territories who have already agreed to
this are in the process of implemen-
tating. *°

The suggestion that the Liaison
Officer should be a serving officer and
not a retired officer will be cxamined
and this Committee which is being sct
up, will start functioning very soon and
I shall pass on the Hon. Mcmber’s
suggestion. It is a very valid suggestion
and I am sure they will consider this
aspect.

Regarding pension disparity, the
Supreme Court has just given its
Judgment. On the 22nd of October,
1983, the Finance Ministry gave its
instructions and immediately after one
month, on the 22nd November 1983
the Ministry of Defence has alrcady
siven s orders, for the application of
the liberalised pension formula to the

pemsioners for implementation and as
you rightly said, there are two types :
one is the ready-reckoner and the
second choice or the alternative left to
the pensioners is that is that if they
want their cotire thing, they should
give their proferences, So, within one
month this has been done.

On the 10-15 cases which he was
mentioning in the public scctor where
Military Service is not counted, as far
as thc banks and other public sector
undertakings are cancerned, as 1 read
out in my Statcment, this was in August
when he brought it to our notice,
instructions had becn issued in
January...

MR. DEPUTY-SPEAKER : Only
onc clarification. When these people
are given the seniority, | undcrstand
that some unioas arc objccting to their
being given seniority, and they should
be given seaniority only according to
their eatry in the Department. That
is why some Unions are objccting.
That came to my notice, and thcy came
and told me, and somcthing shoald be
done for tbat. The Union should not
object to seniority being given to these
cmployecs.

SHRI K. P. SINGH DEO: You
are very right. It is the wcightage of
the military service. Bccausc these
people have retired beforc their attain-
ing the agc of retircment, thercfore,
some wcightage is given to the military
scrvice. As you rightly pointed out,
therc arc divergent opinions; therefore;
this very Committee will be looking
into that aspect also. Those people who
had alrcady joined the Banks, they had
madc certain demands which I have
already read out. Some of them have
already becn accepted in August itsel,
The suggestion of having a uniform
policy is well merited. We shall examine
it. We would also like to have a uni-
form policy as far as practicable.

The Hon. Member mentioned some-
thing ~about the ex-servicemen; that
they should not be made to "lose. This
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is constant evaluation. as I already
mentioned. May I take an cxample of
Defence Secuaity personel. It came to
the notice of the Government that ex-
service man’s re-employment in Defonce
Crops was not worth taking because he
did not gain. On 25th January, 1983
Government took a decision that the
entire pension would be cxempted for
re-employment. Now he gets two pen-
sions. One is as an ex-serviceman and
the other is if he qualifies in the De-
fence Corps, he will get sccond time.
whencver these things are brought to
our notice, we have taken immediate
and corrective measures to sec that the
ex-serviceman is not a loser in any
case.

Regarding 20 Point Programme, the
Hon. Membcer has mentioned. 1 cannot
mysclf change the 20 Point Programme
or incorporate anything. But this’
Government stands committed to the
welfare, re-settiement and rchabilitation
of ex-servicemen. As I have alrcady
said, it is not only the duty of the Cen-
tral Government, but the State Govern-
ments and thc Public Sector Under-
takings will also have to come forward.
The Central Govcrnment has been cons-
tantly empbasising as well as been trying
to get the State Govecraoments to agree
to the Central Government’s guidclines.
Somotimcs it takes time bccause some
of the State Governments have their
financial problems, constraints of resour-
ces. But happily, though it has taken
some time, thcy have all agreed to the
central Goverament’s guidclines. Some
of them have already implemented and
some are in the process of implementing
them.

The Hon. Mcmber insisted om the
housing priority. This is a valid sugges-
tion. I fully agree with his sentiments.
Wherever practicable, as I mentioned,
as far as the Banks are concerned, they
have given somc priority as wcightage
to military service for allotment of
bouse, loans, etc. We shall also cxamine
in its totality, wherever such cases cxist
and where no weightage has becen given.

1

Before I conclude, I would like to
come to the most important thing i-e.
moaitoring. All these concessious, all
these Resolutions and hopes would
come to zero if the entire thing is not
monitored. Thon the left hand would
not know what the right hand is doing.
This was the case when Government
had enunciated certain policies, set up
some guidclines. But there was very
tardy implementation. Therefore, last
year in July, 1982 uagain the Hon.
Raksha Mantri in the Kendrya Sainik
Board dcliberations decided on having
a monitoring system where a Deputy
Secretary in every Department of the
Governmeat of India is nominated to
look into the ex-Servicemen cases of
reservation and how the ex-servicemen
fill in those vacancies. Where the ano-
maly arises, they have to take correc-
tive measures as well as to bring to the
noticc of the Government. Secondly,
in the Directorate General of Employ-
ment and Training, one Lt Col has
been posted to monitor this in the
Ministry of Labour. Also, a Lt. Col. in
the Directoratc General of Resettle-
ment has been posted whose specific
Jobis to sce that monitoring is done
and to sec that vacancics reserved for
Ex-serviccmen are filled up. It is only
one year sincc this monitoring system
has becn evolved. We do not know as
yet of the cfficiecncy or the cfficacy of
systcm. s0, a decision has been taken
to coavenc a mceting of all thc liaison
officers, that is, Dcputy Secretaries, who
arc in-charge of monitoring in various
Ministries and the State Governments,
Ia the very near future, within a fori-
night or a month, we are going to get
all the monitoring officers, liaison offi-
cers, and get a fecdback on how far the
implcmcatation has been done.

I once again thank the Hon. Member
for having raised this discussion.

SHRI RAJESH PILOT : I thank
and appreciate the Hon. Minister for
giving a comprehensive reply. I have
onc request to make. Please see that
1983 should not pass without cloaring
the bhigh-powered committee. In <1983
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itself, it should be cleared so that next
year or in six months, we can do some-
thing about it.

ot T gae fag () .
JqTSTH [T, AW JIAATY AT Y
AgwEl FIACF qITH aga &
Fral N gfeefaa #7771 9319 fFar
g

g g ¥ frgragay & @
% faw fear @, Afsa zfanm F @
¥ g ot gFrw A T 1 X Ag
wgAr wRaT§fs Ja «rf safsq
frzigg @At &, @1 frag A A
9gX 3 §8 FAFIQ zifgw T, a1
R a9 & fesq qarar famr fzan
ATAT § | IX IZ AT FT AT 7 AIav
g, @ 3Iuw fewra # feeq aqm av
wia ot g, Afeq IwE freq azn
adl fasa | AT N 91 7 w7
g fr o safer 357 40 M N IW
& gfag § fezrae gar 2. agm
qg W mEw R f& 60 g A
sfaay «afag § femge 27§
gea AN 997 gz R fr afam &
axa afz Zfam amgfa & fag & &
aTdr g A &g AgAr NfaRrqrag g
W 9TA97 | §§ 9T WY aArqwy fawrs
AT WIfgT | '

. g aa & faord  aawaz
A qwa F AT F FA NG
@ gawt ¥ wiadlg ged o § qrw
fafrezz &1 gavar faar @1 area)
s @ s aga ¥ fawmrd W@ g,
foT®Y 30-40 &0 Gwa famadt g &
®/T9Y g1 wgaT § f5 a1 ¥ gy

agar€ & JarA ¥ ¥q7 A9 FfY IFAT
frargsr w4 & a3 ¥ fawre frar &7
gg at weia w@wrz e § f5 1979
¥ 9z fy o Ao #1 faqdr € s
qg GEZIT & FTraq AT N JATI
%1 fagA 9t 3z fqoid & quac g
TH IZT ITTES g, AN gan-afaw
%1 gfaga 7 ag wia W w1 @ fw
FTFIZT F1 @1 ¥ qarar wifge s
¥a o¥ gfag &7 frergr Qe i
qiftg qra1 §, @ IAF I@AY AM
famg gz fe sar @ 91 Par-g,
aifvg frag a0 &% A & tar
#1€ wiawT Ag ¢, f5 3@ WA
9T fFaFIFear g A71 2, A AT
Ia1 qifyg o a1 %1 oy fAag 7o
gwir afraza ¢ f& g9 Aag &
FEITHF AE 4 0 AT FA9q
Farar Ffza,

& graarg g+ A &1 sy 3
fegeaz, 1980 ¥V T qs A A Fro7
fam am s N &7 wmafga s
qIZAT

“My collcague has alrcady replied
to this qucstion. Woc have been
dceply concerncd about this matter
and, from the bcginning, we have
bcen taking special interest. We
bave taken up this matter with the
Planning Commission.”

X rg qeTr iz g f5 qan nz
gl Fifan gdws ®1 XA 997
2?

Tz 17 3 fegrar, 1980 ¥}
AT 7w 1983 9 g1 §1 ¥@ ¥ Arq
A ag it g §—

-
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We are planning to take them in
the Special Peace Keeping Force.

7 @ua Qg-wifqr-sid sgi-wgl
i }, fra fea Trog) # ady § ate
k1 & feax & fag g § ®9A
JATT { IANIKY

#3 ox ywIrr # Ffzw £1 T
g —famrd wgr a1 g—

“The Commitice sct up by the
Centre for restructuring the pension
system for the cx-service men will
submit its report to the Govern-
ment before the cad of this year,
according to Brig B L. Kapur,
Director General (Resettlement),
Migistry of Defence.”

&1 wfzn £y aQa=A famg &
g, g em IR R fr gmare §
T #qr gafez feqr @ ?

st gwo v ¥ (faaigr-
(7) : wwr qqaT ?

ot Trarw gwre fag o sam aTar
8 e gra frar @, frad foarad

@ E, wqr FEATH AL ?

oU oy gwa ag & fe g &
N Nifeadz d=d g ar fopede
wrtw § agt cxw.afaw A9 w1 FOI-
2w PAr wifgy | ¥Y NEgEw FrERH
wr ®r¢ gfafafa fr § 1 97 fyfer

N oA Y g M IH fadwT w1 -

g W AT wifge  o%  a@ra
& ag wgTr wigar g—xaEk @
rrfafedws &1 gae sar § @) 39

¥ Ty A aed qrd § 1 Al
Il & Ig FAT AT BN AFGLH
I ¥ gz aAwQ gifaw A A
sifww Adf ¥ N fe 37 fraan
aqat § fraar aquifas @, aquez A
qET Y INZ ¥ Ig TATGEAET F
#fqq @ rar g1 ag st fed-arey
fa1d § —ag gured JN =rfge
TF ¥ q0Z q4%% § 7T F1 qF A
FAZ 521 FAifawree §, aqifs -
ffezq agi AT FTTH-IF T AT
R Iq* sqar q4q g, safag st
F gy F1 zgn fegrag & oAy
Tifge 1 g7E17 fY #af var faam
TaAr wifgn f5 a1 At & AdFAe
qrgefeaz g &, AT T RNT G

. A a1 3+ fasiy w1 4 stre fagy

syifafedwa Il 19 I9F IR q
f_17

§8 wz & fradwa & I § sgar
g —a19A q1T 3 N7 4 ¥ FraFuw
fear @, afe sqre | a2 & ey
g9 AL Fg 1 FAT gAR At ¥
aifers aad fafafers aifeast &
TEIIY FF 7§ ? T q1q A
2T TT-AT FgX § & gwrd
A F 9717 AT AfgFd AT @
wga fasgrar, agdwe, g e
FAmfea § S Fmrg | A2 ¥ A
¥TET FAMTHA F T€TT q¥A §—
¥ fod agi W 99 &1 fragua @
wifgq 1

AT EIH 67 79 5@ § ?
fom WY ®1 Qw17 97 qrar
AT, qgT AW A% § SFOLQ TS
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g a3 fr a5t § ¢ 7wz e
& @ araT 8, AfF agi 6 I AU
A § 1 T§ avZ F fagwar £1 gTH
fooelt afam 1 agawr wF g
daer fear srar sifed, saver a5
xF qF rqY A8 WA wifge

CICE I et is s GO IO E L BE T
p—afrror agg IeN AT Ag ¢
f& 37 %z fear Jrv fe 999 Fma
a7 FY& F9 I gTIHIzwNA fRa
Sraar, AgF w18 AQAr  afz s
Yt ad frar a1 ag &9 WAl §
FAFY AHEAT FT A AN A1 7
I A1F §, 7 1% e Tfg

Fa A are faoyw F I ¥
AT wIZAT g ) A1T AT 1 {197
¥ frarad & 3 J& fx 3901 ¥©
gram wea fza § ar qg ok 219
 oxy arfz & g afeq N qow
faeen ¢, 39T AT § T F7 JAF
fag g8 1 Fifzn 33ifs ga+1
fareat W @ /U0 i Ggrar Aan
qEAT 1| FTIFT T WTAFIQ g §
fe g« feaat aiz fama §1 a9 a
G TR & q4 31 AfEw 9T w97
AT IF @ AAFALFE
feadY are-fagid sk Tew 97 e
g PnaF (@H AR A AT A
WTIFT TG ATT FT N ATAFTQ TG
¢ f5 fraa eia frarad g o o frad
QAT Q| AITE! 8F AR § Fag
wigw @@ @ fF fead &1a T
wRE AT Ay § & v
warE ¥ z”rfz;ryz g oy § Ak
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fzrat @ & az aga § warq aiat

¥ 9y g &1 w7 9f fezrgt w3m

gaFr NFEd & fag ofrdwT Bar §,
awt FgEY IgF IR A qar par g fw
fe az ¥Qam &1 w9 gAR @A
g gfas feraT nd & ag ITmMT
g Ave Py W alxaAa &
qra ¥ar wif foxeg s w2q 44 foqr
it faga qar ¥ f& feaa q09-
TTE 1 #AT HM AT qE q@TR WY
71 740 fr feas iy 1al Y I
7rame fea ANz feas I
i ¥qyme § AN frad arx ey
w1 gfagn Iy gt ¢ A7 fead
qre-faera w7 afr g & ¥ AN
A F AR { FN AN FAC

& oF gHIT AITHY ZAT AR
qara ¥ o7 FfFFY w1 A7 H 59
Feama frar agr &

“Loan conccssion for Punjab ex-
serviccmen——remission or exemptioa
of stamp duty and registration fce
on any dced of mortgage without
possession to bec uxecuted by an
cx-serviceman having an annual in-
come of not more than Rs. 5,400
\including the amount of gallantry
award of Rs. 1800) for sccuring a
loan not exceeding Rs. 35,000 from
the Punjab Ex-Servicemen Corpora-
tioa.

19 TRT FTHIY K (7 T@ N
MEIATH & 6 T a9 ggi 'h\m
awg WY frarad sa%1 &1 W wireg
% gn1 fearad ¥ wifgy, fored
TR A G TT AW T W T '
m “ | . P .;;f,» ;},;;', .




429 Reptd. delay in

AGRAHAYANA 16, 1905 (SAKA)  Implementing  430°

. Govt. Policles re ex-servicemen's pension; eic. (Ca)

gri.qraw AN FAH Wq A
w1 41 et ¥ Y xa® A ¥ ¥®
far wifzg saifs sfidara Q1 fs
gearafs wAtg 0 fRg I &
for fe@t @A aT€C N AN
a1y 3T 9§ | a1 AA A A7
tar 0T § qEX f XA AT FT
afaa

oF 1 AT wEAT @A |
fraga ans & £ W I fwwiad
g7 0 faaf & | @faw avel & oz
ot §fae afaerq @A §, IF1 §O
e W rarem Adt grd 3 1 sa®
at ¥ & arfffew 9§ @ gr, fagd
ag fear nqr &

“The Technical Training Institate
and a fcrm established in U.P. do
not serve even a single soldier.”

9 A 0 N OF §, TT% FT
a9 g farad D Tfge.

T% A7 gRTA ZAT WA § 1 A9
qg1 & fx gqiffcam & o *¥A
FIIRWA FATAT 4T ¥ | FRI-AR
fresezewa &7t a7 AWT HT
frqr $T 0% @Y FIIEAT ¥4
war §, fae saar w1y ow &7 fam
8y g gab At F qqr, a1 qwr

g TR aw R

“Starting with a capital iovest-
ment of Rs. 1.82 crores in 1959,
the Fouji Foundation there has
grown to a set-up whose total assets

..today are Rs. 25 crores.”

g & 1978 N IF w@E A

mz@_; WY X Ay T

om0

T a@ ¥ w1 a=a fmwr 47 geer-
fafqadiz 19 a7 A arqa #T A
qF v s w1 famin frar amg,
faad sffaal 1 w19 fzar s1q wed
Ftzw WY T M1 AT 7g Gqr Pifaray
N7 oFg-afagqdqd F ATBIL F TR
AT

Fxa g q8 & w0t
FAF 7T F qam

SHRI M. GOPAL REDDY : Sir,
onc important thing. Shri Jagjivan Ram
who is the founder of all these things
is listening to the debate with great
interest. It is very good.

MR. DEPUTY-SPEAKER: You
are also listening to it’ But you are not
an ex-scrviceman.

SHRI M. RAM GOPAL REDDY :
He bhas donc a lot of service for both
servicemcn and ex-servicemen.

MR. DEPUTY-SPEAKER : When
Iwas a P & T employce, Shri Jagjivan
Ram was the Minister for Communica-
tions. I have attended that Conference
under him as a P & T employee and as
a tradc-unionist. He is as much old
to me as he is to you.

SHRIK. P, SINGH DEO :I am
very thankful for the very . kind and keon
interest he has taken on the question
of ex-Servicemen, their widows and .
their welfare, But I only wish that he
had not twisted certain statcments out
of context and have gone into a very
wider milieu bringing in social pro-
blems and all sorts of things which have
no relevance to this call attention.

I would like to reply to as many
points as I can. First of all, he did
mention somecthing about the retired
soldier or the soldier on the verge of
retirement being taught tin-making and .
all that. If after this lengthy statement
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of mine, and before this we had a call
attention here moved by Hon. Member
Shri Rajesh Pilot, last year and then
we had a discussion in the Rajya Sabha
and also during Defence debate here
where at length Government’s stand as
well as the steps which are being taken
were cxplained both by myself and the
Senior Minister- and if after hearing all
this Ramayana, he still asks who Sita
was, then, Sir, it is beyond my capa-
bility to tell him all these things.

As far as pension is concerned, |
will answer some of the points......

MR. DEPUTY-SPEAKER : He has
raised Ramayana because Lakshman is
in the Chair.

SHRI K. P. SINGH DEFEO : Sir, as
far as pension is concerned, he has
mentioned that it is only Rs. 30 or 40,
it is a travesty of truth. The pension
now is Rs. 160 minimum.

He has mentioned also about Prime
Minister’s statement. I know there are
some people who are allergic to the
Prime Minister. I would like to say-a
reference to the Planning Commission
has been madc by the PM while reply-
ing to the debate on defence and the
Planning Commission has given a system
known as PREXEM which I recad out
in my statement, preparing ex-Scrvice-
men for self-employment which is in
the same categery as TRYSEM, Fram-
ing rural vouth for self-employment
which is part of rural development
because the majority of our ex-service-
men come from the rural areas. As ]
mentioned earlier, there are six States
where this Scheme is under implemen-
tation. It is like a pilot project for 2
years. After seeing the cffectiveness of
this, we shall then decide whether we
should extend it to the other ‘parts of
the country.

. Then the Hon. Member was ridicul-
ing the training of the persons ‘who are
poing to retire or who have retired, on

the job-training and pre-retirement
training. There are at the moment 200
programmes for training for all types
of .jobs, not oaly tin-making or tin-
dabba making, as he would like to think.
I have alrcady mentioned it in my
statemcnt and if I go into all the 200
programmes, it will take a lot of time
of the House.
1

He wanted to know about the
security of land as far as the ex-
Servicemen arc concerned. That is
legal safeguard for vacation of rented
houses and agricultural land. The
States which have already enacted
safeguards according to the Central
Government guidelines are Haryana,
Jammu and Kashmir, Kerala, Maha-
rashtra, Tamilnadu West Bengal,
Madhya Pradesh, Karnataka, Goa,
Daman and Diu and Pondicherry.

SHRI M. RAM GOPAL REDDY :
What about Andhra Pradesh ?

SHRI K.P. SINGH DEO : Not on
sifeguards for ex-service personnel.

The States which have not enacted
are Andhra, Assam, Bihar, Gujarat,
Manipur, Rajasthan, Sikkim and Tri-
pura and States which have enacted
safeguards oanly for serving personnel
are Himachal Pradesh, Punjab and U P.
States which have not felt the necessity
are Meghalaya, Nagaland, Orissa Andhrs
dradesh, Andaman & Nicobar Islands
and Mizoram. We have not left it at
that. We are continuing the dialogue.
We are reminding the State Government
to folow the central guidelines in this.

He has also nentioned Brig Kapur,
Deputy Director-Gencral of the
Rescttlement Directorate about his
statement on pension. [ would like to
read herc what the Brigadier has said-
orders would be issued by the end of
this year regarding the liberalised
pension schemes which have already
been done on the 30th November.

ot 7w gre fag 2 O WA
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de.aa gt ¢, sw fegavdwa em
qY ? ’

st ¥oqto fag ¥a: T T
FTor TN AT FqT gHEFE T AT
X & gr7 TawT F AT AL R

MR. DEPUIY-SPEAKER : Mr.
Singh Dco, he said that some peorle
are getting Rs. 40 or Rs. 50 as pcnsion.
The minimum pension has been fixed
by the Government of India.

SHRI K.P. SINGH DEO: The
minimum pension was Rs. 150 last year
and it is Rs 160 from this year.

MR. DEPUTY-SPEAKER : So,
Rs. 160 is the minimum pension to all
Central Government pensioners, ex-
servicemen, etc, .

SHRI K.P. SINGH DEO : Then he
mentionced about the reservation and the
qualification. No degrces hive been
assigned as any qualification. There is
a Committee which looks into what is
known as cquilisation with the civilian
trade and vocation This Commitiee
has repressntations of the Labour from
Central Government and State Govern-
ments. On the basis of the recommenia-
tions of thils Committec, more than 200
such trades have becn identified. I do
pot know whether thcy are ex-service-
men of the ordinary ranks and the
J.C.Os. They can be taken into the
civilian trades. So, graduation is not
the only qualification. Secondly, in
the Armed Force itself, there are
various classes of cducational quali-
fications which have becn cquated with
the secondary cducation and the higher
secondary. This has bcen going on
for a long time.

Then, Sir, he also made comments
that we do not have a register of war
widows. That is not a fact, We do
have a register of war widows both at
the Central Government level and at
the State Government level. If I am

given the time, I shall try to get the
details from the State Governments.
Presently they are not available with
me. ~

I am very grateful to this sugges-
tions that we should give directives to
the State Governments to follow the
Central Government’s guidelines I
shall be extremely happy and grateful
to the Hon. Member if he can use his
persuasive powers with the State
Government to fall is line with the
Central guidclines so that the solving
of the problems of ex-servicemsn will
be made much easier. -

As regards Pakistan Federation of
ex-servicemen, this is a paper report
which he was quoting. We do not
have any such information. Given the
time, I can find out.

MR. DEPUTY-SPEAKER : Shri
Virdhi Chander Jain. Your work is
made easy. I hope you will not take
more than three to four minutes.

o} gfgaez ¥ (w0 3W7) : Iyreq|
Azg, vt AHZT ¥ ¥gT ¥ gAAv
¥ IAT FT AT FIH F IgT WA
F7 ferr 31 & ITR wegary A\
TEar g1 Fe gwAd qeAT qIgar
g

Ay gger W ag ¥ fs s
¥ o frgm gfrs § 74 aga 9-
o & o WA 3g Fon feTg
qz 2 ¥, N a7 Frreg 7T A, IEN
gy & art ¥ #iE faqw T T
wifge | 77 3 fasd) & @d § 39 a¥T
FET FTAT qgA F(67 a1 § 1 @
fre w9q7 gIHT TR FIAY AT
FRIgw & foy gEd ﬁt-ﬂ'na’r.
g '
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SHRI M.RAMGOPAL REDDY :
The gentleman who has furnished his
:peech has gonc away from the House.

MR. DEPUTY.SPEAKER : I can-
not ask anybody to sit here ; nor can
Task anybody to go out of the House.

,  SHRI RAJESH PILOT: You can
always ask somecone to go out of the
House.

" MR. DEPUTY-SPEAKER : I have

pever done it. I will never do it.
1 23

st afgy T I ¢ IFFGITAF
fag N gfamg & a1 a5t §, q
v N A T:fzw 1 I9% fv fany
sifgaa frar smr wifge 1 gaqd
fast 1 77 afaw # fqar qrav @,
% FEART & IR § T farwr-
R COE SEIER LA CRCIER
g avwﬁm gAar g A7 g
Q@ & 17 N A ATAT B0 96T,
% FTRINVT FT T AW AT
ZAT & | Afead AFT FATH TR
agl @ 1 safae, @ A¥w & faww
areemraw g wifgn fr oz adw
a1 @& § ™ & Hx7 gAqd dfa
FEAWA ®7 f2gr Sy

., 9fa ag 55 garv wifaEw Far

fﬂ“iﬁi T 900 fawTdr AN -

£\ I qarer R A fear an
. 8, 7% @Y F avow) wqy @y wgan
E.! 1979 ¥ 16,377, 1980 ¥ 15,731
< 1981 % 16,630 #Y Y gara
QAurrz frar war ) g g9 1982
¥t dx« 13tz NN food §, sas

wraTT 93 2 w’m‘amrt “&30 q7.

iuﬁ*ﬁ N g t’nmrt «ﬁm;

Xar g1 38 waE w AL §aw
fram §, a8 @97 AT9 FRT AWT
YT T AT R

§FF TFIETHE FT N ATTH  EAW
A g, sz g weat F Arr gk X
Tq @& & *q7 afcorry fawdr §, Ay
IAFTY gH T | 7Z TR AT Tody
# o arr e e A7 ogwry
FN1T FIFTATA X THY

AT TN TANTHZ NUTH F FTT
#oF QIINTHE WIATH ¥Y 7 fawy
sqre fgar aar ¢ 1 gardy q15w fafa-
wra W |5 ama w) wede fzar
a1, ITH W A @A N A fa¥q
sar frar war g gfadat 8 &
o aqr fxAd wHg w1 grafed
2 ¢, ¥ fao o W) Y wifgy
arfs T 97 90 9T wF % A
q9X qtq § TgET Agi ¥ yAfa &
afsa w171 ¥ &% | gafoo g@w aay-
& 33 & fan o Afa Falfa A
ardY wifgmr | AT wdT ¥ AW A
i frgwrdwa frar 3 fe Fag Rz &
qZT X 7 A N afxg FA N,
Tgi ¥ T AT I qHY AZT ¥W
9 | g AFDT |8 TIC wPT @ ¥
¥¥x7 ¥ 7% 9T 9w AQ ¢ ¥¥7 NNrew
ag ¢ f% 3% FFET AN AT Y, FAN
agraT o fawdt &

N AA7 § 3% ¢F farg § ot
% Foa ot § @ quwt I fewm
qT ¥qT AGT TXAT § TAW W 4TQ
¥, ) A
BT ) WT frrweme Juw ot Wy
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ﬁ&u@q#‘z’mw} haar § I -

WY oy wifaa v ar @} & 9
g by & waraT & ¥@ AW & aga
& ww ifqq &1 g8 gI ¥ dfew
& I F qrowy @A 779 IIA Afed
aife FaRr a1 fe 3% e

wrg fear ar 7gr g g Efaw

g g ¥ fan mr fazd ¥ fag
&7 @A &1 T @ ar a1y AT HAA
a1 g Y &1 qrdl 9w &1 FH
O, 27w ¥ fag ¥ {77 @@
N §F NFIT N qEeE N yaQ G
w72 § gax) faadr gfagm gz A

g TR &

TTAEGE KATH & (AH F W
sqgfes nfady, sggfar aqarfaar
wfada sy snfe &1 agrar ar 7gr
Riggi Wit 39N T8 F TGN
wrow! fage srafaxwar €A wifge
TAEQA FATH A JIET §
H¥T g 1 &9 ¥g ¥ § f& art ¥k
fady gmT 3@ 9T AEY Tw AFA &
9T ST WIETT & ATHT F§ Tq
guEarg areft § ITE gw FW ¥ fag
I 52 & gIHA {HAT qAT R &
. wrgar g & g raeqiq AW RN
wratena § fs @1 wagy dfaw § 9
A qgt AR X € arafawar
.

@raradt ant & o el a1 N
yagy § fudfafedz fear ammr sifeg
W AT gTEar w7 A qwT g A
Wi g AT g1 Twedw Sar &
e § ax fawig &1 oA oft «F

T § 1 agt fcifeam avAt 9 a3

mﬂnftmn rﬂaﬁwqmm.

W ¥ fyE gerT ey #fEfkae
arit & saaedr. & ma’t
qagqd dfaw § s aarea R
IAXY ATHY FAT T, IAAY qwEA T
®T TACATA FATT § AT gAX AHiAA
g # FWr FT ITY At s
F9ET qIW ISTAT 41T 1 ¥ spgrfaq
21 ggfg7er &Y g3 gu.q weAr N
faga a1 T @ & was faqag
%33 smavas § fx aq fawre & s
# qatazo § gure ¥ & fag 9
gare #Y w19 § faqr s1g o

Fror gr€ AT FHE & a
oy ¥ fawa faar a1 1 a9 frgeat
e a1 @ qar fawwa I
wqTeaT § afY gFAT Tifgn | 3@ @7
9T AT FTH FAT qAEYL J1T
wfyal & fae a9 g3 €@ 9T wiw
Fgt wI@ A1 ag zan fag ofwa ag
g 5% fag gfagd o gaa 34
g 3ad qaz fagva gar § @t zgw
Fziva Al frar arasar ¢ N o

WY g7 3% oo F2ar qrgd § fafws

afafaal € foret & amge 9 ar 39
graey 4 Aty faidga'T Awy A9-
a3 & fag fegr xm@r wifgg

SHRI K. P. SINGH DEO:I am
very thankful 0 Shri Jain who has
been a very vocal and ardeat chamgpioca
of the cause of servicemen as well as
ex-servicemen. Whenever he finds an
opporiunity he raises points regard-
ing the cause of ex-scrvicemen and
servicemen in the House. 4

The first question that he asked
was on rescttioment. He asked regard-
ing resottlcment after retirement and

s he has given certain figures 10 say that
- 5
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it comos to 33-1/3% and all that. Sir,
this is exactly what was in answer to
Mr. Rajesh Pilot I was mcationing and
the crux of the matter is monitoring
because of the npon-cxistence of a
reliable monitoring system, we did not
gect the proper feed-back carlier as to
whether they were really filling up all
the vacancies, if not what were the
reasons. So, sincc last year, the moni-
toring committee hos been set  into
motion. We shall be taking a meeting
of all the member of the Monitoring
Committee to find out what are the
defects they have found in the system so
that that will enable us to remedy those
defects and see that the vacancies meaant
for the ex-servicemen are filled into.

Next, he mecaticoed about the self-
employment scheme. In my statement,
in reply to the Calling Attention Notice,
I bad mentioned carlier also on the
floor of the House, that since the
number jobs available to the ex-scrvice-
men are limited there are about 55,000
to 60,000 cx-servicemen getting retired
or getting released— it is not possible
to give jcbs to all of them. Therefore,
self-employment schemes mostly in the
rural arecas have been planned and
accordinglv the training programmes
whether they are on-thc-job training or
post-retirement training or other facili-
ties to help these ex-servicemen or the
retired soliders in rehabiliting them-
selves in self-employment schemcs, have
been worked out for them. These
programmes are carried out near their
homes bocause they have been away
from their home and hearth for a
pretty long time and they would like to
spend the rest of their life not away
from their home. It is in this connec*
tion, as 1 mentioned earlier, about 200
programmes for self-employment ncarer
to their home have been started. One
such programme is the Ecological
Battalion Task Force which the Hon.
Member has mentioned and he himself
is a beneficiary. The second Ecological
Task Force is in his constituency—in
.Bikaner, Jaisalmer area, in Baju—and

the Hon. Member was present during
the inauguration of the programmes in
his constituency. He knows what use-
ful work which is being done by the
Ecological Task Force. It is composed
of 100%, ex-servicemen.

" AN HON. MEMBER : That is why
he is taking much interest.

SHRI K.P. SINGH DEO : Heis a
constant reminder herc in Parliament
as well as in the Consultative Commitice
and clsewhere also. And happily we
would like to extend these activities to
Uttar Pradesh in the Pithoragarh area,

Himachal Pradesh and Jammu &
Kashmir area. We stand committed
to them.

Sir, 1 totally agree with the Hon.
Member that priority should be given to
the cx-servicemen of those areas and
I am grateful for the help which the
Rajasthan Govcrnment has been doing
for the ex-servicemen. There is an
ex-serviceman in the Rajasthan Ministry
also—Mr. Asis Ram Dula—who also
takes a lot of interest in this mattry.

Sir, the Hon. Minister also raised
about the safeguarding vacation of
rented houscs und agricultural land. [
think the Rayjasthan Govcrament is one
of the State Govcrnments which has
not yet implemented this and yet they
bave given their concurrence that they
will implement this.

SHRI VRIDHI CHAND JAIN:
Will thcre be any direction from your
Minster ?

SHRI K.P. SINGH DEO : The
qucstion of direction from the Central
Government is fraught with a lot of
danger and, would evoke a lot of reac-
tion from the other side. So, I do not
put in these lines. But certainly we
will persuade thc State Government
to agree to the Central Government’s
guideclines to which the Chief Ministers
and other State Ministers aro alrcady
a party.



441  Reptd. delay in
ImplementingGov:.Polisies re ex-
... Servicemen’s pension, stc. (CA)
" Regarding pension disparities which '
he mentioncd, I may point out that
the conccpt of pension is well known
to the Housc aad th:reforc to come
back to the question whother a Subedar
Major now is getting more than a
General who retired 50 years back,
would be rather unfair,

But Government have taken certain
positive steps from time to time like
dcarness allowance, they have raised
the minimum pension to Rs. 160, —and
the minimum disparily is less than
Rs. 24 after this step. It is our costant
endcavour to sce that disparities and
anomalios are removed, of course,
hundred petcent disparity may not be
removed, but as far as the pension is
concerned, it is our comstant endeav-
our and shall be the costant endeavour
to reduce the gap as far as possible.

Another point which the Hoa.
Member, Shri Rajesh Kumar Singh had
raised, was about thc reservation in
posts A and B and why therc was
reservation oaly in catagory C and D
posts. This is a Central Governmeat
guidcline for all types of pcople ; the
reservation is only for category C and
D posts. Posts in catagory A and B
arc filled with central competition, but
there is nothing to debar pcople having
the agc, and in ceriain cases there aro
somc concessions given Lo ex-scrvicemen
and serving people likc age relation etc.
to appear in these cxaminations, and if
they pass through, they are entitled to
join these posts.

Another poiot which was made by
Shri Vridhi Chander Jain was that ex-
servicemen should be given land in
Rajasthan Canal area. On that we
would seck his help. We have formed
the task force within the Ministry of
Defence to takc up this question with
the Rajasthan Governmeat, who had
assured us fifty thousand bighas of
land for ex-scrvicemen of Rajasthan
arca to be resettied along the Rajas-
than i Capal. We have formed the,task

wy
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force which by the 31st December is
supposed to go and liaise with the
Rajasthan Government, so that ex-
scrvicemen could be scttled there. Now,
the land should not be at the tail end
of the Canal ; that would not be a
happy thing, they may not get water
there. I would be grateful to the Hon.
Members, Shri Rajesh Pilot, and Shri
Vridhi Chander Jain to help us in
getting good land ncar the Canal for
the ex-servicemen.

Before I conclude, I would like to
re-cmphasise thc Government’s commit-
ment to thc welfare of ex-servicemen,
the rescttlement and rehabilitation of
cx-scrvicemen, because this has a direct
impact on the morale of the fighting

- soldiers, as wcll as recruitment. There-

fore, the Government policy and its
commiltment right from the recruitment
to retircment remains for the welfare
of thase people.

MR. DEPUTY-SPEAKER : Today
in the Calling Attention, we have dealt
with this problem only. ’

13.38 brs.
ELECTION TO COMMITTEE

Committee on Official Language

THE MINISTER OF STATE IN
THE MIRISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
I beg to move :

““That in pursuance of sub-scction
(2) of Section 4 of the Official
Ladguages Act, 1963, the mem-
bers of Lok Subha do proceed
to clect, in accordance with the
system of proportional represen-
tation by means of thc single
transfcrable vote, onc member

. from amongst themselves to be a

. member of the committce on



443 Marters under Rule 377 DECEMBER 'Y, 1983

Official Language vice Shri
Krishna Chandra Pandey resigncd
from the Committee.”

MR. DEPUTY-SPEAKER : The
question' is :

“That in pursuance of sub-section
(2) of Section 4 of the Official
Languages Act, 1963, the mnember
of Lok Sabha do procoed to elect,
in accordance with the system of
proportional representation by
mecans of the singie transforable
vote, onc member from amongst
themselves to be a member of
the Committece on Official Langu-
age vice Shri Krishna Chandra
Pandey resigned from the Com-
mittee.”

The motion was adopted.

13.39 hrs.

The Lok Sabha adjourned for
_ Lunch till forty minutes pass
Fourteen of the Cilock.

The Lok Sabha Reassembled, after
Lunch at forty-seven minutes
past Four.een of the clock

[SHRI F.H, MOHSIN in the Chair)

MATTERS UNDER RULE 377

MR. CHAIRMAN : We now take
wp matters under rule 377, Shri B. D,

Siogh.

(1) Irregularities in the Enmintlou
conducted by Railway Service
Commission, Allahabad

?t dto Wo fag (T9Y7) : FwI-
ofa’ agka, & amAg I T &
Sq1F A4 27 ATSALHY | AAT AT
gATRIATE FTT amnf:a arenat §
mm%g’f«ﬁr« a’mmaﬁﬁ
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Az amaf’vr AT WTRAT E | X7 WE
wEqTHl & wrewr AT weadt qfe.
et & gfenfaa 7 & afea @ ™Y
€ 9AuT ¥EV 9T A Iv-weafea
9T gfe grTl A8 sk ot foear an,
faga aga art seadf qrae g 0¥
fafus #=2Y az gar-¥ ¥ gu71 % qfY.
wrfqaY 1 qQ@AT F|IT § AWFT 2
fear mar 1 oo & afexn gmrw
§ T gawa qiv garr eQerfeuy
! qQeay ¥ gfewfea g & Ter
TgT | g QAT aFg E4IAY & WA
gardY adeifaat w1 9dar ¥ afeq.
faa @7 @ sfaa feqr ngr ) asiw
fe g gx oY qdwr § uow faa
T8 IS g1 TAT QT | @ AFIT &
IIZT  EAIZIAIL, AWAS, ATIINEY,
g, wTAgT Afz Ay A & wo.
w1 aft g e F2Y 97 g€ | g A
e & Fosz Qa1 § fe aam Y
Atafes 0¥ i@ sqaeqy frg IF A
dg Y 7€ &) wgr wran ¢ fE amaiw
¥ vt gar7 ¥ gherfagl ) O 93w
ax Jx fey N faces A q@ e &
Fasfeqa ¥, 9T IAE ATHAE
Tfar F2¥ 9T g X 1A ) TqA
afgz g § fs quam & feax am-
Fafo qof 0% & ®17 Hrar &

ez Ay W g A frea
t s I Jar g, werzrae,
quET F1 TN AT TA qAATH %
gt saaw  semaearay ) gsweady
I FUL | FIEqT F geAbEa
sfawifeat & fasg s srdary
a1 Aqr afaa  avgfqdt &y, @
vden ¥ afeufas O & afer ok
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¢ qfrdew & gfeafaa §A w1 HAFT
AL fw A e,

i

(#) Need for aliocatiag more fends in
tbe current Five-Year Plaa and
the Sevcath Five-Ycar Plan for
over all development of Uttar
Pradesh.

st dm Tew (AR XN
Fraarafy #§ qddra Wit o foeR
AN NN a3y aeh fadrg arfax
graar & aga X WA
o Yo F quAiy AN ¥ arfoaw 2
quadfy RFT & q1€q F 9o sfawa
w2q wwzra 1 10 fAwa gEAT

wwzr & &9 F efvga MY AL}

qUT IAT SRWE XA & A AN
fadw whifas sonfas a1 sfos
qfrfeafua) ® @A g ag fawg
grraar aqater fag gk & 1 a@wE
g97 ¥ ¢4 & 71 # fooway 3 t® AAT-
afq @ grel 3 q&Y, ¥T AN, WA
waa, fefecqran qur faw q Iveey
A ¥ ATAT 1500 FAE TWA A
gAww wawgear 1 gfa g gwdy
e

& gaTw=t & qwra ¥ .99
et qAan fagifca grael & smame
Wt wrefax yfqgr « gk &4,
grafye @ #a,  feeqaa,
TRy I9vw Al oW ST )
1972 ¥ gt ¥ wraTv 97 Y AT}
Y ygaw Iyeee A¥Y EY 9T W@ &
qy&l, qot awr e fafeegrora wasl
g wifg &1 faaiw a8 & w &
fewa g1t A oa A o5 A, WA
Wﬂﬂ nér A ud‘tmwz@
X 1. fefa ftntcumn % sarow

n,;‘_ %
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qENT AT F | ¥ @A A AT A
Feate w1 dar QA1 feg Faf 0

I FEIT AN AW AL &
ATATT 9T T q1afa¥  savgware’
¥ qfa ¥ # guw adf 1 A
favr faeita @graar feq | AT -
Ny ¢ fe gg AYFrafa & 413 aryad
¥ faq freffer & sawa 100 +AT
%o Hfafma fRar sy aar qradt
qIAGTT JIFAT FT ATFITHTAT 1500
FAE §o T AT 1f2C 797 77 QYo7
qura: #=z qifga g1 Tifge

(15f) lnvestigation into the- malpractices
indulged in by blood banks
operated by private ageacies

SHRI K. LAKKPPA (Tumkur) :
Blood recquired for transfusion to pati-
ents in cases of emergency is obtained
by the doctors from the blood banks
maintained by major hospitals or the
Indian Red Cross Society. Some blood
banks are operated by private agencies
also.

Blood is donated on voluntary basis
by donors to these blood banks and the
agencies operating the blood banks have
to obscrve ccrtain rules laid down by
the bealth authorities. The donors
should be in good health, should ot be
minor. No one who has donated blood
once should be allowed to donate blood
again unless at least three months
elapse.

There have boen recent reports
about the gross violations of these
rules on the part of some private blood
banks, particularly those functioning in
Delhi ; in collecting blood. They have
been exploiting the poverty conditions

1

of some persons; who were induced,

to domate blood many times in a moanth,
wmctm more than once a day. The
mnbod tosts ro.udm; the physical
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fitness of the donors are also not
undertaken. It is further reported
that the private blood banks pay only
Rs. 40 ‘—to the donors per bottle of
blood, while they charge cxorbitantly
from the users who need the precious
blood in emorgencies. The middle men
engaged in the business also make
profits at the expensc of the poor blood
donors. The authorities catrusted with
enforcing the regulations in respect of
blood donations should gear themsclves
up and put an end to all these malprac-
tices. The profiteers engaged in the
business should also be rounded up.

(iv) Need for dropping the scheme of
Raijlway Terminal at Byranibat in
Meghalaya

SHRI BAJUBAN R. KHARLUKHI
(Shillong) : The Gosernment of India
proposed to introduce a terminal point
at Byrnihat in the East Khasi Hills
District in Maghalaya and olans are
being specded up for its early complc-
tion.

Government of India arc coasidsring
the long term benefits of the scheme
from the point of boosting up the
economy of the tribal people and to
provide adequatc infrastructure, for
industrial growth and development, never
- thelcss, the said scheme is viewed with
decp and serious apprchension by the
tribals of Mcghalaya.

Very recently, bandhs and demons-
trations were organised at different
parts of the State to express opposition

, to the introduction of a railway terminal
point and such opposition was also
demonstrated by members of the Khasi
Hills District Council in a joiat reso-
lution adopted and circulated to different
Government Departments and the State
Government functionaries.

- 5% -

The general apprehension prevailing

among the tribal people of Mecghalaya
is that the introduction and presence of
af railway ‘terminal point at Byraihat

B

would pose a very serious threat to
their existence, constituting as they are,
a minority group in the vast and varied
population of India. Infilieration is
bound to come in endless stream and
would subscquently destroy the popu-
lation structure. The position as it is
obtaining at prescnt is that infilteration
is the major issue Which is agitating
the public miad. There have been now
many localitics in Mcghalaya where the
tribal population has been reduced to
minori ty.

I would, thérefore, urge upon the
Central Govermment to take immediate
dicision to drop the scheme once for
all in the larger interest or protecting
the distinct identity of the tribal people.

(v) Need for augmenting the tempo of
coal Exploration in Orissa

SHRIMATI JAYANTI PATNAIK
(Cuttack) : Orissa accounts for about
3% of the total coal production in the
country. The total coal bearing arca
in the State in Talcher and If valley
coalficlds is approximatcly 3000 sq.
kms with only 10% of the total
resources of coil establishcd are of the
order of 5,800 million tonnes. Recent
exploration aciivitics have resulted in
the discovery of thick coal seams to the
west of the present mining areas in
Talcher ficld. There is positive indica-
tion about occurrence of large deposits
of coal around Gopalpur in Sundergarh
district.

Most of these coal resources can be
easily explored with low overburden to
coal ratio. It is, therefore, dcsirable
that the preseat tempo of exploration
to prove the " reasources of coal should
not only be maintained, but should be
substantially augmented during the
remaining years of the Sixth Plan.

L3

As the resources of coal available in
Orissa are essentially of thermal grade,
development and aotilisation of cosl
rescurces should be sccorded to priority

by the Government of India. I demand

v
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that for systematic and expenditious
“development of the coal resources
of Orissa and to ensurc co-ordination
and efficiency, the two coal producing
areas in the State shou!d be brought
under the administrative control of
separatc subsidiary company of Coal
India Ltd with headquarters in Orissa.

MR. CHAIRMAN : Shri B.V.
Desai. Absent. Shri  Satyanarayan

Jatiys.

(vi) Need to provide immediate medical
assistance to people of Ghumanpura
Village, Bhind, where children are
dying of a mynery disease.

st aegArogw wfem (35HA) ¢
Iarsaw waAa, & fagg 377 % darq
freafafaa wezaqor faqa & T
ST FTAT wIRAT §—

zm # rqreeq fafgeqn dan gfaar
& faerrs A wravgwar &yl
WAy & falwear gfaar & awra &
wrfraa i 8 mid) § qewre &
aWTA ¥ g aYa Y Jad R we-
w1 EA1ECq FEQIF AV RAIF q(T &
oY Y Iy T § aur fawin @
qearaal g7 fafeer glagray v
swwra § 1 gy stufani @t aiw
gfagry’ safas eareeq 7 <Y aw
@ 9T Ivgsw AY {1 Asgwdw A
grftr A ¥ ®IA THITeg ar
% faar vt & A QY g
Tareeg A1 KT & AN T Y eareeg
W @ ¥ guq § ) fana faat wea.
Ry & AT fay & sarad v &
23, xewi @ wYq & ey & a0z fune
fordr & yprargar i & Tgeawy fard
¥ w1 24 WG, EfoAa T W)
m wr forrre g qur § m m

R D T
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T Y WY xg Aard ¥ wfex &
sra: sfafeq fedy 7 fedy =% &Y
g & w1707 Ty & T rwETT AT
wga faorar & feafy & § 1 qawa 37
qraggs ¢ fs g3 wtg & Ay WY

acerw fafrcar gfaar Sowew sk
1q |

AT ¥ wEIL § Aw Y s
atel & Fafrear N qafer gfaar go.
Tog F04 g7 fafscar geqat s
7AW I 7971 At4 q471 fafecEr g

“RYATET FATET AW grOOM oY
ciLd

(vil) Need to implement the Sethusama-
dram Canal Project.

. SHRI N. SELVARAJU (Tiruchira-
palli) : The receat expert Committee
assessed that the net rate of return
may vary between 4.72 and 11.93 per
cent under different sets of assumptions
and hence it will not be economically
viable. I request that the above
Sethysamudram Canal Project shou'd
be taken up for the following reasons :

(i) The Canal will provide an un-
broken navigable route around
the peninsula. with a saving in
distance of 300 to 400 mauti-
cal miles for steamers going
from the Bast Coast to the
West Coast.

(ii) This will result in a reduction
in fuel cost and a lessening of
voyage limo which can help
save Rs. 80,000 per voyage.

(iii) Tt will also stimulate industrial
development in the hinterland
and cstablish a new 'facility for’
the speedy movement of traffic.

(iv) With the expansion . of the
.. Taticorin  complex, ;Mn
TR {a
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Power Station and Refinery,
additional movement of traffic
and custom is fast building up.

(v) The Indian Navy will have the
advantage of moving from
Palk Straits into the Gulf of
Manner without having to
cruisc through international
waters.

ofe -
=
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(vi) There arc ample possibilities to
develop the hinterland which
will increase the potential
economic benefits.

I, therefore, request the Govern-
ment of India to come fo:ward to take
up the project for implementation n
the best interest of the nation without
any more delay as it will push up the
project cost.

(viit) Power crisis in Uttar Pradesh
and nced for supply of additional
power to the State.

18. brs.

s ¥Tx o™ fag (F79F) : IAT
R ¥ faga IJqza § & WP
fruaz & 17w fF3A) &1 @ F
gart 3 gAY faaf & A9 77a-
o 1A & AU faaan 48 & IOT7
fag a1 @ &1 Faadr fass fa=
I ¢ ag WY gMATT 97 AE DT A
ggads fargm i A ¢ 1@
F A gehig [Aatea @y gegw ¥
wiifs Fraifea ang & o fage =
fiw ¥ o ¥ ¥ ZgAEW & QA
¥r aF g agwar &, A H g
JaT !

fearac xw feafa & aga adomm
*Q.qﬁmam AN faarf v

1 gRY g | IAT WA FIHTT §T 47
& f sitawr oo fag o g & a7 A
& w1eor faga geqrzd & A w8 arg
¢, #1g It garwa It qfa T
FLITRN

a7 I AN Ny qur g fw
a@m a7 2w N sfafaa faga
vz &3¢ aife fegra ¥ 7@ Y gark
g gw 1) faarf & aga QAT §
fa snavaw faga ara @ &%

(ix) Need lor redressing the grievances
of Loco Running Staff.

SHRI BASUDEB ACHARYA
(Bankura) : All India Loco Running
Staff Association is organising a demon-
stration today at the Boat Club with the
intention to represent their grievances
before the Railway Minister. The Rail-
way Administration has taken all
mecasarcs in order to seec that the workers
cannot participate in the demonstration.
Their own leave and passcs were denied
and they were being threatened with
dire consequecoccs.

The Loco Running Staff of Indian
Railways are striving since long for
redressal of their demands but they are
being repressed and victimised and
their problecms remain unresolved.
Their existing facilities bave bcen cur-
tailed and promotional policy has beea
changed. Thcy are being forced to
work for morc than ten hours and are
to work with sick rolling stock and
cngines. The active workers of their
Association are under severe attack and
arec penalised and transferred for any
trade union activity.

The convention of ILO decided to
bring duty hours of workers to 8 hours.
Further, Inland Transport Committee
under ILO decided that the duty hours
of the workers should be brought tO
40 hours a week. In both cases, the
Government of India was a party to the
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decision ‘But in the Railways the Loco
Running Staff and Running Staff as a
whole have boen forced to work any
number of hours cven upto the extent
of 18/20 hours.

The agrecment arrived with All
India Loco Running Staff Association
for 10 hours duty from signing on to
signing off in the year 1973 and an-
nounced on thc floor of Parliament by
the then Minister of Railways, late
L.N. Mishra, has not bcen honoured.

I urge upon the Government to take
steps (o redross the grievances of Loco
Running Staff and Indian Railways.

15.08 brs.

STATUTORY RESOLUTION
RE DISAPPROVAL OF TEXTILE
UNDERTAKINGS (TAKING
OVER OF MANAGEMENT)
ORDINANCE, 1983—CONTD.

AND

TEXTILE UNDERTAKINGS
(TAKING OVER OF
MANAGEMENT) BILL

MR. CHAIRMAN : Now we tako
up further discussion on the statutory
resolution moved by Shri Satyanarayan
Jatiya. You have alrcady takea 10
mioutes. Please wind up.

ot AT wfem (I59A) ¢
AN ot & s qw A& A faar
t ;
awafd wgaa ¢ 1€ w1 TE w1
werzdz Qar § gafan s qarfas
. gg feqz W sgrar § ) sarer zvéw
agl fadar

ot oft emmromw afea & Fgeaqet

fagg g7 fagsr ssaRw o gar
a1, Ia% fA7AAIET qr gt gaAT g
7z feemtma N arq aHi g fw agt
w1 faotg forar sraar & % qgea-
ot ara w8 <@ a1 Fr 13 first w
afaggw gar &1 99 FAfgugw F OB
at grae A g st faga @, ag
g¥z AT &1 ot &1 s afwagor
T 7@ §, AT gaw Afaggw ggE
HEHIT § | SgF qT UKITFW A
T F Ay |
faelt 71 o1 afuagw M1 w@r g,
384 eqrq fgar nar @ fs Y w1
ITIMT A & INAT FQ ) T
i fast f1 aifear i § 1 39
azifedt #1 9717 & fag wEAg
arfosa g4 ot gq AT sqiq i

ag faqz aga wgeaqw ¥
Fryg & WY zfear g7 17 At
it &, IqF A H A9 qWF %
fag® TI132d 31 60 FUT g9
TAIET &1 %9 17 fAsY gra g
W g faad & 50 ¥A¥ gaar ok
qeArE FIA JIAT T TIHY ) gAY
#q7 A1 & % IA%Y ATAY of avida
T ax agl faar g1 g o
1 FIFTT 9T TE 1 AL
dfrs zifwca ¢ 5 ¥ Zmerfdr ey
TFiT | frest I 112 fod oo e
@o & arata A W oY | g ol
w1 gmarfeat o aF IeHE g
& ag feafa S5 A & ity
% ofrada A wifgd v ag e
My &1 A § R mw el
frar &1 ag &% & 7 A ATl
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[ qex arzraw wfear)

Fron ¥ A @k ad gf ag W

g N F@Ar wqifgw 1w gerd
X qIAY, T, AT, AT, THAD

gearg £ Al A qrd Fwiar vfw

 F gTHITC WY THAT FTT AR )

25 0¥ &qa1  fadrg  gEare
T T qTIAFIYT E | TIF! W ATFIT
w1 wwar w1 Aufed | & gord
FQ T 7 ginfas Ay g3z FA@
¥ fag 1w ax frar . & wrgan §
g AT ATGFT SJIA JMAET A0(EA |
mqf Afr s frad aw A
ifgd | gad #1€ @ 7 G § IFA
4

fmrr fas N gm A § I
qoft WY S § A A qAT FIA
wATA F a7 o A =iz, g
A N ara Ag gAY wfgda
F5QT TXHHF dg A & I
gt sarar § afew ag @ 1 FHIA
21 = e faAl & IeqrET 1 Ag0
FT, ¢ ofewt ®TFT IAHT A19
¥ feafa & «ar =afgo g £
feafa & 0t i =feg
, gam SqIET ¥ sgrar e J1fgd
foaa q7e o do fadl T Wil A
fowd a1dY § | I aRIEA § IR
et T AZ IH T §,
gy AW F A F ofr avEre A
Jawr gz & g ) AT gad fadig ad
13w At arg a7 d 3 A T¥ ¥F
& yrewTed wgEr W arfgd 1 AW H
gat A, fash #1 F 3 | Iaq Iewr-
g7 X fagda 9T 9zar § 1 ORI

F g § fF o Faifen dT et
#ftzq qrax T T wT, TIIwES
# QT ¥, AWAA qE T G
FAIZA F1 IFIAT A1Y | Ig HoO! A1
g1 IFITA 311 FAT AQIFA
F1 3q3Tql ¥Y § | 4g g9 @A IFIT
w7 @R AfFT ggw N
aAT wifge, TEET WA@Y faaEr
it Fifgd & @ &7 @ @re ar
LGRS

THo o &ro F1 1 fAd § SAFT
faget 91 qewrda § IR A9 F |
UeaFT A1 faF § I8 1982-83
#76.62 FUIT F1 wizT famrgr qQr
a7 faast aqiiz o197 X g F
famr & i 17.87 Fw 1 wiar
fearar ar 1 1923-84 # faarat as
feafa ag & f& Tsdraga fasl #1 qizr
35.13 g g & wlaqdra fasi s
10.82FT& | SqY-34) AT AT FX
Tg § AT IFAT AT 7T § | SAV-4%
FX IS G wrET AGATEH AT W | AT
ara ag gy Ffza

T AT A aE & FOay &1
‘FEq dw’ %1 faata fear o
i F ? frg @it § w0 ? sy
faata fear srom At gara @ w=an
arer & ag fadwy & s s

9 FAT 91 AT 13T FTQAT
@ gAR W ¥ IeqreT A FAT ga
g ? g8 wand Fargaw AW A
faaar wagr =fge, 24 gt o
AT N I€37 § 77 s gara I
T A4Y, 12 g W@ ER- Y
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CERT FAAT HIAT 91 AT g AT
¥ 97 qm & afg @97 wrew N @9
A8 T g% @Y ¥ Fg qqq7 ? gH
ar fefaee Nese”’ w1 graNe FIEAT
wifgd aife fazwy gzr faxr &
fegmaY =t W worg N FNwg w1
81 1w fasr

fadw =sgiqr7 Y foest ga
afay 1 1980 ¥ 206 ¥z ¥7 fAala
frar, 1981 4 184 %7 1982 #
160 FAT T FAAT F 7T 1983
a¥ 49 ¥ %1 fAgiq fear g ag
TrTAE T ¢ faqm smrarT # At
FAIET Y awr F17 q901 | faF SF
99 AT AAZA F wmT A AT
wifge | 39 wfasy fafu w1 fewra

Ne ¥ @ arg | afes grar ag R
fe wag?¥ #1 wfacg qgF1T A wan

g, fag mifaws wfasa fafa & srqar
fegear a1 A @ &1 €0 wHo Ao
FEW W AFTT G, IqE W AT
- wAr wifgy ) xafed & w71 @
aifey ST # 9w HR G AN
w&0 ¢ |rg & a9z Y Igax fegfa
N ate Y saw wifge A far N
aa v g af e wifgw )
ATHTEEY & ITWATT AT THZA 9T
T 91T 9¥aAT § |

w« &3 g1 a1 gAR as7 2qW F
o xmreew faw @ sEw o’
feaa fear | §9 gua g a7 WA
IFTT A g8 FHrT 39 faw 1 sw
TR Mk ag e A o 5
T qT Y Aq FAE aw A Y
MY | FT FTEHTT FY qar w fr faw
¥ g are § T Idr afta

Kraf ? 39 fae 97 qig g3 AT
IR AT AN | FUE 12
ArE faasft 1 a1 @, 97 wiw yYA)-
¥ BT FT, | F71F €0 THo ATEo FT
N7 4 FOT BT T H1F TRIT FT
MNAT FIHS § | TAAT WET AT 3§
qT a1arasdr, gz g qfcfeafaat
giwI &1 @A wifgn | faww 5
qEAT § AT qAEF § | L

fazw faata & grasa § arodo
qIgIT AT AToTHoTAo fawg ATIT
¥ 9AY qea® & S o weq Mg
gxifaa Y &, FZT ] ;

““So far as the export orientation
of textile industry of India is con-
cerned, the R P, Poddar Study Team,
which visited Europe in 1979 inter
alia recommended :—

()) Improvement in the quality of
yarn from spinning ;

(2) Installation of wider width
looms in replacement of old
ordinary looms to manufacture
grey cloth upto 112°’ width,

(3) Installation of rotatory and
wider width processing machi-'
nery.”

(4) Training of weavers for pro-
ducing faultless cloth.”

< ggard FAifady Agdaacd
for o SvEi wET R ¢

“A technician to be invited from

abroad to set automatic looms to

produce fabrics without double picks
and lashing picks.” '

1980 ¥ oft kg A AWAFT FT
QT fvar qr, sa I+ FqETAT

i
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[# @cq At sfzar)

T AN gfee & gAY sAwET F K

2

“The team, therefore, recom-
mended that the indusiry should be
allowed to expand the capacity and
machiuery, particularly prepartory
looms and printing both new and
second hand, should be allowed to
be imported frecly and that pro-
cedural formalities should be simpli-
fied.”

fazwi & w1 FEval &1 A4
fear strar 8, sa amard 4 Sfwar
w1 geerFo foar srAr [ifgn | W
& ag Fgar wear g fF IR
st 13 fast &0 afgwgw 41,
@ zaxifzar Far g, e agRd
q9AT IAT & gU Hawd aard | faew
aaa afz gaarfoal $1 TFIQ1 AL gAT
g @ gEwr gt & faw §IFIT %
g Sfa1 FaaT ¢ |

fast F1 sfuggm w77 1 gfez &
N D AAT FATE AE §, F1 FUST ¥IAT
g 21 aren g, ag far AF @ A,
g 9C W IFT T EFAFAT
wifgd | wagd # 37w, Fa-gfagr,
daw anfz atr @ f glaar ¥
arx ¥ Y gra-aTy qrea1 T1ga |

tHoRNodlo & faei & FEAFOE
AIRAW sma WY N aEAEHF
wrzr a4 Aiar 21 A A19F gATT §,
ag =8 § AfFa gaFT Frakaga N
gfez ¥ %41 A9~ ¥ § 9g XA AN

wed ¥ a9 fAqmiza & weang
F1 & qaada 791§

MR. CHAIRMAN : Motion moved :

“This House disapproves of the
Textile Undcrtakings (Taking Over
of Managsmcut) Ordinance, 1983
(Ordinance No. 10 of 1983) pro-
mulgated by the President on the
18th October, 1983.”

Now, the Minister will move the
Bill.

THE MINISTER OF COMMERCE
AND SUPPLY (SHRI VISHWANATH
PRATAP SINGH): Sir, the Textile
Undertakings (Taking Over of Manage-
ment) Ordinance, 1983, was promuiga-
ted on 18.10.1983 as a consequence of
which the management of 13 textile
units hus been taken over.

There were thousands and thousands
of workers cmployed for quite some
time. The financial conditions of these
units were in a bad shape even before
this strike. Large sums of money of
financial institutions were invested in
these mills; production has gonc down.
So, to save the investment of the finan-
cial institutions, to save the employ-
ment of the workers, to provide an
occasion for furthcr iavestments, the
Government came to the conclusion
that it is neccssary to take over these
mills. and once it came to this coaclu-
sion, it was necessary so that further
frittering away of resources is not done
or other things are not done to fritter
away the asscts; it was incumbent on us
to take over their management imme-
diately.

These are, in short, the circums-
tances under which the Ordinancc was
promulgated. T would now request that
this august Housec take this Bill into
consideration which will replace the
Ordinance. ‘ i '
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Sir, I beg to move :@ N

“That the Bill to provide for the
taking over in the public interest of
the management of the textile
undertakings of the companics
specified in the First Schedule pcd-
ing nationalisation connected there-
with or incidental thercto, be taken
into consideration.” '

MR. CHAIRMAN : Motion moved:

“That the Bill to provide for the
taking over in the public interest
of the management of the textile
undertakings of the companies
specified in the First Schedule pend-
ing nationalisation of such wunder-
takings and for matters connected
therewith or incidental thereto,
be taken into consideration.”

*SHRI ERA MOHAN (Coimbatore): -

Hon Mr. Chairman, Sir, on behalf of my
party the Dravida Munnetra Kazhagan
1 wish to makc my suggestions on The
Textile Undertakiugs (Taking over of
management) Bill, 1983 which has been
introduced by the Hon. Minister of
Commecrce and Supplies. I have becn
elected to this House from Coimbatore
which has about 103 textile mills in
which the largest number of workers in
the couatry arc cmployed. I am closely
and intimately acquainted with the
problems confronting the textile work-
ers. I am also personally aware of the
impediments and hurdles faced by the
textile mills in their day to day work-
ing. With this background 1 make bold
to give a few suggestions on this com-
mendable legislative effort of the
Government. The management of 13
sick textile mills in Bombay was taken
over by the Government on 18.10.1983
through a Presidential Ordinance. This
Bill seeks to substitute this Presiden-
tial Ordinance.

On bebalf of my party and on my
own behalf I welcome wholeheartedly
thia Bill, as thm will ensure conunocd

~—— v

livelihood for thousands of workers in
these 13 sick mills. The acquisition of
management of these 13 textile mills
will lead to their efficient management.
In, other words, this Bill caters to the
public weal and hence this laudable
legislative attempts has to receive una-
nimous encomium of this House.

I would like you to have a look at
the first schedule of this Bill, which
contains the names of textile mills
whose management has been taken over.
Tata Mills, two Podar Mills, three
Kohinoor Mills, Finlay Mills and the
other textile Mills which were under the
management of renowned industrialists
reported sick and thousands of workers
were apprchensive of their imminent
closure. While the other industrial
ventures of these industrialists are work-
ing profitably, only thcse textile mills
became sick. It will not be far from
truth to assert that the funds from the
textile mills were diverted to their other
industrial ventures. The Government
acknowledges the mismanagement of
these mills. We have the Company Law
in force and all these are public limited
companies. This kind of mismanage-
ment should have attracted the provi-
sions of Company Law and the autho-
rity of the Company Law Board. I
would like to know what action has
bzen taken under the Company Law
against these wundertakings for such
blatant mismanagement. The Hon.
Minister of Commerce in his reply to
the debate should refer to the action
initiated against the former manage-
mont for violations of Company Law.

Similarly, these mills have received
substantial financial assistance from the
central public sector financial under-
takings. The representatives of financial

institutions are also on the Board of

management of these undortakings. I
am constrained to say that they are
equally respoasible for such mismanage-
ment. It is their bounden duty to
apprise the Government on time the

@Mowd with the recommendation- of the President. - - Ce

+ *The On.ml Speech was dehvered in Tamil.

ad g Tt s LR A Y



463 Disapproval of

DECEMBER 7, 1983

Textile Under- 464

takings (Taking over of Mgt.) Ord. & Textlle Underikaings (Taking Over of Mgt.) Bill

[Shri Era Mohan]

deteriorating conditions of working of
of these Mills. I would like to know
what action has been taken by the
Government against them for their
failure to ensure efficient management
of these institutions.

MR. CHAIRMAN : There is long
list of Members wanting to speak. Kind-
ly conclude. Mr. Mohan.

SHRI ERA MOHAN : Sir, I come
from Coimbatore, kmown as the Man-
chester of India with the largest number
of textile mills, Please give me five
minutes more. 1 have just started. While
I welcome the taking over of 13 textile
mills in Bombay, I wish to inform the
Hon. Minister that there are several
textile mills in Coimbatore which are
remaining closed for years and for
months together. Thousands of workers
have been exposed to starvation and
other privations of no small magnitule
I will give the names of a few textiles
which are sick—S.R C. Mill in Triupur,
Padma Mills, Janardhana Mills and
Tamil Nadu Spinning Mills in Coimba-
tore and Anglo-French textile mill in
Pondicherry. The B & C Mill in Madras
is also on the verge of closure inspite of
massive dose of financial assistance from
the Government. The workers are fri-
ghtened of their fature livelihood. The
Government of India should take over
forthwith the management of these
textile mills remaining closed in Triup-
pur and Coimbatore. If this is not done
immediately, the industrial unrest will
go out of control and the Government
of India will be solely responsible for
any untoward cousequences. [ would
comparc the situation to the erupting
volcano and any time the lavi of frus-
tration of workers will eavelop the
nation. I take this opportunity to warn
the Government of violence consequence
of inordinate delay in taking over the
management of these sick textile mills
in'Coimbatore.

» e -

. In toda}’s newspapers you will find -
the news item that during the past 19'

years the NTC Mills have incurred a
total loss of Rs. 425 crores. While the
NTC mills in southern States are work-
ing profitably, the NTC mills in north-
orn States are working under loss. I
would request the Hon. Minister to find
out the reasons for coatinued loss of
NTC Mills in northern States.

MR. CHATIRMAN : You have taken

_much more time. Please conclude now.

SHRI ERA MOHAN : A sum of
Rs. 266 crores has also been injected
for modernising the NTC Mills. 1
would take this opportunity to urge
upon the Minister that substantial funds
should be earmarked for the modemni-
sation of NTC mill in southern States

" which are working well and earning

profits. According to my assessment,
the NTC Mills incur losses primarily
because of the outdated mechinery,
which arec a century old. There is
imperative necessity for modcrnisation.
The other primary causc is that the
genuine demands of the workers are not
rcsolved on time, resulting in produc-
tion loss. I suggest that the manage-
ment should find prompt solutions to
the legitimate demands of workers.
Again, the substandard cotton is pur-
chased by the NTC Mills; this leads to
produetion of sabstandard cloth and
yarn. This also necds to be looked into.

MR. CHAIRMAN : Please con-
clude, MR. MOHAN. You need not
take any other point. If you do that
you will take more time.

SHRI ERA MOHAN : J request
the Hon Minister of Commerce to exa-
mine the points raised by mc and do
the needful. In conclusion, I would
urge upon the Minister to take over
the sick textile mills in Tripura and
Coimbatore -eferred to by me at the
outset in the interest of thousands of
workers whose cause is dear to the Hon.
Minister of Commerce. I extend my
full support to this Bill. under. discus-

ysion. Iam sure he will not make. any

distinction between the textlle workers
Sult i Bne ! - i

Gk smie v R
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of Bombay and Coimbatore. The Govern-
ment should take over the textile
Mills in Coimbatore and Tiruppur
which are closed for years and months
together.

*SHRI P. SHANMUGAM (Poadi-
cherry) : Hon. Mr. Chairman, Sir, I
welcome the Textile Undertakings
(Taking Over of Management) Bill, 1983
secking to replace the Presidential Ordi-
pance promulgated on 18th October,
1983 which vcsted in the Central
Government the management of thirteen
textile undertakings in Bombay. This
has clearly establishcd our Govern-
ment’s commitment to the cause of
workers in the country. This timely
action has rescued thousands of textile
workers from myriad privations.

I have been elected to this House
from Pondicherry where presently thou-
sands of workers—to be precise, 7000
workers and dependents of 40000 fami-
lies—are on the streets of Pondicherry
because of the closure of the Anglo-
French Textile Mills Ltd. Thec Mill was
working well under the managcment of
M/s. Ramachari Group. It made a
profit of Rs. 110 lakhs in 1979 and
again Rs. 41 lakhs in 1980. The situ-
ation started deteriorating when the

management changed hands in July
1981 to Messrs Jatia and Somani
Group.

The exports dwindlcd from Rs 840
lakhs in 1980 to Rs 607 lakhs in
1982. The Government supplies dec-
linecd from Rs, 319 lakhs in 1980 to
Rs. 252 lakhs in 1982. The Compny’s
sundry credits are of thc valuc of Rs.
280 lakhs, 509 of which are pressing
credits and statutory liabilities. The
preference shares of the face value of
Rs. 18 lakhs are duc for rcdemption on
31st December, 1983,

At the start of the scason the Com-
pany had cntered into contracts for the
purchase of 12,000 bales of cotton at

quite a low price, but the constraints of
resources have compelled the Company
not to execcute the contract. The sup-~
pliers are threatening to close the deal
and cancel the contracts. The paucity of
funds has prevented the Company from
purchasing basic raw material and other
essential raw material.

Till 1979 the former management
had maintained the norm of 4%, ratio
between the interest and the sales turn-
over. Presently it is a little above 7%.
With a view to running the Mill the
present management asked for a finan-
cial commitment of Rs. 1 crore from
the Government. The promoters’ con-
tribution is Rs. 35 lakhs and the
remaining 65 lakhs would be provided
by the lead banks. The present mana-
gement was to release Rs. 10 lakhs
immecdiately as a portion of the promo-
ters’ contribution and the UCO Bank
and the Indian Bank to release respec-
tively a sum of Rs. 25 lakhs each, to
be followed by the revival of the credit
facilities to the tune of Rs. 25 lakhs by
UCO Bank. But the present manage-
ment has not so far contributed its
share of Rs. 10 lakhs as the first instal-
ment,

Conscquent to the closure of the
Mill, it was dccided in consultation with
the Trade Unions, among othcr things,
to advise the Rodier Mill Cooperative
Society to supply ration on loan basis
to the workmen until the position in
the Mill improved. However, it is learnt
that an amount of Rs. 14 lakhs was due
upto Junc 1983 to the Cooperative
Stores and Credit Society from the
management. It appears that tbe mill
management has collected the dues from
the workers, but has not remitted the
same to the Society. The concerned
Socicties aroe not having any working
capital now, they in turn are not in a
position to procure the provisions and
other essential goods for from other
merchants. Conscquently, they have also
expressed their inability to supply pro-
visions or ration articles to workers on

-

*The original speech was dclivered in Tamil,
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loan basis any further. It is a question
of misappropriation of workers’ funds
by the present management, which is a
very serious charge. The Mill manage-
ment is also in a huge arrears to the
Electricity Department, Pondicherry, to
the tunc of about Rs. 26 lakhs upto
the end of June, 1983. The wages have
been paid belated from April, 1983
onwards. Salary for the month of Junc
1983 and thereafter has not yct been
paid.

The present management with a
view to rechabilitating the mill submitted
proposals in broad terms for additional
working capital to be made available at
nominal marginal modernisation loan
from term lending institutions. The
financial institutions are finding it diffi-
cult to extent financial help as they are
apprehensive that that asssistance would
also go down the drain.

As a result of the closure of the
Mill, tbhere arc daily demonstrations
outside the precincts of the Mill and
also in other parts of the town., This
contagion of industrial unrest is slowly
cnveloping the whole city of Pondi-
cherry and if is allowed to continue it
is quite likcly that the workers in other
indugtrial units may also join the fray
as a sympathetic gesture; Then the
Government will have to handle a
major labour problem in this small
Union Territory.

It is therefore necessary and it is
high time that the Central Government
interfcres in this matter and takes over
the management of this mill to give
succour and sustenance tn 7000 workers
and the dcpendents of 40000 families.
I welcome this Bill which gives legis-
lative sanction to the taking over of
management of 13 textile mills in
Bombay. Here I would like to point
out that the NTC mills in southern
States are working well and making
profits. Hence there nced not be any
hesitation on the part of thc Central

Government to take over the manage-
ment of Anglo-French Textile Mill in
Pondicherry immediately, which alone
will save thousands of workers from
decimation. With these words I con-
clude my speech.

st wmarw fag (efEre) @ mwr.
afa Y, FTFT F FW FT@ FT N
Nr-aAFT ¢ ag GwdT AN ¥ az
91 9g¥ WY @ I & | qrAAg geN
T ¥ T faw A frar @ fr xq
13 3merea. fodY € ¥ar gafag
T&0 a1 FAifE AN FraT fRa wfy
fea ana gt a1 @Y €1 ) & qrag
7R Y ¥ SFrAAr W8AT § FF oAvarw
1 A J1zA 77 7€}, 27 3 TIW AN,
=G AT T FIN FY A-IR_W & FI77
FE F, IAFT I ATTUE ? |8

FFTAL, 1983 1 N areardw fnran
g1 IqF F TF qET 1% §7% T
T AE A AT TR AT | AAAW F
TaTT g% *) fawam & 7y dfaga
T1 afuggw 3 A frar qq7 ?
ATETY FY QAT JUTS A1 5T EqL-
M F g1 FANT A A DAIF
aifgw &1 97 €83 @7 U= A A0
7T AY g7 T2 TN F1 §AC F qIAA
veqa fear qrr wifge, ag & qin
FTATEI1TH AT F gy ff ga1 A
ag 21 87 A7 qAY aF fegr qrar @
fo safga & ag v Prar aar g &
FaEr Frgar g & qqad 1982 %
a¥7 gvaf ¥ w9z N Qg A
TEY, ATEY AT YW AT 7@, 93 A
reare giv # f& Fwfay w7
afaagor 741 At frar qrar 1 aagd
1 3qF A% foar, A9 7g) e,
S8 asd gAFr sfawgw adl frar
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TgT | AT A1AT @ fF qg FEEIITHN
37 ganafaal & ag gifaw 4v 1 99
Fsq goanafad) s =2 a1 saifs

AarRz § F9¢ &Y FA AV 4@ | SAR

NTINA FIF J 91T I FAT 47 |
gafan afggzn ad Fear nar s
WIEE O qra1 G FT AIGA A
qRTEY ¥ AT AGT

AT FIHRTT AW §ITT 9T
FBIFT W EAFT ATTAZT FT @I &
FTaY ®q9a1 zEF agfaayFIw 9%
qTr | wREdHz ¥ aqrar aar fE
FMA Q1T JIA aF GIST AT, JqT-
IR Fq A X AT QAT §
f& g7 grealSws 57 R} E 9%
qiz W ¥z R Efw aval squ T
QITT AT | ATT FIAT FTIEET FT
Fufre FEAiEANT 17 § 98N §AF
W qNIEY AT GIE7 SIAT T |
sazY N1 T} F77 2 Afgw waw
get A AT ) feeeq a7 A9
MY g F Ay difge fr a9-
g Y g0 gfagrg 3 a1 9N
&%) g€ aasarg) ¥ frar argar &te
fom worg A 1 fasET Tq1 91 FFH
aifeg a1 srgar | gzq F) fawata
fesmar guar i+ s g9 & fga
FHFTGSN

ga#d gg WY aarqr agr ¢ fs gean
w7gr fgawowr oSy IO IqWew
TATATQAT | T8 AR & gATT AT
qigal § & @ ge% ¥ afgar sk
a8 F9%, TNFE, TQMA A =0
adt &1 ga foa) & g@ T &7 FOET
AT AAT WAifgg N gEANAS
e ¥ 91 %

T Amaw  qidE ¥ Fedle
#3& faqW gzr #9184 1 52 wfa-
w7 | qradf qigg & 9§ 2D
F1Z, ZATT A7 AL 78 FI§ IA7
T EH GFF § AT F1 q2T F7 I
77 FIFAT | AT FRA SFATHTN 9%
qreatiawT 3q I v § FT fw 27
waa qifez &, 1 Fq%0 a1 M
Saq faRwit gzv FATEY | ATTT A
Frzafwas Joeen ¥ wgr & fy
EFEEIAS F1 NG gATT TIC GT-TAH
T | AT AN €I ®T F A8 Fg0
2 f¥ gz qiw, 29 a1 99 99 & fao
g zawr wigefearsar g ? a9
o FZ AT AT &7 3T F71 fqway
fear & az fea afead 1 fr@d q7
fear & sz sz I a1 frax aql
T I AT AL H A qqrA )

4

fom sfrzifeeza®s & 58 goa &
afax dve @3 fwar & arg fog
IAH! €T A AT W@ 1 T Fw oA
Fgr a1 5 T¥ AN N sqFfaez w51
difog | TaF1 wigAfaas dizgmeg
g qar A& faaar sfge 1 &9 g0
qqT TFT F AR SRIEAT A g &
gaF1 fatig wzar g« gafaay w1
FUEY-Ial €947 fEqr Jraw, ¥ IFET
faggs s@ &1 & Jrgar § & ax
FITH Tq ATHT F wragAq FET
qrfgq | 91 greedy F) faw 7 IgF
faais qqwr s #I | HAF-7AT
i fggearm & @ ganh g
IGFIET K1 4g § F oIrer #1<-
AT AR E FTWE FT I
FQIXT JIAT 2 AT IFFT Trfwe w9-
T AT FIFIT & 91| T JIHT 7.
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[ stavarer fag |

oiferezd F qTg 97 ATAT 1 ¥H 9T
H1Y FaWE AT @ | FHIT TF FE&
QT FAT TIC FT GIET IJTAT R |
TEF $Y QU FGT ? g A
FTO & ATH 9T GAT ATA AT G § )
AT HET B PAUE T W VAT
amq § s fergeam & (Shafadl &
A1 gTFIT & grfgw A FA
gqifge 9] FIEF, AHE-HSE AT
NEFqT A KA FT AWAT
AIqH AARZE FIAT TYAT FAA §
greeIafaee FY §947 & & A19 97
ATH-ATIE FTA F A7 9T | TAodo
o F faadr GaNai §, ITFT A9-
frreor NfFg 1 98 FFF Ay
* &1 A gord FgraAqe § N &I
qragish FIR AEET A W1 39
fre g Sfagal & FN0T F1 A9
gaTiag |

197 8 fagw & @3 o7 A1
g ¥ foar 3 & antgan A
fagr Srar ar ggN waras sfafsar
g & Y 2w ¥ FTIH AT Wz
Fragmal ¥ Qfr @ g, dfegar &
AN @ R AT gF A Igw
Hifaw frgama afl gar M qza &
&7 § 9 FUT H197 g7 fael F
afawgu agl fFar Qiar a1 w1f @ifv
ag gfafsar Qi 2w A, gavr &
AT & fq AT A § ) gvFIC A
J@N-FATT 71 g7 faa) F o1 397
ML @ A wgar gfwag
WRT AT Q1 9@ & ag At wrar
g5 st w1 aa FF qamr
ifge arfs 2w & dfvefres &

aft7 ot fad a1 fegar a9 W §
ST IATT TNeATET AT EATH ] &,
¥ ATy 9w qF, TN feafa gax
% | za% fqu sTow @ed XA
a1 Frfgg . e @TgA WD A
fear ar gw g3 FTTEMET Y AT AT
gl qrgw ) fergeam & o WA
afafae § ITFY faad ¥ oY squar
g gaT 37 fasi ST N 19 &
g R ¥ @y & wigarg fw
r2FNT 97, Q-gAfqAr 9T, aefad
& smafrrsTor ax a19 difvag @9
NT AT FT TAF AT FT AT FIA
FT AT AT A1 e gAgA
F1 fga wataf gar afge,

SHRI BALKRISHNA WASNIK
(Buldhana) : Mr. Chairman, Sir, I rise
to welcome the step taken by the
Government in take-over of the thirteen
Bombay Textile Mills. Sir, it is long
overdue. Therc was a demand from the
workers’ union Rashtriya Mazdoor
Sangh as also by Government of Maha-
rashtra to takc over these mills. After
a long time, the Government has taken
over these mills.

As everybody knows, there was mis-
management and more than 35,000
workers were involved who had to be
given the work. And for this very
reason; the Govecrnment has taken over
all these mills. Not only 35,000 regular
workers were involved but, I am toild,
there were 45,000 badli workers also.
It was a questioa of not only 35,000
workers but it was a quostion of provid-
ing jobs to necarly 80,000 workers.
Government has taken this wise stcp to
do it.

A member from the Opposite side
has said that this should have been
done during the session time but, I
think the Government has donme the
right thing. Had any time or notice
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been given to these mill owners, I do not
know what thoy would have done. They
are known for many things. All those
tricks they might have played not oanly
on the mills, on the workers but also on
people of this country and on the
nation as well. It was a right thing that
Government has taken this action very
swiftly and their takcover was com-
plote during the few hours in the night.

Sir, I was glad to note that Govern-
mont was considering to organise
another Corporation for these Mills. I
do not know if they are having second
thoughts. The record of thc National
textile Corporation which is at present
going to run thesc Mills—it is running
to many other mills already—is not
very happy and, I am surc, the Govern-
ment are also not happy about the way
in which the National Textile Corpora-
tion is working.

The N.T.C. has becn showing a
declining trend  during the past few
years.

Last ycar there was further declinc.
1 don’t think that only by taking over a
few mills this chronic problem of sick-
pess in the textile industry will get
solved. I say not only the industry but
also the trade in yarn and trade in sell-
ing the cloth has also to be under the
public scctor. Unlcss all these three
things are in public scctor there
cannot be a good policy which can be
exccuted in a rational way in the inte-
rest of the nation.

Sir, the NTC is incurring loss after
loss. During the financial year 1981.82,
the aggrecgate loss was to the tune of
Rs. 73.20 crores. I do not know if at
any time in the necar future the NTC is
going to makc any profit. The yarn
trade is in the private hands. They
are giving no help to these mills. On
the other hand they are creating many
impediments. Also whea the NTC goes
to the market to sell the cloth there is
difficulty faced by them and the one
thing that the Janata Party govern-
ment did has, I think, led to the difficuit

situation. It was during the Janata
Party govcrnment period that the pri-
vate monopoly controlled mills got
excmption from producing cheap con-
trolled cloth. Now, the NTC mills arc
responsible for producing 50 per cent of
the cheap cloth. Out of the total of six
million maters of chcap cloth the NTC
were supposed to produce 355 million
mectres. The rest has gone to cottage
sector. The mills in good condition
which werc obliged to usec 20 por cent
of their capacity for the production of
controlled cloth are now free from that
responsibility and so loag as this discri-
mination is there betwecn the private
owned mills and the nationally owned
mills, the nationally owned mills cannot
make profit and show results. So what
ever was donc during the Janata party.
I think, it is high time for the Govern-
ment to rcview the situation and correct
this thing. I am sure the Hon. Minister
incharge of this Ministry who is very
dynamic will take a positive decision in
this matter.

Sir, instead of going to other points,
I will concentrate on these points only.
I request the Hon. Minister to take
note of these points.

With these words I conclude.

SHRI RATANSINH RAJDA
(Bombay South) : Mr. Chairman, Sir,
we arc discussing a very important Bill.
We should discuss it dispassionately and
thoroughly. We are discussing the Bill
in this background that this Parliament,
in the past, in the days of Pandit Jawa-
harlal Nehru, had supported the basic
principle of having commanding height
of the ecconomy in this country. And
pursuant to that unanimous resolution
that was adopted at that time, Govern-
ment adopted several measures.

According to thesz mecasures, where-
ever thcy thought that in the national
interest they could take over certain
establishments, Government  started
taking them over.

Against this background, some pro-
gress in the direction of nationalisation
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was made. But, at the sime time,
certain people in this country arc posing
questions whether it is mere slogan-
mongering, whether it is nationalisation
for the sakc of nuationalisation, or
nationalisation for the sake of bringing
about social and economic justice to
society.

So, Sir, from this viewpoint, it is
time that we must halt for a minute
and ponder over the matter for a while.
In this mattcr of nationalisation, in
regard to whatever steps we have taken,
have we fulfilled our promisc to the
people ?

Have we risen up to the occasion ?
Have we brought about social and cco-
nomic justice that we promised to our
people 2 I am sorry to poiat out that
we have failed thc masses and the poor
people of our country. We gave high
hopes have not borne fruit.

Now, Sir, having said this, I will
offer my remarks about the take over
of the 13 textile establishments. What
is the condition of the textile industry ?
Last ycar 100 million man hours were
lost. Government just remained a silent
spectator. In the City of Bombay textile
strikc went on for such a long time.
Goverament could not do aaything.
Government was docile, impotent, incfli-
cient and helpless to solve the problem
and to come out with a proper solution,
as soon as the strike was foisted on tho
workers by labour leaders like Mr.
Datta Samanta.

Sir, when Government becomes a
silent spectator where can the workers
go ? What will happen to the growth of
healthy trade unionism in this country ?
We have come out with several ideas
and onec important idea is workers’
participation in management. Mr. Was-
nik who preceded me was talking about
what  happened during Janata party
regime.

Sir, I do not know what is his logic;
I do not know whecther he has gone
through the records and the facts. Sir,
the facts are, that during the Janata
regime, a Committee was appointed
with rcgard to workers’ participation in
management. That Committee’s Report
was recady within two moaths. But then
the Government collapsed and it could
not be implemented.

PROF. N. G. RANGA (Guatur):
Why was it not implemented within the
time that you werc there ?

SHRI RATANSINH RAJDA
Government was not there; Goverament
was removed.

PROF. N.G. RANGA : At that
time they had oot yct gonc out of
powcer and they could have taken action,

SHRI RATANSINH RAJDA : Prof.
Ranga, you must take a dispassionate
view. You are an clder statesman. Let
us try to rocapitulatec the facts. The
Janata Party appointed a Committeo.
That Committe went into the matter
and came out with a Rcport. Tho
Committee’s Rcport was there. These
are glaring facts which no ono can
deny.

Thercafter thc government  was
removed and the ncw Government had
come. The onus of the cntirc burden
fell on you. The ball has becen in yonr
court. Now, you havc appointed a
Committee and thc report of that
Committee is not forthcoming. Six
months have passcd. I would like to
basc my qucstion on these points. If
you are very scrious why don’t you go
ahead with the workers’ participation
in thc management, ctc. ? What have
you done so far ? Why are you keeping
quict ? It is no usc merely to hurl
charges on the Janata Government. The
attitude of the ruling party and the
Treasury benches is whenever some-
thing wrong happens, the stick is quite
handy to weild on the Janta party
because our Government was there
at that time. But the eatire countr
knows about it. :
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Now, we are talking of sick industry
and sick mills. You have bcen taking
over the sick mills. Have you got any
cogent and ecthical policy with regard
to taking over of these sick mills ? Why
arc you taking over the sick mills
alone and why not nationalise thc whole
textile industry ? The point is whether
the Government has got whercwithal,
I am prepared to stand by the Govern-
ment if they are prcpared to do so. But
I know thc Government is incapable
of doing it and I do not think that it
will just make a jump and reach the
highcst peak when you are not in a
position to jump over a step. This is
the position and you should take a
practical view.

Now, Sir, 1 would like to draw the
attention of the Hon. Minister to
certain manipulations which arc going
on in the textilc mills. Dcliberately
textile cstablishments are made sick
and the major part of the capital is
being diverted for some other purpose.
Pcople who have got 4%, to 6%, share
in the cstablishments carn lots and
Jots of money and they are dcploying
the entire capital for other purpose, for
their own personal, sclfish and family
purposcs. Then they come cut and say
that the mills arc sick and the Govern-
ment should takc them over. Under
these circumstances, I think we must
think of thesc things de nove so that
wo can come out with certain concretc
plan as to what we should do under
the circumstances. If there are black
sheep who arc deliberately making the
cstablishments sick with ulterior
motivcs, then Government should not
fall a prey in their hands.

Now, Sir, there are certain failures
on thc part of the Govoernment. Our
infrastructural deficicncics are coming
in the way. Power shortage is there.
When there is powcer shortage you
cannot blamec others and thc Govern-
ment has so far miserably failed to
improve the position. Whenever the
infrastructural dcficiencies are there,
we must try to remove them. Then the

question of lock out also comes. Last
year, we had celebrated ‘Productivity
Year’ and it is a sad commcentary that
during that very ‘Productivity Year’
our productivity ratio had touched the
lowest ebb end we cculd not increase
our productivity. In this way we are
managing thc zffairs of the country.
What right do we have to claim that
we are on the path of progressive
steps ? It is nothing but resorting to
slogan-mongering only.

Now; you have becn managing
certain textile mills arcady and most
of those mills arc running into losses,
colossal losses.

The National Textile corporation
has heen working scandelously. I have
raised my voice against it at different
levels, including the Consultative
Committce meectings. I have becn
asking for a thorough cnquiry about
the functioning of the National Textile
corporation. It has a scundelous
functioning. The corruption is stinking
corruption anywhete and everywhere.
Certain bureaucrats and certain vested
interests have made it their monopoly.
A gentleman becomes a director in the
subsidiary, ncxt year another gentle-
man becomes a dircctor, and thosc
four or five pcople rotate in thesc
posts onc afier the other. In the case
of National Textile coiporation at
Gujarat crores of rupces were wasted
but in spite of that, those corrupt
officials were not removed from there.
why ? Why don’t you put tried and
cfficient pcople who have proved their
efficiency therc 7 We must put such
people there and tell them that we want
results. We must have result-oriented
burcaucracy. We must put officers who
would gct things done. The persons who
arc blacklisted, against whom there
arc complaints in thec press and the
public, the persons who are corrupt,
should not be allowed to continue in
the¢ Naticnal Textile Corporation. If
it is done, I think, it would be a great
boon for the NTC organisation, the
Government and the bublic at large.
At prcsent, a large amount of moncy
is being wasted bccausc of corruption.
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I would not stop at that; I would
like to give certain constructive
suggestions to the Government, if the
Government would like to pay any
heed to these suggestions. I would like
to pose a question, whether the Govern-
ment have laid down any scientific
policy as far as the textile or the
cloth to be provided to the poor and
the common man of the country is
concerned. You can decide that some
cloth with particular counts, say
fourteen counts, will be reserved for
the cooperative sector, for handloom,
for khadi. weaving industrics, hand-
spun. That we are not doing. Crores
of people are uncmploycd; we have got
large manpower which is unemployed.
Mahatma Gandhi is the only answer,
but we are not rclying on that. When
we cannot provide through machinery
enough employment to »li the manower,
it would only bchove us that we take a
step in the right direction, and come
out with a policy that cloth with some
counts would be reserved for the hand-
spun, hand-woven and khadi scctor etc.
Then, something should be reserved for
the cooperative sector. Instead of
resorting to nationalisation, why not
give a filip to the cooperative move-
ment. We must try our hand there. I
do not know about thc other States
much, but in States likc Maharashtra,
I hcar complaints that in the name of
cooperative movement, crores of rupees
are going down the drain. That should

not happen.

SHRI CHITTA BASU (Barasat) :
That is cooperative capitalism.

SHRI 'RATANSINH RAIJDA;
Even then I can tell you that
Maharashtra is in tbe vanguard;
Maharashtra is standing in the forcfront
as compared to other States, but of
course, there are black sheer; at the
same time, we have made a great head-
- way as far as the cooperative movement
is concerned.

Now, there is a recent trend about

the trusteeship. Jiyanand Kbira+ in
Bombay or Poona have given away
their entirc establishment and brought
out trusteceship experiment. This is on
Gandhian line where the workers are
fully participants in the cntire manage-
ment. Management is theirs and all the
pcople put their hcads together and
thus trusteeship councils are created.

I wonder whether you can try your
hand in that. If in that direction we
can make a progress, that would be a
nice thing. I am told even in Loadon
and in the USA now pcople have
started doing it; and I have received
reports that there are certain cstablish-
ments where in  on trusteeship
experiments thecy have madc a good
progress. Of course, herc wo have
not been able to make any progress.

Sir, this Explanatory notec that you
have given, is completcly silent about
how many crores of rupecs would be
required. Rs. 15 crores is the initial
amount that has been stated, but it is
not the correct amount. I doubt and
challenge this figure given is not
correct. Already morc than Rs. 400
crores havc gonc down the drain as far
as the losses are conccerned.

Now, to start thesc newly taken
over establishments, you would requiro
more than Rs. 100 crores. Have you
calculated the amount ? I was told in
Bombay by somebody who knows the
subject that these present thirtcen
textile mills that we have taken over,
would not run at all unless more than
Rs. 200 crores are invested. If that is
so, 1 think the Govcinment must come
before this House and take us into
confidence as to how much amount is
to be invested in making the wheels of
this industry running.

Sir, I think if efficiency is at the
tips of the fingers, if honest officers
are kept to run thesc mills and if
certain suggestions that I have stated
regarding the khadi industry, coopera-
tive sector and reserving some couants
for handloom industry etc. and giving
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a play to these trusteeship principles, I
think this will be breaking a new ice
and we shall be progressing in the new
direction.

I hope our dynamic Minister for
whom I have got great regard, who
means business, shall not tread this
only path which is a steriotype
approach. I hope he will give up the
sterco-type approach and will come
out with a fresh mind and show to us
that he meant business. Then there
will be real progress in the textile
industry of this country.

16.13 hrs.

[DR. RAJINDRA KUMARI BAJPAT
in the Chair)

o e fag . Awrafa &Y, s
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oo (et wifedt qifed)

FRATA A IAd afeard AN W q
wrqr J7 GHAT | ¥ FgA YT ITA-
for 81 °

g fagas ¥ 13 gAY #9971 f*F
fomsT aug g & fvar qar @
AT-FTW F TR FIHIL GIA
geaiafa T @ o 3 fae
guiaaw g7 4T & FT0 fazra
¥z ¥ oy g Al 1 SAFT Aiew
oficfeafy gast fane 90t @ fs 3
A9X FRIATY H AAZA | F @Ay
4Y | gaa) facdya fegfq gas fase
g T of fr ggArw ¥ 9FY AR
g gaAT g K A AT AWM &
q1T I 97 ®1E & A F@E AT
gt 7g 7ar | faq dq0 I A9-
d3 F% X I @ Foasr AT otz
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ATHFT & ATRT 9T AT THIFY 7 @
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T qT G ANTAT gRAT 1 g@AC

wEea § fau &7 3E &) gz
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I 109 afvar ¥ axeat w1 1=
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g | AT qORTT g qfefeafaat &
XA AT FATAGTAY I A OF T
919 & yrar.1 zafqg & aqro s
fawrmre ‘yare oy, Fra wefh,
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. STRRE WX sqragifon gww Seran

g fagy gt ®9gr IGIT FT AU
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sEFal IRFT F9 FL A 3T
e faet 7Y caeg fasi & w7, &
TET 7T |

. wagd A Srevfug g3 w9
eqrdt a7 qr-fadqreaq F g &
aieft g Y AwAgH 97 F}4Ag dfradr
Y& F gaRaqe sTwa Frag A gL-
o F AT ﬁ%"«ﬂrrt 2 ed
RRIINCT FTFIT FT ATGALA FIA §
fr g7l gaw ¥ T ywaNg §9
ATT FTL HTW 7ET T REA FT
graar fear . gadr I ggam
w7 & g & fazig & sfagra o
ot adY g€ 9tz Faga7g 9 gz A+
F1 AFAT TEAIAT 77, ATAT I A7
FY grelt ¢ 5 F2 A\ AT /-
w17 A feafa &1 9'd a7 Fggd A
qraar fear | & qoT1 qoF qA4T W
fagas & afaq F7@ g

SHRI INDRAJIT GUPTA (Basirhat):

' Madam, Hon. Minister for Commcroe
will of course posc the question to the
opposition : do you support this Bill
or do you not support this Bill ? It is
very simple (o say becausc we want him
to take over all the textile mills in the
country and we belicve that there is Lo
future for this Indian textile industry
unless the whole of it nationalised. The
private owncrs are reducing it to coadi-
tions of complete ruin. So, naturally,
since he has not get the courage yet or
the will to take over the whole industry,
he had decided to take over theso 13
mills in Bombay City To that cxtent
naturally, we are welcoming this Bill ;
because if he hid not taken them over,
about 40,000 workers would have been
unemployed ; not only 40,000 workers
would have been unemployed, but,
perhaps Rs 100 crores or so of moncy
of thc, public' financial institutions,
which, as usual, has bcen very
generously given to these companies
woulq also have gonc down the drain.

Perhaps, I do not know, if he has some:
idea how he is going to recover part o£
these losses. !

His junior colleague, sitting by his
side, I find, had given some iateresting.
figures in the other House yesterday in
reply to a question ; and he had stated °
that at present there are 34 textile
mills lying closed in the country. After
all, all these are manufacturing cloth
and cloth is a basic necessity of the
people, not the super fine and very
highly sophisticated typo of cloth, but
the basic quality which should meet the
necessity of the common pcople of our
couatry especially those in the rural
country-side who, as we know, have a
very very low consumption of cloth, one
of the lowest in the world, and who
require that larger supplies of cheapee
cloth should be made available to them.
Of course, this respoasibility of manu-
facturing cheap cloth, controlled cloth
or standard cloth, as it used to be
called, has long ago been divested by
this government from the shoulders of
the privatc mills-owners. Now, the
whole burden has been put on the mills
of the National Textile Corporation.
There was time when the government
had the good the scase and the courage
to insist that the private textile mills
should also produce a certain propor-
tion or a cecrtain percentage of their
total production should consist of this
standard cloth which was to be sold at
controlled price. But that is not a
profitable venture. The private mills
owacrs did not like it because this did
pot bring any profit. So, afier a certaia
amount of pressurising and cumpainiag
and also they know that the government
will succum to it sooner or later, they
managed to get the government to
rclease them entirely of this respoasi-
bility ; they did not muke any standard
or controlled cloth. Now, the whole
burden has been put on the mills of the
National Textile Corporatioa and
natuarally many mills of the NTC are
showing losses in their books at the end
of the year. I don’t say that it is ooly
due to this cause ; there. may be other
factors also. But one of the factors for



*t R Ll % t
487 Disapproval of

DECEMBER 7, 1983

Textile Under- 488

takings (Taking over of Mgt.) Ord. & Textile Undertukings (Taking over of Mgt.) Bill

their poor financial working is the fact
that they have been loaded entirely with
this responsibility of producing the
controlled and standard cloth.

About this particular Bill, I would
just like to point out that in the pream-
ble it is stated, I quote—

““whercas by rcason of mismanage-
ment of the affairs of the textile
undertakings specified in the First
schedule, their financial condi-
tion became wholly unsatisfactory
even before the commencement
in January 1982 of the textile
strike.eees”’

Here is an admission in black and
white that after all the prolonged
closure due to textile strike may have
aggravated their problems, no doubt
but they say that even before the
commencement of the strike their finan-
cial condition has become wholly un-
satisfactory. It is written here in the
Precambic of the Bill;

Again, I quote—

“And whereas certain public finan-
cial institutions have advanced
large sums of money to the com-
panies owning the said undertak-
ings with a view to makings with

said undertakings viable......”’
etc etc.
Therefore, they now decide to

take over these.

My charge against this Govcrament
is that nowhere in the country are they
bothered with monitorning in any way
the growing sickness, the growing in-
stances of this so culled sickness in
many of these private companies. It
does not happen overnight suddenly.
One day the company is healthy and
24 hours later it is sick, nobody belie"
ves it. It is a long proccss which goes
on for a long time and money goes on
being pumped into them by these pub-
lic financial insti tutions. A day will
come when these people running these
public financial institutions will have
to be pulled up by the ear. I do not
know what they have been created

for—just to donatc public “ fund and
public money into the coffers of these
unscrupulous and dishonest pcople ? It
is calculated that, for example, in these
13 mills the owners of these mills have
got a total investment of not more than
Rs. 12 crores. They have made profits
over the years of course, many times
more than their investment and the
public financial institutions have given
them more than a hundred crores ; and
now they say they aré sick. They
cannot reopecn their mills after the
strike. And many of them of eourse are
very big houses, these are all names of
big and important houses. I do not
went to recount all that. All these namecs
do names which we huve been hearing
for many many years in Bombay:
Elphinstone, Pinl.y, Gold Mohur,
Kohinoor, Podar Mills, Tata Mills,
Shree  Sitaram Mills, ctc. These are
not small people. And who in this
country is going to belicve that the
Tatas did not have enough fund to take
care of the nceds of the Tata Mills over
the ycars ? Tata is put forward as a
model manufacturer of the private
sector. He is claimed by you and by
his own tribe to be a modcl employer.
model capitalist of the private sector.
Who is going tu swallow this thing,
that in the case of the Tata Mills in
Bombay, the Tatas could not have
produced ecnoagh money to keep these
mills running over the ycars and gradu-
ally it became sick and could not func-
tion 7 1 do not think that it shows the
Tatas in a very good light. The point
is, thcy have ncglected the needs of
modcrniSation ; thecy have only gone
ahead with idea of running, gettiig
maximum profits und thcy have diverted
much of the moncy they earncd out of
thesc mills into more lucrative investe
ment elscwhere. I think Mr. Vishwa-
nath Pratap Singh kuows very well this
usual story. It happcns in the jute
mills in West Bcngal, this is exactly
what they have been doing, taking
money out of the mills and investing
it somewhere clse, nothing about
modernisation, doing nothing about the
market study or market rescarch and
ultimately closing down the mills. A
few months ago about twenty jute mills
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were closed at one time in West Bengal.
Thanks to the Left Front Government,
that number has now been reduced to
about scven or cight. It is a very
precarious situation. Nobody knows ;
tomorrow again they may close down
some mills,

So, what I wish to say is how, is it
and why is it so ? [ hope this docs not
sound uncharitable. Whatever little
bits of welcome | had to say I have
said. You should not be sad on that
score

Why is it that Government suddenly
woke up and showed so much haste and
burry only in the casc of these Bombay
mills ? There are so many mills lying
closed. They arc not mills, which Mr.
Singh will say, are very old mills, in a
very bad condition with rickety machi-
pery and with no viability. They are
not like that. For cxample, I think, he
knows vecry well—he will excuse my
reminding him—about the Anglo-French
Textile Mill in Pondicherry, which is
owned by one Mr. Jutiya, who about
10 days back has bcen arrested in
Bombay on the churge of criminal
misappropriation. This Mr. Jatiya has
got his mill closcd for months together.
In the coursc of the rcpresentations
that we made on behalf of the workers
and all that, Mr. Singh has also admit-
ted that this mill has got very good
modern and uptodate machinery and
this mill has got a very good record
of export. They make very high quality
cloth, which has a very good cxport
market. It is lying closed. This geatle-
man was arrested on grounds of crimi-
pal misappropriation of Rs. 2 crores
or something. Of course, he is out on
bail, not like you and me who would
pot get bail perhaps. But I should have
thought that instead of being compelled
sometimes as thcy have been done in
the past to take over some very old
and non-viable mills—they have had to
do it also I know, but here is a mill
which is viable, which has got very
good machinery, modern machinery and
has an export markot and everything—
why do they not take over such a mill
and run it successfully ? The workers

will cooperate with you. Rua it pro-
perly and show to cverybody that
atleast here is one NTC mill which can
run well and with profitability in the
public sector. The way you are running
NTC, you have given the handle to the
private sector to say that this public
sector is bogus. Not oaly the private
scctor but also the public in the country,
the workers involved hiave begun to
say : What is this public sector ; it is
supposed to be supcrior 1o the private
sector because il is not supposed to run
only to be guided by the dictates of
this kind of seclfish profiteering motive.
But the performance of the NTC as a
whole is very poor, miserable. There-
fore, when we say that other mills
should also be nationaliscd, some people
say : What is thc use ; they will also
beccome part of the sick NTC. So, I
should plcad with the Government to
muster up a little more courage and
these 13 mills have attracted their
attention not for any cconomie reasons
but for very good political reasons,
which I can appreciate because 1.1/2
years of strikc, an unparallcled strike,
which, of course, was not led by us but
led by some other gentleman with whom
I may have hundreds of differences, but
the workers arc workers. .

PROF. N. G. RANGA: But they
were exploited and misguided.

SHRI INDRAIJIT GUPTA : They
may be. I do not identify the workers
with Mr. Datta Samant. He may be
here today. He may go tomorrow. I am
not bothered about him. But the woik-
ers will remain. The tremendous deter-
mination and the unity and the cupa-
city of sacrifice that they have shown
in tnese hard days shows that they were
fecling -very strongly about thcir
dcmands and grievances; otherwise, it
is not possible for anybody to carry on
like this for one-and-a-half years despite
all the attempts made from the very
beginning to sec that strike fails. Every-

. body was in a very unholy combine—

the Central Government, the Maharash-
tra Governmeut, The Bombay Mills
Owners Association and regretably even

a
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the. leadership of the RMMS, which
* thought that its recognition now is in
danger. It is the rcecognised represen-
tative body under the BIR Act and to
prove that it must sce that the strike
fails, becausc the workers had deserted
it altogether and gone to Mr. Datta
Samant. So from the very beginning
everybody was determined that they
would nmcver allow &ny comp:omise
or any ncgoliation with these people.

They have becn taken back to work,
I koow, on humiliating terms. In many
places they bave been usked to sign
bonds. They have becn told 1o go
INTUC office and get a certificate from
them otherwise you told them that you
won’t allow them. If you think that you
have got 2 big victory over the workers-
well, I do not think you think like
that—really, you are quite nervous
because you feel that this cxperience of
14 years has isolated your party and
your government and your INTUC
leadership completely from  these
Bombay workers. They may lose the
strike but they know who are the
peoplc who did their best to crush
them. Therefore, in order to recover
some lost ground—after all, clections
are coming some time or other, in
Bombay city the textile workers from
a very crucial part of the clectorate in
most of the constit icncies at least in
North Bomb.iy—so, you thought that
the best thing to do now as a sort of
gesture, shall I say, or some kind of
gammck, is to say that look, our hearts
are bleeding for these poor workers
now after the strike is over, so, we are
taking over these mills. [ do not know
whether this is aciually going to be a
first step to full nationalisation, at the
moment, it is a managemeat take-over,
because we have 80 muny cxamples.
The half-way house which is manige-
ment take- over betwzsen private owaer*
ship and full nationalisition, is 3 mid-
way ‘house.

SHRI VISHWANATH PRATAP
SINGH : In doing so do we have poli-
tical interest or economic ?

L
»

'SHRI INDRAJIT GUPTA: I think

4

you can have both. The point is seme-
times you do not go forward to that
you go back again. What are you doing
now with these so many noa textile
companies 7 Well, I do not want to go
into that because you are not concerned
directly with those. After tsking over
the management, they have been handed
over back to other private owiners who
arc willing to buy them. This morning
we had an example, during the Question
Hour, of one such company. What is
happening  is......

(Interruptions)

SHRI VISHWANATH PRATAP
SINGH: Therc was som¢ r~ows in this
morning's newspape's algo from West
Bengal.

SHRI INDRAIJIT GUPTA: So?
This is politics. Your whole attitude is
only polit:cs, nothing c¢lse. Anglo
French Textile Mill is not situated in
West Bengal, Laxmi Mill in Beawar is
not situated in West Bengal, there are so
many other mills. I wish to record agaia
the fact that we are firmly convinced
that there is no hope for this textile
industry—one of the oldcst industries in
this country and of which we have been
very proud at one timc that it should
be fully nationalised. This half-way
housc will not save this industry now.
The private owners are no longer
interested in this, as in the casc of the
jute mills. They only waat to make
some moncy out of it which they can
invest somewhere else and let the basic
Industry go to the dogs.

Apart from that, Madam, there are
one or two things in this Bill which
I would just like to draw your attention
to and the main thing therc is this
clause 5 of the Bill which relates to the
payment of the amount which we under-
stand in plain languagec is compensation
but anyway it is not calied compensa-

, tion lcgally nowadays. It is a paymcnt

of amount in cash ‘which is to be given
to the management of the textile undet-

takings for having taken over tl.lcﬁ

S
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management. Now, a scale of amouat
is laid down here and it is calculated on
a rather unusual basis—(i) for a spin-
ning unit, at the rate of fifty paise per
1,000 spindles or any part thereof ;
(ii) for a weaving unit, at the rate of one
rupee per 100 looms or any part thereof
(iii) for a composite unit, at the rate of’
fifty paisc per 1,000 spindles p'us one
rupec por 100 looms plus one paisa
per 10,000 metres of cloth processed
in the dye-house ; and so on. All this
adds up to something. Members of
Parliament are not nccessarily cxpecicd
to indulge in mental arithmatic for the
benefit of the Government. I think it
is Government’s job when they are
asking us to vote somc moncy to pay
compensation to these gentlemen who
have made their units sick. At least
you sec, if this is the scale oa which it
is to be given, we must be given details
of cach of these thirtcen mills as to
how many spindles they have got, how
many looms they have got, how many
of them are composite mills 7 I believe
most of them or all of them are com-
posite mills in Bombay city but there
I may be wrong.

if we gect the full dectails
of spindles and

Only
regarding the number
looms, then multiply it at this rate of
compensation can we work out the
total amount which will have to be
paid. Why should I do it ?

.SHRI VISHWANATH PRATAP
SINGH : It is about Rs. 2,500 per
month for all the 13 mills, for 7 lakh
spindles and 12,000 looms.

SHRI INDRAJIT GUPTA : You
arc not much better than I am in
arithmetic. Anyway, I think this is a
very wrong procedure. It is all very
generous of you to come and read from
a chit of paper these things. But here
is a Bill brought before the Parliament
of India.

SHRI CHITTA BASU : It is
mentioned here in the Bill that it will.
not exceed Rs. 30,000 per month.

A A T o Ny

< T
SHRI VISHWANATH PRATAP

.

SINGH : It is per annum.

SHRI INDRAJIT GUPTA : Any
way, whether it is Rs. 2,500, or Rs.
250 or even Rs. 25, whatever it is,
certainly, I do not think you should
pay them a single pie ; that is a diffe-
rent matter. But [ am talking about
the form, the exact amount, the aproxi-
mate amount, which is to be voted by
this Housc for paying these people
should be properly and clearly enunciat-
ed here, and not in terms of a formula,
which it is very difficult to understand.
We are not expected to caiculate it
after ascertaining the number of looms
and spindles and all that,

Then, while calculating the com-
pensatory amount, apart from the
question of whether we have to pay
them anything or not, should we not
take into concideration the amounts
which they have taken as loans from
the nationaliscd banks and the public
financial institutions, which they have
not repaid at all and which they are not
going to repay ? Where has the money
gone and who has taken it over ? After
all, it is public money. They have no
further liability to pay back any of the
dues ; but, we have to give them
compensation now.

Further, we must know how much
money thcy have defaulted from the
workers’ provident fund and ESI. We
know that many of these big units have
defaulted to the tune of lakhs of rupees,
which they have collected from the
wages of the workers as provident fund
dues, which they had not deposited,
which they had used for their nefarious
Purposes. Will yon mention it in your
feply ? .

SHRI VISHWANATH PRATAP
SINGH : 1 will give it. 4

SHRI INDRAIJIT GUPTA : Ploase
tell us how much they owed to the ’
public financial institutions and the
nationalised banks and how much they*

. have cheated the workers of their-provi- *
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dent fund and ESI money deposits.
Then only we will get a complets
picture.

PROF. N. G. RANGA : It will have
to be repaid now to the workers.

SHRI VISHWANATH PRATAP
SINGH : I will mention whatever infor-
mation I have got.

v SHRI INDRAJIT GUPTA : In any
case, [ would say, though you may not
agrec with it that, apart from the justi-
fication or morality of it, under the
present system, where the private sector
has to be put on a pedestal and
wooed day and night by the Govern-
ment, for obvious reasons—afier all,
the elections are coming and funds are
requircd—in this system we cannot
expect anything clse. So, pcople are
now free to take money from the
public financial institutions, put very
little of their own money, run the
companics, ruin those companies, make
them sick and cannot run them, Govern-
ment steps in, takes it over all the
obligations are written off and, perhaps
at a later date, they may even be
handed over to the same persons, or
some brother or nephew of their own
in some other name will get the com-
pany back.

So, this is not a terribly radical and
revolutionary thing which is being done.
We must understand the whold context
of it. Theroforc, Madam, while I am
glad that at least my workers are pot
on the streets, the mills are not re-
opened, I think, but I suppose they
will be reopencd soon, they will at lcast
get their jobs and for how long I do
not know, but finally I would say that
we judge the Government’s intentions
and their bona fides after knowing firstly,
what are their plans for the other tex-
tile units which are long closed, second-
ly, for the futare of this whole industry
as a whole, and thirdly, whether they
have got any plan by which all these
vast sums of public money which has
been looted by these pooplc including
the House of Tatas, how this money is

going to be recovered. You will see
thut my welcome is there, but it is
rather a qualified welcome 1 cannot
help that. That is the way this sysiom
is working. -

With these words I conclude.

it gw T (arEHiEn) - g
"fy wEga, 3w Az A @7 z@ qEA
¥ AT AT AT A58 oA T kW
T T A9 & 5 qrafa favaarg
gA19faz uF q:7 § QYT gArR fagw
¥ S A g g N TEy go W
ara FY s ¥ 7341 qifze & oaq
T &7 g3 fadA) #1 wfgwgw fear
war 1 g fAug S gRIY gTEIT A
fra1 &, B auaar g fe a0y w7
F gfr 3 Earzt avad afz ¥ oF
faeqs wig ¥ M FZ9 qTFT T IFvAT
£, SAFT AT FW |

qr:qay, or§ WY g@ 1T § GFIT
afY sraw fF 2w NN afex
N7 gmifar FravaFar €, Igw
gfezma 7Y graTFT T 57 fawy w1
sfagey FEar | gare ag 41 Al
fe g afggzwr Y Frgvgwar way
781 & qugar g 5 @ &1 q7 F1O0
AT § @Y7 ag TNAT AT 7 FAW
arzaz faat ¥ @ afes T ododlo FY
fqa’f?{ r gl Qﬂoao‘ﬁo # fat
N ag v fagw §, @y @8
17 WA 48 72T @ 5 T faey
% qTofodTo FY ®YIT FTAT ¥ WAX
Tq TuAT F1 ¢A1T 47 & ! qraAq
g gAY ot ¥ T 7197 guT ¥ IAT

frar §, Sa¥ IEF wgr g fs o
@oaom’off 426 m’ T w7
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wrzy § aftT 34 aY fas § o goor
W7 wx qdt gf @ AT el 7 fead
ok ¥ fwer afuggoer fear omar
wfer §1 @ & gDy favEag
weorq fam. & a7 fadga wear Tgar
fr 1968 % fom 3T v & .2,
w1 w53 fvay wgr 91, 4 IV
@ard. Q7 ¥ ALY w97 W
8 I o A, gra agfARET
& A1y 97 226 ¥A¥ Ty q Afaw
Y gaafw g 7 o AFT § AR
ek wgfAeror F qragr W@
2emTIEd {FTTH IJeNIRA H Iy
w1 N w27 4.3 ufqwa =1 agqr «,
IEE qroF ALY FT QAT AT FaAN
3.3 wfawa aY agiad  ga aat &
R P TE L1 N AT Y TI|IR
& JEy ¥ W A7 ey @ A9 91,
e fegfa fesaigas adr g€ &
JuET w57 9.5 wfama qr IFA
W & farda 1.3 sfawa sza @

qreq gt R A qauwAT § fw gg N
agfafien ga.drd A faa o
gor ¢, @z €. A g St gg
Efrwal @ o awT gar § &fea
N wigfrag grdHggem ¥ qar
forar war &, I|FT FA1 @AW Fran
wir wifgr @, wg 8@ fEar
g7 AT AR ATAAIG gFra e
w3 W T et g, 95 AT Aw
Qi § A7 & ot 3@ wWwT W wwe
ST ARATE | Wododllo & Hawitz
& W AT A1, IF MWET A} A qU
Ty ST 9T W R awarg e
i ¥y RiEE gy @ s
& gwar § 5 qud GediE ¥ @
fredr o T AW FHEITRA R

ga.dr @t & zig srffugce
% § ¥ A s L@ &)

TrEAT FFT §, IwH worar
3a% fagg ¥ qft AR § oA
fFr a N g g1 R AT
or faa ot gmrh qfems dee &
S g g gra wAyY
AT qY T Far W X wor
arft g st g7 oo fawf ey gd
amifas safrgrtara¥ & s1oor v
TEAT & | W ®T IT T TOIAT FT
fozrz @ @™, T F9 aw
A.A.d®. 9T g7 T foey &7 gw
TEA Y @A, T 9T gH @
qifeqy A7 fAdga ¢ fewwar &
g ¥ g8 &= Q- wifge, g
qaEm AT g | & d ag qEwar
g f& g€ anfefoaee &1 o &=
afsg frar amar aifgg ot sde
377 7Y fae) sk .. Y Itw
FT@& @ TUET F AT ¥ fAered
& 39T gAIT | 5% faug & §-

1Y Y wifge )

qrmaT, gATQ gAY aET awTgwr?
afreZ § a1 I9% NX F17 F@ A
ofreg ¥, gat Famw §, oF A
Frg fafredt @t frraf &1 05 g
&8 A e fagai & at § Wy
#ggaron g f& €T W e
TqT § AT FAA AR A9 AT §y
gnd ofens deet swidfew &
gfa @ garu yfeedw §, T
®ye §, g A F ¥T qIHA 4T,
W@ o wm ofewr G & W
¥eE® N & wwr & faeie & o
W WE N AR SN T oW
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[ 0w TET]

w1 aY«t faw vgr & wmEr wEar
¥ FEYYT T I IEW@ R

. gEWIT TqET IUIT 1978 X
gFeqcd § | gATQ M Srew Mefae-
fadt & suwr 20 wfowa gary Fawr

JevT ¥ gvefma 31 & guaar g

15 97" AT THH FIT qIZT @G TF
O ¥ geafua §) T @R
qIAAT WY AT GATT DRATAAA T
qr, I} A A ¥ g7 A ),
TR WIEAT ERIITA F 7 F T,
ag SN FET g0 ALY g 91 @7
B Ju¥ gF agg MG M
agl § afex Evmaris qaev ¥ fad
W oET ¥ ogwH @ send I o,
FREEW QT AL FT AT R 17U
amaty fawaaig gaiq faz g.91. &
gewAY g § o7 geEl I 93w
# thau o ¥ Aqeq 4 fagm & fam
awgd ¥ #17 foqr a1 & guea
g IR aag ¥ 4 agi @ IN-
I =70, T g fafaed, g7
Zxgerdw 92T 7 WY FITIY FIA

W eroda v : ¥ AT agE K

T, A AIF R AL

{7 oy wlrw v ;o Fad ey
FrgRE? (saawm)
RS

v gregET gH #92 ¥ A=A FeqrEA
24 W@ HIZ7 I FIAWFAT § | AT
aTgTIIo FTAMN qg Fga1 3 f5 TORF
¥ we a7 0X § | 9T FqrEA 9AM
o g agfr ) g wy qm ¥
v ¥ for AT Aoy AT

sradaT £ g7 F@ & fag faax
Fq® Y I&7q Y, gW IAY Iga FW
JOIET FT ® &1 TEY fma Ay
g & zafee SeqrzT @3
qTH SAT7 A ®HT JEIT R | gAR
W & ax7 gfy safsq s9¥ &7 =ay
gfaar & gea sa ) F07 13-14
e gf safer &1 g8 wWR qgA
N Nfew w7 qrfeg 1 arw gAR
Fq% IMT X ¥ & AT TH @AT
& FITO A JeqrET W E W)
A HIT RNYIET FA G Y ¢ A;few
afear g g1 & 1 afear wigq @
N aFg 7 gw faamd + sguw
o AR T 9 )@ § adfoeT,
frds o1 gafegs 3 0x F F9@
fraty &73 Y fqAar mrar fRgifra
4 A4 "ArAr § gy I+ 2921 fAata
agt wT 9w g &1 vdfag, =g
auafrgr g, WY T GFF &, T
793 & faq arma, =ifvar, aqrise
ayr ginwta, gt as ' afsram
d& g7T) Y a7vE Y'g avF Y g &%
7 ger gAw TUAWA ¥ F1A Ay
7 §, § 497 ORI FAAANT ®Y

qQUFT BT |

3Iq AW ¥ ¥ T QU F
wREAfFT g7 QU A s P
g1 4T g o ¥ faxgm ¢ s qaodle
Mo A 1 fax § 37 7 %1 frgd-q
Taagiz fan A1 wifgg ) qed
FrATATS & ATATA F AR F AT
AFTT A AT Y AN 77T ZqTT TTAT
%ﬁF 2. c ! -moﬁomo ¥ ww fgar
wrg A TAA § 9T Farg &, frEw
my Faerede ¥ wfeg gaer afak
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wAeTd e fAr qifgw .y gEET

qar AT wifge fs faqwy ¥ fra
TH1T 1 ofy fagwra §, Sa= IH-
w1 A wifge 1 v s & aaT
& eqrET AT wifge )

oy w9¥ &1 s fear aar ¢
dxmerey feqrEde § o1 ST F17
w@ & 7% Nz wogr N Iqifka
sT @ ¥ I8 aafed & 919 9N R
fag s=oT F7¥T A& T 1 T ATHT
az war gfs 3a% qf@mg i &
qrg, 7fq a1 & e 9gAd & fag
wqgr AN 1 za¥ fag @IwT A
ANfx fagifva %Y § fx 2w gear Faer
Jeorfea F2q0T ) gad foo 9z
qreae faat #Y gYF1 fzar aar | 70
wTeAE fad} & g@ F7 R 90 G0
feqr | fady srmaw, fedy gag &
HTHT F 7T WI7 THo T odToT% ZTH
fear agr | I Ao oW IATA TTH
FT Y9 AT afgF IFIAT W0ZAT §
fe wrz ¥ IW FA9T 97 AST FIFT
fRanr gy H N & F9& F1 FY9
'ﬁi‘" | T odT oo 133 qIFE qEAT
wq¥T 1A F7AT TIfEW AT | TR
THTT 11, 12, 15 976 FIET IHT-
fax fEqr @t @I &1 XGE ATHITO
wigsft A Ffeargar g @ &1 ¥V
aFAAtg gaAr N § fq3za g 5 wig-
AT ywe w1 WY TaW qAAT fagT qrar
wifgq 1 wAododlo 9T WY T@ qTq
&1 ZaTq AT g ag wfus ¥ wfas
g8 FI8 FT Y1 FL  aATfF w197
oTEHY, AT ATIHY &Y ATAVAFAT
wY g% {71 FT &F |
16.57 brs.

[MR. DEPUTY-SPEAKER In the
Chair] *

I

THE FATAT T A @ KT HYAT,
arFfen yzas gAr aifzy | grefoda
N R fergeam F aqdY gaey QY
wIfEq | s wrEdE A 1 gEA 2
S arft &1 w7 FIF N 7w Afgw
R ¢ atT Naa afus faad 3w
a%T I AT AL IIA | gAY IAE
¥ Wodrodo F1 W feara aay
2 1 safaT R fasgear & gaoRodto
1 7Y gFA @AY TUfEC )

AT 7oA v RIT ¥ oF Awg
N7 71 AEAT g fF o agr
=7 &1 OF @t qfeT & 7 st g

Fgafsa of x| @fs7 &7 & A

ar aga sam fear I @r & Afew
Ffer & 1 & I F g7 sq17 ALY
fear @1 g1 Y awax ¥ gafsq
X I AU FT @Yk
g7 8 e qOF ¥ agrar fzar
AT A1FEW | FTFAT A AY g argy
§ A T §, I§F foqw W gw
Iz & f& Naa 3 ag10, wad w9
#t ary Afva wigaw ag st ey
f& smarawIa qraew a1 drEAw 9
A AR N qraww qfgF
A w1 qaare X §, afus -
SFAgEr 1 3@ 9T FE AT
JFET gAY T ITT AT THoF oo
A7 TTEAT FITT FI AT AT 19 3
¥ A FIEAT FE W sfaw A
& T AT sqrq fRar Jrar [ifgg )

»

17. brs. o
TF 1T A A AR -1 tz‘?

fe o7 a5 gn 7 25mTew TER

LRy T gfezsio & af) xaQd,
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[ gdw W)

PR : \
oF ¥o &1 gReRu  adl @
% X gewar g faw asd o
% @ faw @inre gd Saa & faar,
9 g@Q fwre gE I A faa,
TW AW ¥ B A AT AR §
oy % mwwar st | gafag faqe
g fo grd qwwergw gifAd@ 1 e
are fe ¥ dwAT wifgq) OO @
fagw < faaTT @71, AW9iq fawrx
sOT IEOE

. a8 Wewws gy ar wifwfer ar
e T JTEY AT A% ZW
qrfeet A Feargy AR &g A7 I9S
freg % o% gfesiq JsT M@
aw wfl A §X IT FIH @A
e g ¢ N A F1d €9 13
faat M IBTET ATIA fHaT Iq9% fqQ
waré 39T WA E | T F AW
wat & 1 a1 9J1 ¥4 fF 39 A
# forw w¥re ¥ gfega S w7 afw-
aeqn feat 74T, 4§ 994 R19E qF
T v #7 R AN Tq AT A}
W @ ¥ {5 ITFT AN FXA AT
g ? WA T a0F § 2
AT § e Wi ¥ 919 X wraw
e AT B

- oft wmere gEw (AETIONw)

TN TPRT, AT 87 |3 TRETEH
fasi & afawgu & gvawy & I faw
qw 3, Sq wgaH fgrmr ¥ Q&1 a8
wrwwr safeg  wgerqer @ omaT @
T Svrerow TR tA AW AT EAE
(T HTET § 1 A AT # T

2w ¥ arz-at Exgerew fa¥ § 1w
fafarzt ft w0 # go e @
aFN 31 AR & 103 EveErew fag -
aoq’ﬂ’ofho g ?md'rm'(@t, 9
A IEE g FE a9 AW 13 W1
EFAATH GIFTC A9 Ffqugor § {1 a7 '
W o aradrw oft, sirag A AR
AN EFNT Joar N ¥ aga §B P
& fas gaar § ce s ARAT § %
JWIIZT  IWIT FT AN AT ET A
WHHAT 12T § AT {WFT IS0
fegr amar sifgg | siwe qrEt A
Aifq Wt ead=T €7 & Sagegw IUM
Y IEFNATIO FTT #Y X 1 AT
I E¥TIV IWIT &1 UFrAEW
%771 12T a1 7 fv QE-wrEr w0
dar fe sT @ &) 13 foell &1 oT9d
usftgg e T fagy Afeq O fadf
Y a1 & 1 3%y @ forar ST Wifgaa
gaTe ardf st waRr ¥ Fo wedl ¥
fatrg fear fear atz ag sg fe
AT § fog At e afgwrd
At g1 qae A oY Sga  fe gw
A T qFY | TN AT T FP v
¥ f5 20 geaa A8 a9 wd qufog
goeam Al ot wfgg 1 Afew, cor
F#f &1 v, AYaa /A § A AR
FOUF AL § gam g

- o ¥ fgema § saifs ¥ arady gk

WY T FE § T A
waf g€ a1 & N7 Tok faqed X
afs A9 WCHT TAFT GEEAM
fear o @ a1a g ag & qOw
Fq1 @1 § | AT arwr war g O
to q¢ afwgeg, & Ns MR
$¥QETIET I F1 AHIC BN
N a1a @ | o otite ¥ W H-

L
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- qyw aygay § 1 & wigar f5 qrfear.
¥z Y M ofews sreeEfEn s3d N
frard §, se®l oF a9y fawl-
fowt 92 aww & | gefafead T A
fgeen §, g9 swT ¥ARQ AIfE
SeH § 9% |

a gafefead #1 faeew § 398
af: 7 ang Q.‘ioaoiho £ fast w1
¥ FWD L, ATET J FT X917
it gra-gra fasf N qo-ew ¥
gafafea saiq aifs Kawdz o9
T Y WA AT GE |

. F fag € ool & d1 N W QA
Cxg w9 97 & J1T &A1 WIEAT §
fag ¥ &% 23 Y a7 & A1aw0
sqr feqrAT wrgar g | 9g 9197 -
iz 1138 AIF CRHITHT § AR
# g ava & fgr N amad ¥ =R
Qi wRga s afad & af &
wfra T gF A &1 AfeT @
Faa afafgm w1 zdfwaz s@ N
wigwg vg g & qEr anar § fw
faas) a1 wiaw gy AQ AFA
ITW Q& AT w1 Afew W fAFT-
& 1 wragra v fear § @ Afea W

wigez arqd gEd & @iq fag gu §

= faal & aftg, N 9z¥ § wfewe

frzfocce ¥ fog gg §, qmaw &
§IN, ®1T7 SIWREA & @19 I7 FI§
¥z g IAk WG, IT® AR AN
wihos W i g

| Provided that on oontract or

nuumcm shall be cancsiled or varied
- except aftar giving to the parties te

the contract or agreement a reason- ,

nblo oppomnity of beiag bheard.”
hnm ¥ ﬁﬂw Tt g O,

®T | 0% aTF AAT AT gF AQA 1

Afeg T7 faww 37 & Trq amgdy

g A3 AT Zqd aww o 73 s
g quefa §, T g Aoy @

feare <@ frar § 1 g8 9T sg Al

L1l

4T & A1 9T JAT § | GAT-
¥ w2, gfse @lv gafgage -
T g zaer 39 fusadt 3

xa®! fas dvge & g wifgg ar

R WA A% IfqT €1, g 7T
giT wifgn ve% @1z wigAfoaw
IR gE #1 giar qifgg A qre
wiw #fezfaega &1 a1 wifgy, faw
arfersY &1 §i41 wifge 1 FfFT e
g @Y ¥ @ ag N ava Ay
L

& favane gamwjfey : FwER-

*@T X ¥|T @A J|T A9 FATA
4

ot wwwrw gaa o qiean

& A @TT AT gEa
Ig &7 ¥ ¢ foua fadent 7 §RT
wgr AT g, I XA A Ag
frf f1 ¥7 & T gg I
WH aE I¥ry ) dyqEr g ag &
qard g AN fad ot af § ¥
srifae € | 3ad feaedra A
W Wi a SWIET g q 4.

w9 —a9x qgi W AT f—,

afew JqIE@T AT F HATH oF o
sx ¥ qg wwc oM § fo T fad 5T
¥ e wih—frok WA R
RS BRCE S o w@%i

-
-
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[ﬁmiﬂw TR

argTarET, I AT A @AT B
¥ a1z @19 Y wigw, favfza dw
1 71 e w7 1 o1 a1 faar
At &, UFeH gedg, 99 Nz
qig ®9AT G A AT 90T T AT
FN w7 Aar &, 37 7% T 1 ¥ @@lEg
@t g fr @d A gAg &7 foell &
hqmsaéirﬂi%uqaﬁrﬁzﬁfw‘f
¥ wiEv @i, ag A g fE AN
st feafan fadt § @rg FY ar T
A, A% W fewiz goir 1 afra @
¥ 2 EAA F3zv & fqu A ag ¢
§ 3g 9T AT qqIwz § AT A
#3 fr deaw §927 91 g7 3@ AT
g3, gArfaa a9 (A |

g ar1 gArR a0 aifaal 3 &=
2 fir IR ETTEANT FTE 48 A
w31 fAd s g T axs AT @ E,
AT ad Fvw g fs WA TF TTH
gafgs vt & FA g AT AR
aTE ¥ gAFE AAT & #9371 A
% iz fegranr arar § A7 AW
qIWIAT TAA qTE qU A FA R
© qq g7 d9 a1al ¥ a1fEw §, & qawar
g f5 % gawdl 9x @ aew
wifasr grar wifga

' Iqmeaw AZE, g ¥® AT
AT gaardt @ 4§ uPasw ¥
gray ¥ AN T 13 fadl & graew
¥ faazy srqq foqr g A% graww ¥
7 g far 9F A W
a1 AT JT AT w1 faw
AR @Y & I SAF F7 AT AN A

- afgai §7 dgE @9 # § Woo

o ¥ 7 9T ¥t 5717 & 1 vt g
qrfqaY ¥ g TF 7F & ToNoHTo
N fas} ¥ £ &7 Foyr a7q7 Y,
JEET {1 AW IT I AT F14AT
asgT N I gz § fr qaododflo
qr 77 fasgt a1 gy g oAy
T\ A wrar g, A AT F FIT
Itz St qrAr g A €70
Fiar g f& ag I7 9T FgTAIA &
AT T 1 WY A1 fww 97 qar frar
H1qT ¢ G F1 qZ WAoo Hlo A
F% faar AT § OF @ avg w1 FUET
A & fag Examw o a@ewr .
I 13T AT FqIfAq §, AT o
Dodlo M zwiTr ¥4 &4 wa¥ 9T
SYIRT vq7T T |

gz 9 ¥ 91 faaf & &=
RITFT cuTq fEarar |

MR. DEPUTY-SPEAKER : Mr.
Barot. .

SOME HON. MEMBERS rose.

MR. DEPUTY-SPEAKER : [ will
give you all an opportunity...I will call
two from this side and two from that
side.

Now Mr, Barot.

SHRI MAGANBHALI BAROT
(Ahmedabad) : As onc having an in-
berent faita in socialism, I am presumed
to support the Bill the Hon. Minister
has brought and it nocessarily implics
my disagreeing with the resolution.
First, let me makc it clear that my wel-
come to the Bill is partial—as partial
as your action of taking it over is
partial,

May I say that the reasons stated
by you in the Preamble and if they are

what they are—for " social Justice and
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all that, bow is it that while ecither
drafting the ordinance...

SHRI RAM PYARE PANIKA
(Robertsganj) : You have no moral
Jastice to be there.

SHRI MAGANBHAI BAROT: How
many other closed mills of Ahmedabad
which is known Manchester of Indisa...

(Interruptions)

MR. DEPUTY-SPEAKER : Hecar
what he says. Don’t sec the person.
You know there is a proverb—hear
what a person says, but don’t sce the
person...... (Interruptions) No personal
reflection at all...... (Interruptions) Mr.
Barot, you don’t reply to them. You
address the Chair.

SHRI MAGANBHAI BAROT : Sir,
I, with great respect, raised the
question about the bonafides of the
Government’s actions so far as this Bill
is concerned because it is a limited one.
I say that my fricnd, Shri Rawat pro-
vided cvidence if it was necded that one
has to sce 1o belicve the impact of the
Ordinancc in the Bombay mecting of
their rally. Does it not prove that, oo
the ove of this gathering, and, knowing
full well that the workers of the Textile
Mills of Bombay were going to strongly
demonstrate on the arrival of the
leaders in that gathering, to appeasc
them and to prevent them from de-
moustrating the hurriedly called Cabinet
Meeting decided this Ordinance ? It
burriedly decided the number of textile
mills as well. At the same time, are you
not aware that the demand for the re-
opening of the textile Mills of Ahmeda-
bad was also pending before you and
representations wcre being made ? I
may be pardoned to say this because,
with this, my seatiments are attached. I
am here to-day. I left you with sadness
and pain because, ] thought that from
the ¢ workers who elected a candi-
date of your party relying on the
.manifesto that each family will be given
.an employment, you, .in fact,: snatched

7 & » R o - "

.

away from the workers of Ahmedabad
Textile Mills the employment they were
baving in the Masdern and Monogram
Mills. I raiscd my voice knowing full
well that to the party to which I be-
longed; I must contribute to the philo-
sophy that if the sun shines and if the
stars twinkle, and the ecarth rotates, it
is only because of God or Goddess in
temple of your party. Believing in leader-
ship I took a five foot photograph of
the lecader on her birthday on 19th
November, expecting thatthe proces-
sion of the workers of these closed mills
would reach and their voice would be
heard by the leader and will be ooml-
dered. I was proved mistaken.

I ask a question to you. After this Or-
dinance and, before Parliament opcned,
did you not, in thc usual way of reply-
ing, said that the take-over of the
Ahmedabad Mills was under considera-
tion ? T can upderstand that it was
undcr consideration when the Ordinance
was brought. But, it cannot understand
why, when the Bill was prepared it was
not heeded ? I may be pardoned for my
language. You did not name the
Abmedabad Mills in the Ordinance.
Government lost the grace but in not
having added into this Bill, the Govern-
ment has lost the face. The demand of
the workers of Ahmedabad Mills, I feel,
is pot being considercd because, prob-
ably, we did not go the way that Bom-
bay workers could go. You may be
claiming that you are the draftsman of
this Bill. Let me tell you that the Blil
is drafted in the blood of the heroic
and brave workers of the textile mills
of Bombay who gave a heroic fight and
did not submit and they prevailed upon
you. Ultima:cly only to appeasc them,
you threw some pieces. This is a com-
pulsion coming from thc working class.
It has- shown once in the bistory that
the working class has the courage to
have from the Government howsoever
adamant it might be, if it means busi.
ness, the Bombay Textile Workers under
the able leadership of Dr. Datta Sa-
mant—one may -have a thousond and
ome differences but show me a single
instance in the conntry or evem in - the
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{Shri Maganbhai Barot]

world, in a democratic country where
abour 2 lakhs workers in the Mills, even
though they were kept open—would say
“that they would prefer to starve to
enter the Mills.

The justification should have beea if
the entire textile industry had been
nationalised. It would have boen some

.compensation.

Sir, I know my time is limited. But,
I would like to tell you about the work-
ing of the Mills under the National
Textile Corporation with which [ am
associated.

And what your junior said the other
day in the other House but the losses ?
Please consider how is it that when the
production capacity is growing the
losses are also growing What is the
loss of Rs. 425 crores due to ? Please
find a little time and visit mills in
Ahmedabad run by NTC. I will take
‘youto a mill. I have a small union
there. Your managemeat in the NTC
mill was trying to sell as scrap the
machinery. Your rule requires that
before any NTC mill machinery is to
be s0ld as scrap an inquiry should bo
made from the other NTC mill whether
“anyone of them requires it or not. As
“no such letter was produced inspite of
‘demand by the workers the workers
stood like a rock between the greed of
the management and machines and did
_not allow the machinery to be sold as
“scrap. Then go to Jupiter mill which
opencd after a heroic fight by the
" workers. There your management is
required to be prosecuted for mis-appro-
“priation but the matter is trying to be
‘bushed up.

In Ahmedabad the four mills which
are closed, namely, Monogram mlills,
_Masdern  mills, Bhalakis mills and
Ahmcdabad Manakchand mill were
doscd duc to the mis-menagement of
tlle managecment. Please -note that on
ﬁo“befousn of these mills were

closed, cotton worth Rs. 25 lakhs was
purchased but the delivery did not take
placo in the mills but it was passed on
elsewhere. The workers and the vender
cried and Rs. 25 lakhs went to the
pocket of the management against whom
you are not able to raise even in a
finger till today.

MR. DEPUTY-SPEAKER : Please
conclude.

SHRI MAGANBHAI BAROT ;
Please note the writing on the wall that
textile industry should never remain in
the hands of privale managemeat who
are plundercrs. [ want it also not to
be given to those of the officers of
the NTC who are just a substitute of
the pluaderors.

Since I am a little associated with
workers [ wish you to go to any of the
NTC mills and you will notice there is
mot any differemce. Ten years have pass-
ed. In 1974 we nationalised them. Qo
to the mills which I have referred to—
you will be happy to visit them because
the workers there will talk to you in
your dialect as they come from U.P.~—
and you will fiad therc are canteens
where no human being cap sit and take
a cup of tea Canteen has no roof. My
six workers werc dismissed as they
were not sitting in the camteen during
the reccss in taking their tifin. The
canteen has a capacity of 250 peoplc
but 1300 workers are reqsired to finish
their meals in haif an howr. Therofore,
to avold competition these workers sat in
the department and took their lunchand
the result was that they were dismissed.
Cann’t we do something whereby at the
entrance of the NTC mill one can make
out tho difference between the private-
ownod mill and the Goveraoment ren
mill. In my State, Joint Managemeat
Council isa right and workers have
right of, participations in masagement
but inquire from yours mills whother
your mills are giving any right to the
elected representatives of the JMC?

Inquire what is the respect of those

elccted representatives ¢ Boon fow you
oan amend the bill and tukte over shese
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four Ahmedabad mills. Earlier two were
closed down whose masters are known
for invoking all tricks of the trade in
-the court of law. Take action with firm
hand. If you can do something for
Bombay workers please do it for
Ahmedabad workers. If you, however
feel that it could get done only by Dr
Datta Samant way then you will have
it in Ahmedabad, too But we are known
for our industrial relations and peace.
We do not believe in striking work and
stopping production. We struck work
only once when Mahatma Gandhi gave
a call in 1942, For six months the
workers did not work. That was for a
pational cause. The Ahmedabad workers
did not do it for any seclfish interest,
Do you want us to learn the lessons
from the Datta Samant and make
demands in that way ? Therefore, |
suggest that before you are totally lost
from the hearts of the people; you take
immediate action with regard to the
taking over of thcse four closcd textile
mills of Ahmcdabad to prove your
Bonafides and to prove that you are
doing it as a matter of social justice.

ot qu. e ¥gd (Frareran)
Iqeny WARY, ¥4 Y g fawrx
T & N ArA7 §, AN av AT A,
IF qZA T AT IEI N
qUT IAX geWeH AFA FW & | A
aNm F A7 aga [ F WA AFAC
| & 9z Fivg & F AT A
s fafgeze Y ¥ 7 wafs @
sigg g N BT FT ¥ W § A
wiTq W AT AT IAKT GA
mzumﬂ‘@imm X {1
§ o ¥ faqrg AT A NF g
g ¥a ag weAr o AmwRaa
#51 fsgr nq1 @ AT @w ¥AT fear
Tar &, @ vey qgy ¥4F A fear
Tqr, . 0@ FmaHz §, foraw &
A BT W §FAT | TAARE q A
&x aowr, '3V m mm

. i wnm

frar st sq FmmaEwT A ww=a
qE §, aw g fEar wrar
AMAersAwT gafag  fear  afs

IR w1 wragr gy afew dm ¥

Nt Fqg IATAT Fren femna §, W
®ra AT §, I9 frara w1 oy wE T
g At 2w & sizwwa @ | wwfag
gt At N ghe § cww
Tagdz T FwAsTIIwa fwgr g

oy gz F&41 fF 297 qUAvT QF
e Hrev £ 7 eV ZITF ¥Q
% § % qg qamr wigar § fe fowy
A I 5-10 97 JE MW 90 I
¥z W W) T gFY §, wWET
qeR & ot 9w fewr w3, 97O frwn
w7 @ T fagd ¥ g ¥ AW
avd & fem & fodt X egres wilY
N & ;T IAF AVAT NR2eWA
famr grar T aadt ww g wTe,
M faw of & gw g 07X ) faw
¥ qugdA AN Wy ¥ gaged AwAa
v wrawn fear v wgh A wd
¥ s fer ag wmAT fe gw aw
wrzr €, & g sz wgar g fs
w19 ag fed fs g1 wraqa feaw
aT wreT § | wEP 9T 80 VT AR
Wier fwmeigw fas A e e
Ty §, Wi T & AR AT qTE
wrrawr & fag @ gy ik ¥ el
QN § grg 1 I9 AT OIHH
forar fe wad feadt avea el
#31 ag sz fo qwr wow A
qagd % fag ¥ frar g, &% A
2 T IRw ge frar g, a‘tw«r{(‘f
% qw g A L A T

: xad ﬁ &) acwtnﬂrtm

s ~x¥l§y*z"‘"'* -«v‘r : ""*'" & -

z," ‘;}‘VW
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takings (Taking over of Mgt.) Ord. & Textile Underikaings (Taking Over of Mgt.) Bill

[ T, Marw ]

K f e fafreer a7, 4 g &
fem 3giA SA¥ Fiasra s §F fag
wgr ak gar fafeex s a9
F W € BT I geAge fEar
g AN e ¥ w7 fe e
FT9 9T AT AT | g7 aF fr g
ggrA §AY St 7 W FEr & Frowm
gE g Jg ;7 AT ot 17 F7AT
TR, I8 FT ¥ AfFa za1 qmm @
gfaar & fas oF Fag dfrew g o
tar ®war @ < fF &l wrd gmer
Aa7 e A & AL AFAT A7 A4
I @ a7 A Fifew ) sy faew
NATaF gl &, 3 s ad & ¥7
feer Y 1§ &7 3 oF F1ZT-A
gz T¥ 3 AT FHIX A FNANR &
aar & a7 f9aF71 40-40 AT 50-50
qIA Y7 Fe% § 379 F7F {1 aq §,
3 Y TAT /IEFT FT FTAT _ET
A @ & 9% fF aig o F e
fafrez7 g7 g3 inY & 7ar a9 U
g s faggarer ¥ Jve FIE7 qF

. g% 8-9w R 1 AE aw

1§ a9 Al a7 & Nl A At qIqA
XY § A AT A7 TEAT FIAT §,
Iq® OB IF7T T qUely AT § 1 AT
#g1 ¥ "agq 7z ¢ fF g@ aq3 N
qréf-qreftfern agl aaft sifgn ax
& @ ag sgar § f5 N W Fvam
FIA IHNAT ¢, WZ WEY TEH Q7
qEY FETT IBIT |

TF q1d A7 FgAdr ¢ fw ooy
fasit ¥ 40 wre 57AT AT ¥ form Ay
&1 3 e ¥t &, o i 20-20 e
77aT §f ¥ 1§ § T vy

Swa g g1 o o gifaw B, Ag
g Fifye AfeT N ok w7 ¢
g1 a9 F eIV §, ITET A
F7Y § AT -1 faT o ¥T gk
g, @ 3 arF wT Afqw | W 9
a1 FEW  A9A  IIGT R, THA
Zegzred fasi ot gt wngf oz
g% 9y 81 wAAT d21 @ owAT

2

AT N TB FIA E, I IV WA
¥ 77 & 2w 3y anfq & fau 5@
&1 9% foo 7w 9@ gaTTRAIR
&

Mr. DEPUTY-SPEAKER : We will
takc up Half-Hour discussion.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
Mr. Deputy-Speaker, Sir, this Under-
takings Bill has to be completed today
itself so that we can send it to the
other House tomorrow.

PROF. AJIT KUMAR SAHA
(Vishnapur) : We have alrecady been
sitting late in the cvening for tho last
two days and it is not possible to sit
late today also.

MR. DEPUTY-SPEAKER : There
is an appeal from the Doputy Minister
of Parliamentary Affairs.

SHRI MOOL CHAND DAGA
(Pali) : Many Hon. Members have al-
ready left the House thinking that it
will be continued tomorrow. So, this
can be postponed for tomorrow.

SHRI SUNIL MAITRA (Calcutta
North-East) : It can be takea up to-
morrow. I
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ot toew it (Frnfra) o &
aT® qreqw ¥ frdza FTar sgar
g fr ag dwa aff § 1 1%-0F-AAT
fecwwa qg¥ frar s afeg

MR. DEPUTY-SPEAKER : So, you

don’t want this to be taken up after the
Half-Hour discussion.

SOME HON. MEMBERS : Yes,
Sir.

MR. DEPUTY-SPEAKER : All
right. Now we will take up Half-An-
Hour Discussion.

17.32 hrs.

HALF-AN-HOUR DISCUSSION

(Pollntl.on of Yamuna Water)

@t twaw @ (fawfra) .
Iqreg JEIZT, A & gIvE A
wATUfAa SvT §8AT 9] 9T ATH WS
Nt g9t Ifeafaa 21 A7 Ta% fag
MNfew fzar g1 fygsa @1F:17 §@
& fau & smaa) wegarz 1 AT

aradra g9 o gzr fag o, A
fe g asa ggi A& &, SIN avw
¥ S\ &1 FAT H1GT 47 | A
dwaa: ¥7% gwT ¥ Farq w1 9§
T RA I & (A) Wi & I
¥ g v d—

ufr=sh @w a%1@ qEr AF
sggq geaia & gfwy frar ¢ e
feee) & fag agar & faar o
TET ®SAT qTAY ®IWGET AYT 97

w=e sife s &

© &% qgY quwar 5 ga@ grew ¥
owAT A ¥ o sfgw T §, sEE
AT AF qHT KT A1d ¥ YT @7

g ar Al 5 N7 9w gy

frarmor aar fraaor @E ¥, agAn
T F ow ¥ AR F oF wxew,
fear a1 faas fae fegeam &
7§ smard & o §, AawIRa Trew
¥ wft § ST I T@T 9T AT
agl, & ad qEAT | T JIN
AT g A FIF A FT WG
q17. fgaFay, 1983 & FAINT@
ggEg H gg frolR ed g—ane
giafty g A i g Ay § I
WY 7g 93 FT garar, faaw f5 sasr
faarr a1 g st1ar @, a8 fie g®

. THIT §—

“Fe1g qY Yo fAare
aqr fagsaxw a2 g feg ag
TF FIaw F aAaie feedt &
o gerg & fow agar adr ¥
faq o a1 s #1975 wha-
wA Wi gfag grar {1 areqgq
F yAFIT Faw N9 9§ qrdg
&1 § & @rar f cqgeqr §
aar sfafzy s77 9ix @ 15
gnz fey ez g 17 u%r
Al & wfeg agar Ay ¥ frear
g1" k

ag frad } AT 99 squw
fAarr q@ fagao @€ 1 3@ a@
a1z foid § ww fomr g fs
feaa arxy g § AN feaw avg §)
Ay & feaqr afqad o arar
&1 & zgm) qu AdY 7FAT JrFAT, WA
ft N IAFA F faw gaa0 § qqr
wigar g 5 fraq sfawa o -
faa g

qg W1 war1q ¥ fear fw oot a8
A WIYT AT AL7T WEATT T AAQT



5\9 ¢ hil‘iﬁn oj Yamuna
(sh T e ey
’
guT &, vuT warg ¥ fear ag w9
qut way faur | & A I fs ag
Fure e w gt y AT frg aO® A
¥ Reat | (&€ 7o AT HIX IAT
# tysz §37 &7 ¥z F | I Ay
wifedty ¢@ gwar « X ar A
X®T | FUT W Y FA1 9g Foqid @Y
2 ar Fgk AT & T F fya afu-
sfrafx gg fod Y 8, az ar & 7
MY i ¥ Fla.@ e ¢ A NaaA

TG g, T 3 F Q¥ gg W FgAT .

wigm fe an fead awa g A1 3A

afewifal #1 fasigar Tifge fagia
gy feaid # eyaiar 3 A8 A faa
Aty wqra fzar § 9% fewiw
#ATIHT g7 FIHIE F AT

IIsqE  AFIZT, FAT A F)
IR § A1 AG af®q § Fgar wrgan
g f& & s AT d gred 7@ N
sifaw *Y 1 w€  wfawifed 1 &-
W faamar, +% @fasifsii g ag
g€1 3o @ a8 99 fr s gw 71
TIa ¥31 A @ g AFAT § TV Iee-
@ray Y w1y MY gAY AYFEQ I+
arg, tufan gard 7 ) &7 qar qam
at wrEgen fr 4 gt @ agar #r
qtt ar% fFar J1ar € 1 9gAr A
MR, U wEEN, frea fwage
T oftar  aEwr | ANEwT I qay
2178 569 @ M & e
FT a2 | T JqEAFID I D R
afasifval & are atx 9T wgr 5
agt w1 I aAT Afww qa g, e

e eaw % & 9 ¥ fam-

= * - * e -"-!‘ i v ks v
DECEMBER 7,'1983 ' iater (HAH Dis)) # $20

woar A5l fear a1 gwar ) gefag
I T[T QT GAT {1 9T 9 qw
AZ EAAT AT i IgFY ATE wH
9 ¥ fqg geard agY fear ot gwar
an f6T g A9 9 aeaAy qgwagar
¥ v, agar ¥ frzar § foad
feaar s gfaa dar g

HI® FF1q @ & A FrAay 5
s A AN gt & wgwa g1 ww
H9FT ] A mqw f5 fegar
T @ua g, favial w1 apvg & wrg
AT § AN §, oF @i 34T
1€ swig-anfawr @ 4y fran wrar
ar 9 9413 &8 fgar a1 gvar g
AT FE FIA ¥ FN, T§ I YN
a¥ g

SqIeqy HZ1Zq, F A19% A1egy
q @A o @ wgAr qigar v aw |
feadl <41 fasd 1 faas o wal-
afaF KA F Feqra g, IA@
fazed atar ol 4o 8, sawr s
TFA FT9, AT A7 gaIT ¥ sqaeqr
fadt e s ag@t g1 3@ @ qw-
faal 7 adaw fear g fs i s
A WA FSN Q@ F ag aawe
EITH FIAT § Ag T § T|1 A1AT
3| wWits g8 ag igiafaw  aw
g1ar ¢ xafag ga7dft & q € a7
T ¥ AT FAT FEH Tw X F
smy f&an fs € fawl o mar oy
fasear & A< afedt & a6 qry 1y
gfaa s7ar g, ag afza¥ ¥ 7 fyey
qIq | THF! AFT T H197 1§ I9G
foa & 7 &7 4 & et v A
TAY @ w@d wadw o Nfeg )
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g% &7 § fafrafrar foaey sgd
g, qu rw Igwr e of A,
JaET IgA Ffag

. UAoUHWo Yo W1 ATIA AATAT §,
Faer yau™ (& @ faaaifas 9%
aqeg Yfag ) 2ag & 79 AF
wady & ar a@Y | & @1 AT qTHEAl
wigr g fe g zq atw faarwed
A ¥ g & X qurd 4 wgar ar
tg a1 % fau fe g 7oA ST A
tg 2w ¥ g% qatavw fawmm @
fear ar arfs ag 2@ fx o= ale
arg woew ®gi & If9a @,
I 4F ¥ | AfwT t@ gH fawad
¥ w0 B WX FGAT WY WIE an
axT ¥ wA AN Par AT Yy &
wez faed A 9@ | FATH FA-NGAW
#at & 3 sfeq faatw & sam
geft sqiw ¥, CWET ¥AT HAAY
¥ ? ey @ fedt gmva & frad,
TzA a1 KEA & AR F w77 A a9
AT & I TS IR | H1A0 | THET
gaia fgwg @R w1 a1 wifgg ar
faasr &F Afza qT g, arf 9%
R oF AAEAT QT AT gAEfT A A
g0 91 fF oqq adT QA § Nga
g A Aar aw qqF Awfw g M
T dmwd AqF alefg T @ W
AT &F AqT g\ GAeafc A ®
faqid R AT @R s ax § |
% qwr g f5 e Wk 0 D Ag
& faai TR A w1 qEY, g3
sfgd &1 qift dtx avq ugafas
FITWEY w71 9 o fraar @1 tEw
Tgq AF AT € gt A N
¥ fewht ¥, sawewr ¥ fiag Fraior.

P
ll'\""

AT wag 7 N fardare
wa @ Tfgy f& weqx af §
A qgY 17 AN giFafaw Ay o
AT At 7w gH | AR Y gag
¥ gug M g faad, frqr WwmEy
q7 &#3¥ a1 @ @wxT € 5 feg a@
W a5 & fra-feat gwst A
qY qIF § ATFT @A FQ@ E
ga® fag arawt wy e =ifgg g
A% fag a7 wiewa A8 91 |,
#aY 7Y a7 @ § | & HIA { AW
iy &Y7 qETAT FT AV A AFT
Famt & afew & 4 7 frzar g
oF @ g3 # A gEl 9
Ifaa w7ar g | @I TFA 1Y JeW@
3 EER AFA T I A9 A
FAT AV AT FT qg 9qTaTor fawra
frrds 8, AFIT 1 TgAT § IeqH
gfaa 49 & a9 W Igq FC F7
A4gL AR g q@E AT @A
Tar g f& ga R J0[a wT 9%
fe 2w A afxal %t w71 g § 7
TEAF H MAN FT G 05q0 g A
Ay w1 @A § fag faw @ gy
MAT AT GFEY IAT N2W Fy AT
arem §U9q 49 § A /T mad &
HTHT FIRAT & | TGS aF T TRl
Wi g1 ¥F TZA &7 qATST FqT
far § 1 afedl ¥ qw-uw e & zfaql
gWR &7 wefaat ad g§, v dd
g€ @17 2@ qFA § | I GFD w1
O T G AT ATH AT G IJALT
SAW HT AT W K F@ Wil F DAy
fad §f a1 wwrafas seqrEw S
et wfegai g 999 fAsey I wo
N AwT & fag, IEw gE ¥ fag.
AT I FECF Y T &% m%farq'
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[ T & wdn

AT AR I 98 N IJHT FF A7
QY T A R T T@¥ T /T oA
sgaeqr A8 I A fafeed s9 &
TF ITE H(T EIFET II1T 7 ACT
AT @Y aw A N FgwAr 7w
QY 91§ fAavar ggdr «4y
HTTAT |

IO 17 9z & wga Ad ¥
fearX arar ar sl gat & s fea
e g AT A7 agiq@ R fE
ferg ag & &1 asr QAT Q-6 I1T
#9471 a9 faar @ § 1 AR FIE-
gavr gy A Fv ag faqar &
qaTgT F1 A AT g

faeeft § ANFIT F1 wWIE § 1 AT
q% TW GAEAT N AIT A AL F
AX aF TYAT & qUAT F1 AT A1F ™
gy qro'd 1% faqrT @1 N
fs @axa 1 g1 fasrar Jg, feam
g agAT # frwan Jg ) agArad
# fear fesar @ Al awr g€ N
g g afes agar dar afqw
A o a@ gE &1 A Y A
1 AT 9T AgE AT FT AW A
faq Qa1 WY g} Ar «nfgw 1 aga,
F1 72T 91y 7 fast qrA & ferg
g & &Y 3% fag o wgT § ) fasen
e #1 awT ¥ g qiv.gg fee-
e AN I 97 AT @ AR QA
fagar § faw ¥ AR @it qww
aqaifaat #1 ag 9@ g OF )
A3k Maa N 5 ¥ ToaT
T | AT A gEEdT A A9 W
AN G AN I § AR IAWT

DECEMEER -7, 1983
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qrt ggar # wreT AN frear L3 @n
A &1 J19 9717 T |

gy faeeft ¥ st ggEEw
Tre § 1 377 oY fyw TRr & ek
W TF 878 ¥ ZTATT AT qRIA 7Y
QNI FAC N7 2§ fx fead qaany
F A19 ¥ @grar g )7 e & ars
M aifaal ¥ qrg g9 & qrAY g
a% a1 fafema €9 @ 15 qrA) |l
# faq gvar g o & Ynoqa
72 §RA | AXATAY H zA104T A N
g g ek faw® IR 7 oA W
AT ZHT ; IgA WY ®HY 7 gEAY
g a7 39 quear §1 o gAIOA Q@
qEarTg

gz qaar wigar g f& 3w
1 #4fad) 91 9fwa 3 o aod agi
F1% sqa¢q1 § A7 A ¢ A fEad
feaY & arz ag Ifwa Qdr § sz frg
qTFT AT ¢ |

ag AT MIET TG AW 99
Frarro Q12 & ga% w1 £ frat
A a1z gord 97 § fx adY ? gEd
1§ afeasr faear § fr adt ? ax
FIg Aq1 7% "mEy § f& A,
AFT WY EEAFI FIA |

T AT ¥ T JE-ATE W
aifrai dw WE tw FM AN

afeat sguor & 100 T FIFT IIH

W AR @ agT F w1 A
g dmfraism sy
gafae qawas § f& oY Ivig &M
5T g% ¥9 Iw 41 TIvy s ofaw
w3y ¥ fag wag g v A}
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WYAT ®T A &Y, W1 AT &, FUAT 7Y
¥ §); MEAY ¥ OEL,FT FT O,
A FTF a1 APIX FT AT
aft & & ¥ ofax @A AIIHT
wesq &7 9F a4 qAT | AT ST
gedizig Nt At w5 R wAT A
AT & qi9 geat § 2y &, IT 9iw
A X AAA N oF A1 TAR!
U7 1T @ P T Y JAT &
orxa & fog & agl, siofy 717 & fag
q%Z I & Agm fyew grIw
gy TER

fawtor ol wra@ swwg & I9
v (o} sipemr gwmm wrfes)
eI N, FrAANg gzey F i AT
o fasar sTwA Y g fr ar qrw
femar wifen atw degwa @ #Ar
wifee agi ax & gwmar g Aww
greq gzag giar . Afea @R @
|1 I3A & IAa7 & wigw & A<
qT AT AH AT AT JT N @
IEY & famfa™ & ot Fwary

%8 9gq e wg1 g fE qeg
N¥ NIAT TN FIT JIF qrE
qYeqwa 7 ag®ar ¢ fw 70 9§ AR
arx &Y gat xf7y ¥, @ET § w7
Tt wrar § &Y ag oY g® O §1
frwan 8, 27aas ag T a8 & AR
agt &Y afrd § a1l ety & QY7 &
N FEAT

“The Central Board for Proven-
tion & Control of Water Pollution
has in its report of 1978-79 classi-
fied the water in the river Yamuna

‘from Hathnikund to upstream of
Delhi above Wazirabad Water

Works as “Good” (Classification
‘““B”). The water in the reach
below Wazirabad Barrage to up-
strecam of Okhla Barrage has been
considered as ““Bad” (Classification
“BE”)., However, itis not so bad
that it cannot be treated to make
it safe and potable.”

AI7 €T T TNTTAIZ FTET IFY
¥ 91 qEY AT & A FIF AU ATAT
g A7 aN7rarg & A9 w1 N Hrar
2ag€ arg FT Y I AGN
f& aara 12 a3 stz gfwa oY, v
T wifgs @ 14T & g Tvorme AN
¥ feeir ¥ &, asitorars § N9 F gy
L&

“No water for drinking purposes

is drawn from the river Yamuna
below Wazirabad barrage.”

fazrar amgRY feear &1 9 maw
a#f ¢ waifF Iu faexr &1 oY fagr
& af At &1 = 7 @ o gard
aTE A N 9y Par ¢, ¢F  ara
ST X 97 FFAT JIEATE ;

‘““Raw water drawn for above is
of good quality and the surface
water is being treated in treatment
plants before supply to the consu-
mcers. >

Fa. AT g WY Y MIF qgT
€ T RN N g o Y AN
a7 qrdY g v F Ak § fed
¥ 7 Ay & oo FRAT AR AT AAIE-
Aw Er A et qgE e
fogm srrar &)

M7 ag = qAT-HTH AR N
T frqn siar ¢ o 5 waaY aifge
g A e AR F aodr Tr @
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[ g SEEE srrf’m'].

£, 379 TIE Fro¥ ETAX qFA0
wTgaT & gR Ive R fe aed @17
Ay 9%Eq Ty wgwa g fw
g fagar game g gt 8, w7 T™a
gt far war g

*According to the DWS & SDU,
strict quality coatrol is maintained
on the supply of water. Besides,
full laboratory test is carried out
round the clock at various treat-
ment plants. Ceuntral Laboratory
also exercise an independent check
not only on the quality of water on
the rescrvoirs as well as consumer
taps by carrying out chemical and
bacteriological test. Results of the
analysis are sent to (i) The Adviser,
PHE, Ministry of Works & Hous-
ing, (i}) National Institute of Com-
municable Diseases, Ministry of
Health, (iii) the Municipal Health
Officer, MCD and (iv) Zonal Field
Laboratory, Neeri.”

Naad $Z @ E IW T AW
gzeg M7 F A5 agy s AN

2

The Undertaking bas reported
that no adverse rcport about the
quality of water has becn received
from any of these authorities.

foad wad aggu fs gard atw
AN waE A @ g N o

@ T3 F ag FT grd R
X N I dw Wm g, Fee W%
g%d §, A ATAT TW T[T W ¥AT
W g agt & N ez A
bwgIFaw

9T FA) awlx #  ograraz
¥¥ ¥1F 93 AT fear taﬁttmr

DECEMBER 7, 1983 _
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g % e grow @ a w1 wpgE
w2 ff qTgY A wewRrT A0 A
aFAT FY g FIAIN-ATAE § )
FFAT SIZAT TP AEHH I
qqT ®IAY ¢ ¥fea xgr wEww fRa
a1y § IrwTa §, SAF WS G ATTHT
7 gt A JATAT § | AFQ gw
WY 7 & ATQY §, BT FTHIA 9T
I FFNT &7 gFad §, Ifedqw w1
frar g3 a i

ATH TF qgF T A7 w0
f& sfr@am # wa} a72 %7 fegr mqv ?
IqTY qIAE & —

Okhla was closed because trest-
ment capacity above Wazirabad was
augmented where water quality was
better and treatmcent cost less, not
because Okhla water was polluted.

4 F197 w7 P Avg=RT Ay
w sqm TwAr wrfgo fv g g
w1 AT F & axswm frogw
MEAT AT &R AT TR o wa
faafaer §—

For Caplta availabitity : The pre-
sent per capita availability of water in
the urban arcas of Delhi is 55 gallons
daily as compared with only 17 galions
daily in Madras and 30 gallons daily in
Bombay and Calcutta.

Feature requirements : The popu-
lation of Delbi by 1985 is expected
to be 72 lakhs approximately. The
requirement of water for this population
works out to 472 mgd. By 2001 A.D.
the population of Delhi is likely to be
around 128 lakhs and the requirement
of water for this populmon is ostimated
to be 1150 m.d . &

¢ & & sy

.

Ay wm W& uinn m(.
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ErSY ¥ 9% WA § qavwHg HN

Augmentation of water supply : To
meoct the rcquirement of 472 mgd by
1985, the following schemes are in
progress/proposed :

(1) A 100 mgd water Treatment
plant is being set up at Shah-
dara for supply of Ganga
water to Delhi. The source
of raw water is the Ganga
Canal at Murad Nagar. The
Delhi Water Supply and
Scwage disposal Undertaking
has reported that test and
trial runs of the treatment
units and flushiog of maias are
in progress. As reported by
the Undertaking, the first
phase of the Treatmeant Plant
is likely to bc commissioned
by the end of this year and the
entirc plant by the end of
1984.

(2) Coastruction of the six Ranney
Wells is in progress. These
Ranncy Well wills yield 15
mgd of water. Two Ranney
Wells have been commissioned
and the remaining four Ranncy
Welis will be commissioned
progressively by 1983,

(3) Investigations are in progress
for sinking additional Ranncy
Wells to yield 20 mgd of
water. Trial bores at three
places have bcen completed
and the estimates have bocn
prepared.

(4) There is a proposal to exchange
scwage ecfflucnt for raw water
with the ncighbouring States.
This is expected to augment
water supply by 34 mgd.

¥ wyarg e feg I3 I § )
W g9 waTq gAA fq §, 7 KX aoR
qlqx W@, ¥ gumar g f& N

I 1T AAAG g3eq A_wArg § fF
WA Fredl F A aE AT gy T
97 gqrEET fe@ § 3T<E, T, a9y
T1d s & fegwwa & ad. amat )
tafae & gamar g f5 g 390 a@
N g&7F TE

ot wmoaw o WA
afzal #1 a= w3faa &, ag @ saR
qarg

Wt Wigwr ge mifew ;. 1R
3% 1T H warg fzar g )

of o oA Y AT ag A
garar & 2w Y fafwea Gixefeal &1
g1 afzaY § 77 ¥T IF avar Y@y
%, w99 g3fax 21 7@ d, Sew
%4 & fag &y yarg frg arody

st Ay IR wifes ¢ AH-
W@A A7 Tq A1q § HEZAA g fw
faw sauea & 9317 & faafay & a3
BE-A-A1aT feggmm @, &3 @
@a1 % 7§ ¥ Ty frawwa w1 Jq09
fer &1 ansr ag fegawa 2w ¥
afeqi & ark & ag 3

qAAIT gzEg ¥ o fe=ar sawa
Y ey & wgwa g’ AT TwR
fa wsa FIFIT 9EX & & AT
A7 IgA N g IR T §, T AN
qF qTaq o w1 fao §

ot TrRTAAT W, (9EAT) ¢ 991-
o qERT, § §© IW  geAT ATgAT
E!

ar ag &9 ag § fr agi Rt
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[ Wrgrwz FEwTa arfow]

¥ geare fau od X arlr F ALy
#T {79 EHQ-HWY I FO WANT

qael X vq gy aw fear ¢, afx .

gh, @1 3 #13 &% T wI IT-IA
¥ #Y 937 FIATAE ! AT THHT
ad ag 787 & f Y39 A q@AT 9
frx wFe ¥ eara Ag0 fegr snan ?
ggAr A% & qrft ¥ Fre@rErd
EIT SAW 9T 9 IA% fawrE a0
wraard Y wE R A I @ FA
¥ O%3 ¥ fq0 2 19 § 74 I
Farwfeg s §? FaTagavR
f& oAt a7 A FTenfaat qur feesh
A TR N g FEfaat ¥ gg-99
geETE FIA T HAGIAF  sqEqT
gt ¢, afe g, @t T fag §FIT
A FA FHI AN ?

7 1520 iy Ad " 7 fa w7
FE AT X I WITQT AN N
a1 97, fraq I &1 w19 fam
Frax ? 31 gz /9 A g 5 qrEe
9w fa3m o 21 asdt F 9
[ gy fear qrar ? ogAk IW W
IAATAY 1A g9 & gfax A 9
AT AT A N ST & AT A
g IERER, T AT gqEAr
arfz a3 g A A wEA agwe
dar A ¥ qgdr ) xF AN F fan
FaT FE AR A 7€ § 93 OF I
qATH | AT AT § ARAF @Ar
2

. st i Tas - s gl @Y
TE8 wwtel F1 fary wA D
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wiforw & &) AU T0 FIT Jg AT
Fmard * wrar QN W g 9, A
uw., ¥fqrwl, wgR N FRAT
At AT Nt w §FAIx § fraw
ArIe-qz gt 9T T wgt & N wr
qrfY  9SAT FJTATE | KEE FATAT
Qaar g @A § f& I 9
F, 9T JAT § I{F AT W
3F7qw T A IEET FY weT AR
IF & X 1@ F1aT R | ¥ At
feemm amar i 9@ 3z a1 a0
fefraz 1 g a aifes gk fs
NI IZT FB A O qUATHA 9 A
g AN A At @ A g
g d MM & feurr § g% w¥T R
f& agi gv 9 ®1 w7 qrAY AgY fam
qrTEI !

& FrAAT ATRAT E, AV HIW AN
qrgwT ¥ &, I A F 0% &h
Freeaz F7ardy Y (98 & 3R 70
g f& gar gig q@ feel &e 32
qrzT A7 300 I & FAF fagrer -
arfz ¥z arA-fearse qifae tqr @
A 37 w41 97 firear @ Igi q DA
T QY IAT AN X IzTAT AY4AT
a¥r 37 & fau A Do), N 3@
qavaT X941 ¢ fr cadhond. &
qg AT srafatom  fF agt ¥ a7
qIAY IBSTET AATE AT IzA &
XTI A I 7 ATAT R
qqF ¥qTA F1 A T FL, A
A0k 1 FE qIv=T ITHY qreq gaAr

garag ?

gaR, g wA™ ¥aw fEw &
g g, feeft & oo feggeam ¥
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axT fagdy aMaTegTm  gwrd
afzat § ¥ afzat fegeara &t faad
e qrzt-foprraciz § Iasr 60
65 TTHE U FIF § &l FT9T g
afrody gfe famad feat s A
FE JYT ATT q@T AT IFAMCH
faa dada § 3% @170 FEE I
#§ frzar 3 | feedlt & @t &3 mra faa
fs aga afmfex ofear @, aw gt
19 & a7 @A &, niwardz axi @
NT nad¥e Are g feqr gy Iy
aY 97 wrAr aF QA 1 g0 qegE
adY gra fegr g AT Jgi o
anz § gt g arpfa A}, *&
¥1Ag7 §, KARIANT ¢, 9€TS R, 41-
Tg ¢, ITAT § €A gF AN qT A
gr§ Exeg A § a1 agi & =afa-
fros @108 aittg Iaqr &9 A FT
qA § M IT I H A NN A
Fsor 1 &1 gAY A, gad oo
a7 &7 FAUH FTA I QE?

Mgy & JFAr @A g,
A% 97 QU7 g 18 R, {3
¥ 9 DAt ReE FAW 9T A
gz 1 Afzai § 7 ¥ faaan aegde
qrzr A #1 N F) faw @7 § 5EE
Q9 ¥ fag Wt §& w77 TIfgQ 1 A7
wfs fgfen qaize N goard a9d
' gEATEY & o @ AT FT AAW 9T
A1q Ju) @A § N tw fang ¥ 19
feqrddiz aTe GAIgARE ® FE
gara &N fe ag afedl & fag Wt ww
arET qFEgEA #1 w3 51 & fag
1 sa7 § AL JAQ

92 eI gy faegfag &
AW 9T gH A [ e frag fsu

g fr gy Y N DAY FT 9T 39-
Wl FT A, ITF JTTT A FY 9
% QY ITA AY F@T A @ E
vt ot gfawal sAgear @ § fE
R qrY 9T fan FT § gy
g § AN 1 qfgF gaw ATz
IFT H A g W &1 v 7 fauy
qr #1§ feafe 3a% qra & 5 wear
QY XX ¥ Wil NT wgA F @A
i @t A frar fafwe gse
Ay FH g AT M F] oA
qrit ITe" FAE A fraa) sre
argh ? 3gd fraar gag g 9
f& i w1 35 3t gAY AY ]
faa gar ?

o wfwm gwrz Agar (FAEAG):
IIreqy AR, WA N A §gA AT
17 f93a % A1ET TegeE 1978
# frid wewgr s agadi g fe
feesf & srgar 1 9 DA avg A
2 & st 1982 FY FraE &7 garar
Zq1 AN E, IqH TF AV & Fq
agr & & Iqar 1 9@ 9757 F @
g g & Agi 1 ¥ fawrT ¥ 1978
AT 1982 # IIT TR AT I
& AIT TEN W@ F

& wgar srgar §, f ¥aw faeh
s @ @A™ A 1wy faeh §
g gures Jfl § @ {1 qwAr
fesslt & amr ot w1t R ok ag A1
JIFTAM F fqqeft § 1 AT 7 9g-
fog qrdY 3w et & fog” & agY
afew argr F MM & fag sgfea @
araT &1 gq awmd § fy ot )
wgaa G & AR wgf:'(a' gifas
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}
[sfto arita FATT AgaT)

) Fd7 FA7 37 IUTF qgY wA
Tar a1 fr qa' ¥ & qreY ) €W
G4 L ifwan fear & f& @ &
Frr o A FAN & FIUHIT
frer § ST & qrAY § s AW
€\ q@ qar A8} Fr A 9T €5
AT 912y § av AgY ? AT fawe
QI FY €59 FA F7 A19F1 fAwre g
Y g & e wad art § srawy qai-
T FArerm & N A ¥ AN wfzg
¥aifs ag qalqim &1 fagg 1 @

q1ar &

HIqT AYF  q9F & FI1T & FgT
fis feeet § 39X q1EA ¥ fFard 99
Y AT AW-HT F@ E, IqH 79 IW
&1 #1% ga9 AT & 1 &’ J19F AT
AT g fFIq a7 N, A 39
awg AA-AX q3 FT ¥l Jvav g,
Fq« IHAT AN F AT & TR TFIT
I w1 Y gfad gen ar g —a
Tg ATTH TEAT ARATE | T AT
a9 F faarz w71 Afew

@Az X s yId N A g9
IR *agT & qiF¢ gwqgA e g
& growr aAr IgAT g fw fred
wfifacs arztasd & 917 faw 130
fafqaa-iq7-2 1 GUAT FT OF §47
wrr g @, FAMT F TWE FW 250
fafagastaa-2 & @17 A qravasar
¢ | o feeelt F AHAT AR AT F2-
ww3 AT QY fr 23 &, arag aw
& feeet ®Y @z A w@r g, Afsw
falt & oty AY WFT &, I FT A
®1 3t g faew g, 38 Sgfea @
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Jrar g ) o 88 faT ag¥ 1] Fead
1982 A Fatew =qrarag ¥ a9
Sz ¥ faeey wefufaed wa W g1
a1 f& St Y et wEr QY e,
WA A~ A X AE T @
fr7rg stz gas wow § 1 7 giitm
P KT GAAI | g GoF § s N
favafaaras & fafae § Nfaafar
feqrddz F 2o Mo THo wIHy A
TIHT F AT Fra¥E weA A
A A qga-A amaF W e
FESCE o oE

(1) scwerage i
ystem in the i
should be completod : e

(2) new facilities for trcatment
should be provided :

(3) peading this construction,
cheap mcasures like oxidation
ponds should be estabiished H

(4) Industry situated along Yamuna
may be asked to improved
their techoology to slush down
waste sludge generated.

(5) Fgi-wgi wezr qrAY JAT Y,
gl s-goft A & wra,
#4IF 3T § A7 a7 FrE@¥ N
AT WA

&a ¥ I s v agar A
qidY 9y g7 a8 8, vafae gz ce.
fawfas 7Y & fr9q Y & gasai
ZI N F TR F F197 AT )

£A% A137 ¥ 48 FEAT A1gAT §
—agAT & F7 F AqT4T IGAT F
HULT-ATIUT q1ZT W THERT AT ¢
T AT Agi-AGT TgA-qA F1 F&AAT
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mm@t,ﬁ%m'ﬁﬂ qrY
geaTé ®¥ § ag Wt sgfaa @ o
t

graedt & @z F A A9
ATAAT ATEAT §—

1. feeet g1 ganm ww-gA @
FTA§ AN AZFTAYAE
qrfy §1 sZfea a1 ] 3™
1 AFA & fqg (19 & 917
#f Ima R AN ?
afg Agf @ @ #q1 ¥ A
F1a qra & fag g faarT

vt RE?

2. faa aqwaral w1 &3 o
faqiar § —s7 §1 Y ¥
& I T AT FT ¥ I0ET

y?

3. gfta £ 1 &1 1] F737,
1982 1 %adT § I@ &
FAFTT FTH FTA &1 A9
srensidaag g ?

MR. DEPUTY.SPEAKER : Mr.
Harikesh Bahadur.

SHRI HARISH RAWAT (Almoras) ;
Mr. Harikesh must tell something
about political pollution donc by him.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Such political pollution
should have bocn taught by them, but
he ignored that.

MR. DEPUTY-SPEAKER : In all
discussions Harikesh gets a chance.

SHRI HARIKESH BAHADUR : I
always get a chance (Interruptions)
Political pollution is crcated by them.

MR. DEPUTY-SPEAKER : Al
right, you continue.

s gfedm agge : AAAIT I9T-
€T Y, IgAT AL FT QA q@gaT

TRT AT AT 7N &1 3@ F A H
anra gAIFIGA § WY 3T oM 1
5 94 & FINITJ SITR § BT 41
f& agar & Iz7 g7 g &1 & gar
g f& am@drg g4 o g aral +
I & g7 T FA1q £ | 39 JQ@IIT
4 ggadr 3q fAe ff 974 0@ ag
W 4t fF afedl & feard 9T saws
e q¥Y IgA &, IT FT qATA g
FAEMNT AT T @ At § I A
feemr qzrgr o & am ad F
aRFAragwgr aqr g fs 9w #
§9 § ST AGIA AW qZT WY
e faram & oy & W afaw
JFT T g1 AAT§ | A qAF TYAT &I
FTIYLIG F QALH J AN AW
g§—agwng 1 arar fazan §, aragar
AT AT AT FAFT A F AN
srFtfamfoq @ @ @ a@
& sgfaa g arar @

AT ALY A A FTTIT—NEAT FT
qeriene wiEg A faa a= g fs
T FT I FAFT ST TR Y AGT
¢ fF Qe § a1z WY 3g 9T fray
FIV & AIT A W@AT &1 & fom
Sgsrag sy fearmar g1 U
! agi & fr@y AfgFd g fam
gER AT I T ag AT T *
Q3 afga N Y w1 FgAT § FF
agi &1 @1z @ faa < fear aar
tfe g 7 *1 dfase fepaz ar

fTA1 R 1| §F AT 1A § 99 {471 §—
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[+ &b agrge]

TH qIT N AAFTA FIEFITCF A

T1fgd

oF IFU § 931 Y9ar ¢ &
fava %t fyaet afggi & I & N
Q9T g, AT A IT F GEAA
& AT "y sarEr g

T@ IFI7 T WY TF G AT
e i |5 faasre S gdt Y, faas
IR A qEAAT §N N N IEAFH
grit | Farrw a7 9T gg H3AT AUzA7T
gfs gk 2w afgdy &1 gy
aga & faa ar a1 @ & I
Az g1 afzgt aga & ofax aqrd
FidY 2 fag & gar @t AT W afaF
qfax At I AT AT N ag
g g1t ¢ fv g¥z) Froami w1
TRT QY AYT 112 § ST ATY &7
=T Qi AT ¥ qyar g, faga 39
# qrY g7 @ sfas O @ aq
¢ X FEa e w NEANT T
T AT 1T TIAT FT FAT
fe dnr &1 99 § afes aqwa gar
ragar F A Ay wY AT @R
fr Sa%T @I9T agT 43 TAT § AN
FmF ae HagFg WL

JgFT g3AW qga ag war g AfeA

grafasar ag g f& ot #1 gaan
afas gquu gar R f& g FA®
arz ag q1ar 7o f& ag ar fgarg
¥ fg WY 31F Y &, SEF Fifaw ag
gt Aaff @ AT E, AT ATNI &
TN FIA F AT AT W@ 1 99
¥ ez fgar€ Y Jg a1 9 ®1
9gd AFAIT Q qHAT | Fg gAA
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ﬁmwznm%aﬂtuft
w1 g g fw dar & qrefy Y w§
WA 9T Fiw ¥ T M gg 07w Oq
fe aga &t sng) 9T xaar & ag
9t & war § fe dar AT agar @
8T @1, 398 faar & a@l ¥ awa
T qgawr &Y FAg AT F IR
N HAAAT F1 &< 72 grar §, ag
TAX A UqT ¢ AT A1EAMAT FXE X
WA AN & FI0 QI T AGH
gt g wrar R AT ag IRAAT
JAT &) A0 FT g IANF qrg
T grEa ® 9FF war g AT IwE
AEFNAT FR=Z FIRY XX & 147 R
IAF! TT EAIAT Q ATT R | A7 IO
T & qra® AE @ 741 § N7 w0A-
Q¥ g 3o femider ofwar &
wofagi facga & @z & o § azt
97 qrAY gaar gfea € nar 2 fx 3w
F1 A NT & 17 § a1 feay 0
NA-I7] F ge1AT 7 fasgT ad) =
s | TE AR QAT & g
qar i! e

AR F AXH AU oF qRT I
g g S 7 ag g fw e 3
|1 #1979 a4 a1 R g, faw ¥ «y-
g ard s oA, far & feat &
afgat @ 37 gaed g, faar o fear
Afga} ¥ A8 =0 JOAM | AEE 9T
NI TTEAT & gt N ag.aw

' wgT &, ART LA A1TT HEHT A
Gafadts 97 a% 4 g, I TR QY
1 afzal & a@ w17 FaaT, *47 X9
TFIT FT H1E FTAT HT T I Q@

g
I A® AU AN § A AT H
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qTeqN § §ETX H g GATA BT
wrzar g f& €@ 91T & w197 aew™
arar Jrar wifge arfe A e o
Y a1 XY & wrrEEl & QR a
iwi & w1l At aqry wrafas
Fr7EEl %1 TeEr g, o faegw
Fger A AT ., A AF |/ w)-
%o feu faar afzay & 7 zEw )
w7 gt A fegn srrar @ @Y ag
¥za sAfaa ava ¢ eaifes ¢m & O2-
'R AP afzal w1 ey gTa @
QAT | AIT ] AT §T CF 147
1YY, faqg & T a@ ¥1 OF 49-
¥z h mifraa grar qifge fa faar /e
fmqtfnﬁ#fzu’fﬁamm 1T, aife

&N & FY7 0% ZAqT @ A AR
qrfY afzaY & T TAT ST AR

arr s (sh @ f) : ITTSAR
sft, arAfy gzEdl A IGHAET GATT
feg &1 qiAY dm fr Y S & g
¥aq &1 g1 § A7 A OF FEA
wez @ At wieN A AR AE FIA
a7 & ag &g f5 oY wez & AEA
f faszft §, A miag ag Iqg A&
g | xafae faaar sang sar 9
N esear N aww frar s,
Fa & TR & N F mmz&x

T |

% gy exedl 1 ool g
fta‘iﬁéwﬁa&n’t%qm%mi
¥ alte qrfy At swr€ & AR F A
gmafﬁt.w%m#d’mﬂ%m
IT% guraY 1 Az ﬁmrt T AT
A qgq, AN gy Ew T A N Nfew

fear a1, w1 qrar aga Dfwa g
tafae a9 § 9 & 0% ayq # ey
arpm fF aga & 9 9 som g,
fora ®1 t& &=t & ¢ qvaew 7Y &
N7 IT F I F AR fow & Fgar
¥ 3%d garfag 48 vy 50 wfa-
mA & T AV gEedy ¥ g
gaa g, snfs aror &Y a9 ¥ angx
g

% fau a1 aan & feqidiz amg
TATGTHE | TI97 GTETN F wrEA
# DX ey § forad fag g
ARa 2y au f ¥ ew gAE XN
afy 3 373 e eqra 2 |9

T# o &Y g9f #1 N fagy q7,
g @17 g 9T —

(i) Measures to prevent dirty
water flowing into Yamuna due
to inadcquate sewecr arrange.
ments ;

(ii) also findings of the survey by
the Central Water Pollution
Control Board which appeared
in Hindi dailics “Nav Bharat
Times” and “Hindustan” have
bcen ignored ; and

(iii) mecasures to prevent the dise-
ases caused by polluted drink-
ing water.

U@ N 7 fegr af-aF g
BT § IAFT FATT AT gEar A
I w=dt azg ¥ fear amAg

- gEgl 7 faq o 1 Ievw fvar g,

sk faw AT 9@ qafa gear @,

Ia% garfas & amdta gzeat v

AT §FAT § |
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e feg

wred ot ¥ A1 E'E s
Tfr 7 a oY § N1F QI T A
¥ g1t 3 WAl §IEm ggi o
femd ®@ &1 %99 38 wawa A
fawrar w1 gwar fx AT AR
gemid 3, fa@v1 Is@ AN gEad
wr€ IEHTA oY 7 faqr qr, Ia¥ THET
¥ wIW Y Y PR Nz
qiE g, I} aNqUNT HTHT |iE
2, agi & s g1 gowrd Aar g I
tasgar 24 92 fagwAw ¥ vgdr g
IEE A7 9T A FA1E B ¥ AT
1T &, dfw 9 A § 3 oA Sl
q7 § f5 @Y avar 2 fx azi € gfaa
Qa1 IH AT _A1GT &) ATIF 99
¥ o FHrav gE I §, IR 0w
g1 a1 fash firz JrAT 81 1 s A
¥ fau ¥ A1 faedzre 94% 2y a7
gafag w1 Az A 67 A
qIY 3 &7 snig A1 IRA g7 /AT fE
N Fizw g QAT ¢ I
#r€ g g, & awma g f5 77 s
QT ) 3w A g Ag ]y

Ja1 AT gzavn A ¥ fw agt
F1 qrt Stara g2 fagao § w@ar
AT 39F F77 {77 I1¥ 1 ¥ roeq
Fag fawrfra samar & &
¥ I g, afer A A Sww
rxfree AaEAT &, I fv AF-117
g faad oy & #1f a’g Ag @
g%at g, I9F 919 W AX 93 § arfs
I M gt w1 AW $T oA
w@asy feNé g 3 &% | agh ¥ s
as a1 g1 afvorre gAY far g
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et ag w1 mar §) s o e

.mamrm e o1 Qe § )

[T A AAAT azed¥ A qN
A & are are-arT fos fegqr @)
fe warmfas ) § fe ot mwar qrft,
aw-q7 afw N g § g ¥7

TGN AT AT A7 %W QA F

.‘ )

wifaw & srar g\ a1 f& aaa
T fr afraarg & w9 d 9 WA
WA NfE agar az & qw Q)
faaft ot T3 a7 feesd a1 feewit
& qUFT q v ¥ qoTraT AN
N NT A q1 N § | gafa afz aifer
¥ fzAY & 0§ -7 AT WY @y
AN ag aNTarr F MY A fy
At & avg A

o T w T ¢ A A e
& A1t gy A & feard vA §, v
A AT A qugIAE ?

sz fag : 8 @ qww A
ant gift Ot for ft & sz § fr
famar qrY Az 17 & Tz fash A
frzmar @ &7 @A & sTAgT aw
FJ7AT § 747 A qrAY Sfew aff @ ?
agr TR & 9gA A Fow Iy FIET
N Hz A 0N ? w-wf gz A
ot Rfen arzT & N @=L
3o fu $6 F7AT %0 487 8, foT
(WY 9 J).47 T aamaa:r&ﬁ

magu

3“’3’ &, R ez @,
miﬂmmﬁ il, =nQ 5’1% QB'TZT
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arewiin @, W # gk At e

dMax gy § | fed) safea w1 Mrax
wgq | vafug aﬁq} wrar fe ag
wﬁuqtqtlriﬁf faea ag &t
@wfww’fai! Maq vaw OF-
m!mtwqqgﬁmnaénw«
Td § €5 feecht ¥ wgey Wv @@
§ xufeq ¢ wser ot fawmar
wifgy st g7 ¥ ar w wd
wgy wWia A 7Y ¢ xafag
wogy QA A Y fawar wifga

oY TW Y @ X & W ogaw
qx wara fesar wifgg ) ag d
qrY 3 €1 Y @ § faad el
fefesfaama afl fin wige ) waw
q® &&T favy A wie AW fawan
wifgy 1 tefee a1 gog afge fem
am § ag wiw & faws & gadaw
waz 751 § 9Ty AW Wy H Agy
wFATH &) (AR AT IS w
sam wrwt wifgg .

;e R 3 gakgaw Ty
WL TN & e ¥ ewmia fe sww
qevqar grar § 1 & wef won
wiga § f5 17 Q@ wW eiRaw
qift M gaar & WA § atc ¥ k.
¥ gt IR X ﬁﬁgﬁwﬁ
W3 A EEHT f 1 AN Wn'qi
aft & afl oW ¥ wfg g
Ia% faq guTh ATHLE §E ‘wew

aagmﬂlwvﬂrmﬁtm:isﬁi'

agrt & 3w fEd B et o) gfen
SIA KT AN IEK O W7 OF ) O

farg gt grg ArATg § —

S ~treat - 152 MGD of sewage,” 140
MGD at the 3 sewage plants treat-
ment plants located at Okhla,
Keshavpur and Coronation pillar
and 12 MGD through various oxi-
dation ponds. It is' proposed to
augment the sowage capacity to
350 MGD This is proposed to be
achicved by augmenting they capa-
city of the existing sewage treatment
plants at Okhla and Keshavpur by
sctting up two new uwagc treat-
.ment plants onc at Rithala and the
other at Shahdara, as per the
details given.”

* B aput

I do not want to take rnuch of your
time. These arc the details. A very
well-planned programme has beea fixed.
We are alrcady seized of the matter
and we are following it with “all the
unonsnm

@ Twew T : Zawde !
tmiwmv@rk’ '

ot a1 fag : gT3qw & mii
¥ e 7T faw & w1 fe zwd -
iwwm feg §— °

.."-'.-efj

L. “Copstruction of six Ranney wells

is in progross. Thesec Ranny wells
will yield 15 MGD of water,, Two
Ranney wells have been commise
sioned apd the remaining four
Ranmey walls . will be oomplctu
progressively by 1983 = .

Ll

. W Wiy fent & @ %ﬁﬁ
AT | AT g X g & QAR
o st @ wer §) & cw
oew &7 xaTar wiger g i feoolt &
5-10 €€ ST~ Wt oy faw. o §
wfer @t fag g0 %2 AW av w
€ o g & 20-25 B2 & wraey
¥ Y WY @ A, FF FA

4;:@1@&@:@1&:&:

“At pressat, DWS and SDU""’" Tet e Wt ek § g Lol



$47  Pollution of Yamude

o o wfwa gaTe . dga : g A9
haazmwnwrwwhﬁ‘ﬂ'

i ai"r arat g7
ft aa Fq: gt | i AN
ATt @ aife 3a¥ Faat foem A w4t
T 1T
Trag ot ¥ gor fr g1 T TEr
'azg. a1 5 ¥ aqmar fs gad
fow @5 a1z R wT AT S0
AT TZ EW AT QU ST
war g fe aeT g€ ¥ et Feew
1 9%qW 7 @il
za Y afeal F I & gaw Is1A0
a1 | sa% fau o g Nfew wifgg
faad ¥ oY A7 wv7 IzIC AT E ;IR
THEANT § |
gg 3N gara feniddz % gear.
qIHZT §, IT® qI¥ U7 97 3qARIT
T @ W gw FaT & agraar fqAaT
A1 AR itgm%m’? Far § oA
gfabw agrg S 3 %1 s agar w1
qrY grd gfaar # Afeal & @ g
R qrg d@ w16 F g § fawa
qg fag & &% 1 W @ TG WIART
S g% am T AT F1 9
-gﬁmﬁmmaﬂ:u’r&qfntn
it gfedm gy ¥ OAHINIT
i & B @IT AN AT FEI H
sqv Aqr g ?
-0 ot wE Fag : qEE & Agar oy
g q1@ ) ¥ ) afzat &
& WA aff e Tfgy 1 w@% i
w1<a - N gepla, AT 1 gaid A
A< wrent & W s Legf frel g
tnﬁtmwnntfk tmfn'tmﬂ

‘DECEMBER' 7, 1943

i"da_ﬁwxa'fi&i‘- »al
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MR. DEPUTY-SPEAKER . The
House stands! adjonmed to ro-uoemblo
tomorrow at 11.00 A M./ . . 4.,

1837 brs.

The Lok Sabha then adjourned till 3¢:
Eleven of the Clock on Thursday,
December 8 1983/A;mluy¢u '
3, %3 17,1905 (Sake) % E5F
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